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LOK SABHA DEBATES

LOK SABHA

Monday, December 16, 1968/ Agrahayana 25,
1890 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Re: Question 751

MR. DEPUTY-SPEAKER: Mr. Madhu
Limaye. He is absent. Next question.

SHRI UMANATH: I seek your guidance
on the first question. On that question an
important part of the question was with
regard to the notings on the files by the
Deputy Prime Minister’s son. . . (Interrup-
rions) Let me seck your guidance on that.
A point of clarification and guidance 1 am
asking.

ot e tu: Iuemw  wEEw,
B9 AW X g WTIwY ¥ AR § 0w
faedy fraw Wror & Y Afew g A6
s ¥ fawm

SHRI UMANATH: The imporwant part
of the question was with regard to the
notings ‘on the files by the Deputy Prime
Miwmister’s son as Private Secretary. How
many notings are there?

i fowroaw: wET W@
R’ fem v § AR
& writ w1 wvw foar arg

MR. DEPUTY-SPRAKER: [ will not
permit this. The procedure that we follow
is in case some other member is authorised,
owen thenr sfter the first round is over, you
ﬁﬂyauowmmiqwmmw
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SHRI UMANATH: 1 am not on that
I am on Rule 48(3) which reads . .
(Interruptions).

MR. DEPUTY-SPEAKER: Order.
order. Mr. Umanath, I will explain it to you.
Please resume your seat. So far as this
question is concerned, though somebody clse
is authorised,—

SHRI UMANATH:
point, but,—

I am not on that

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Order order.
Please resume your scats.

SHRI UMANATH rose—

MR. DEPUTY-SPEAKER: Please ro-
sume your scat. Mr. Umanath, the question
is about giving permission to some other
Member.

SHRI UMANATH:
point,—

I am not on that

MR. DEPUTY-SPEAKER: So, there is
no question that has been raised on the floor
of the House. That is one thing. Then, what-
ever your difficulty may be—you have mid
something—you can meet me in the Cham-
ber. 1 will satisfy you.

SHRI UMANATH: I am on a different
aspect of the question.

MR. DEPUTY-SPEAKER: [ have fol-
lowed it: that some portion of it, if it is
omitted or altered, etc. I have gone through
it. (Unterruption).

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER:  Order
order. 1 will satisfy you in my Chamber
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SHRI UMANATH: Rule 48 (3) says that
“If on a question being called it is not
asked....... (Interruption).

MR. DEPUTY-SPEAKER:
order.

Order,

SHRI UMANATH: You had replied to
a point about another Member being autho-
rised and so on. T am noton that point at
all, T am on rule 48(3) which says:

“If on a question being called it is
not asked or the member in whose name it
stands is absent, the Speaker may, at the
request of any member, dircct that the
answer to it be given.”

It is not authorising anybody. The Speaker
may, at the request of any other Member,
direct that the answer to it may be given.
The rule isthat “if ona question being called,
it is not asked or the Member in whose name
it stands is absent, the Speaker may, at the
request of any Member, direct that the
answer to it be given.” T am not asking you
that T may be permitted. Since you first
called Shri Madhu Limaye and since you
said that he is absent, now, T am saying that
since an important part of the question
which referred to the notings of the Private
Secretary—

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKFR: Please re-
sume your seats. I am on rule 49.

SHRI UMANATH. Since an important
part of the question relating to certain
notings by the Deputy Prime Minister's own
son on the files of the Deputy Prime Minister
is absent from the question, T request you to
ask the Deputy Prime Minister to give an
answer to it 8o that the Housec may know the
correct position.

MR. DEPUTY-SPEAKER: There are
two questions raised now. (Interruption).
Please resume your seat, Mr. Kundu. The
matter now raised is not covered by that rule.
It is covered by rule 49. That is one thing.
Then, so far as the question that certain
portions, as the hon. Member says, have
been omitted, is concerned that has been ad-
mitted as an Unstarred Question.
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- swrdaTw: oF FAE O wEw
3 g mar ?

MR. DEPUTY-SPEAKER: There were
two separate questions. Order, order. Shri
Kanwar Lal Gupta.

SHRI UMANATH: Rule 49 relates to
any other Member asking the question. For
that, we have to wait till the Question Hour
is over. But under 48(3), you can ask the
Deputy Prime Minister to give us the reply.
(Interruption)

SHRI SHEO NARAIN rose—
AN HON. MEMBER: Sir, a point of
order.

MR. DEPUTY-SPEAKER:  Order,
order. Shri Sheo Narain and Shri Umanath,
please resume your seats. There is no point
of order now. I am proceeding to the next
question.

fawt & dwf & wowT®Y
wiarfodt & o

*754. =it wwTE™ YA WT
faer 5t 1 witw, 1968 & waTTife
TV HEAT 5948 F IO ¥ §A4Y H 4Y
TaTT Y Far w41 ¥

(%) 37 g wifal qar
Far frger woerdy sfa & A s
£ for e fadwl & 3= # @

() =1 @ aw N A wiw
wr€ € @ fir ag fer fee) & d7 %
fem sy o wok ok e faded *
™ IH ®OF T & &y Hrewr §; W

(w) afz &, & FwE W few
fer afrafaaamt w1 qar s @ o
@ & T qTOTC ITO W vy @
T ?

Io-qam suft way frer shlty (o
sroroht derf) ;- (%) ¥ (7). ool
s e ¥ Sfenfar wffeor & oy
| 7Y var wvar | fae o wae fedy
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sfed faly & gramg & oW W@
oreEEaT 1 Y ag & Iy awy

st wwe ww o A w1 owR
Sara . fear g ?
“Whether any enquiry has been
held as to how this money found its
way to foreign banks and the reasons

for its being deposited in forcign
countries.”

A F AR A IS ¥
T& @ S § 1 AfeT N rRTmd
gt av afi gt wwwr o & A fear
1 St & ar 7 €, T
& adl faar 84

st Wrooh de: o W
ST @ A AT A e
W & wATT g Iufeqd av g
AR qE T ¥ f A A e
et ¢ ?

Nt gwTE™ T TR AW
g feamromr g ?

st wawh ot @@ AEw
T

oft ¥arww Ay ;77 SRl AT
L s &
oft sroreslt ¥k @R owEe

R & fir g e agt 7t o g §
Ffad e g g

fidwcww qar:  ag W A
6 A e 2 F &Y weeT g

off foerromw: oy &
L2 ]

didrcwmagn: 0w s
§ ¥ faars— (vewwwr)
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MR. DEPUTY-SPEAKER: Mr. Sheo
Narain, I will have to take stern actions
against you.

SHRI SHEO NARAIN: If you do not
want me, I will quit the House.

Wvwcww e & fedt wmew
fafaeeT o wrag faaATTrgor off & wra
@ @7 E | AT By aweih o
e & W A It e i ferar ?
WX gg WY IAEY qar AfY & A w@ A
g e ¥ ? qwd agadh # B
At

st e fag: whw agn
TR T ? Wi gewr E ! g wm
¥ refrer &)

st foomooe: sEx @
IJUTAW WETE, W K K | AW
a9 A s g

off Wwr ™ A 1-4-68 W
off qidw ¥ oF wAE qOT °1 | 9EH
I qoT 1

(a) whether the information regarding
Indians having bank accounts abroad
has since been gollected ;

(b) if, so, the names of account holders
and the names of the banks and the
countries where such bank accounts
arc maintained;

Wy fedy sew fafaeee
¥ qg fear a1

(a) Yes, Sir; (b) and (d): A statement is
laid on the Table of the House detailing the
names of 1220 acoount holders. Of this, 827
are those of individuals (including Rulers)
and the balance 393 of companies. Countries
where accounts have been kept have also
been indicated. It has not been practicadle
to give the names of foreign banks with
whom accounts are maintained.

ov agt % W sy e gt
qa et g W 8 | W araw AR
@ f& ag amgw FoeTc A, L
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SHRI MORARIJI DESAI: I do not
know whether the hon. member hears me
and then puts his question. I have said that
this classification is not kept. I did not say
that the names and accounts of all those
people are not with the Reserve Bank. They
are there. The names of all those people
who have accounts outside officially are
there. Those who keep it not officially and
do not let us know, that cannot be with
the Reserve Bank. In this matter, we do
not have any classification, whether they
are Government employees or retired Gov-
ernment employees. That classification is
not kept with the Reserve Bank. That
is all I said. My hon. friend does not want
to hear and he shows his competence in
asking me to resign.

SHRI KANWAR LAL GUPTA:
challenge your competence.

I still

A OTH FAA 1220 THEE § | T
& s 7g AN 1t & ag wew R
o5 7 B & § AR T e aeg Gt
AT AT | W G AW forr e
A TR AEH @ ATy 6 7w A
§ | eede ¥ we AegawE @ga T
fafrr® & difae oo & am §
w1t owefiy e wik A q@ & aga Afa-
TTara g I W A § 1 AT Az @
i I ToRET o At 9T AT | oA
TR aF F A A &1 ) Fovaa
&1 faetar o o W v g 4
AAdF qrrEdc T A E 1 A agi a2
% A &, T ghear oY A § 9 facgw
e §, w9z Mfer X § 1 ¥ W
faforr ot w0@ & | ¥ ag ¥ 9 dn
w agi fom e o i e R N
¥ aquiy arw Wi aed foRerd ® A
¥xmwa R L ¥ qeT I e
W GORIT XH (@ ¥Y AW sqAAY ?
@ AT N fewrad woere & are wr
o § e forrit w@ fraewwee @ aw
¥ ot w X @ § 1 v A arafear wga
w1 &% TerdE g A A wae ¥ weas
21 ®§ fafadada v sefcafres T
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2 A1 TT qHa 0 wT AEHAY § | AfwT /-
F1H waTd o fafard & aeae 9w
i% GF9cH I @ § @ & wAr
1gaT § f 5% qre G wgr ¥ wrar §?
T A N8 Iz dwweT § A AR
U 7T § 7 FT AR EEE Ak H
TERTEN TR S FAEn a
F AT FAFAT I R T R
IHFT HIHFT F&T F 92 T @ 7

SHRI MORARJI DESAI: Unfortuna-
tely, my hon. friend persists in asking a ques-
tion which, he does not seem to be realising,
has no connection with regular accounts
kept by anybody. He mentions officers who
may have done something wrong and taken
money from other people in a wrong way.
Does he imagine that those amounts will
be kept in authorised accounts? And what
am I to make an inquiry of? What a roving
inquiry can I make? But if my hon. friend
names any officer or anybody and says that
these are the people about whom he wants
to know the details, I will certainly give him
all the details. T am not saying that I would
not give him the particulars; but I cannot go
on enquiring about all the 1,220 accounts and
then say: these are the employees and these
are not the employees. Then, therc is ano-
ther thing. Only about the pre-zero accounts
no details are given and only those who were
running pre-zero accounts before 1947 or
1948 are permitted to keep them. So, there
is no question of asking the source of money
deposited in banks. So, after that period,
whatever moncy is accounted for has to be
informed to the Reserve Bank, and the Re-
serve Bank knows where the money has come
from and how it is credited there. There-
fore, there is no question of making any
inquiry about it. If my hon. friend has any
information about any officers, 1 shall be
grateful if he gives to me the names, outside
if not here. 1 will certainly make inquiries
about them and let him know the position.

Wt serEw g wWh OF
s weT wraw w ST owRE |

ot dreraht deed: vy wE
oAy A ¥
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W wWaw ¥
o w0 aoreff, &R, ofiwer gadEl
T e sfafew feqrdde saw,
FTHFET § | o THo Fo Fff vaTse
R que d% wTE N FT CH-
FT § | A9 TR To THo WL &
¢ | Az whor gl w1 §, fritfeax
U0 THo ST &7 &, wfede ek
o To FRRTHT § | 76 A J AT
& T qezw & | g frorwE war g
f& g sfal &1 TR wew
& AT Jifgd waifE ST W o
o o% gARw A gar ¢, feaw
O T & 9q A% f§ qar { owr
oy fs Iawr w1 w1 S ar
W g 1 A S g fadaa:
T aE & W fafaed sriwed §,
IAY Fw I qEE T A FAET,
Y IS FLETQ FAATY §, I A
wEAET ! A q@q wAA g ¢ fE
1947 F a1z fFr aFee & f& v
TN a7 7 & quwar g f6 3% A
¥ o weft wEyem X wev aw wrE
it 7w wag § & a Er R
Y arad ar€ & ? e ourd @ A wmv
AR sEtgg g ?

oft sroreolt b ww o-
| g &A™ TG X AFAE )
foak &% @i AT § 1 AT qrH W
e gy wrk & s v o7 g8 Tor-
féra & owraza ¥ &1 qar 3 wht
fadr ¢ 1 afeq T Wi wwT § F
wwaT § e wrefn wTer wey
# Jw< g8 wwar § | o T aife-
w4 ¥ fore 3w ¢, S aw f
I Aed oW @ @, wwi A
o T €1 1 W@ 9V WY ITHY AT
farft ff Y awar @ f& Tud IS
QETIZ TTAT G W T B Y ey
A W Iwr foely goft 1 carea
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foer & ar Y S TaT VT | TE AT
Yooy ¥ A s g
J9Y STRT WX AT ar fowd dwy
. ¥ oY widife w1 faar g wafag
AR W W o A ) aAw
azey forrd At & oriwr o Wik €,
IA% A R T | 9 A I Ty
oy ot § W wifed A wae
FREm)

SHRI SHIVAJI RAO S. DESHMUKH:
Sir, with your permission, may I beg of the
hon. Deputy Prime Minister to take the
House into confidence and state whether his
attention has been drawn to a news item
where it is mentioned that high-level talks
are going on presently between the financial
authorities of the United States of America
and the Swiss Government for getting neces-
sary information about the so-called Code
Number accounts in the Swiss banks, on the
ground that they are involved in offences
committed in the United States of America,
to which the Swiss Government has ultima-
tely agreed. Making an exception to their
normal banking policy, they have agreed to
give necessary information about the so-
called secret Code Number accounts of the
government officials in the Finance Ministry
to the financial circles of the United States
of America. Do government propose to
take similar action in regard to Indians?

SHRI MORARJI DESAI: The hon.
Momber scems to be better informed than
1 am, at any rate. 1 take this information
from him. I will pursue the inquiry further.
If the Swiss Governmont has givon such
an authority to the American Government,
I donot sce how the Swiss Govemnment
can refuse us the same facility. But 1 am
surprised that this has been done. That s
all that 1 can say. 1 will find it out.

SHRI GEORGE FERNANDES: Why
are you surprised 7

SHRI UMANATH: In reply to the ques-
tion of Shri Kanwar Lal Gupta, the Deputy
Prime Minister has been repeatedly saying
that if the namec of an officer which is not
mentioned in the list is suggested, he would
investigate. Now the government have got
oriminal intelligonce, customs and exciee
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intelligence and so many other intelligence
services working for them and if, in viola-
tion of the rules, any citizen of the country
or government officials are having accounts,
they have got their own intelligence sources
to get that information. Now from the state-
ment of the Deputy Prime Minister that if
the name of any particular officer is given he
would investigate, am 1 to take it that the
work of their intelligence services has not
shown the cases of any persons in the official
cadre, other than those mentioned in the
list, as having unauthorised accounts abroad,
or have they come to any conclusion, or are
they in the process of having some inquiry
against some persons—I am not saying a
blanket investigation but an inquiry against
some particular specified persons—on the
basis of the reports on investigation by the
intelligence services for having unauthorised
accounts abroad?

SHRI MORARIJI DESAI: If we had any
information about any officers, it would have
been pursued. We certainly go on pursuing
information which we receive. The intelli-
gence branch does it, the Enforcement
Branch of the Finance Ministry also does
it. In several cases where irregularities have
been found, people have been prosecuted and
have peen fined. Those cases are there and
information has been given to the House
about those cases. But in these cases 1 have
not found any government official involved.

SHRIMATI TARKESHWARI SINHA:
May I know whether the Government is in
a position to inform this House as to how
much money has been remitted by people,
who have been government officials or Em-
bassy officials, who have been posted abroad
and what is the time that is given to them to
remit all the money which they earn in
foreign countrics, when they are transferred
to another country? Suppose an official is
transferred from America to Belgium. What
is the time that is given to him to transfer
the money which has been accumulated in
America? Can he transfer that money to

Belgium or has he to transfer that money

to India? What is the time given to him to
transfer it to India?

SHR1 MORARIJI DESAIL: As far as 1
can sce, they transfer the money when they
come back to India. If they go from one
country to another country, they can take
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the money with them. But when they come
back to India they have to bring all the
money back, within the ceiling of maximum
and minimum fixed by the Reserve Bank.

SHRI RANGA: Within what period ?

SHRI MORARJI DESAI: Immediately.
They cannot wait. They cannot keep it for
any length of time.

SHRIMATI TARKESHWARI SINHA:

What is the total amount remitted by the
officials ?

SHRI MORARJI DESAI:
have to find out.

That 1 will

SHRI HEM BARUA: In view of the fact
that Indian diplomats working abroad are
allowed to deposit their money in foreign
banks, a large number of Indian diplomats
and persons working in the Indian Embas-
sies abroad have deposited large sums of
money in Grindleys in London, although
they are not accredited to the United King-
dom. In view of this, may 1 know whether
government propose to revise this policy
of allowing these people to have their depo-
sists in foreign banks or alternatively,
whether government are going to fix any time-
limit for the re-deposit of this money in
Indian banks as soon as they are transferred
back to this country?

SHRI MORARIJI DESAI: These officers,
when they work in foreign countries, have
to keep their accounts in foreign banks.
Otherwise how are they to carry on?

SHRI HEM BARUA: What about
Indian diplomats working in the Soviet
Union and having their accounts in Grind-
leys Bank in England?

SHRI MORARJI DESAI: 1do not know,
1 can find that out. If they do so, they must
be doing for the convenience of their child-
ren who are studying in the England or who
may be studying elsewhere. Those officers
who are serving abroad and are getting
money in foreign countries are entitled to
educate their children in foreign countries,
Therefore, if they keep in different countries
accounts for their children, it would not be
irregular at all as long as they are there. If
they come here, they will have to get per-
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SHRI HEM BARUA: I know of instances
of persons who educate their children in
India and having their accounts in England.

SHRI MORARIJI DESAL: I can find out.

SHRI SHANTILAL SHAH: Is the
Government awarc that the best way of
keeping illegally obtained money, either by
Government servants or private individuals,
is to put it in a Swiss Bank which will not
disclose the names of the client and the
details of the accounts. Even under the Swiss
law, they are protected. Neither the Swiss
courts nor the Swiss Government takes
action against them.

SHRI MORARIJI DESAI: This is a fact.

¥ aTwTT & wwATfeay w faan
RGN war

+
* 755. oft TRewey famat :
it gTaaTer Fawor:
st wea feg ot
a faw @t ag s@m # FAr
3 fF

(%) =1 facfrg a9 & 30 wwgav,
1968 TF #HEG FAVHEIQA FHAATET
&1 g e awamte war faar m;

(=) 7 fred a8 o wafa &
fzd 7 gyanfc w3 A ufw ¥ =g
wfw afa=s 3;

() =M AT FIAWFAF
fu T& sHAE  FIT FT ATE ;T
faarT §; W%

(w) afzgr, A ag s &
grft ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): (a) to (d). A statement
is laid on the Table of the House.

Statement

The information regarding the total
amount of Overtime Allowance paid to the
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Central Government employees during the
current financial year upto the 30th October,
1968 is not readily available. However,
information regarding the total amount of
overtime allowance paid by the various
Ministries/Departments to their staff in
the Secretariat proper during the periods of
six months ending 31st May, 1967 and 31st
May, 1968 is readily available and is as
follows:—

Amount of overtime allowance paid during
the period of six months ending:

31st May, 1967 31st May, 1968

(Rs. in lakhs) (Rs. in lakhs)

15.69 24.31

The following two factors appear to have
contributed to the increase of expenditure
on O.T.A. during the period of six months
cnding 31st May, 1968 as compared to the
corresponsing period ending 31st May, 1967:

(i) Office hours were reduced by half
an hour w.e.f. 1st December, 1967.

(ii) Increase in emoluments of emp-
loyees, to which O.T.A. is related,
due to revision of Dearness
Allowance with retrospective effect
in September, 1967 and again in
December, 1967.

Government have already taken steps
from time to time to keep down the expendi-
ture on Overtime Allowance payable to
officc and comparable staff of the Gov-
ernment of India as indicated below:—

(i) With effect from 1-10-1961 a celling
of 1/3rd of monthly emoluments
has been fixed for the monthly over-
time camings of the employees. In
the case of personal staff of Minis-
ters and officers, who have to sit
late hours on most of the days of
the month, the ceiling fixed is § of
the monthly emoluments.

(ii) Soon after the declaration of
Emergency in 1962, free time be-
yond prescribed hours of work, for
which no overtime allowance is
admissible, was raised from 45
minutes to onc hour.

(ili) Orders were issued in 1965 that
for work on Sundays and weekly or
fortnightly off days and second
Saturdays, compensatory  leave
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should normally be given and cash
compensation should be given only
in exceptional circumstances with
the approval of a Joint Secretary
or Head of the Department con-
cerned.

(iv) Soon after the outbreak of hostili-
ties with Pakistan, the basic over-
time allowance rates were reduced
by 109 as a measure of economy.
_The reduced ratcs were made appli-
cable uniformly for work even on
Sundays and Holidays for which the
previous rates were 14 times the
normal rates. It was also decided
that the normal time rate should
not increase with the increasc
in the hours of overtime work.

oft Trwewew fegrgt . o @iz
AWT-TER 9T TQT 74T &, SHA 99T 44T
3 fr e & w1 § TaAHT ¥
A Y ¥ FOT SART NEAEREH
carey faar & ) & ag ST AT g
f £ @@ # aw ¥ @ go fF oax
TR VAT TAEH T v §, A
qOFTT FORT wATfat A v
I ¥ §C & F I F fAw dwrw 3

sft wwrw opfe ;. s AT
Maad RTEF AR
§ & & o WA § fe wdf acdw
wWigam @ gadaafaa
Ll

ot wew fagrét aroddy:  weqe
HEET, wATH ®T I g ey g
AT qEEy qg ITAT AEa & oo
AT XIAT FTET WHEAT-ITEH TATSH
T N AW AT WO o
wff wedY &

Fe-Rgm Wit aw few Wt (ot
ok derf) © AR s frge
FRE AR T AT T 2R
Y, vl ¥ f w1 W A g @,
fad & i w2 w1 W AT § 1 W
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st Tere fagmdt . HAY wERT
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SHRI LOBO PRABHU: I do not find it
necessary to draw the attention of the Finance
Minister to Fundamental Rule 11 that all
the time of a Government servant belongs
to Government.

SHRI ATAL BIHARI VAJPAYEE: They
should work for 24 hours.
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SHRI LOBO PRABHU: I am not con-
cerned with that. Those who make the rule
may be able to account for it. I am only
drawing the attention of the House and of
the Opposition Members concerned to the
fact that there is such a rule. Secondly, I
would like to draw the attention of the
Finance Minister to the fact that about three
years ago, an inquiry was made—it is perhaps
still continuing—and it was found that 30
per cent of the staff in the Home Ministry
was surplus. There is no question of appoint-
ing more staff; it is only a question of dis-
tribution. When such overtime payments
arc being made, is any inquiry being made
whether such distribution is possible.

Then, 1 would like to draw the attention of
the Finance Minister to this fact that this
overtime is not paid in the States. 1 myself
worked for 24 hours, as was said by my
hon. friend, and I have not drawn any allow-
ance for having worked overtime 16 hours a
day. Anyway, there is a distinction between
the Central Government employees and the
State staff. This distinction is causing a lot
of discrimination. a fecling that Central
Government servants are better placed.

I would like the hon. Minister to reply
to my three specific questions.

SHRI MORARIJI DESAI: It is true that
government servants arc supposed to be on
duty for 24 hours. But I hope, the hon. Mem-
ber will grant that there should be some
regulations about it. You cannot also deny
sleep to government servants or the necessary
time required for their ordinary life. But
no overtime allowance is given to gazetted
officers. Therefore, I am not surprised that
the hon. Member did not get it when he was
an officer. Gazetted officers do not get over-
time allowance even here in the Centre. It
is only in the case of non-gazetted staff who
arce governed by all thesc labour laws and
other things that the overtime allowance
comes in. I know that it is very much mis-
used also. We are trying to find out the
remedics for it. But we cannot say that if
a man is required to work after the working
hours and the work is very necessary, we
should take it from him without compensat-
ing him for that. That is also a question
which one has constantly to keep in mind.

SHRI LOBO PRABHU: What about my
Questions sbout distributing the work and
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also the effect on the State employees. . .
(Interruption.)

SHRI MORARJI DESAI: They are
wise about it. I wish they had not started
here; then all these things would not have
come. But this was started sometime ago
in a fit of liberalism which, of course, is a
good thing but not always. But this is what
has happened. Now the question of dis-
tribution is also being considered. We are
wondering what we should do in this matter.
We are trying to find out the remedies where-
by all these practices can stop. We are
awaiting the ARC's recommendations in
this matter.

SHRI KRISHNA KUMAR CHATTERJI:
We are prepared to concede that some urgent
and spill-over work has to be carried out by
this over-time system. But by and large
this method of granting overtime allowance
which is allowed to the government servants
had created many bad things. In the postal
sector—] possess knowledge of this—, most
of the normal work is not undertaken in the
working hours only in the hope that over-
time will be allowed and also keeping in
mind the fact that overtime allowance would
be given. This system has also brought about
corruption, nepotism, and favouritism and
has created bad blood among the different
sectors of employees. Therefore, will the
hon. Finance Minister consider this seriously
whether the whole over-time arrangement
can be dropped out from the government
sector at least?

SHRI MORARIJI DESAI: 1 hope, my
hon. friend who is working in the labour
ficld and also the hon. friends on the Oppo-
sitc who are working in the labour field will
co-operate with me in doing away with this
evil.
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DR. K. L. RAO: The rules are conse-
quential changes to indicate the fact that,
"instead of one, there will now be three
judges. It is only that kind of amendment
that has been made in the rules. There is no
direction given with regard to water disputes.
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DR. K. L. RAO: Quite so; it is with
that idea that rules have been amended very
quickly. Naturally the rules apply with
immediate effect.

SHRI S. M. KRISHNA: A decision was
taken by the Government of India that the
Krishna river dispute would be sent to the
tribunal. 1 would like to know from the
Minister why is it that there is such an in-
ordinate delay in regard to this matter, in
referring this to a tribunal. That is my first
point, Second]y, Sir, we have seen from the
newspibers that thc Chief Justice of India
has beer*asked by the Central Government
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to name the judge. I would like to know
where the delay lies; is it with the Chief
Justice or is it with the Government of India ?

DR K. L. RAO: There is no delay at
all. All the procedures have to be followed.
We wanted the Chief Justice of India to
nominate the tribunal. We are awaiting
names from him.

SHRI CHENGALRAYA NAIDU: When
Government decided to refer the matter to
a tribunal the Government should have
kept quiet till the decision is taken by the
tribunal. In the meanwhile how can the
Government take action regarding this
water dispute? On the one hand the Minister
says, we are referring the dispute to the tri-
bunal. On the other hand the Minister has
sanctioned some schemes in some States.
How can the Minister do this thing when
they have said that they arc referring the
matters to a tribunal? Before the tribunal
gives its decision, how can the Minister
sanction some schemcs in some States? Is
it fair, Sir ?

DR. K. L. RAO: The hon. Member is
not correctly informed. After reference to
tribunal no project has been sanctioned in
the disputed area.

SHRI CHENGALRAYA NAIDU: San-
ctioned in Mysorc State, Sir.

SHRI K. LAKKAPPA: The Government
of India has been indefinitely delaying this
matter, with regard to the scttlement of water
disputes with respect to disputes between
one State and another. There have been
inordinate delays in framing of rules with
respect to the settlement of the water dis-
putes. Also, therc have been certain cases
like the Krishna-Godavari dispute, having
been referred to the Supreme Court Chief
Justice; and he has to name the judges for
taking final decision. Now, these inordinate
dclays have caused considerable dislocation
and hawe jeopardised the economic develop-
ment of the areas concerned. In addition,
irrigation facilities have been denied to cer-
tain arcas such as some arcas in Mysore
State and also in some States like Orissa.
The delay in such matters on the part of
the Government of India has resulted
in retarding the economic development of
these areas. 1 want to know whether this



2 Oral Answers

Government would take steps in order to
avoid such delays hercafter and will the
Government of India take steps to see that
the matter is settled amicably and all rules
are framed in this regard without delay. ?

DR. K. L. RAO: The hon. Member says
that there has been delay in respect of his
State. On the other hand there has been the
speediest action taken in this respect in his
State. ' The amendment was passed in the
month of August by the honourable House.
Then it was immediately circulated to the
States. And, they were given 15 days’ time
to send their replies. The States had no
objection to it. It was published in the
Gazette, and it was placed before the House,
and in fact, even before this, action was
taken. The Chief Justice was requested to
nominate the Judges. Naturally there has
been some difficulty in nominating the
judges and we are awaiting the names from
the Chief Justice.

SHRI K. LAKKAPPA: Will the Govern-
ment of India put some pressure on the
Supreme Court and ask them to nominatc
the judges without delay?

DR. K. L. RAO: There is no dclay what-
socver. We arc awaiting the names from the
Chief Justice.

SHRI NITIRAJ SINGH CHAUDHARY:
How many Tribunals the Government
proposes to appoint and what disputes are
being referred to those tribunals?

DR. K. L. RAO: Before we decide on the
Tribunal under Section 4 of the Inter-State
Water Disputes Act, there should be a re-
ference from the States concerncd for the
matter to go to a tribinal. On this we got
representations from Mysore, Maharashtra
and Andhara Pradesh, in regard to Krishna
and Godavari. There could be two tribunals
for these two rivers. We also got a request
from the Gujarat Government to appoint
a tribunal for the Narmada river. That Act
says that unless the Government of India
is satisfled this cannot be settled by ncgotia-
tion, we nced not refer the matter to the
tribunal. The Government of India feel that
some more attempts should be made in
order to negotiate with respect to the Nar-
mada. So, we are not setting up a tribunal
immediately for the Narmada.
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DR. K. L. RAO: In India, there are a

very large number of inter-State rivers.
Practically, every river is an inter-State
river. We have been able to find a solution
in most of the cases. In the case of two
rivers only therec has been some difficulty,
namely the Krishna and the Godavari; in
spite of our best cfforts, we have not been
able to see any compromising attitude on
the part of the States concerned, and so we
had to refer the matter to the tribunal. In
the case of the Narmada, as |1 have submitted
already, we propose to make some more
attempts before we refer the matter to the
tribunal.

Revenue Receipts

¢ 758. SHRI S. S. KOTHARI: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that revenue re-
ceipts during the current year have exceeded
budgeted figures;

(b) if so, which are the heads of income
that have cxcceded the targets and which
are the items which are sluggish; and

(c) the steps which arc being taken to
expedite collection of Income-tax and Cus-
toms and Excise duties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) and (b). No, Sir. The total
revenue receipts from Income-tax, Corpora-
tion tax, Estatc duty, Wealth-tax, Gift-tax
and Expenditure-tax and Customs and
Central Excise duties during the period from
the 1st April, 1968 to the 31st October, 1968,
have not exceeded the prorata budget esti-
mates. While realisations from nonc of the
above heads of income have cxcecded the
prorata ions for 7 ths based on
the budget estimatcs, the reccipts from
Customs import duty have shown a definite
shortfall. The receipts from the other items
of revenue are likely to come up to, or even
somewhat exceed, the budget estimates by
the end of current financial year.

(c) A statoment showing some of the sicps
taken recently to tighten up the Income-tax
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collection machinery is laid on the Table of
the Sabha. The question of expediting collec-
tions of Customs and Central Excise duties
does not arise, as these duties are normally
collected before the goods are allowed to be
cleared.

Statement

SOME OF THE STEPS TAKEN RECENT-

LY TO TIGHTEN UP THE INCOME-
TAX COLLECTION MACHINERY

(i) Taking over of recovery work by
the Income-tax Department from
the State Governments in respect
of all Commissioncrs’ charges.

(i) Greater emphasis on collection of
demands created during the current
year.

(iii) Fixing of responsibility, on parti-
cular officers, for appropriatc action
in cases where arrears arc out-
standing, as under:—

Officer Cases of Arrears

Income-tax Below Rs. 1 lakh.
Officer

Inspecting Over Rs. 1 lakh and
Assistant below Rs. S lakhs.

Commissioner

of Income-tax
Commissioner

of Income-tax

Over Rs. 5 lakhs.

(iv) Raising of the rate of interest in
case of delayed payments from 6°;
to 9%. with cffect from the Ist
October, 1967.

(v) Appoi of one A it Com-
missioner each at Bombay and Cal-
cutta to exclusively look after collec-
tion work.

(vi) Introduction of scheme of functional
distribution of work under which
collection of taxes is made the
specific function of one or more
Income-tax Officers. .

SHRI S. S. KOTHARI: What has been
Government's experience of the functioning
of what is known as the functional sch of

DECEMBER 16, 1968

Oral Answers 24

experienced ?
collections ?

Has it heclped in expediting

SHRI K. C. PANT: So far, the experience
of the scheme has been that it has been wholly
useful. Certain difficulties have also cropped
up, with regard to the centralisation of
accounts and files, for instance. These are
being sorted out. We feel that the scheme
should be persisted with, but we are conso-
lidating it in the area where it is in force
before proceeding with further extension.

SHRI S. S. KOTHARI: What in the view
of Government would be the estimates of
revenue and expenditure and what effect
will such estimates have on the quantum
of deficit financing envisaged in the budget?

SHRI K. C. PANT: I have indicated in
my main reply that except for customs
duties, the other main heads of revenue are
likely to be adhered to by the end of the
year, if not exceeded. That is the general
picture.

SHRI UMANATH: When the last budget
was prescnted, a substantial portion was
left uncovered. From the hon. Minister’s
reply we find that in the case of certain
items, the receipts have not yet cxcecded the
targets. | would like to know what steps
Government took to cover the gap left in the
budget presented last year, and whether
deficit financing was onc of the steps, and
if so, to what extent so far?

SHRI K. C. PANT: In regard to the
answers given by me earlier, I would likc to
explain that this is in respect of the seven
months, and on pro rata calculations, the
receipts are falling short of ecxpectations,
but at the end of the year we do expect that
in all other heads except for customs duties,
we shall be able to make it up, if not ever
exceed.

As regards the gencral question whether
revenucs have fallen short of expenditure
and whether it is deficit financing, 1 woulkd
say it is.

SHRI UMANATH: That is not my
question, My question is with regard to the
gap that was left uncovered in the last

distribution of work in the Income-tax
Department?  What difficuitics have been

bud; During these scven months, what

ag

steps have Government taken to cover that
,p?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
J1 DESAI): No steps could be taken to
imposc taxation to cover those gaps in these
seven months. How can that be covered
without taxation?

SHRI UMANATH: That is what 1
want to know. He has put a question to me
how it can be covered without taxation.
1 want him to reply to my question. If he
wants to put a question to me. let him come
to this side and put a question. My ques-
tion was this. A definite gap was left
uncovered in the budget. Seven months have
passed, and 1 would like to know whether
any portion of that uncovered part has been
fulfilled, and if so, by what steps he has
covered that gap.

SHRI MORARIJI DESAI: | have great
respect for the hon. Member's capacity to
grasp things. 1 thought that hc would grasp
the reply through the question that 1 put
to him. I do not think that is barred. That
is also one of the ways of replying, in parlia-
mentary practice. The hon. Member ought
to know that, if he does not know it.

SHRI UMANATH: Now, let him
reply to my specific question.

SHRI MORARJI DESAI: Now, since
he has asked, certainly 1 shall reply. 1 do
not know if he was not quick enough to get
this.

No steps for levying any taxation
have been taken, as the hon. Member is
aware, because they could not be taken
without coming to this House.

SHRI UMANATH: I am not asking
about taxation.

SHRI MORARJI DESAI: | can know
at the end of the year how the year will end
as a result of steps taken to effect economies
in certain arcas.

SHRI UMANATH: | am not asking
about the results of steps taken. | want to
know the steps taken.

SHR! MORARIJI DESAL: 1 am not
going o tell him that.
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SHRI UMANATH: What is the secret
in that? He can withhold only secrets from
this House. He says that certain steps have
been taken and he says also that Government
have to review at the end of the year the
results of the steps taken. He is not prepared
to say what steps have been taken. Under
what provision is he not prepared to dis-
close the steps? The House is interested in
knowing what steps have been taken.

SHRI MORARIJI DESAI: If the steps
arc specific, I would certainly tell him. But
if the steps are general, which are ordinarily
taken, it is not possible to describe them,
Member will then try. . .

SHRI UMANATH: Whatare the speci-
fic steps taken?

SHRI MORARIJI DESAL: I do not
want the hon. Member to take up the matter
again and say ‘This was what you said. Why
is this happening?’ and so on. I shall only
tell him afterwards when specific things are
done; 1 do not know what the result of it
will be; there may be better recoveries in
taxes; we arc trying to recover as much as
we can. That is also what we arc doing in
the matter of arrears and other things. These
are the various steps  and there are no other
steps; in regard to expenditure, wherever
infructuous expenditure is found we stop it.
But I cannot say that here 1 am doing it or
there 1 am doing it. It is generally done. If
1 try 1o specify all the steps, then perhaps they
may be counteracted in some quarters.

SHRI S. K. TAPURIAH: In view of
the fact that inordinate delay takes place in
implementing the orders passed by the appel-
late commissioners and the appellate tribu-
nals, may | know from Government whether
they have considered the possibility of fixing
a maximum time-limit within which such
orders will have to be implemented and
whether Government have also compiled any
statistics and whether they can tell us how
many such orders have been lying unimple-
mented for over five years?

SHRI MORARJI DESAL: If he tables
a scparate question, | shall certainly reply,

SHRI S. K. TAPURIAH: What
part (a) of my question?

about
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SHRI MORARJI DESAI: No positive
limit can be fixed that is absolutely fool-
proof. But 1 have given instructions to them
that this must be done quickly, as quickly
as possible, and 1 think a limit of not exceed-
ing a month or something like that is there.
The hon. Member is a member of the
advisory committec and 1 think he knows it.

SHRI CHINTAMANI PANIGRAHI :
What is the measure of deficit financing
undertaken so far to meet the gap left un-
covered in the last budget?

SHRI K. C. PANT: 1 did not quite
follow the question . . .
SHRI CHINTAMANI PANIGRAHI :

To what cxtent have notes been  printed
more to mect the demand? In plain econo-
mic sensc of the word, this is what deficit
financing means.

SHRI K. C. PANT: The plain sense
of the question is whethcr there is a certain
amount of deficit financing. Shri Umanath
asked that guestion and the Deputy Prime
Minister has already answered it.

SHRI CHINTAMANI PANIGRAHI:
My question is, what is the amount . . .

SHR1 MORARIJI DESAIL: The deficit
financing remaining at the cnd of the year
will certainly bc new notes.

SHRI CHINTAMANI PANIGRAHI:
Let him not be angry.
SHRI MORARJL DESAI: Where was

the anger? He imagines anger everywhcere.
1 do not know why. 1 said, naturally what-
ever uncovered deficit financing remains will
be new notes.

SHRI CHINTAMANI
My question was specific.

PANIGRAHI:

MR. DEPUTY-SPEAKER: He wanted
to know the amount of deficit financing
resorted to during this period. I think the
Ministeg has indicated thac that will be
kaowndt the end of the year.

SHR1 CHINTAMANI PANIGRAHI:
Is it not a fact that Rs. 100 crores or Rs 80
crores have been pumped in by now?

DECEMBER 16, 1968

Oral Answers 28

SHRI MORARJI DESAI: Uncovered
deficit to the cxtent of Rs. 289 crores have
been provided in the budget.

st gae TWo Wiwl(: IuTHqW
wgTe, S & o gfafafy & aw & ag
ST AT R I WO OE § aren
FATAT 97 I9E § 9 gH AW A a9A
fomm av & it day w0 & SEEY qfT @
gt fey, s g i T Y g
&xq SqreT fast 7% A1 I@E oA
X Ig 791 & gM | A1 SART dE
fax 7€ €, zafay o s 9w qfT
# &7 qu fFar ? m@ Faw AT wAT
@ fafmag & @ § & "
a1 A1 firz 7 A oY 7% I @
g Aré &, 78 F AT 9 g )

sit W ¥ Awm wrd
fF 7Y ag #7 g1 9™ | g a7 AfEx
aér g @ fgmma | wmw feww A
T, feam wifge & gem W
IaFr qfa gft | ag ag WY s g
Y & 7 wg gvar 1 wfae wr@far
ae Farfac A urerag awar g, v
YA FW@T O 1 AT AT AT F mifEe
# ¥fwfae wrgafan @m, aw a1 aew
& grf, ag a1 &7 w1

SHRI PILOO MODY: You must not
permit some of these people to ask questions
on financial matters. This is not a school.

SHRI TENNETI VISWANATHAM :
The hon. Minister has said that the deficit
will be known at the end of the year. That
is quite truc. But now there is an increasc in
the number of notes in circulation. How
much of that is duc to printing of new
currency notes?

SHR1 MORARJI DESAI: It is difficult
for me to say today.

SHRI N. K. SOMANI: One of the
sure indi s of a usly falling

revenue under a particular head is that that
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particular item or manufactured article
cannot absorb that level of taxation in a
given level of economy. In view of these
facts and data available to Government so
far, would meaningful steps be taken in time
s0 that these imbalances, either of unutilised
capacity or of falling production which lead
to this fall in revenue, are corrected at the
most by the time the next budget is
presented ?

SHRI MORARIJI DESAl: We are all
concerned with unutilised capacities. But
that question does not flow from this ques-
tion.

SHRI PILOO MODY: We were hoping
he would not realise that.
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SHRI PILOO MODY: I would like to
know whether, in addition to the deficit
financing envisaged in the Budget itself, ex-
penditure on revenue as well as capital
account has exceeded what was anticipated
in the Budget, and whether any deficit financ-

ing is going to take place on account of that
excessive expenditure.

SHRI MORARII DESAI: So far it has
not happened. That is all that 1 can say.
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
(a) to (c). A statement is laid on the Table
of the Sabha.

Statement

(a) No crisis as such can be said to have
developed in Sindri although the fertilizer
factory is facing difficulties and loss of
production on account of the inferior quality
of Rajasthan gypsum. The production
process is proposed to be changed with a
view to diversify the product mix of Sindri
by including phosphatic fertilizers and to
provide in this process for replacement of
mineral gypsum by by-product gypsum.
Under this scheme known as the Sindri
Rationalisation Sch phosphoric  acid
will be produced by the inter-action of rock-
phosphate and sulphuric acid to be produced
from Amjhore pyrites. Gypsum is a by-
product of this process.

(b) It is reported that good quality gyp-
sum is available in Bhutan. But thore is no
precisc cstimate of the capital cost involved
in its exploitation and the necessary trans-
port facilities.

(c) The mincral gypsum whether from
Bhutan or Rajasthan or from Pakistan will
not be cheaper than the by-product gypsum
proposed to be used at Sindri under the
Rationalisation Scheme.

(d) The effect of the exploitation of gyp-
sum in Bhutan on the economy of Bhutan
have not yct been studied fully. A Study
Group which has been formed recently to
consider the feasibility of utilising Bhutan
gypsum is expected to throw some light on
this matter.

(¢) In view of answers to (¢) and (d). above,
the question does not arise at present.

oft wprow ey wrelt ;A
Y fararcor g ) fear wan § 9E waTT
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fe Jud freresy & oy ol ag
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SHRI RAGHU RAMAIAH: | am afraid
there is no truth in the statement that Govern-
ment do not want to develop those mines.
As a matter of fact, a committee has been
appointed with Dr. Kane and a few other
members to go into the desirability of pre-
paring a detailed recport on the economic
feasibility and utilisation. It is true that it
is found that this gypsum will not be cheaper
than the synthetic gypsum which will be
available after the completion of the rationa-
lisation-utilisation scheme at Sindri, but
that does not mean that Bhutan gypsum
cannot be uscd for any other purpose. It
can be used if not here, somewhere clse.
It can also be used for cement, but the whole
thing has to be looked into from an econo-
mic feasibility point of view.

o wyrew g wredt:  Swrenw
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SHRI RAGHU RAMAIAH: First of all
let us find out how much quantity is avail-
able and of what quality it is and then we
can determine the best uses to which it can
be put.

SHRI GADILINGANA GOWD: May
I know from the hon. Minister if it is a fact
that the staff employed in the Sindri Ferti-
liser factory is 7 times the staff ecmployed in
a factory of comparable sizc in other count-
ries. If not, what is the proportion of stafl
employed there?

SHRI RAGHU RAMAIAH: 1 would

like to have notice.
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SHRI RAGHU RAMAIAH: Many ex-
isting factories are old factories. But most
of our new factories will be on modern tech-
nmiques and when they go into production

the prices will be comparable with the inter-
national prices.
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Hour is over.

ot oft va: AR @ WIT qAO™
qo ¥ o & ? gag W g ar
f& g7 o &)

MR. DEPUTY-SPEAKER: That is only
if I exhaust all the questions. If I have given
a full round, then only you can get an oppor-
tunity if some members arc absent, as you
sec three questions we could not cover,

ot o ow: ot W e
uTTE TRl o o ¥ frefr & 9ed
uTT W IR §, ¥@ A w feqaz-ag
fear T &

MR. DEPUTY-SPEAKER: No, No.
Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Finance Minister's son as his Private Secretary

® 751. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
refer to his statements made on the 30th
April, 24th July, 19th and 20th August
1968, and state:

(a) whether it is a fact that during March,
1967 to August, 1968, his son, in the corres-
pondence that he had with various people
styled himself as Personal Assistant or
Private Secretary to Deputy Prime Ministor
and Finance Minister;

(b) if so. on how many occasions his son
did so; and

(c) the reasons why his son was asked to
acknowledge highly confidential letiers and
fix appointments in regard to the Ministers’
official work and official duties?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR
J1 DESAI): (a) and (b). In the statement on
the scope of my son's assistance to me before
the Lok Sabha on the 20th August, 1968,
I had said: “No such designation has been
used by my son cither in this letter or in any
of the communications | have come acras.*
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On the admission of this Question, a fresh
scrutiny of all the relevant files of corres-
pondence was undertaken and as far as
could be ascertained from the copies of the
850 letters on record, it does not appear that
my son has signed as P.A. or P.S. to Deputy
Prime Minister. However, I can not say that
a letter or two might not have been inadver-
tently typed on Private Secretary’s letter-
head and signed by him through oversight.

(c) In the same statement it had been said
that “what my son did was to assist me in
non-official work, that is, social engagements,
appointments for interview and public relati-
ons work. He has had no authority to go
beyond these sph ** Acknowledg:
of some letters and fixing of appointments
for interviews in the light of my instructions
were treated as routine matters. Some letters
containing suggestions could have been
despatched as ‘confidential’ but the replies
without going into their merits and simply
asking the writers to meet me for further
exposition would not be confidential.

Public Undertakings

¢ 752. SHRI1 J. B. SINGH:
SHRI SHARDA NAND:

Will the Minister of FINANCE be pleased
to refer to the reply given to Starrcd Ques-
tion No. 424 on the 12th August, 1968 and
state:

(a) the new steps taken to utilise the full
rated capacity of 14 units in public sector
since then;

(b) the total loss for not utilising the full
capacity of these units during the last one
year;

(c) the total investment in these units; and

(d) whether it is a fact that no extension is
made in any units till their rated capacity is
utilised fully ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) The steps taken by the Public
Enterprises to utilise their full rated capacity
are two-fold:

(i) through diversification efforts; and
(il) through exports.
The b & where

have been/are being taken by Public Enter-
prisss to diversify their lines of production
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with a view to utilising their capacity are the
National Instruments Ltd., Praga Tools
Ltd., Heavy Engineering Corporation Ltd.,
Mining & Allied Machinery Corporation
Ltd., Hindustan Machine Tools Ltd., Hindus-
tan Antibiotics Ltd., etc. Similarly some of
the Public Enterprises viz. Hindustan Steel
Ltd., Hindustan Machine Tools Ltd., etc.
have endeavoured to utilise some of their
surplus capacity by entcring the field of
exports.

(b) The accounts for 1967-68 have not
yet been closed for the Public Enterprises.
Thus the figure of loss, if any, is still not
available. It is also not feasible to calculate
exactly the loss which can be attributed to
non-utilisation of the rated capacity as there
area number of other factors which may
affect the performance of Public Enterprises.

(c) The total investment (equity plus
loan) in thesc 14 enterprises as on 3lst
March, 1967 is given below:

Name of the undertaking Investment

(Rs. in crores)
(as on 31-3-67)

1. Hindustan Steel Ltd.

1028.50
2. National Coal Devclopment 153.72
Corporation
3. Hindustan Antibiotics Ltd. 2.47
4. Hindustan Salts Ltd. 1.79
5. Praga Tools Ltd. 3.67
6. Neyveli Lignite Corpora- 159.06
tion Ltd.
7. Indian Drugs & Pharma- 46.28

ceuticals Ltd. (3 units)
8. Garden Reach Workshops Ltd. 213

9. National Instruments Ltd. 3.79

(2 units)

10. Hindustan Machine Tools Ltd. ~ 27.23

11. Heavy Electricals (India) Ltd. 98.35

12. Heavy Engineering Corpo- 185.84
ration Ltd.

13. Mining & Allied Machinery 43.19
Corpn. Ltd.

14. Sambhar Satts Ltd. 1.00

(d) As a matter of policy, expansion is
being allowed only in thoss lines of
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manufacture where therc is a felt demand
for a particular product.

"Increase in Price of Caustic Soda

* 753. SHRI R. K. AMIN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether it is a fact that Government
allowed an increase of Rs. 82 per ton in the
price of Caustic Soda despite the disapproval
of the Tariff Commission; and

(b) if so, the reasons therefor?
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-

MICALS (SHRI RAGHU RAMAIAH):
(a) No, Sir.

(b) Does not arise.
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Drawback Inguiry Committee’s Report

* 760. SHRI YAJNA DATT SHARMA:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 3663 on the 12th August, 1968
and state:

(a) whether Government have since com-
pleted the examination of the report of the
Drawback Inquiry Committee; and

(b) if so, the decisions taken on thc re-
commendations of the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) and (b). Yes, sir.

Views of the Members of the C and
Central Excise Advisory Council, represent-
ing Export interest, were sought on Govern-
ment's tentative conclusions. These have
been received and are urder consideration.
Final decisions will bc taken soon.

Irrigation Plans in Bihar
*761. SHRI SHRI CHAND GOYAL:
Will the Minister of IRRIGATION AND
POWER be pleased to State:

(a) whether the Central Government have
advised the Bihar Government to give up
for the time being, their long term plant in
view of the financial stringency and take up
short term measure for irrigating maximum
land; and

(b) the financial aid, if any, which Govern-
ment are giving to Bihar to overcome its
financial difficulties for irrigation purposes?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) No,
Sir.

(b) 100 per cent carmarked loan assistance
is being given for the Gandak and Kosi
Projects in Bihar. In addition a special asis-
tance of Rs. 6 crores was given to Gandak
this year and Rs. 70 lakhs for the Sone High
Level Canal Project. Other Projects are
assisted indirectly through miscellancous
development loans being given to the State
Goverament for the Plan as a whole.
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Generator Plants in Barauni Thermal Power
Project.

*762. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 2627 on
the 5th August, 1968 and state:

(a) whether installation of the two sets
of Generators of 50 Megwatt each at Barauni
has since been completed and commissioned;

(b) if not, the time to be taken in their
commissioning;

(c) whether, besides Muzaffarpur and
Chapra. it is also proposed to construct
132 KV Transmission lines to Madhubani
and Bettiah also;

(d) if not, the reason therefor;

(e) whether the proposed laying of a 132
KV cable of 100 MVA across the Mokameh
bridge has been completed; and

(f) if not, the time to be taken for its
completion?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): (a) and (b).
The installation of the first SO MW unit  at
Barauni Thermal Power Station has been
completed and it is expected to be commis-
sioned by the end of December, 1968. The
installation of the second unit is in progress.
1t is expected to be commissioned by May,
1969,

(c) and (d). Betiah is at present fed from its
own local diesel generating station supple-
mented by a 33 KV line from the Gandak
Construction Diesel Power Station. The
present load is about 2.5 MVA. When
Muzafarpur-Motihari 132 KV linc is com-
pleted, it will be fed by a 33 KV linc from
Motihari. No work on this 132 KV line is
yet started but the construction is proposcd
to be taken up in 1969-70 and to be comp-
leted in 1970-71.

Madhubani is at present fed by 11 KV
line from Darbhanga 33 KV sub-station.
A 33 KV linc exists from Samastipur to
Darbhanga. Tho present load of Madhu-
bani is about 1.5 MVA. The question of
construction of 132 KV line from Samasti-
mur to Darbhanga will be considered when
the load in the area increascs.
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(¢) and (f). The work of laying 132 KV
cables of 100 MVA capacity is in progress and
is expected to be completed by April, 1969.

Indian Oil Corporation.

¢ 763. SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the ycar in which the Indian Oil Cor-
poration was floated and the names of the
Members of its Board of Directors at that
time and how long the same Board con-
tinued ;

(b) the names of the members of the Board
of Directors at present and the Chairman or
the Managing Director of the Corporation;
and

(¢) when they were appointed and what
is their tenurc and terms of employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLUEM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) The Indian Oil Corporation Ltd. was
constituted on 1.9.1964, A statement showing
the names of the Members of its Board of
Directors at that time is laid on the Table
of the House [Placed in Library. See
No. LT-2703/68). The first change in this
Board was made on 18.12.1964.

(b) and (c). Another statement showing the
names of the Chairman and members of the
Board of Directors at present, the dates of
their appointment and their tenure and terms
of employment is laid on the Table of the
House [Placed in Library. See No. L.T-2703/
68.]

India's Economic Recorevy

* 764. SHRI S. R. DAMANI: Will the
Minister of FINANCE be plcased to state:

(a) whether studics have been made (o
find out the extent of economic recovery
gained during the first half of the current
year as a rcsult of efforts made towards
cxport promotion and import substitution;

(b) whether the results are  optimistic
cnough to meet any cuts in foreign aid during
the year; and

(c) the arcas considered feasible for
heavier cuts without impairing export pro-
duction? .
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THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). Results of
efforts made towards export promotion and
import substitution have been reflected in
the higher exports and restrained level of
imports in the first half year of the current
year. While the trend is encouraging, even
if the progress is kept up, we will continue
to need foreign aid to satisfy our develop-
mental needs. The position is kept cons-
tantly under watch and as and when it is
possible to do so, without detriment to the
economy. reductions are made in imports.
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Naphtha for Barauni Fertilizer Project

* 767. SHRI KAMESHWAR SINGH:
Will the minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that Naphtha will
made available for Barauni fertilizer
Project; and

(b) if so, whether the plant will be based
on Naphtha?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-

MICALS (SHRI RAGHU RAMAIAH):
(a) Yes, sir.

(b) Yes, sir.
Family Planning Work in Rural Areas

768. SHRI S. C. SAMANTA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state:

(a) the magnitude of work of popularis-
ing family planning in the rural areas and
the extent of success being achieved; and

(b) the reasons for the increased impor-
tance being given to the urban areas and
comparaively more expenditure  being
incurred in urban areas as compared to rural
areas while less than 15 per cent of popula-
tion is located there?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) and (b). The bulk of the primary target
of the programme, namely, 80 out of the
100 million couples in the reproductive age-
group are in the rural areas. Apart from
mass media staff at District Family Planning
Bureaux, various other methods acceptable
in the villages like Kathas, Bhajan Mandlis,
Puppet Shows and Dramatics are used for
spreading the message of the small family
norm. In addition, wall paintings are being
put up in these arcas. Family Planning
services are generally provided through the
health channels, and in that context rural
arecas have been given full importance due
to them in the Family Planning Programme.
For every Primary Hcalth Centre which
covers about 80,000 of rural population, a
full-fliedged Rural Family Welfare Planning
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Centre with adequate complement of educa-
tional, motivational and service staff is pro-
vided. For every 10,000 of the rural popula-
tion, there is to be onc sub-centre. In urban
areas, an Urban Family Welfare Centre is
provided for every 50,000 population.
According to the latest information as against
1771 Urban Family Welfare Planning Cen-
tres, 5068 main centres and 19,090 sub-
centres arc providing family planning ser-
vices in rural areas besides services provided
by the district mobile units.

Considcrable success has been achieved
in making the pcople in urban and rural
areas aware of the need for family planning.
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Floods in West Bemgal

® 770. SHRI NITIRAJ SINGH CHAU-
DHURY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether excess water of Damodar
and its tributaries which could not be stored
in four dams of the Damodar Valiey Corpo-
ration caused floods in West Bengal during
1968;
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(b) if so, the total losses in terms of money
caused;

(c) whether there arc proposals to com-
pensate the sufferers and if not, the reasons
therefor;

(d) whether any permanent steps like
having more dams, as was originally
plannned, would be taken to check future
floods; and

(e) if not, how future floods are proposed
to be checked?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Though the channels in thc Lower Damodar
Valley are cxpected to receive a discharge of
2 lakh cusecs from the Damodar Rcservoirs,
the maximum releases during the flood
season in 1968 werc about | lakh cusccs.
The reservoirs in Damodar System werc
regulated in sucha way as to give maximum
possible flood protection to the lower areas,
taking into account in-flows into the reser-
voirs, balance capacity availablc in the
reservoirs, safcty of structurcs and the possi-
bility of further floods occurring.

(b) Due to heavy rainfall and drainage
conditions, the flood-affected districts in the
area of operation of the Damodar Valley
Corporation werc Hooghly, Howrah, Burd-
wan and Bankura. The total losses in respect
of damage to crops, houses and public
utilities have becn cstimated at  about
Rs. 12 crorcs.

(c) The State Government have taken up
measures for affording relicf to flood-affected
victims. These measures include gratuitous
relief, relief kitchens, relief works, house-
building grants, remission of tuition fees,
Jocal purchase of clothing and agricultural
loans.

(d) and (c). Attention is first being given
to improve the drainage in the Lower Damo-
dar Valley by canalisation.
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Japanese Aid

®772. SHR1 P. K. DEO: Will the
Minister of FINANCE be pleased to state:

(a) whether Japanese have declined to
give aid to India on the ground that India
has been seeking aid to ease her payment of
existing debts and the performance of India’s
economy is disappointing; and

(b) if so, Government's reaction thereto?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) No, sir;

(b) Does not arise.

Installation of Computer in L. I. C. Office
in llaco House, Calcutta

¢ 773. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that voluntoers of
the Life Insurance Corporation continued
their round the clock vigilance near llaco
House, Calcutta for the second day after a
report had spread that L. 1. C. authorities
would attempt to instal a computer there;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JAGAN-
NATH PAHADIA): (a) and (b). It is un-
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derstood that volunteers of the All India
Insurance Employees’ Association and those
of the Calcutta Division Life Insurance
Employees’ Association have been having a
round the clock watch at the Ilaco House,
Calcutta, where they expect the computer
to be installed.

Subsidy for Power Rates for Agricultural
Purposes in U. P.

® 774. SHR1 VISHWA NATH PANDEY:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the Govern-
ment of Uttar Pradesh have asked the Centre
for a subsidy to enable it to reduce thc power
rates for agricultural purposcs; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) (a) and (b).
The U. P. State Government has rcquested
the Government of India for payment of
subsidy in bringing down the avecrage rate
for supply of power for agricultural purposes
from 15 paise per unit to 12 paise per unit.
The subsidy scheme approved by the Govern-
ment of India provides for the Central
Government mecting 509, of the subsidy
involved in bringing down electricity rates
for agricultural purposes to 12 paise per
unit. It has been further provided in the
scheme that, for the purpose of ascertaining
the excess of clectricity rates for agricultural
purposes over 12 paise per unit, the rates in
force on Ist January, 1966, or the rates pre-
vailing at any later time, whichever are
lower should be taken into account, The
U. P. Statec Government have been requested
to send their proposals on the above basis
and their revised proposals are awaited.

U. S. S. R.’s Collaboration for a Fertilizer
Plant

*775. SHRI SRADHAKAR SUPAKAR:
SHRI SITARAM KESRI:

Will the Minister of PETROLEUM AND
CHEMICALS be plcased to state:

(a) whether it is a fact that the U. S. S. R.
have recently offered the collaboration for
getting up a fertilizer Plant in India; and
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(b) if so, the details thereof and the
capacity of the proposed plant?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) and (b). The possibility of Soviet Assis-
tance in the establishment of fertilizer plants
was discussed during the visit of a delegation
to U. S. S. R. led by the Deputy Chairman
of the Planning Commission in September-
October, 1968. As a follow up measure, a
technical team has been sent to Moscow to
determine the extent to which U. S. S. R.
will be in a position to supply equipment for
fertilizer plants.

L. I. C’s Investment in New Equities

* 776. SHRI M. SUDARSANAM: .Will
the Minister of FINANCE be pleased to
state:

(a) whether the Life Insurance Corpora-
tion has stopped investing in ncw cquitics;
and

(b) if so, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): (a) No, Sir.

(b) Does not arise.
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Commission to Study Medical Education
Pattern in India

*778. DR. SUSHILA NAYAR:
SHRI R. K. SINHA:
SHRI RAM SEWAK YADAV:
SHRI Y. A. PRASAD:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pilcased to state:

(a) whether Government  propose  to
appoint a Commission to study the Medical
eoducation pattern in the country;
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(b) if so, the names of members of the
Commission;
(c) the terms of reference thereof; and

(d) the time by which the Commission will
submit its report to Government ?

THEJMINISTERSOF HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT (SHRI SATYA NARAYAN
SINHA): (a) Government of India have
appointed a Committee on the 28th Novem-
ber, 1968.

(b) A statement is laid on the Table of
the Sabha. [Placed in Library. See No. LT-
2704/68]

(c) To consider the development of the
medical curriculum in relation to national
requirements, the need for uniformity of
syllabus, apportionment of time between
didactic and practical teaching, selection of
entrants to medical colleges, reciprocity
between various medical institutions and
Universities, and domiciliary restrictions in
the matter of medical education.

(d) The Committec is likely to submit its
report by the end of December, 1968

Deaths Due to Heat-Wave in Bibar and U.P.

*779. SHRI HIMATSINGKA: Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state:

(a) the number of heat-wave deaths in
Bihar and Uttar Pradesh this year;

(b) whether any survey has been conducted
with a view to find out the main reasons for
such a heavy death toll; and

(c) the steps which have been taken to
prevent such deaths?

THE MINISTER OF HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT (SHRI SATYA NARAYAN
SINHA): (a) to (c). The information is
being collected and will be laid on the Table
of the Lok Sabha,

Loaas given by State Rask of Indis

* 780, SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state:

(a) the region-wise loan applications rece-
ived by the Statc Bank of India in 1967-68
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from (i) Small Scale Industries; (ii) Co-
operative Farming Societies; (iii) Other Co-
operative Socicties; and (iv) pharmaceutical
concerns;

(b) the total demand for loans from each
category of applicant, region-wise;

(c) how many applications, region-wise,
from each category of applicant were accept-
ed by the State Bank of India during the
above period; and

(d) the total amount of loans, region-
wise, actually granted to each category of
applicant ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) to (d). The available informa-
tion is laid on the Table of the House [Placed
in Library. See No. LT-2705/68). A survey
conducted by the State Bank some time back
revealed that only 29 of the total number
of applicatiions received were rejected.

Seepage of Gas in Kangra, Himachal Pradesh

4534, SHRI HEM RAJ: Will the Minis-
ter of PETROLEUM AND CHEMICALS
be pleased to refer to the reply given to Un-
starred Question No. 4267 on the 14th
December, 1967 and state:

(a) whether any investigation was under-
taken by the officiuls of the Oil and Natural
Gus Commission in regard to seepage of gas
from a tube well in the Garget area of Kan-
gra District, Himachal Pradesh; and

(b) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHU RAMAIAH):

(a) and (b). Ycs, Sir. The show of gas at
shallow depths from a tube well in the
Gagret area of Kangra District, Himachal
Pradesh was investigated into by the Oil
and Natural Gas Commission. It was found
that this show had no commercial sign-
ficance.

Central Water and Power Commission.

4535. SHRI ESWARA REDDY:: Will the
Minister of IRRIGATION AND POWER
be ploased to state:

(a) whether it is a fact that the Central
Water and Power Commission is not in a
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position to function effectively due to the
frequent interference by the Ministry of
Irrigation and Power; and

(b) if so, thc steps proposed to be taken
by Government to make it cffective ?

THE DEPUTY  MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI SIDDHESHWAR
PRASAD): (a) No; Sir.

(b) Does not arise.
Top Fifty Income-Tax Payees in India,

4536. SHRI BABURAO PATEL: Will
the Minjster of FINANCE be pleased to
state:

(a) the names of top fifty individuals who
pay the highest Income-tax in India with the
amount of income assessed and tax paid in
cach case during 1965-66;

(b) the arrears due from each of the above
as on the 31st March, 1968; and

(c) the steps taken to recover the arrears?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MO-
RARJI DESAIl): (a) to (¢). The required
information is being collected and will be
laid on the Table of the Housc as early as
possible.

Agricultural Income-tax Levied by States

4537. SHRI BABURAO PATEL: Wil
the Minister of FINANCE be pleased to
state:

(a) the names of States which levy Agri-
cultural Income-tax and the year of levy in
each case:

(b) the current rates of this tax levy,
State-wisc;

(c) the 1 amount collected by each
State through the Agricultural Tax levy;

(d) the reasons why the Act has not been
implemented in the State of Jammu and
Kashmir; and

(c) when the rest of the States arc likely
to fall in line?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MO-



53 Written Answers

RARIJI DESAD: (a) to (c). A Statement is
laid on the Table of the House. [Placed in
Library, See. No. LT-2706/68].

(d) The State Government have indicated
that the implementation of the Agricultural
Income-tax Act has been kept in abeyance
in view of the additional toll being levied by
the State Government on the carriage of
fruit by vehicles from orchards in the State.

(e) Since this item of taxation falls within
the State List in the Constitution, the matter
is for the State Governments to consider.

Import of Scoth Whisky Branded as *‘Produce
of Nepal” and Smuggling of Goods from
Nepal

4538. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) the quantity and value of Scotch whisky
branded as “Produce of Nepal” which is
allowed to be brought and sold in India
without payment of Excise Duty annually
during the last three ycars;

(b) the quantity and value of foreign made
goods such as fountain pens, wrist watches,
transistors, blades, cameras, refrigerators,
sugar, etc. smuggled into India every year
from Nepal; and

(¢) the rcasons as to why the treaty between
India and Nepal, which prohibits the import
of goods manufactured in a third country,
is not enforced by Nepal?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MO-
RARJ! DESAI): (a) Whisky, gin and
rum manufactured in Nepal arc allowed to
be imported on payment of additional duty
at the rate of Rs. 13/- per bulk litre. The
quantity and value of such imports arc as
follows: —

Year Quantity in Value

bulk litres

1966 nil nil

1967 5,580 Rs. 1.92 lakhs

1968 (uptoend 1,12,948 Rs. 15.59 lakhs
of October)

(b) It is not possible to state precisely the
quantity and value of foreign made goods
smuggicd from Nepal into India. However,
the value of seizures of such goods during the
last two years is as under:—
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Year Value of Seizures
1966 Rs. 3.21 lakhs
1967 Rs. 5.87 lakhs

1968 (upto Sept. 1968)  Rs. 15.14 lakhs.

(c) During the trade talks the cooperation
of HMG of Nepal was sought for preventing
diversion of third country goods into India.
His Majesty’s Government of Nepal have
agreed to extend coopcration to the Govern-
ment of India in this regard.

Village Housing Project Scheme in Madhya
Pradesh

4539. SHRI BABURAO PATEL: Wil
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) the number of villages in Madhya
Pradesh where the Village Housing Project
Scheme introduced in 1957 has been imple-
mented;

(b) the amount of loans given for the
above purpose to Madhya Pradesh from
1957 to 1968, year-wise;

(c) the salient dctails of the scheme and
the manner in which the loans arc given and
the amount spent;

(d) whether the selection of the villages
is made by the Statec or by the Central
Government; and

(c) the checks which are imposed by
Government to sec that the loans are used
for proper purpose?

THE DEPUTY MINISTER 'IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a) The
Scheme was introduced in Madhya Pradesh
in 1958-59. According to the progress
reports received from the State Govern-
ment upto end of March, 1968, the Scheme
was being implemented in 101 villages.

(b) Centra! assistance in the form of loan
and grant is drawn by the State Govern-
ments every year on the basis of expendi-
turc reported by them subject to the Plan
outlay approved for the year. The year-
wise details of Central assistance allocated
to and drawn by the Government of
Madhya Pradesh are given in the statement
laid on the Table of the House. {Placed
in  Library. See No. LT-2707/68).

(c) Loans are given to villagors or their
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cooperatives for construction of new houses
or for improvement of existing ones, o the
extent of 809 of the cost of a house, subject
to a maximum of Rs. 3,000. Loans are not
to be granted to persons who intend to
construct houses likely to cost more than
Rs. 5,000 per house. The loans with interest
are recoverable in easy instalments spread
over a period of 20 years. As security for
the loan, the borrowers are required to
mortgage the land and the house or to
give some other form of security acceptable
to the State Government. The loan is disb-
ursed in instalments related to the stage
of construction. The State Governments
are competent to frame detailed rules for
implementation of the Scheme.

The Scheme also envisages:—

(i) 100% Central grant to State Go-
vernments for provision of house-
sites to landless agricultural
workers and laying of streets and
drains in the selected villages; and

(ii) technical assistance and guidance
to villagers and local authorities
in the preparation of layout plans,
designs of houses and actual cons-
truction of houses, through State
Rural Housing Cells. 50° of the
cost of pay and allowances of the
staff of the Cells is met from
Central grants.

(d) By the Statc Government;

(¢) The Village Housing Projects Scheme
is a State Plan Scheme. The State Govern-
ments are competent to frame detailed rules
for implementation of the Scheme. They are
also responsible for the repayment of the
Central loans. The Scheme being in the
State Scctor, the Central Government are
not in a position to impose any compulsion
on the States to ensure that all the Central
assistance allocated to the latter under the
Scheme is utilised for the purposcs of the
Scheme,
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Change in Land use of Rajdoot Hotel
in Delhl

4542. SHRI SHANKARRAO MANE:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 1880 on the 25th
November, 1968 and state:

(a) whether it is a fact that Land use of
Rajdoot tlotel, New Delhi and  National
lce and Cold Storage, Subzimandi, Delhi,
which were Green Belt and Educational
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respectively has been changed to Commercial
and Industrial use; and

(b) if s0, the reasons thercfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY-
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) and
(b). Itis not a fact that the land use of Raj-
doot Hotel is ‘Green Belt’. The land use of
the site, as per Master Plan for Delhi, is re-
sidential. The location of hotels and motels
within the residential area is permissible in
the Master Plan if allowed after special
appeal. The location of the Rajdoot Hotel
has been allowed after special appeal.

The land use of the plot where the National
Ice and Cold Storage, Subzimandi is situated
was really ‘residential’ and had wrongly been
coloured so as to make it appear pertaining
to a school. The mistake was corrected.
Subsequently, the land use was changed
from ‘residential’ to ‘service industry, by the
Central Government while approving the
Zonal Development Plan of the area.

Lease to Ice Factories of Refugees at
Upper Bela Road, Delhi

4543. SHRI SHANKARRAO MANE:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that the Delhi Ad-
ministration wrote a letter No. F.5(40)/57-
LSG. dated the 4th March, 1968 to the
Secretary to the Government of India,
Ministry of Works, Housing and Supply,
New Dclhi regarding the terms and condi-
tions of lcase granted to four Ice Factories
of rcfugees at Upper Bela Road, Delhi; and

(b) if so, the details thereof along with a
copy of the letter?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):

(a) and (b). In the letter referred to, the
Delhi Administration made certain propo-
sals for consideration of Government. As
this forms part of official correspondence and
is not the final orders of Government, it is
not considered neccssary to place a copy of
it on the table of the House.
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Relief Measures for Flood-affected people in
Midoapur, West Beagal

4544, SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that land is not
yet dry enough for starting large scale relief
work in the flood-affected areas of Contai
and other parts of Midnapur District of
West Bengal;

(b) whether, for the above reasons, large
scale (test) relief works have not been started
in the flood-affected areas therc;

(c) whether, gratuitous rclief in these
flood-affected areas have been curtailed;

(d) whether in the absence of any means
of livelihood in the areas which got totally
devastated by floods, the people as a result
of major withdrawal of gratuitous relief
benefits are facing starvation; and

(e) if so, how Government propose to meet
the starvation situation in thesc areas?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) and (b). The State
Government have reported that out of an
area of 1562 squarc miles affected by floods
in Midnapur District, it is only in an arca of
180 square miles that relief works cannot be
exccuted. In portions of this area water has
been retained for purposcs of boro cultiva-
tion. There are also ccrtain arcas where
relicf works cannot be undertaken on
account of non-availability of earth. Relief
works have been started in other areas where-
ver possible and as many as 150 schemes are
at present under execution.

(c) The distribution of gratuitous rclief
has been carried on in full swing until the
end of November, 1968. In view of the com-
mencement of the harvesting season, the
coverage of gratuitous relief is now being
reduced gradually. However, the State
Government are continuing to provide doles
to vulncrable sections of the population.

(d) No Sir,
(¢) Does not arise.

Cyclonic Storm in  Coatai Sub-division

4545. SHR1 SAMAR GUHA: Will the
Mipister of IRRIGATION AND POWER
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be pleased to state:

(a) whether a recent cyclonic storm
battered the coastal region of Contai Sub-
division;

(b) if so, the loss incurred by the people
there with respect to paddy and dwelling
houses; and

(c) the steps taken by Government for
relief and rchabilitation in that affected area?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Thc Government of
West Bengal have reported that due to the
recent cyclonic storm which affected Contai
sub-division, there was some damage to
standing crops and dwelling houses. About
twenty per cent of the standing crops valued
at Rs. 1.05 crores approximately wcre
damaged in the coastal region of Contai
sub-division. In the remaining areas of the
sub-division, ten per cent of the standing
crops worth about Rs. 6.94 lakhs were
damaged. 430 dwelling houscs were damaged
and the value of the loss is Rs. 50,000/-
approximately.

(c) The Government of West Bengal have
alrcady distributed 21 quintals of food-
grains to the affected people. House building
grants and loans are also being given.

Aid for Development of Calcutta by World
Bank

4546. SHR1 SAMAR GUHA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state: .

(a) whether the President of World Bank
during his rccent visit to Calcutta made any
commitment rcgarding help to the Calcutta
Metropolitan Planning Organisation and the
Government of West Bengal for development
of Calcutta, which has been describcd by
many American ncwspapers as the dying
city of the East;

(b) if so, the details about such commit-
ments; and

(c) the reaction of Government thereto?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No.

(b) and (¢). Do not arise.
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Purchase of Water Meters by Government
Servants Occupying Government Quarters

4547. SHRI MANIBHAI J. PATEL:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether Government are aware that
the Commissioner of the Municipal Cor-
poration of Delhi (Water Supply and Sewage
Disposal Undertaking) has recently notified
through newspapers according to which
Government servants occupying Govern-
ment quarters with unmetered water connec-
tions are also required cither to purchase
their own water meters for fixing in their
quarters or to pay a security deposit of Rs.
75 for fixing the meters by Corporation with-
in a period of six months;

(b) whether it is also a fact that the cash
deposit is being demanded from the Govern-
ment servants in spitc of their having fur-
nished security letters from their respective
offices covering the required amount;

() if so, the reasons therefor; and

(d) the steps taken by Government to
mitigate the financial hardships faced by
Government servants as a result thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes, Sir.

(b) Yes, Sir.

(c) and (d) The Municipal Corporation
of Delhi have decided that allottees of un-
metered residences shall have to make a
security deposit of Rs. 75/- to the Corpora-
tion for fixing the meters. The Corporation
had becn requested to reconsider their stand
and to accept the sccurity letters from the
respective offices of the allottees but they
have declined to do so.

Gujranwala Houwse Building Cooperative
Society, Delhi

4548. SHRI GHAYOOR ALl KHAN:
will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that while the
Gujranwala House Building Coopcrative
Society has already charged their members
the full amount for the plots of various sizes,
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the plots being offered to them are of smaller
sizes;

(b) if so, the reasons therefor; and

() the steps being taken by Government
to see that the allotment of the remaining
plots is completed early and judiciously?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) and
(b). In order to accommodate maximum
number of members within the land allotted
by the Administration and also to achieve
density of population according to the re-
quirement of the Master Plan, the sizes of the
plots had to be reduced and it was confirmed
by the General Body of the Society. This
position was made clear to members in
December, 1966 and they were asked to
deposit the remaining instalments according
to the revised sizes of the plots offered to them
and the amount has been deposited by the
members accordingly.

(c) As against 592 residential plots of
various sizes in the sanctioned lay out plan
of the Gujranwala Co-operative House
Building Socicty, the ‘draw of lots’ in respect
of 260 plots of 167 Sq. yds. each was held
on 18.8.1968. However, approval for the
allotment of plots of 167 Sq. yds. has not yet
been given, since the perpetual lecase of the
residential plots has not been eoxecuted in
favour of the Society. Soon after the ‘draw
of lots® of 260 plots, the Society submitted
a proposal for the allotment of the remaining
categorics of plots. Since the number of
plots was less than the number of members
in cach catcgory, the proposal of the Society
for the allotment of plots on scniority basis
to its members was accepted and the Soclety
was asked on 27.9.1968 to make arrangements
for the holding of ‘draw of lots' as early as
possible. The ‘draw of lots’ would be hold
under the supervision of two Gazetted Offi-
cers of the Delhi Administration to ensure
fair allotment to all the members.

Architects in Directorate Geweral of Health
Services

4549. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plcased to state:

(a) whether it is a fact that some Archi-
tects in the Directorate General of Health
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Services have been promoted superseding
their senior ones;

(b) if so, the reasons therefor;

(c) the number of representations received

in this regard and the action taken thereon;
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) (a) and
(b). Recently oner Achitect was appointed
as Project Architect even though his rank
in the seniority list was number two. The
officer was selected as he was considered
more suitable for the post than his senior.

(c) Nil.
(d) Does not arise.

Architects in Directorate General of Health
Services

4550. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the total number of Assistant Archi-
tects who have rendered more than three
years service in the Directorate General of
Heatth Services and are still unconfirmed;

(b) the detailed reasons for not confirming
them; and

(¢) the time likely to be taken to confirm
thern?

THE DEPUTY MINISTER IN BHE
MINISTRY OF HEALTH, FAMILY-
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Eight.

() and (c). Against 6 permancnt posts
of Assistant Architects in the Directorate
General of Health Services, one officer has
alrcady been confirmed. The confirmation
of other officers against the remaining $
posts could not be done so far as there have
béen some representations about the seniori-
ty of the cligitle candidates. As soon as the
representations are disposed of, the seniority
list will be finalised and necessary order
will be issued regarding confirmation in
_shout three months.
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Confirmation of Draughtsmen in Directorate
General of Health Services

4551. SHRI ABDUL GHANlI DAR:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plcased to state:

(a) the total number of Draughtsmen in
the Directorate General of Health Services
who have not been confirmed so far; and

(b) the reasons therefor and time likely
to be taken to confirm them?

THE DEPUTY MINISTER IN THE
MINISTRY Of HEALTH, FAMILY-
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Thirty
seven.

(b) Against 43 permanent posts, 8 persons
have already been confirmed. The confirma-
tion of the remaining 35 persons will be made
as soon as the seniority list of Draughtsmen
is finalised. 1t is likely to take 3Months time.

Promotions of Sectional Officers and Assistant
Engineers of C.P.W.D.

4552. SHR! S. D. SOMASUNDARAM:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that an Officer of
outstanding merit could be included in the
list of eligibles for promotions to the selec-
tion posts apart fromn the ficld of choice
normally extending to five or six times the
number of vacancies expected in a year as
per Home Ministery's instructions in this
regard; and

(b) if so, why this method as enunciated
by the Ministry of Home Affairs has not
been adopted in the Central Public Works
Department also for the promotions of
Scctional Officers and Assistant Engineers
where good number of eligiblc candidates
are on the waiting list for promotion for
quite a long time?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a) Yes.

(b) This p
not obligatory. .

is only permissi and
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Inventories of Public Undertakings

4553. SHRI NARENDRA KUMAR
SALVE: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have issued ins-
structions to the various Public Sector under-
takings to reduce their inventories to the
value of 6 months production; and

(b) if so, the Public Sector Undertakings
which have adopted this principle?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) and (b). A series of
instructions have been issued to the Public
Enterprises by the Bureau of Public Enter-
prises on the lines on which action could be
taken to reduce the level of inventories. It
may not, however, be always possible to
keep the inventorics to 6 months produc-
tion level.

In this connection, it may bc also stated
that the Burcau is conducting investigations
in individual enterprises with a view to
rationalising their systems of inventory
management.

Inventories of Public Undertakings

4554. SHRI NARENDRA KUMAR
SALVE: Will the Minister of FINANCE
be plcased to state whether any comprehen-
sive guidelines have becn issued to the In-
dustrial undertakings in the Public Sector
to streamline their mecthods of materials
management and to adopt scientific techni-
ques to control inventories?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): A series of instructions
have already been issued to the Public Enter-
prises on the lines on which action could be
taken to reduce the level of their inventorics.

The Bureau is also conducting investiga-
tions in individual Public Enterprises in nrder
to rationalise their system of inventory
management.

Public Sector Usdertakings

4555. SHRI NARENDRA KUMAR
SALVE: Will the Minister of FINANCE
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be pleased to state:

(a) whether it is a fact that most of the
Public Sector Undertakings are holding
inventories to the extent of 15 months value
of production; and

(b) if so, the effect of this percentage of
inventory on the average cost of production
in the Public Sector Undertakings?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) All the enterprises
have not closed their annual accounts for
the ycar 1967-68. In respect of 1966-67, out
of 30 manufacturing Running Concerns, the
value of inventories at the end of the year
worked out to 15 or more months’ cost of
production for that year, in the case of 11
enterpriscs.

(b) Though high inventories affect the
production cost, it is not feasible to calculate
precisely the incidence of this factor on the
production cost, as the latter is also affected
by various other elements.

Rural Electrification in Gujarat
in Fourth Plan

4556. SHRI S. M. SOLANKI: Wil the
Minister of IRRIGATION & POWER be
pleased to state:

(a) whether the Gujarat Government have
formulated and forwarded to the Central
Goverament their proposals for rural elec-
trification in Gujarat in the Fourth Plan;

(b) if so, whether Government have
considered them; and
(c) if so, with what result and if not, the

reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTERY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The Gujarat Electri-
city Board have programmed to take up
works costing Rs. 25 crores under rural
clectrification in the Fourth Plan for the
encrgisation of 50,000 agricultural pump-sets.
The implementation of this programme will
depend on the funds avaliable during the
Fourth Five Year Plan which ia under
finalisation,
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Setting up of Central Design Office
in C. P. W. D., New Delhi

4557. SHRI S. D. SOMASUNDARAM:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleascd to state:

(a) whether it is a fact that Government
have decided to set up a central design office
in the Office of the Engineer-in-Chief, C. P.
W. D. during the current year;

(b) if so, the functions of that officc and
when it is likely to be set up; and

(c) the reasons for the delay in setting up
this office ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a) Yes.

(b) The important functions of the Central
Design Office are as follows:—

(i) Standardising designs, estimates and
specifications for works of repetitive
nature.

(ii) Preparing technical reports on im-
portant works including special
architectural and engineering prob-
lems,

(iii) To keep in touch with the latest
developments  in  planning and
consturuction of buildings and also
with the research on building works
being carried out in India and
abroad.

(iv) To lay down policies with regard to
stresses and other standards to be
adopted and also scrutiny of papers
received from Organiastions like the
Indian Standards Institution, National
Buildings Organisation etc.

(v) To prepare standard specifications
and schedule of rates.

(v) To look after the C.P. W, D. Labora-
tory for research and testing work
and also the C. P. W. D. (Technical)
Library.

Theomniutjon would be set up during
the current financial year.

() Government approved of the proposal
only in November, 1968 and hence there has
been no delay.
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Daily Allowance to Government Employees

4558. SHRI S. D. SOMASUNDARAM:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Daily
Allowance to Government employees was
raised in March, 1968 in view of the rise in
the cost of living;

(b) if so, whether Government proposc
to revise the rates of mileage and motor cycle
allowance (o tlic emplyees entitled therefor
and if so, when; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) Yes; Sir.

(b) No; Sir.

(c) On grounds of economy in adminis-
trative expenditure, there is no proposal to
increase the mileage and motor cycle  allow-
ance.

Gujaranwala House-building Co-operative
Society, Delhi

4559. SHRI S. P. RAMAMOORTHY:
SHRI GHAYOOR AL! KHAN:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the land
allotted to the Gujranwala House Building
Co-operative Socicty, Delhi has been fully
developed and lay-out approved;

(b) if 50, the cost of the land per yard and
the cost of the the development of land per
yard;

(c) the price per yard being charged or
already charged by the Society from its
Members;

(d) the amount of bonus/dividend paid
to thc members during the lifetime of the
Society against the deposit by the members
in advance and how it was paid:

(e) whether all the plots have been allotted
and if not. the reasons therefor; and

(N the time schedule fixed for allotment
and construction of houses?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) The
lay-out plan of the Gujranwala Co-operative
House Bulding Society Ltd., in respect of
the land allotted to it, was sanctioned in
1966 and the devclopment of land is nearing
completion.

(b) The total amount of premium paid by
the Society is Rs. 20,31,372.00 in respect of
undeveloped land measuring 315 bighas 1S
biswas, allotted to it. The actual amount of
premium payable by it would be finalised
after the develpoment of the land has been
completed.

(c) The socicty has so far charged form
its members at the rate of Rs. 32.00 per sq.
yard towards the cost of the land and develop-
ment etc. The amount recovered from the
members is subject to adjustment after the
completion of development.

(d) Under the bye-laws of the society,
no bonus is allowed on the amount paid for
the land.

(¢) and (f). As against 592 residential
plots, the ‘draw of lots’ in respect of 260
plots of 167 sq. yards cach was held on 18th
August, 1968. The proposal of the society
for the allotment of other plots on seniority
basis to its members was accepted and the
society was asked on 27th September. 1968
to make arrangements for the holding of
‘draw of lots’ as carly as possible. The
society has not yet fixed the date for holding
the ‘draw’. After the development of the land
has been completed in accordance with the
sanctioned lay-out/scivice plans, a perpctual
lease of the residential plots would be execu-
ted in favour of the society and thereafter
subleases in respect of the rsidential plots in
the names of the individual members of the
society would be cxccuted. The members
are given & period of two yezrs for the
construction of houses on the plots.

Floods in North Bengal

4560. SHRI SAMAR GUHA: Will the
Minister of IRRIGATION AND POWER
be picased to state:

(a) whether instoad of gradual and uni-
form rise of water level as a result of con-
tinvous rain during recent North Bengal
floods, the flood waser suddenly rose to an
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abnormal height of 65 feet ncar the Teesta
Bridge assuming an extraordinary pheno-
menon like a huge tidal-bone;

(b) if so, whether the course of the Teesta
river in the Himalayan region has been or
will be surveyed to ascertain the causes of
flood;

(c) whether Government tried to ascer-
tain if the recent North Bengal flood was
caused by Chinesc nuclear blast in Tibetan
region, where Chinese army is making frantic
efforts to build cane-bunkers along the
Indian borders;

(d) whether Government have reached
any final conclusion as to the causes of recent
North Bengal flood; and

(e) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The fact that the water
rose 60 fect above the highest flood level
at the Anderson bridge indicates that there
was an obstruction in the bed of the river
Teesta by slips from the banks. This has
been further confirmed when the river went
down and an obstruction 30 ft. high was
noticed at the Anderson Bridge.

(b) to (¢). With a view to go into the causes
of recent floods and to devise remedial
measures to avoid recurrence of large-scale
damage and disruption of communications
in future, the Govt. of India have sct up a
Technical Committee. The Committee has
been asked to submit its report by the end
of this month.

Development of Calowtta

4561. SHRI SAMAR GUHA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the Govern-
ment of West Bengal asked for a special
allocation of Central funds for developing
Calcutta which has been recently described
by many national and international news-
papers as a Dying City;

(b) if s0, the amount asked for and the
outlines of the plan submitted to the Central
Government for the development of Calcutta;
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(c) whether for pre-partition historical and
post-partition and economic reasons, the
problems of urban development of Calcutta
need to be treated by the Central Govern-
ment as a special national task to fulfil;

(d) if so, whether Government propose
to help the Government of West Bengal
with the Central funds asked for; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a), (b)and
(d). The Governor of West Bengal met the
Prime Minister in New Declhi on the 2nd
September, 1968. It was decided at this
meeting that the Government of India would
provide an additional sum of Rs. 2.3 crores
during the current year for specific schemes
of development in the Calcutta Metropolitan
area. Details of the schemes arc to besettled
in consultation with the State Government.

(c) The development of Calcutta is
receiving attention both at the Central and
the State levels. The State Government has
already prepared a development plan of the
area and the Central Government is giving
financial asistance to the State Government
for various schemes, according to the pattern
laid down for each.

(e) Docs not arise.

Sarvapriya Cooperative House Building
Society, Delhi

4562. SHRI RAMACHANDRA VEER-
APPA: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be plcased to state:

(a) the date on which the Sarvapriya
Cooperative House-Building Socicty, Delhi
was cstablished;

(b) the date from which various members
of the Executive Committee have becn
functioning on that Society since its incep-
tion;

(c) how many and on what dates the
general body meetings of that Society have
so far been held; and

(d) the provision in the existing Law to
hold such mectings?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
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NING AND URBAN DEVELOPMENT
(SHRI! B. S. MURTHY): (a) to (d). The
information is being collected and will be
laid on the Table of the Sabha.
Cooperative House Building
Society, Delhi

Sarvapriya

4563. SHRT RAMACHANDRA VEER-
APPA: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether there have been or there are
some Government officers/cmployees  on
the Executive Committec of the Sarvapriya
Cooperative House-Building Society, Delhi;
and

(b) if so, their names and designations
and names of their offices?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT ( SHRI B. S. MURTHY): (a) and
(b). The information is being collected
and will be laid on the Table of the Sabha.

Selection Grade Sectional

in C.P.W.D.

Officers

4564. SHR1 S. D. SOMASUNDARAM:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that panel for the
promotion to the sclection grade Sectional
Officers, C. P. W. D. is not being made yearly
and vacancies arising in the selection grade
arc not being filled up then and there from
the approved panel; and

(b) if so, the reasons thercfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b). Appointcinent to the Selection
Grade of Sectional Officers is made from
among permanent Scctional Officers who
have completed 12 years of service in the
grade. Such appointments are made as and
when vacancies arisc in the Selection Grade
and for this purposc a list of eligible Sec-
tional Officers is kept ready.
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Notings dowe by Finance Minister’s Son
on Official Files

4565. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
refer to his statments made on the 30th April,
24th July, 12th August, 19th August and
20th August, 1968, and state:

(a) whether it is a fact that his son made
any noting on any official file between the
period from March, 1967 to August, 1968;
and

(b) if so, on how many occasions his son
made such notings on official files?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) No, Sir.

(b) Does not arise.

Darbhanga Medical College

4566. SHRI BHOGENDRA JHA: Will
the Minister of HELALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to rcfer to the reply given to
Unstarred Question No. 5735 on the 26th
August, 1968 and state:

(a) whether information  asked for in
respect of Darbhanga Medical College has
since been collected ;

(b) if so, details thercof; and

(¢) whether any steps are being taken to
ensure that qualified professor is madc the
Head of Examiners for thc M. B. B. S. and
Post Graduate examinations in Gynaccology
and Obstetrics in Darbhanga  Mecdical

College?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH., FAMILY

PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to (c).
There is no Professor (internal) examiner in
the Department of Gynaecology and Ob-
stetrics in the Darbhanga Medical College,
Bihar. The Profcssor of Gynaecology and
Obstetrics has been compulsorily retired
but he is continuing there on the basis of a
Court injunction. He has been debarred
from examinership by the Bihar University.
According to the Regulations. of the
University of Bihar and the recommenda-
tions of the Medical Council of India it
is not obligatory to appoint a Professor
as Head Examiner.
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Rifles imported by Ministers of M. P.

4567. SHRI NITIRAJ SINGH CHAUD-
HARY: Will the Minister of FINANCE
be pleased to state:

(a) whether the rifies entered or sought
to be entered in the licenses of the present
Chief Minister and the Forest Minister,
Madhya Pradesh, Shri Vishnupal Singh,
nephew of said Forest Minister, Shri V. S.
Kholi D. F. O., Narsinghpur (M.P.) and
Bakshi Ramprakash Chibber said to be of
Mancgae District Narsinghpur (M.P.) were
legally and validly imported and after
payment of requisite Customs duty;

(b) whether any steps would be taken
agdinst persons responsible, if any of thesc
arc smuggled rifics; and

(¢) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) to (c). Information
in this regard is not readily available and
will be laid on the Table of the Sabha as
soon as possible.

Hindustan Latex Limited

4568. SHRI PREM CHAND VERMA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) how much loss the Hindustan Latex
Limited suffered on account of (i) irregulari-
ties (ii) theft (iii) stock shortage (iv) fire or
any other such causes since its inception;
and

(b) whether these matters  were looked
into and if so, the result thercof and if not,
why?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP- -
MENT (DR. S. CHANDRASEKHAR):
(a) Nil.

(b) Does not arise.
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Status of Amritsar’

4571. SHR1 SHRI CHAND GOYAL:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government have received a
demand from the people of Amritsar in
Punjab to declare Amritsar as a ‘B’ class
city; and

(b) if so, the reaction of Government
thereto? .

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE, (SHRI
MORARIJI DESAI): (a) Yes Sir, certain
representations have been received from and
on behalfl of the Central Goverment em-
ployces in Amritsar for upgradation of
Amritsar as a ‘B-2" class city for purposes
of grant of House Rent and Compensatory
(City) Allowancces.

(b) According to the existing policy, a
city qualifies to be upgraded as *B-2' class
city only if the population of thc main
municipality together with its contiguous

lities/Cantc /Notitied Areas,
as disclosed in 1961 Census, cxceeds 4 lakhs.
Since the population of Amritsar along with
that of Chhcharta municipality and Amrit-
sar Cantonment is less than 4 lakhs according
to 1961 Census, it does not qualify to be
upgraded as ‘B-2° class city.

Demand for the Withdrawal of Sales Tax os
Silk Fabrics in Amritsar

4572. SHRI SHRI CHAND GOYAL:
will the Minister of FINANCE be picased
to state:

(a) whether there is a demand by the
people of Amritsar for the withdrawal of
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Sales Tax on pure silk fabrics in order to help
boost its trade and industry; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE  (SHRI
MORARJI DESAI): (a) and (b). A reper-
sentation has been received by the Govern-
ment of Punjab from the Punjab Retail
Cloth Merchants Association,  Amritsar,
requesting for withdrawal of Slales Tax
levied on pure silk fabrics and thc same is
being considered by the state Government.

qEETY qFOTEAT W A &
Iqam 7 fear wrn

4573. «ft Tw vrew fagmat :
Nt g e
st wia feg g
a1 faaio, wamm qar gfe ded
ag aam &1 g K4

(%) #1 o8 wv & f5 awwrd
qEUTGT F AT AE dHAT FT QA
Iear AdY fFar I w@r ]

(@) afz 7, @ fadm =,
1967-68 ¥ AHI WEuTAg H &
Sou% K arEafas erRar feadr ff 2K
Ig®T faaan Iugm far T ar;

() T QA AT FT ITER
7 flr I & *47 HTOT §; W

(v) &1 awE w1 fawe @
qTHY Y Wi FA AR 39 wlgwai
¥ fagg Sfe sa s w1 §; O
o fol g ol O !

frafw, www v gfa s §
Il (st gware Fog) : (%) aqr
(w). qEorral & wwar wr dwifaw
AT Y % AgY S v § 1w
THTT ® G § wAw wfsavkr 99-
foqa At & faRe =7 & ¥7 ¥707 fe
fedy fruffa awg 97 fwft faifa
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qEoTeq W grwar freifer aal 9T
frde w3ft—

1. WAty &7 en{T aeT Wig |
2. Ay o efrgr dwar )

3. gUY-RAT 9T §Y 1% wd W
T a7 qf AT )

4. srafesar & wa qx fed
T A wfa wEEE aur AgEt
FHTE qEOT-HE w afwr

1967-68 & AT T HxomT-
41 X 4.83 wr@ AT wEfor
7§ aqr 81. 37 WT B MY

EuHEl A wrfia @war W
gt W™ TmA & fag aqr Tm-
X wifga @ & fog @ amy W
Juaw ey wefae ) @ faar
T ¢ frgiY ag® & wemA aTiw WX
faar g

() wroragx aqr wEd ¥ Ay
73 e & fag wdwifa o q
wear ¥ @fvgfa ot o T &
¢ 1 38 at ¥ whETaTE avy fa=y O,
€ faeeft, gEromrerat # gwar WY gl o

(v) Svger () * sgm &
@y gu w A I5ar |

feeelt & ol wital-awveat el
weqan T

4574. ot Tweweq faedt :
oft grexare dwqqw
it wrea fag g
1 e, qfeart fadem oo
Anfra fawTa Ta1 T8 ¥ATA Y F €A
fs feeet & mfr-Aimlt aweqm @
arafad qegaa = Y € 7 qdw
ferrfror & asae % wav wrdwrdy fF vy
& W e 7y ufema fasar § 7
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v, afeare fraiam aar
fawra warva § Iawat (ﬁ’ %o Yo
qfw) : @ Tw § oF faaor @
9zd T T T | [qeverem ® e
war | ¥fed wear LT-2710/68.]

o7 T o Tegut w1 A
s

4575. oft T wrew fawmt
oft grauTe Faw
wft wn fag e
st e A WO
s{{ Qo WTo ATEATH :
sft Foft viw< Rt
st o aewT !

a7 faw welt gy @@ #v gar

3 f:

(F) 1967-68 % 19 869
¥ wq a% wra & fra-faa fafas orai
ANY F1 N AT q9T "W [WA
qHET TAT, IEHT FIWG T E;

() fry safeal % fasg
AT Frdardy 1 wf oy a1 A o &
¢y o

(7) o= au1 W FEgEl ¥
TEHT MR & AF3 F &5 g7 3
T FHAy A 7

Je-Aaw WAt wwr few  wait
(ot oot ) (%) =W (@),
wWaEy ¥ @ W o |
g A AW ) AW 9T W@ H JIgady

(7) Tz wna-frata #1 Iw
% for g fRE T wRR- QO
I AAFS T E—

gerafedq 7 & A gIAT TREH
AT AW I AN F WA HqAA
AWTEF ®W §7Y 7T, favasa qam-
fad & frgfer s aar el &
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fafaw fOET ox w@8 X @A,
wfe STl auT aEETE Ay T
AT, - qur a9, qeEdt )
TAHAT § q FT TFA A0 dat § T
fAurg A FEAEY F gTET T FY
FrETEr A7 | farees wfafme §
W Ifeadmuafrg @ § o @
o 1 UF fqgas o aar # dw S
femmmar &4

faeei & OF & Ot WY swaE

4576. »t SEWEAT AR
it faragw W
7 @, qfer fadew oF
an? fawra G a7 IO #T FAOT FG
f¥:

(%) #a1 a2 79 ¢ fF foeelt &
FE A1 oW A% W F aer &Y
sgaEdT TG AT E;

(=) afz &, a1 3= &at & @@
ATH & wgy w fy A Awedn @l gd
g, s

(W) 37 &at ¥ T wfoArTmt T4
a® g & sy ?

wweew, afenT fadm aqr Ja-
T fagia saverg § Io-walt (st @0 go
qf@) : (F) & (7). fet we
& wfera qEaT A gdven # 91 @ E
TN AN 9T Tt aNT g
X 7@ & SR |

faeeh & weqarsi o sww § wfy

4577. off SO e w®\qr
e, qfrare fadiem of Wt fawre
LCHRER CICIE R 1K SUNE

(%) g ¢ 5 feely &
qfra & @&t & genm ¥ weay
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X faoig 3 IAH famqd & @@
wqata

(&) = 3g ot = @ f et
R & Frw faeet ¥ faeadl Qa) ¥
g s Fe F R T F fo@
g

(w) afe &, & T sEgATE
wrfz %Y g&a1 § afg 37 #71 F1E g™
fraraneim & M

(w) afc g, @ SE® *q %
afw &7 fad s #r avaraaT &7

sy, ofa fradiwa aar an-
O fawra waew § Io-Rat (7 ¥o
go ufw): (%) faeell # @@ T
AT YT AT TEAT FqATT &
o % & 9,000 waw & 1 foeelt A
oY WX et FT AT g g
2.8 ¢ 99 fF art qw ¥ wfy game &Y
sy * fag qadd 1 AET 0.61 8 1
oq: AW F gAT qT A7 wae faedAy
FEY wfus A=Y g 7 &)

(') fr gt Gfieri & 9 &
fau fapeadf gat # & @ qew
FT& 30 Foars #1 g2 fFar m wwar
4|

() = (7). @ AT wETAE
Ny 99 qdffs @I H AT w7
gwara & fa% oy a5 wf|n =1 af
fearmar &

fagre & weganat stk slrvaradt §
wWafaai ¥ wwt

4578. st fawfa fam: ¥
wree, qfart fadiwe qf AaT faam
Y ag Ta@ ¥Y war F¥@ fw

() s ag #x § f& fage &
fafw=r sregara o owaragi # gis-
fora} ot ager vy §; o
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(@) afg g, av oigfaal &
qatey aen€ gfafewa v & falr g
FTTFT ¥IT FRATE H 7 fac y ?

wresy, qfore fdtow aqr w-
O fawre warew § Suwat (st wo
goufw): (%) 7% ¥ wywa ¥
FO FaRE fadfig saear  qater
g

(@) za¥ gaR T wT W
Irefew X fadt &3 |

T Jeeat awr fafew  sawat
FTa earfea o nf aray afafagt
H fre-aeeth vt

4579. ft §o aregw fay
sit foro wo foyg :
it ware aer ooy
sft T waor wre
71 faw W qg A o g
&t e

(%) ITaETY ITFY, HATAGY
N afufad & aw w&@v § foad
T w1 FT W@ § A qTETd ward
T 8,

(w) fred oF ad & I
fradt ofer &< &Y T §; W%

() 3T =y gfead f a
@He?

JU-RgA WA aqr few  suh
(st sroreelt darg) © (F) wfr @z
FTO JTPAT ¥ FTH FR i Wi
sfea -wverd sdard § 1 gt aw
saraal ¥ azd afafad) ¥ feq aq
afafaat &1 aeg & faad dr-gver@
AT S0 F7A §, e w2y Y
7t § W7 W gurwwg AWt N Ay
v Tw fegr W )
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(@) a7, wogd wife & 9 &
FETH STRT & Tl 9T 1966-
67 ¥ 180 FIT TYAT WY FAT |
1966-67 §« ¥ T8 &7 TuT a4 § forms
gy § aft g S & a9
Igwey § |

() F@FQ@ ST ¥ wEA-
el #t & s areh glaaml #1 w4
wraraw, fafaear wifs & & Wi ¥ gfe-
¢ T STHA T WA & |

M/S. Antifriction Bearing Corporation
Limited, Bombay

4580. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be plcased to
state:

(a) whether Shri C. C. Desai was retiring
by rotation as a Dircctor of M/s. Antifric-
tion Bearings Corporation Ltd., Ballard
Estate, Bombay 1, and being cligible had
offered himself for re-election at the Com-
pany’s Annual General Body mecting held
on the 7th June, 1968;

(b) whether it is a fact that a section of
shareholders present at the meeting opposed
this Resolution and thercon voting took
place in which he was declared clected;

(c) whether it is also a fact that in the
voting on controversial election, the re-
presentative of the Life Insurance Corpora-
tion voted for the re-election;

(d) whether it is the policy of the public
Undertaking like the Life Insurance Corpora-
tion to vote for Shri Desai, to whom some
shareholders were opposed, who was contro-
versial and, besides who is opposed to
Government of India’s policy on Public
Sector in retaining his Directorship; and

(¢) whether Government will in future,
see to it that those persons, who are
opposed to their policy of socialisation, are
not patronised by the Public Sector Under-
takings ?

THE DEPUTY PRIME MINISTER &

MINISTER OF FINANCE, (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) According to the information furni-
shed by the Registrar of Companies, Maha-

rashtra, some sha

DECEMBER 16, 1968

Written Answers 84

less than 1% of the total,
re-election of Shri C. C. Desai.

(c), (d) & (¢). The Life Insurance Corpora-
tion was among those who voted in favour
of Shri Desai. The policy of the Corpora-
tion is to oppose Te-clection of a director only
when it has reason to believe that such re-
election would not be to the advantage of the
company. In exercising its vote at General
Meetings of companies the Corporation
docs not take into account the individual’s
political views.

opposed the

Floods in Durbhanga District, Bihar

4581. SHR1 MADHU LIMAYE: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government's  attention has
been drawn to the devastation caused by
Bhuti Balan in Darbhanga  District of
Bihar;

(b) if so, whether any flood protection
scheme has been drawn up to control and
train Bhuti Balan;

(c) the total estimated outlay
and

thercon;

(d) when the scheme will be executed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
(SHRI SIDDHESHWAR PRASAD): (a)
Yes, Sir.

(b) The Government of Bihar have report-
ed that detailed investigations are being
carried out for a flood protection scheme on
the river Bhutahi Balan.

(¢) This will be known after the inves-
tigations arc over and estimates are framed
by the State Government.

(d) If finalised and approved, it may be
taken up during the Fourth Plan.

At o § wpeam od fawrw fadromy,
faeti & fod a7 o sgwequ

4582. st wgrow feg wrodt:
a1 @Yo Wi vnaw WY 9 TR
o FUTEG fw:

(%) wnfr dvar o wwfe §
v o fewre foftow focdt &
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frar w14 3 fair feaeft a7 afr o
EEqT £ ¥ = d;

(@) ¥ ww ga-ufm & ad
wifera Al #) T o9 a3y
R

() afz 4, o T@w =" A
o1 afes a7 N s F 77
QA AT AT FITFT 7 AT H74T 7

Tferaw wi A HaTEaE T
"y (ot vqoar) - (F) A AR

fazra gwm, fared wredig d=
FTTEF 9 ¢ /R aFR g9 fawmr &
fad e & fedr g7 afer F1 wdeT
gl &7 | AT AW A "o
FIf s aore & w9 & f o qqmae
F WEY o7 qfw £ syaeqr §3av |
I groAT #Y wafa F fA¥ gwwr &
s 2 w9y fan & fawrada

(@) s (7). s (%) &
AT H AT H @A g A A A |

wAda™ g8 fawra frdiom, fertt

4583. o wyaw fey W
1 qdfam Wt Tenaa HelY a8 aqny
FI T

(F) 97 dwqrei & a9 w7 §
St sEra o fawre feftom, faedr
#1 waEN & fad awearg worfY §;

(w) w7 ag 79 ¢ 5 @ @@
W @ TETEfT FTEE & 9w 9%
agi weEeaT fvar o @y & o\ A
FTTA WA & sATEA WX T Eani
) g1 ¥ vwwT s gfeny & w
7 % i awey g W g

(M) wr g aw ¢ fs xd
1970-71 a% ITwY fefrorr Rwr &
qT gTIREATY # 9 w7 g §
T FTEIT X W Fwew i fadvt wy-
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Frr T d; WR

(w) afz g, @ @F w1 *FT™
¥?

feran it TR waeT
T Hat (st TgRAT) @ (F) Wi
g 3¢ o & &t gfe [ swm
9T g @ d7-goe dE § weg
ITF, T 39w A & wee
o faFw W w wer aweng
wory § | Wl SaE fm & oo
gfqe} & wiafaa awerd W dwe-
O da £ Fwfadl ¥, foed wreA
wd fawg W A awE, qgraar W)
agam fear &, amt #1 % faacor-qar
AWT-92F I @M T4 & | [geeTe §
o mar | ¥fed we@w LT-2711/69.)

(@) < 7 | sl Wik -
T &g JoRET AN Y g F
fad mr wrat ¥ wfafwa, w@eE of
fawT® 9T FOETY HeqAT qTRr WS
R F7at g7 oY e FAT ]

() s (7). o 7@ 1 Wl
I famw & srara qF faw@ W
¥ qr| Iyeew  gfaamd ¥w A waw-
waTal #Y qutaaT qT & F qgiar
T g

Ar wreser & fmla

4584. oft wyraw fag wiohr:
w1 @ feraw e caraw St 7y wamy
N wr w3 f

(%) 2w % 0% orede & fond
faaiqt ®1 qar sy TAr ¢ WY fea-
feq ol g aqy Ot fead A &
aqA0 FET AW §;

(w) foclt & q zr ke @
foew € smw & gew # feady
e & 0% sredz Wit Tew & A
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T 947 foe|w & o 9T §@ w5
faa § W fFa-feq oAl § 0%
FEHE AT I AT qg foemw
o F A g

() 77 ag @= ¢ f& g@ w_w
* 120 franfieT ¥ fowrw & a3 fadq
g W

(%) 7 fa=dy sr@m & fad
o ¥ faww &1 " w3\ &0
faae g ?

qdfraa ot w@ma dxa |
g Aai (s wRAwn) - (F) fawm-
goaT F 99 UF GERZ & 4
wran & fretq & mfafwwm, OF wwwe
F frete qema: T AR I9T =AW
Hq@ a3 § | TG § OF FEHe
# fady et o SeEge o &
T § | IAT 2w # qEd AR
TR & A9 agrfeat § A% wredz
? fadts § | @ @ T weq faedal ¥
gHATET, WA ¥ 6q g &d §,
gl 9T OF Fehr f|ay F fam
TR FY qEAEEAT § |

(=) o adt

() = A O0F wFwe AR
qeRufE v & aeg § qur gEd A%
fowm & qoq & WY gAAT FIAT
1% A8 *A\0% xoai F 98 41 ¥z GO,
FERTOR qF AR & 2 fafaw
fret WY quix & 1 3 o% gER & S
oy areay &9 F gfq oqow & Q%
wede & A9 qeRgfw Cfas & famr
¥ wenfor weo &g v 3@
wfrn & I frww &1 @I
grm, M e forcew & wqrT 9 =@
At feqr A | IR foreaw w1
e wfrw fogn A wrw A gEAo
F Ixorofiy g | WA a% AR FERe
¥ ity wieR fawfan af © @ W
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I wfga @@ wrea TE g S
g9 % OF ®ehe & v fear
ST |

() s = i
Madras Fertilizers Limited

4586. SHRIPREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to  state:

(a) the authorised and paid-up capital
of the Madras Fertilizers Limited at the
time of itssetting upandas on the 3lst
March, 1968;

(b) the amount of loan which the Company
owed on the 3Ist March, 1968, from the
Central  Government, banks or other
parties scparately;

(c) the amount paid as interest by the
Company during the last three years; and

(d) the working results of the last threc
years, the extent of profit and if loss was
incurred, the main causes for the loss and
the estimates for 1968-69?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAISH):

(a)

At the time

As on B
of setting up  31-3-1968
(Dec.. 1966)
Authoriscd Rs. 8.65 Rs. 14.00 crores
capital
Paid up Rs. Nil Rs. 13.65 crores
capital
(b) Nil
(¢) Nil

(d) The project is still under construc-
tion.

Hindustan Insecticides Limited

4587. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be plcased to state:

(a) the authorised and paid-up capital of
the Hindustan Insecticides Ltd., at the time
of its s:tting uy and as on Jist March, 1968;
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(b) the amount of loan which the Company
owed on the 3ist March, 1968 to the Central
Government, banks or other parties separa-
tely;

(c) the amount paid as interest by the

company during the last three years; and

(d) the working results of the last three
years and the extent of profit and if loss was
incurred, the main causes for the loss and
the estimates for 1968-69?

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLIEUM & CHE-
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MICALS (SHRI RAGHU RAMAIAH):- (a)

_(Rs. in_lakhs)
1954-55  1967-68
Capital
1. Authorised 100 130
2. Paid-up 16 125.47
(b) Nil.
(c) Rs. 62,306.

(d) The working results for the last three
ycars and estimates for 1968-69 are given
below:—

(Rs. in lakhs)

1965-66
Turnover 162.44
Gross Profit 48.10
Depreciation 6.82
Profit before tax 41.28
Provision for Taxation . 20.00
Provision for Gratuity . . —
Nct profit after provision for tax 21.28

and gratuity.

Dividend 1.53

(@ 6%)

Hindustan Antibjotics Limited

4588. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the authorised and paid up capital of
the Hindustan Antibiotics Ltd., at the
time of its setting up and as on the 3ist March,
1968,

(b) the amount of loan which the Company
owed on the 3Ist March, 1968 to the Central
Government, banks or other parties separa-
tely;

(c) the amount paid as interest by the
company during the last threc years; and

(d) the working result of the last three
years and the extent of profit and if loss
was incurred, the main causcs for the loss
and the estimates for 1968-69?

Estimates
for
1966-67  1967-68  1968-69
186.86 204.46 211.81
54.75 37.99 N.A.
7.33 7.33 N.A.
47.42 30.66 34.66
20.00 12,00
1.03 1.03 } 16.00
26.39 17.63 18.66
7.53 7.53 7.53
(@6%) @6%  (@6%

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH) :
(a):—

(Rs. in_lakhs)

1954-55  1967-68
1. Authorised 400 400
Capital
2. Paid up 100 247.26
Capital
(b) Nil

(c) Does not arise

(d) The working results for the last three
years after providing tax, dcpreciation,
Bonus, Dcvelopment rebate gratuity and
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dividend and estimates for
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1968-69 are given below:—

(Rs. in lakhs)

Estimates
for
1965-66  1966-67  1967-68 1968-69
Gross Turnover for the year 57204 75901 70797  873.04 (Likely to
bc less due to
cut in produc-
tion targets).
Profit earned before tax but after 143.67 180.39 139.59 N.A.
providing Depreciation, Bonus,
Development rebate and Gratuity.
Taxation on profit for the year . 71.60 106.77 64.00 N.A.
Net profit for the ycar. . 72.07 73.62 61.94 59.34 —do—
Dividend:
(i) Ordinary @10% 24.73 24.73 24.73 24,73
(i) Special . — 12.36 9.89
5%) @%)
Transfer to Replacement 47.60 32.40 37.21 N.A
Reserve.
Transfer to General Reserve . — 4.13
WHiaw drwr fram | fg=t &1 wdm ag baelt fawat man fr feoaforat femry

4589, sft wew fagrQy aordd:
St AW A A
=it ATQYT T Wl

Fg7 few wedft ag s@ #Y Fav
w1 fF :

(%) #1 Sfram o fem &
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gy ¥ & 7@ ¥ 4w §; AR
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Jq-qumm WA awr faw et
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et 9T gt # feafort fommm e
frar a1 | e & Wy wEiEE) WY A
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X whary Wit ¢ e fgt w1 i
A AR 97, 9 S ST w9 #
wharat dn g | w@w wfafos,
o awiEY fagg g1 & w1 IER
g W JEAE 93T NG g
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FT T HAS F IoaT GAT A1
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ral &1 wfawmw wE R gu o
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faweit § wmqa™
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st ATOOw e Wi
st gEw W oA :
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g feww dalt g TR AT FAT
w4 fe:

(w) fe=ft & @ wwm feed
weqae § W) foft f sEwn W
oA § W3 g fraw gt W
wravawar §; W)

(@) =pm afy & o Y
ATEET § WX OA-AT TEATH I
wrAwwaTai ¥ gfr s § ?
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wres, dftare o @y
iy fewre saww § Swwa (s
Wogowufw): (¥) = wwy faeelt
¥ g A weqar W1 wAw) froft
WA, ygfa weae 0F ew
wqA & 1 TF EWEE QAT &
wegaTe SR O qEfaE A fafear
weqarT W g )

foeeft ATt ™ # 1.25 A&
# gy & fAC 500 N F CF
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(@) agar @T &F H AqTWA 2
@ ¥ wfu® JHERAT 2 | W O§HG
faeey AT e g A=ifem 50 qe
AT MEET FTA  HF9aTT " 12
qert aren mggw fafas seqa g\
Aa % feqg & fRT Y za o & @A
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faw dawm § fgh w1 w@m

4591. s qTOQN Ty WAL:
1 faw 9o g2 q Y Fr I FIA

(¥) 97 & warerw, 39 & -
Eq FYTGT T9T AGTHT FrA AT
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T wTA, 3461, AEEEr,  qefwE,
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(@) @& ;s §;, v

(m) ¢ R & Iy T &
ol war sy w77 o1 faarr @7

I-am Halt wqr few Wl
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TqRMT WY T T AW W@
T & I

fadat & dwt & W

4592. off Wav wTe qer:  w\M
fawwelt 1 Wi, 1968 ¥ wavdifen
9% §®AT 5948 & IAT & AW A
Ug qAW AT T KA

(%) faa¥ & &S & 1220 WA}
# g farady wa-afe s §;

(@) moe wfea & & S
syferat & Ay wqrwan & foeg woen
uw fa?wi & Sy A wqqufa &
dr; W

(1) T wwe fadwi ¥ fewrdt
ga-afn %A T o T s &
frr sewfar fedr oy & o oy § 2

IR walRt aqv faw ol

(st wroesc dmf) : (%) gen
THZET Y o1 Y ¢ A I |
¥ g7 v far s

(@) a1 (7). wmw a%x ax,

fadwi &% ¥ WA WA ar e
THT A ¥ fq a7 G ) aqwfa
agt & oy | faRwi ¥ wd a7 am
ey w7 7 fa ¥ Wl 1y o
Fa™ oA g

sfwdt gra en-wc @ wom

4593. Wt wwr ww @ W
farey weft ag ¥aTX Y ¥ w3t fis

(%) 37 Wi A & am
a1 § A1 g% 2 g

(@) wer% mor & qm feam-
fearan §;

() 37 wfwgt & arwr @ &
fass wifen g1 *1 wa-%7 afenfa
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¥ frew =T awt & wfea o ¥ wfew
wiET & Wi wRAw A ¥ 1w e
a7-ufe & fraely gfg sy w ¢ W

(w) ;a1 @ «fagi w1 u«
" & fordy qoeTe ¥ AT SEa
wy?

qHeW W qa faw At
(vfr sTrooft Fwrk) ¢ (%) § ().
HiFY TE GIAAT JHTH ITAH Y & WX
TS A A Y | I U
ofter & @29 Y AT 9T @1 qE@ |

IR | faat W wrawT a1 wiww

4594. S} FEW AT FVAW:
g1 farer weft ag T@r Y 3T F4 A

(F) a0 1962 ¥ AHT wa IF
I faer & Amran feqq g w9
fawr qoe afew fa=r qx feaaT sma-a<
whwT g7 97; W}

(&) faai o fdas s@-Ex
w1 Wi faar war qr 2R fead A
Tfr wvfy I7 g awTET § AR T
ufer W agw + & foa¥ R 7w

wraAfr FT W E 7
|RYA Wy aqr  faw wadi
(sf el Fart) :  (F) qur (@).

T AHT JIH T &, T D
o oy @ auT gur wvWa Wre &
& ¥ {H .9 @ & @y

vy fast QIO weT &1 QaaT

4595. off AW WR YW
a7 faey WY 3g qa W AT wG
fiv :

(%) o 1962 ww aw R
® W fow, s W
wra faw qar I & o faw
ae et fas 9X feaar wmm-se
s waT; W
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(@) Swm wafe & @ faen
¥ @A AEHT & & A faay
fer age AR W TW/T ATHF W
7T afw faady § 7

IJq-qaH Hat Fqr faw wat
(s Awee ) (W) a9
(&). g@aT I I9ASH AG §, T
TFSST AT T W A9 qqEIE
e & 98T FY AT 9 @ & A

gfeaa zasm weaet fafees, wewen

4596. ®T ZEW WX GAT:
a1 faq #dY 19 WEA, 1968 F
FATUIAE I97 AT 4354 F IO H
gray ¥ ag S99 F1 FAT G 6

(%) #1 #@q  Ifeww  egew
FrqAY fafags, wear g fa<ig aw
1967-68 ® faq 4 "wg-w3 Fr Tfiw
O # @ A9 AT gwa F7 AT

§

(@) afz &, & T s wm
g, =

() afe &g, 41 3@ FWTgEw
9T F9 @Y AT ?

Iq qgW wal aqr fxa s
(st wraon dnk) - (F) Sfrai

(@) s (7): g www W
ax frd ) IEA O sfq awt qew
qT @Y T § | [ gReTET § Ty m,
Aad wwar LT-2712/63.]
e frster waw ofwm fafwds,

g w fadet qan e e amn

1597. s} F¥W WX woAW:
w7 fae 5ol 19 w9, 1968 & waTT-

faeq ww qOT 4353 F I F wEw
¥ g IqTY T FNFGT

(%) w dwd fedtwr amw
tfyre fafaey, g & for faedr qiw
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a9t ¥ oz #1 wfy fadeft gz A ofw
FaR F g AT AAHrO HA F A
LCil #

(=) afzzi, & sa%r sarT w0
¢ Wk

() afg 7, av =% w1 FRO
E AR I g gFE F AR
e T s & gEvTEAT @ 7

JuRgw  walt awr faw At
(ot TN Rmrk) : (F) o, &7 ) AR
TE gIAT w9 THIET Y 90 AN & AR
srearaw # qfa ¥ oF faacor awr Ay
AT 9% QT AT T & | [gerErow § v
o | s dear LT-2713/68.]

(@) =M gqaw & fd M §
AN qur qew W T frmm mar @
[gewrem § wan mn Xfed s
LT-2713/68.]

() @ FaT AE IIAT
Lack of Drinking Water in Villages in Gujarat

4598. SHRI R. K. AMIN: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) the number of villages in Gujarat
with population of more than 100, which are
without drinking water; and

(b) the steps proposed to be taken to
provide drinking water to them and the
period during which all of them would get
the facility of drinking water?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). The required information is awaited
from the Government of Gujarat and will
be laid on the Table of the Sabha as soon
as reccived.

qarr Wl & ww fado g aT o
wfeadt & fod fadeii s

4599. it wrew fuiy wigrr :
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oft oW ey faemdt :
ot e e
T faw Wt gg T@E A FW
@ fr:

(%) a7 welt & g=w W
afer aafaa 2w & qer & &ww,
IF g ATy AT sy A ¥ qAw
# fraefy faely quT wore o Wt of;

(@) =1 37 ey sfed) &
faeft wur fafral & wdlw wifer
wTava fagcer a1 @Y AT §; W

(1) afz 7&, a e w1 FTOU
AR 39 faaor & Fx % @ AN
Y grEAr § ?

Ig-qa™ ot aar few  wolt
(oft wroreeft denk) : (%) o e
qwr A A a7 @ faar mar & foed
U HelY & qq M@ wAf@) & any
wR 3% safemra STefTE sqg & fog
W AT AT F R foft Y
w9 & sata feay mar § ) {qewren §
T v | ¥fed ear-LT2714/68.]
at wfafam, fom 3m & & sgfe g
¥ IH feqa ATt gATAEl grq I
fraffra o0 av fdelt qur & ¢frw w@
wifs & @ waTwiy WY Y wfy gofy

(T) 7 (7). @ THC & wh
w1 F1 oY 9 o fem T ¥
TEAT | AfET g frfea) & o oot
wETafrat & goaeq ¥ v warfrgy
#1 T4 wErafmal s afqw sg A &
fau araT-we fawr aw w7 qER

Thein dam Project Over the River Ravi

4600. SHRI SHRI CHAND GOYAL:
Will thc Minister of IRRIGATION AND
POWER be plcased to state:

(a) the allocation made by Government
in the Fourth Plan for the construction of
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Thein Dam Project over the River Ravi to
utilize its water; and
(b) when the project will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-

SAD): (a) The fourth Plan is yet to
be finalized.

() The project is still under examination
in the Central Water & Power Commission.

A | Wi w1

4601. =t WWTY 7T Wt
sft wew fagrdt awd
«ft aTOqu ey wai:
=t gew WY woATT
F7 ¥feram Wit TR 5 g
Fam Y T w7 fE

(%) 7ar amEat & a4f 1 5@
A w1 Ieorw FIA arent afwat araai
qT s ¥ o mRw ? ey o §

(@) =&t AN arfgs @@ fFan

(m) 2w ¥ =4 Amz F a0
aQer 7T §

(w) 7o =2t ¥ w@@ = 9gF
g a3 Fif qEd awg A A
R, W

(%) = g & faa= a@q
TN AT I BT W} T R
) wfys gfagd [ w1 o 94 &
wavT ey faam arqm aw T § 7

Wfemw Wt o dam §
ww-Adlt (st TgYdmr) (%) o
T tfemw @i w1 argeedw
A wafqqua & qOww ¥ wvHen
quRTe ¥ faamnfta § ) qate & s
 gefre W @Y
o (W) faweor # wifem gue &
T ¥ 1 W gEE Y A g @
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[gewrm & <@ @ | @ den
LT-275/68.]

() =df #1 A= @R 9%
AT W F1 FE JAF ACGH TG
g

(o) wfgwiwm sawi & s<f &
A 9T WA AGAT 9 AR G-
sfrafes Hawet qar w7 I O AT
foa arsr-dr &1 =T fa T @
g

(%) =g aa-faatamsit gz fasiz
& 5 3 7o, IuwEAT-ATE Afe Y
#T¢ @rag qedl # e ¥ 1Ed g
IIHH FoA AT FT 99T F< |

afcare faftom &, s |/ AR
Llireict

4602. s\ wWW STETW T
7 TaTeey, qfearT fadtwm aqn arda
fawra qelt 7z Ta AN IO A fF

(%) 71 5 faawe, 1968
“f wfA” # sFfa guET ag AMER
ad & f& s § oF of @ e
¥ W dery AAF OF wfqarigd
af| &1 T@a gea R war
qr;

(@) 71 g Naw § f5 ag
oo Jar-fyar #7 gEwE gF@ g WK
fawe wfasy # guar faag | amen
q1; BT

() afg gr, @ et =afeai s
Fa7 zog faar war @ 7

wreew, ofcare frdm wa
iy feere WA ¥ qea-we
(w10 fafr wmmaz): (%) R
(@). a9 Qia: & Ad &
famey a9 F sufeq w1 fadr WA
RO § 23 WA, 1968 WY A9
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QWA T 797 97 AA-qTAE
qar w91 & fF ot fmelt w9 wi-ag
& THAET d2 § AR g W
FOA ¥ 9z A faarfea 4

() woF g 4T |

fad difdes freazdfan sedem
aqr Awg A fafegy g
faar nar wraw

4603. it W 1T Ay :
At WRAT A
Far fow avell 26 WA, 1968
¥ gardifea 9w g@a 5872 ¥ IaAX
F graey ¥ qg FaT7 K FY7 FG 5

(%) a1 #ww wifdes foaz
Zfe FIREA Ay AW AFSOT F
fadwsi 9T W e F A ¥
AR T A gwE F A T d

(=) afe &t 71 gmT a@ma
2

(w) afe af, @ zAF am
Frem §; AR

() T8 T aF 9T 92T T
@ A Y gEarEaT g 7

JTmA W aw frw s
(sft oot F@rf) : (%) A e

(w) frex Hi7 ast & dEd
mfcges fems Zfem FTeaem (10
oo aqT AWE G~ fro & fadwal &
T 1, 70, 560 To T F7 FT 7T A
€ ot

(w) @ar ().
Iav |

ag AT AE

Implomentation of I Tax Appeliate
Orvders by 1. T. Os.

4604. SHRI S. S. KOTHARI: Will the
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Minister of FINANCE be pleased to state:

(a) whether it is fact that a large number
of Income-tax appellate orders of the
Assist Appell Commissioners and
Tribunals have not been given effect to by
the Income-tax Officers and there arc cases
where such orders may be pending for even
more than threc years;

(b) if so, whether the Central Board of
Direct Taxes will obtain a report of such
pending orders from the respective circles;
and

(c) Whether the Board would issue
instructions for their disposal within twelve
months at the latest and that in futurc such
appellate orders should be given effect to
within three months by the Incomc Tax
Officers?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) No Sir. Effect
to appellate orders is being given promptly,
and ordinarily within a period of one to
three months; very few cases remain pending
for over three years.

(b) The required information has been
obtaincd. The number of appellate orders
not given effect to within three years is only
43. The pendency is only in three Commis-
sioners’ charges being 40 in Delhi (Central)
charge, 2 in Bombay City and 1 in Gujarat.
Out of the 43 orders, 42 are pending due to
non-availability of information called for
from the assessees as directed by the Appel-
late Authorities and one is kept pending
till the decision of the Appelatc Tribunal.

(c) The Board have issued instructions
to give effect to all appellate orders within
three months of their receipt.

Assessment of Indian Economy

4605. SHRI S. S. KOTHARI: Will the
Minister of FINANCE be pleased to state:

(a) whether Government's  assessment
indicates that the Indian economy is coming
out of the recession, although at a slow pace;
and

(b) if so, the steps which Government are
taking to speed up revival of economic acti-
vity and with what results?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) During the first
eight months of 1968, the average monthly
index of industrial production (base
1960==100), according to the latest available
information, stood at 159.2, This is
about 6 per cent higher than the level of
industrial production in the corresponding
period of 1967.

(b) A scries of measurcs have becn taken
by the Government to stimulate industrial
recovery. These include inter alia

(i) advance placement of orders for
industrial products by the public
sector, particularly the Railways;

(ii) the lowering of the bank rate and
the reduction in the cost of credit
to priority sectors such as, agricul-
ture, exports and small scale in-
dustries;

(iii) steps such as modification of ex-
port duties and preferential treat-
ment to exporting units, taken to
stimulate external sales of indus-
trial products; :

(iv) selective  prohibition of imports
of specific products for encourag-
ing fuller use of indigcnous capacity;
and

(v) liberalisation of regulations relat-
ing to diversification of industrial
capacity.

Soll Conservation and afforestation in
Narbada Basin

4606. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether soil conservation and affores-
tation works recede the construction of dams
on rivers;

(b) if so, when the conservation and affor-
estation works in the Narbada Basin will
be taken in hand; and

(c) if these works are not to be taken up
carly, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):
(a) Soil conservation and afforcstation works
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are normally taken up along with the cons-
truction of river valley projects.

(b) and (¢). The Government of Madhya
Pradesh have reported that in regard to soil
conservation and afforestation works in the
Narmada Basin, a beginning is expected to
be made in the Fourth Plan.

General Managers in Public
Undertakings

4607. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state the States of origin of General Mana-
gers, the number of employees appointed
during the term of each General Manager
and how many of thc above were of the States
of General Managers concerned in each of
the undertakings under the control of his
Ministry, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAITAH):
Information about the present General
Managers is being collected and will be laid
on the table of the House in due course. The
time and labour involved in collecting the
other information will not be commensurate
with the resulting benefit.

WA § qAfraf ezt o it

4608. st Tgure feg Wi

717 TaTeen, qicn fadiwA gF A
frwra wefY 7z I A gur TG

(%) T aFT N qar ¢ &
aw # aafrafras # aga &0 2
10

() fafscar fams & =@ aa
# e gvaeet gfaamt &t @@ &
far sz gr T wAAEY A S0

@y

anesa, afeare fravere e i
fesra dxmw § gusdlt (st wo go
gfw) : (%) wiw o g R
wf R

(&) g swr afY Jzar
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Refinance Facilities Offered to Banks.

4609. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Commercial
banks have failed to takc advantage of re-
finance facilities offered to them by thc Agri-
cultural Refinance Corporation for develop-
ment of tea and plantations involving pur-
chase of rundown estatcs as well as virgin
lands; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) and (b). In February
1968, the Agricultural Refinance Corpora-
tion announced a scheme of providing
financial assistance for the acquisition and
devclopment of neglected cstates or virgin
lands for plantation purposes (details of the
scheme are laid on the Table of the House.
[Placed in Library. See No. LT-2716/68.]
No bank has so far applicd to the Corpora-
tion for assistance under this scheme.

Recovery of Gold by Customs Authorities
at Bombay

4610. SHRI VISHWA NATH PANDEY:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Customs
authorities at Santa Cruz Airport at Bombay
on the 25th September, 1968 seized gold bars
and sovereigns valued at Rs. 40,000 from a
passenger bound for Cochin by an Indian
Airlines flight; and

(b) if so, the action taken by Government
thereon?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHR1 MORAR-
J1 DESAI): (a) Yes, Sir. Thc Market
price in India of the gold scized is Rs. 40,000
approx.

(b) Proceedings under the Customs Act,
1962 arc being drawn up.

Business Transacted by Life Insurance

Corporation

4611. SHRI M. SUDARSANAM: Will
the Minister of FINANCE be plcased to
state:

(a) the total number of ncw policies trans-
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acted by the Life Insurance Corporation in
1967-68 as compared to the previous year;

(b) the total number of lapsed policies
during the years as compared to the previous
year; and

(c) the bonus declared on policies during
the ycar as compared to the previous year?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) 14,28,043 policies
were issued during the year 1967-68, as com-
pared to 14,11,920 policies during the year
1966-67.

(b) The total number of lapsed policies,
less those revived, during the year 1967-68
was 4,62,508 as against 4,93,876 during the
year 1966-67.

(¢) The bonus declared on participating
policies issued by the Corporation, as a re-
sult of the biennial valuation as at 31.3.1967,
was Rs. 20 per thousand sum assured per
annum for Whole Life policies, and Rs. 16
per thousand sum assured per annum on
Endowment Assurances. Thesc rates are
the same as those declared at the previous
biennial valuation as at 31.3.65. For poli-
cies issued by thc erstwhile insurers,
bonuses are declared in accordance with the
Life Insurance Corporation (Classification of
Policies for Differential Bonuses) Regulations,
1961.

aqw & anftv dw & fawelt oo
w1 o™

4612. st gwve wigwr: W
fang ot fagy wdt ag T o For
wGr fe oy aar st # wag
foxr & wiat ¥ fawslt @ & Wik §
faoht safa gk & ?

ferat e fargey worwa & yo-winft
(v fagwee wew) :  1966-67 ¥
¢ & T dg agdhr & qat o |
3 featare w1 g% et gfae rarfes
&2 fanr mar § AT swwm 20 fawdt
* wsnawa for M TRy AR
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Fry 2 gy ¥ 5-5 fAvaTe F1 0F-OF
Iaave gfe wfoa fem sm<gr )
dfrem o g ot & sfasmw &
fad w10 fedae M 15 fFT-
iz & 3 afad o awrd ¥ fA
wkw % far a7 & =W afedi ¥
1969-70 ¥ ST AT FY TFATIAT & |

Refund of Customs and Excise
Duties to Nepal

4613. SHRI HIMATSINGKA: Wil
the Minister of FINANCE be pleased to
state:

(a) whether talks were recently held bet-
ween India and Nepal on the question of
refund of Customis and  Excise duties to
Nepal; and

(b) if so, the details of the agreement, if
any, rcached in this regard?

THE DEPUTY PRIML MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAID: (a) and (b). Yes, Sir.
Duties of Central Excise leviable under the
Central Excises and Salt Act, 1944 (i.c. basic
excise duties) are already being refunded to
H.M.G. of Nepal in respect of those excis-
able commodities which are exported to
Nepal.  During the last Indo-Nepal Trade
Talks held in November, 1968 H.M.G. of
Nepal asked for refund of special dutics of
excise and additional duties of excise and
arrcars thereof.  While unable to endorse the
validity of His Majesty’s Government’s
claim for arrears in regard to additional and
special excise duties levied in India on Indian
products which arc imported into Ncpal,
the Indian Delegation agrced to recommend
to the Government of India that a lump sum
to be agreed between the two Governments
may be made available, on an ad hoc basis,
to Nepal for furthering her industrial deve-
lopment, The Indian Delegation further
agroed fhat as soon as agreement is reached
about bringing Nepalese import tariff in linc
with provisions of Article 1l of the Treaty
of Trade and Transit, 1960, the special excise
duties and, if provided by relevant Acts.
the additional excise duties levied in licu of
sales-tax in India, would also be refunded to
His Majesty's Government in the same
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manner as basic excise duties are being
currently refunded.

Kerosene Unit of Gauhati Refinery

4614. SHRI HIMATSINGKA
SHRI S. K. TAPURIAH:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the Kerosene
Unit of the Gauhati Refinery had stopped in
October this year owing to some major
mechanical break-down in this plant;

(b) if so, the nature and extent of the
break-down and for how long the plant had
to suspend production;

(¢) the total loss in production during that
year; and

(d) the cost at which the damage has been
repaired ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH:
(a) Yes, Sir.

(b) The plant was shut down on account
of trouble with the compressor which was
put out of operation due to the breakage of
blades. The plant was shut down on
18-9-1968 and is likely to be commissioned
by about 15th December.

(c) Refinery throughput was not affected.
1t could, however, not produce Superior
Kerosene. The production of Superior Kero-
sene lost was of the order of 4110 tonnes.

(d) Repairs arc estimated to cost about
Rs. 27,000/-.

State Bank’s Loans to Small Scale
Industries

4615. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state the total amount of loans granted by
the Statec Bank of India to small scale indus-
tries in each State from 1963-64 to 1967-68,
ycarwise ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD: A statement showing
the State-wise details of the limits available
to the small scale units by the State Bank of
India as at the end of March 1963 to 1968 is
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laid on the Table of the House. [Placed in
Library. See No. LT-2717/68).

T AW H T W e il .
e & W

4616. &Y TR wWATH  WTOTS
w1 faw Wl qg qGTA AT OFAT FW
f&:

(%) 71 3z &9 ¢ f& @qq
T § w4 w1 qAw fFAT Sar d;

(&) Fmmagraggfd o uwo
480 ¥ i@ wHOFT & 4l @
sTaTe gy srar & 2R @AY F1Aa § 1
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() ¥@r swdRy gaE® e
T THTLT ARG | oAy Iy 0% gw uhw
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(w) afz g, At g7 @9 &
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Jo-aqw WAt aqr frw  wean
(oft wroreeft Fek) - (F) o, g

(@) o, g1 @ At frad
% F gl q w7 A &

(m) v, ag
(w) ag gaT GET Y A& Fraw

Cholera in Flood-Affected Areas of Assam,
Orissa and West Bengal

4617. SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:
SHRI1 JYOTIRMOY BASU:
SHRIMATI JYOTSNA CHANDA:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that cholera brokc
out in different districts of Assam and flood-
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affected arcas in West Bengal and Orissa in
October, 1968;

(b) if so, the number of lives claimed by
this disease during and after the floods in
the Eastern region including Bihar and
the number of cholera cases in cach of the
flood affected States in that area during this
period;

(c) whether the disease took an epidemic
form; and

(d) if so, what steps were taken to check
the discase and what Central assistance was
given for relief of the victims?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Cho-
lera broke out in some distsicts of Assam and
the flood-affected areas in Orissa during the
month of October, 1968. No case or death
due to cholera has been reported from any
of the flood-affected arcas of West Bengal.

(b) The number of cases and deaths due
to cholera reported during the months of
September, October and November, 1968
from the flood-affected States in the Eastern
region including Bihar are as under:—

State September October November
o C D C D C D
Assam 109 42 450 210 16 8
Bihar 268 78 1726 457 1273 43§
Orissa 68 23 66 15 25 10

*West Bengal 13 3 I 7 s 1

(¢) Epidemics which occurred in Assam
and Bihar were mild,

(d) The urgently needed essential drugs
and disinfectants were supplied through the
Mcdical Store Depots and diet supplements
were also arranged through the UNICEF.

Information regarding steps taken by the
States to check the di is being collected
and will be laid on the Table of the Sabha

w et wreafes gro cwerft
& @ ) gRre T wo

4618 oft vadre fay wrel:
#71 P, qfcary frdtum QW e
fwwra dft 77 and ¥ v w47 e

(%) smagawy fe = awfos
i 1 sraer &0 ¥ 69




111 Written Answers

N waga @ A% faeelt W gRT
T ¥ g fafew dal ¥ T,
It a7 gy sfe & feargAl ®
Fre-a ofgaw #@ v af feeeft
ATTE®T qTC @) Y @ Fy o
RE Wk

(@) ofzg, & w0 s@aw o
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ge qfa) (%) o) (=) "g=i AR
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da f faefy wreet & faam gan
¢, 7 faeeht At gt e o
W@ & | 9WaR 9X g 99 § % #fa-
9y IEQIfas AT * FmEl &Y
T gC TROICAFT A WG FT GRI
Ty A few ¥ o @ 7 w1 wA™
frar & | ag &% w=g Amifer gfaamdi
N AT A T wr g

Breaches of Kosi Dams due to Holes
made by Foxes and Rats

4619. DR. SUSHILA NAYAR:

SHRI BENI SHANKER SHARMA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government's attention has
been drawn to the reports that foxes, jackals
and rats had made holes in the Kosi Dam
which caused breaches resulting in the recent
floods;

(b) if so, whether Government have made
any inquiry into the material used therein
by the contractor and the conduct of the
officers concerned responsible for its main-
tenance and taken any action against them
for their default; and

(c) the steps taken by Government to
avoid such recurrences?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (@) There is no dam in the
Kosi Project. Prcsumably the word ‘dam’
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is meant for ‘embankment’. In that case thc
answer is in the affirmative.

(b) The materials used are local sand and
soil. The State Government have suspended
two overseers and other workcharged staff
and are taking departmental action against
them for neglect of duty. An inquiry is also
being conducted by the State Government.

(c) The State Government have reported
that suitable measures will be taken by them
to improve the flood patrolling and protec-
tion measures after the investigation is over.

afsiferm et smargadi § wrgew

-~
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Fire in an Oil Storage at Cochin

4621. SHRI GADILINGANA GOWD:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that there was fire
in one of the Oil Storages at Cochin about a
few months back;

(b) if so, the extent of loss suffered; and

(c) the causes of the fire and the results
of investigations, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) Yes, Sir.

(b) Rs. 1850/- approximately.

(c) Probably due to traccs of oil having
passed along with rain water into the area
outside the installation added to the pre-
sence of a naked light there.
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Funds for Irrigation and Power Purposes in
Bihar and U. P.

4622. SHRI GADILINGANA GOWD:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that during the last
three Plan periods, inadequate provision of
funds for irrigation and power purposes were
made which impeded the progress of the
schemes in the States of Bihar and Uttar
Pradesh;

(b) if so, the reasons therefor;

(c) whether adequate provision is proposed
for the purpose during the Fourth Five Year
Plan in respect of those States; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The progress of cons-
truction of Irrigation and Power Projects
all over the country including those in Uttar
Pradesh and Bihar has been affected due
to constraint on resources.

(c) and (d). The Fourth Five Year Plan is
yet to be finalised.

Major Irrigation Projects in India

4623. SHRI GADILINGANA GOWD:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number of Major Irrigation Pro-
jects which Government have proposed to
take up in 1968-69; and

(b) the States where these projects will be
taken or have been taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). During 1968-69,
approval has been accorded to the State
Governments concerned to  undertake the
following Major Irrigation Projects:—

(i) Sonc High Level Canal—(Bihar)
(i) Kukadi Stage I—(Maharashtra)

(iii) Improvement to Lower Sanda Canal
System State I—(U.P.)
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Construction of Barsati in ‘D’ Type
M.P: Flats

4624. SHRI GADILINGANA GOWD:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether Government have any pro-
posal under consideration regarding cons-
truction of Barsati in the ‘D’, type M.Ps.
flats which are on the first floor; and

(b) if so, when the construction will start?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a) No,
Sir.

(b) Does not arise.

Popularisation of Family Planning in
Villages in Delhi

4625. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the measures so far taken in respect
of popularising family planning in villages in
Delhi;

(b) the number of villages so far covered;
and

(c) the results achicved therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) The measure so far taken for popularising
family planning in villages in Delhi include
the following:—

1. Painting of Slogans and symbol
of Family Planning on Walls in
villages.

2. Exhibitions.

Cinema Shows.

4. Organisation of reoricntation camps
and Seminars.

5. Use of mass media, such as, Songs,
Qawalies, Bhajans, dramas etc.

67 Distribution of Printed Literature

i on Family Planning.

4b) All 278 villages of Delhi have been
covered through Family Planning Pro-
gramme.

b
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(c) The achicvements are as follows:—

Loop Sterilisation
1966-67 555 108
1967-68 276 929
* 968-69 447 o 237-

‘Uplo September, 1968.

Oil Refinery and Petro-Chemical Complex
in Madhya Pradesh

4626. SHR1 NITIRAJ SINGH CHAU-
DHARY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state whether Government propose to con-
sider the desirability of locating an Oil Re-
finery in Madhya Pradesh to refine Gujarat
Oil and establish Petro-Chemical complex
on the same lines as Barauni Refinery has
becn established in Bihar to refine Assam
oil?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-

AlAH): There is no such proposal
undcer consideration.
-
Malaria in Rajasthan, Madhya Pradesh

and Gujarat

4627. SHRI D. N. PATODIA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT:
be pleased to state:

(a) whether it is a fact that malaria has
made its appearance once again in a big
way in Rajasthan, Madhya Pradesh and
Gujarat;

(b) whether the Government of Madhya
Pradesh have held the Centre responsible
for the risc in the number of cases due to
Centre's failure to provide them wnth ade-
quate staff, equi and ide in
time;

(c) whether the causes for the set back in
malaria eradication in other states have been
found out;

(d) if so, why assistance was not made
availablc to the Government of Madhya
Pradesh in time; and

(c) the steps which are being taken at
present to check further set back in malaria
eradication schemeo?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) There
have been focal outbreaks of malaria in cer-
tain areas in the States of Rajasthan, Madhya-
Pradesh and Gujarat.

(b) No. There has been a difficulty in the
procurement of imported insecticides by the
Central Government. But for the rest the
operational arrangements arc made by the
State Governments.

(c) The causes for the set back in the
Malaria Programme in some States are:—

(1) Inadequatc spray coverage.

(2) Inadcquatc surveillance  (both
active and passive) due to non-
provision of surveillance stafl in

sufficient number particularly in
difficult areas.

(3) Unsatisfactory Laboratory  ser-
vices due to inadequate number of
Laboratory Technicians.

(4) Inecffective supervision and inade-
quate field staff.

(5) Inability of the local bodies to

- takc carc of malaria in urban areas
duc to paucity of funds.

-

Vector resistance  to insecticides in
certain areas.

(6

~

(d) The necessary insecticides were made
available to the Government of Madhya
Pradesh. The responsibility for the provi-
sion of the necessary staff was of the State
Government.

(¢) The National Malaria  Eradication
Programme has been rephased in the light of
experience gained in its working during the
last few years. Thc programme is proposed
to be classified as Centrally sponsored during
the IVth Five Year Plan period with 1009
Central assistance to thc States.

Ethionamide for Treating Tuberculosis

4628. SHRI D. N. PATODIA: Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be plcased to state:

(a) whether it is a fact that recent reserch
done at the Patcl Chest Institute and at other
places in India has revealed that a new kind
of tuberculosis germ, has now developed

AGRAHAYANA 25, 1890 (SAKA)

Written Answers 118

which has made the use of conventional
medicines like INH, PAS and Streptomycin
less cffective;

(b) whether experts have recommended
the use of ethionamide which has to be im-
ported from abroad for treating the new
germ;

@) whether the cost of the medicine is so
high that it is beyond the reach of the poorer
section of the patients who suffer from
Tuberculosis; and

(d) if so, the steps taken either to produce
this medicine in India and to arrange for
their supply to the poorer class of patients at
a subsidised rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY: (a) and
(b). No new TB germ has been discovered
at the Vallabhbhai Patel Chest [Institute,
Dclhi. In a number of TB patients the causa-
tive organisms (T.B. germ) may be resistant
from the beginning of the disecase (Primary
Drug resistance) or may acquire resistance
(secondary drug resistance) to the standard-
drug treatment of TB with INH, PAS,
Streptomycin and Thiacetazone. In such
patients who are harbouring these drug
resistant bacilli, treatment has to be given by
the other second linc anti-TB  drugs like
Pyrazinamide, Ethionamide, Cyclo-serine ctc.

(c) Ethionamide is an imported drug and
the cost per patient is estimated at about
Rupee one per day.

(d) Some pharmaceutical concerns have
now started manufacture of Ethionamide
locally. Besides the high cost of treatment
with these second line Anti-TB Drugs, the
results of treatment are also not reported to
be fully satisfactory. Patients who have
taken Thiacetazone for some months do
not respond to Ethionamide. The utility of
Ethionamide is thus marginal. It is there-
for considered better policy to concentrate
on providing standard cffective drugs.

Commercial Tax Officers in West Bengal

4629. SHRI JYOTIRMQY BASU: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the West
Bengal United Front Government by an
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Order passed on the 6th November, 1967
abolished gradation amongst the Commer-
cial Tax Officers;

(b) if so, whether the order was imple-
mented; and

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Though the then
Finance Minister, United Front Government
of West Bengal had agreed the to amalgama-
tion of the two grades of Commercial Tax
Officers, no orders could be passed before
that Government went out of office.

(b) and (c). Do not arise.

Smuggling of Watches

4630. SHR1 JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state:

(a) the total value of watches smuggled
into India, as per Government assessment,
from 1958-59 to 1967-68 year-wisc; and

(b) how many cases of smuggling of
watches were detected from 1958-59 to 1967-
68 year-wise?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) and (b). There are no
reliable data for estimating the value of
watches smuggled into India. Year-wise in-
formation giving the value of watches seized
and the number of cases detected by the
Customs authorities during the years 1958-
59 to 1967-68 is as under:—

Market Price of No. of cases

Year watches scized dctected
(Rs. in lakhs)
approx.
1958-59 11.36 456
1959-60 17.49 842
1960-61 18.91 888
1961-62 34.28 794
1962-63 50.94 682
1963-64 59.51 966
1964-65 " 80.35 1,392
1965-66 69.12 1.427
1966-67 121.65 1,184
1967-68 183.53 1,275
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Supply of Food-Stuffs and Medicines to
North Bengal

4631. DR. RANEN SEN: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleascd to state:

(a) the amount of foodstuffs, baby food,
medicines and other materials sent by the
Central Government to North Bengal bet-
ween the 7th and 20th October, 1968; and

(b) how much was asked for by the West
Bengal Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) One
lakh pounds of skimmed milk powder and
15 tons of bleaching powder were supplied
between the 7th and 20th October, 1968.

(b) The Government of West Bengal
had asked for the supply of 1 lakh pounds
of skimmed milk powder and 25 tons of
bleaching powder. The remaining 10 tons
of bleaching powder was supplied aftcr the
20th October, 1968.

a1y qifga &t & fog fagre WY
farefa wgraan

4632. st TWEAIT  wredt
w1 faarg Wi fage w1 a8 q@@
FY a1 FI0 fF

(%) fage s ¥ fagr aw-
difeq st & faq fagre #1dr g
fasta wgrmar ¥ afg s ¥ fag
¥ e ¥ wow fea &

(&) afz g, @ S&T 0T &

() %ar fage §9dw EOEET
gfafa ¥ 10 wwEI, 1968 FI v
gk d5% ¥ v a7 ¥ aw dfea
i & fag agmaT & w7 ¥ 10 FAT
T ¥ " A ;AR

(W) afc g, ¥ @ T &
FORIT ¥ wr sfafwar § ?



12t Weritten Answers

ferwrk o fargey oo & il
(+1t fegre ma@) : (F) o) (¥)
g wfgwif@ & oF 2o N foRe
& AR qx, foaa ae fegfa &Y s
& fog Tq w1 fRaT 91 1968-69
A3 agraar & & § owfus @
ufg® 3 $UT WA |7 FY wfaFaw
@t fraifa o wf § o) fagr &<
FUH gERgET A A wEy ) W
ofer F1 @4 F f97 T TR A
F1E AR oy & war § | faw Har-
qF A USF G H 50 A€ T
&1 %o qfgey @ 2 faar § AR wAmE
gggar &= &7 fawrfon aqr sg7 #%
saifa 1 sam & @ gq & st

(w) @ wgraar FEt & f@a
@t g9 I9AeH &4 F AW 9T
fagre faar gady aoger afafy &
10-10-68 #Y g1 & g€ d5% & ara-
T g€ o

(o) z@ at & 9w (F) AR
(@) & 3T & war fear mar &

@ ¥w, foeit gro fglt § fea ma
et wr wftere A fear s

4633. off THTRATTC wrEA :
+ft T WA wTerT
a7 few T ag TAA A g
" fF:

(7)) mag sagfogm oA &
aeyz fF i ToamT g, et &
&z &% ur ifear f &7 awr
# fget % geamt &we T
I ;

(@) oz ot &x } f5 frt
¥ fod 70 gramey afz fady sofer &
wTwg 9 AFR $T o fad ard §, A
ot 3§ sufeq w1 fodt w1 =fea & 3

AGRAHAYANA 25, 1890 (SAKA)

Written Answers 122

g B A &R & o s
aTET g
()wraad’rﬂaftu&ah
fo 7 g & A F Ot W
e

(7) afe g, & 7= wor §;

5‘ -

%

(¥) @ amrg & @R ®1
FITATEY HA 7 faare g ?

Jo-aEgm At AW faw s
(ofr WMol df) :  (F) Rz A%
o zfoear A Q% o Wy # fg
% fra n graTere wwTe el wmx §

(@) & (¥). 2 sam &m @
gl g

TaTafTe IETHt w1 JETe

4634. St TrRTwATT wWredlt: &1
Wiferaw oie vaman wefY ag @@y Y
FaT F 47

(%) 1967-68% TTHTA ITwH1
7 fealy W # wafw gdwi W
IR guT; W

(w) va® sfx a7 w1 *orm
fafra Y} ?

¥feraw ot e garew |
T walt (st o)

(%) femclt
W@t T
aqifaaw qehe 2,41,300
T qIeE 61,384
gfaa 16,164
wivre
sfwaq wwifaaw
ange (20.57 QF) 1,43,597
afoaw aaifaaa
arge (257, )  1,92,911



123 Written Answers

Hfehr
AL
gfan 57,436
ATEI-HIERE (16:13) 22,355
gErET (20:20) 70,652
e, JunTHE
sHifay avhe 77,699
ARITIN Hrehe 55,881
U FEhe 42,196
THOHT
i sRifaw
e 1,89,503
ATIRAH |
gfear 71,414
(&) wfq ded =7 geg faer aoe 8-
fam<i (va@ wfa wret =)
qRifaw aehe 492
T qTeT 577
gfen 840
e
derfoaw wAfaaw
arEee (20.5% ) 437
dafugw sfaaw
amgee (25% o) 510
g
gfar 840
ATEI-HERE (16:13) 683
g (20:20) 890
18-9-67 ¥ 9T T
870 %X far mar
L0
wwifw avhe 495
wafaw sk 710
I FRHE 312
asTeen
deforgy wifaw amgz 385
frami & fad o
406 Im wife
T F -
At

gfar 800

DECEMBER 16, 1968

Written Answers 124

Callous Treatment to 2-1/2 Years Calid in
Willingdon Hospital

4635. SHRI M. SUDARSANAM: Wwill
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether Government’s attention has
been drawn to the letter appearing in the
Times of India of the 16th October, 1968 and
the Patriot of the 17th October, 1968 regard-
ing the callous treatment meted out to a
2-1/2 years child in the Willingdon Hospital;

(b) whether Government have enquired
into the case and if so, whether the facts
narrated in the letter are correct; and

(c) if they are correct, the action which
Government have takcn or propose to take
to avoid recurrence of such incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes.

(b) and (c). After preliminary fact-finding
a formal enquiry has been ordered. Such
disciplinary proceedings are calculated to
have the desired effect.

WA H qU G aqrwfaa
sfafaeam
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Left Canal of Barua Dam

4638. SHRI BENI SHANKER SHARMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the mouth of
left canal of Barua Dam is twenty feet higher
than that of its right canal;
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(b) if so, whether Government have issued
any instructions to the Engineers of the State
of Bihar to remedy this defect; and

(c) if so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) A supplementary ventway, by way of
an eight feet diameter tunnel was suggested
to be constructed, on the right side, at a
suitable elevation, so as to draw water in the
right canal when the reservoir level goes
below elevation 380.

(c) The site has already been inspected by
a Geologist and investigations for ascer-
taining the sub-surface conditions are in
progress. The detailed estimate for the
tunnel will be prepared after these investiga-
tions are complete.

Decree Cases Pending in Court of Rent
Controller, Delhi

4639. SHRI RAMAVATAR SHARMA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that large
number of cases of execution of decree
proceedings are pending in the Court of
Rent Controller, Delhi;

(b) if so, their number as on the st Octo-
ber, 1968;

(c) the reasons for the delay in the disposal
of these cases; and

(d) the action proposed to be taken by
Government to remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHR1 IQBAL SINGH):
(a) to (d). No. On. 1.10.1967, 3204 suits were
pending in the Courts of Rent Controllers
in Delhi. 6,160 fresh cases were instituted
during the year ended 30.9.1968. Out of the
total of 9,364 cascs, 5,947 were decided bet-
ween 1.10.1967 and 30.9.1968, and 671
decrees executed during the same period and
597 decree proccedings were pending on
1.10.1968. Out of this 175 arc lying stayed
and only 131 arc over onc year old. As such
it cannot be said that largec number of cases
of execution of decree procecdings are
pending.
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4640. WY AR IIFTC: A
feramf sl fargy et 25 79T, 1968
F HAITRT ¥ qT 2059 F I
& Gdg U gg T Y FAT HA 4 :

(%) #ar wdfaa fawmr ag fa-
o F a2 A HrEvTE TEEQ afgw ¥
4¥;

(@) afegr, arag T FH
T FTT 97; A

() afe a&, a1 AEEE dW-
FO AT AFE F 4T W
g; gife I AR A9 Fq TR W
g a gy ?

fearf awr  frgy wawm §
Iu-Rat (+t fedmrwaw): (7) A
(7). furewizs & amg frdaor sowi ax
aad F gfag arg fdanr sfwdami
# gy faeqa wemad s AR faa-
fowdt w8 & fag wwdw &1
fear | ag ru faiw &9 ¥ a=wEwr
R aEt & feadsor & qag F aqr
AfF rAdw H aR T o ) ¥
qTg WA A i afY qE Ad feg g
&1 3fF 7 st & fog w1 o
MY wegmAt qur fa<hg afmay o
HIAGEAT §; WA WIT A¥ & €6 93
A LF AT F §F F@ §1 O
A & graey ¥ faowd e & fag
Tg WTAvE a9ET T R SR e
@% atw A a7

(7) TwiE ST ST W
ox frere sfear & s o7 2wy &
faw-fw 39 woad 9@ § fagi
drifreig favme § @ weuE W=
fag T g w3 qE
0 & faq agt wory g Al
wEquT ¥ AN IST ERA § )
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fagre & wirwge afew & Afeww
wRw ¥ e

4641 off qUTAR ITPT: AN
e, qfcare fadiom o AT

fawra 7=t qg Famd A g@ w4 ¥

(%) a1 fage & wrregR afes
# aF ot Aferw TN AN &

(@) = &R ) gq a &
Tog g & s fawrfon s g%
& o

() afz g, @ vww aRr T
g ARl 9T W aw Afewd wrAw
& FT g fae d ?

warea, afeart fdim aar i
fawra varmg § Ie-weE (ﬁIoQo
qfw): (%) oK (@) g

(7) #r¢ |rq Igeew A@ &
ST TCEHR K AT g9 affr qverr
wafg ¥ R a7 7w { I 1
agi fafaear o @19 &1 fae § )

wret oY a1y & Swrfaa goerh
weqaT™

4642. Wt wWRT YT W
fewra w=ft 7 FaTr & wor F0T fE

(%) ®vft 7 sy aw ¥ wrfaw
a1 # fram g SeqaT A qe
feat & s 994 #wmE g w g

() "agaw & fe geig anre
oA H $39 OF At 2 foae
qFETH | @ ¥ e af g
Tl wa Ofml & fag faeas ot ag
& W afe g, & agi gur &7y &
o7 FRAH F7H w7 fwT g

(7) W @ Hfea wwio®
v $1f 7@ § a7 anfemly
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FOT aqT 9 oAl 9 e
T wEgar @A & fawe d;
L 11d

(v) afe g, areaaw?

ameey, qfcare ficdor  qwr
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® aga wfen e §; o
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(7) afzgi, @ To% # FTX™
& a7 qgT qx faorelt & o@i A 79 aw
qaeqT HT & Ty ?

ey, qftae frdiew
Tru fawre samm §  Io-weAl
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() sAT (). =zeaT wega ®
aret & faoelt & q& & saTqr gA-
WA & FO AR A AT EY | 9@
A & fqQ ST "/ T §

et At § AT & qiE @ AN

st e gt
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Fft 74y # AT ATFT A F FROT
T T4 ¥ qzEEl F I AR a@ gQ
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(@) aor 7@ T a9 & f& =
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1€ HIAT qAT WY §; WK

(w) afe g, @ g AT W™
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(') o, 7 s afaEar
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g faafw & fag aqem W 2 fod m
g

() o= (w). fo7 «W & &<
Y €1 F qead) F A" 039 § IR
Faw ¥ fan gratw 0w g A &
FrRAY oftqistar & oF W ¥ w9
faamm &1

gt (Fo wge) & whrnfe gt
w13 77 smfraal & Faat &
wiadee

4645 it wfsx AW ATV
F1 exveen, aftan? fraww At A
fawra weft a7 FATy A FAT T fF

(%) 71 FFX T €AW 23
49T, 1968 ¥ &frw “fegeam’ ¥
wETiod g9 ga=T # S femma @
2 & g we W gt ¥ oW oF T
¥ Faw wfaarfgs gasi o 3¢
syfeaal &1 Aa=y &1 "o fEar
T g

(@) ;T ag "= ¢ f& 50 &
T FY T A ® oF fuswrga oY fas
.

(n) Tmag W a=g fs =
mer ¥ W oAl 9T ot wfewa}
wirarfea gl Wi gg arf/dl & &
FEaY qrowe fed @ §; W

(w) afx g, av avafma wfa-
w1l ¥ faxg sy sAafy fr ¢ ?

e, qfeare frdtow et ww-
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(@), () A (7). gFTTRA
# F1 WY § W Iy A& AW
e 9T @ & S |

Assessment of Income Tax on INFA, INFA
Publications and Durgadas Associates and
Foreign Exchange given to Certain Firms

4646. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state:

(a) the assessed tax on the income of
Durgadas (P) Ltd. and the firms like I. N.
F. A., Durgadas Associates and L.N.F.A.
Publications and the individual Directors
during the period from 1962 and 1967;

(b) how much foreign exchange has been
earned by these companies through collabo-
ration with foreign public relations and news
feature agencies during the last five years;
and

(c) whether any foreign exchange was
released to these parties for travel and
business abroad ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The required infor-
mation is given in the statement laid on the
Table of the House. [Placed in Library. See
No. LT-2718/68.]

(b) and (c). The information is being
collected and will be laid on the Table of
the Housc in due course.

Restrictions on Remittances on Imports by
Foreign Diplomats

4647. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH:
SHRI S. R. DAMANI:

Will the Minister of FINANCE be pleased
to state:

(a) whether Government have taken any
decision to clamp down certain restrictions
on remittances on imports on duty-free goods
by foreign diplomats;

(b) if so, the curbs which are proposed to
be imposed in this regard and the likely
amount of foreign exchange saving per year
as a result thereof;

(c) whether similar curbs already exist
in other countrics and if so, in which count-
ries; and
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(d) the circumstances which have impelled
Government to impose such curbs at this
stage ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI ‘DESAI): (a) Yes, Sir.

(b) and (d). For all direct imports, Dip-
lomatic Missions are henceforth not being
granted any remittance facilities from India.
Payments for such imports have to be made
directly from abroad. Similarly for goods
purchased from Bonded Stores/Warehouses
in India, members of the diplomatic missions
can make payments only through crossed
cheques drawn on Special Accounts which
have been specifically approved for this
purpose and which are fed exclusively by
remittances from  abroad.  Diplomatic
Missions having Special arrangements with
India whereby their embassy expenditure
may be met in rupees have the facility to
pay the bonded warehouses in rupees to a
limited extent. The Trade Representation
of GDR in India also has been provided this
facility.

These restrictions have been imposed in
order to avoid a forcignexchange burden on
our country’s resources on this account.
It is not possible to estimate the extent of
foreign cxchange savings.

(c) Yes, Sir. In Algeria, Burma, Cambodia,
Ceylon, China, Ghana, Laos, Morocco,
Nepal, North Vietnam, Pakistan, South
Vietnam, Turkey and UAR.

Realisation of L.I.C. Loan from Shri Ram
Rattan Gupta of Kanpur

4648. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased to
state:

(a) the steps taken by the Life Insurance
Corporation to realise the amount of Rs.
14,17,158 plus 4 per cent intercst on it from
1954 decreed by the Bombay High Court
against Shri Ram Rattan Gupta of Kanpur
in 1960,

(b) whether it is a fact that the Income-
tax Department has frustrated the efforts of
the Life Insurance Corporation to realise
the decretal amount by auctioning the pro-
perties of Shri Ram Rattan Gupta which had
been got attached carlier; and
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(c) whether it is also a fact that the per-
sonal income-tax arrears of the judgement-
debtor are small compared with the value of
the property that had been got attached by
the Life Insurance Corporation and its sale
proceeds would be enough to meet theclaims
both of the Life Insurance Corporation and
the Income-tax Department, if the Corpora-
tion and the Department did not come in
each other's way ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The Corporation
has taken necessary steps for executing the
decree against Shri Ram Rattan Gupta and
several proceedings in this connection are
pending in law Courts.

(b) No, Sir. The Income-tax Department
filed a petition on 13th April, 1968 claiming
priority of its dues over the dues of the Cor-
poration, but the execution proceedings have
not heen stayed on this ground.

(c) According to the Corpoartion’s esti-
mate, the share of the judgement-debtor in
the properties already attached by it, is about
Rs. 2,81,000/-. On the basis of this estimate,
the sale proceeds would not be adequate to
cover the dues of the Corporation and the
Income-tax Department.

Orders placed by Directorate-General of
Supplies and Disposals on Lakshmiratan
Cotton Mills, Kanpur

4649. SHRI S. M. BANERIJEE: Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) the value of orders placed by the Direc-
torate of Supplies and Disposals with Lak-
shmiratan Cotton Mills, Kanpur since Octo-
ber, 1967 when the above mill reopened
after a year long closure; and

(b) whether it is also a fact that the said
Lakshmiratan Cotton Mills has been receiv-
ing orders from the Directorate of Supplics
and Disposals in spite of their failure to
produce annually Income-tax Clearance
Certificates and Annual Report, Balance
Sheet and Profit and Loss Account for the
laat several years, without which no firm can
be registered as approved contractor and
receive orders from the Directorate of Sup-
plies and Disposals?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Rs. 159 lakhs approximately.

(b) M/s. Lakshmiratan Cotton Mills,
Kanpur, were registered with the Directorate
General of Supplies and Disposals up to
30th June, 1967. Their request for renewal
of registration was not acceeded to because
of their inability to furnish the Income-Tax
Clearance certificatc. However, because of
their past satisfactory performance, con-
tracts of the value mentioned at (a) above
were concluded in view of the limited capa-
city available and the competitive ratcs
offered by the firm.

Non-availability of Medicines and Drugs

4650. SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that several drugs
and medicines like (i) Sulphadimidine tablets,
(ii) Potassium Citrate, (iiij) Gentian Violet,
(iv) P.A.S., (v) Glycerine, (vi) Liquid Paraffin,
(vii) Tincture Benzoin, (viii) Powder Tannic
Acid, (ix) Ammonium Carbonate, (x) Acri-
flavine, (xi) Vitamin B complex also Vitamin
C of good quality are not available anywhere
in India not even in Government and big
private hospitals;

(b) if so, the reasons therefor;

(c) whether it is a fact that the Finance
Ministry refused to grant forcign exchange
for the import of such drugs; and

(d) how many patients are suffering due to
non-availability of such medicines?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No.
1t is not a fact. Sulphadimidine is an impor-
table item and is allowed to be imported
freely by manufacturers. Potassium Citrate
is made indigenously from imported Citric
Acid. Gentian Violet is an item whose
import is permitted. Regarding PAS, a
shortage of this drug was apprehended and
timely action was taken to ifaport Sodium
PAS in bulk. Some of the imported material
has alrcady arrived and distributed to the
manufacturers of PAS formulations.
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Glycerine is an indigenous item and although
some shoriages had been reported last year,
of late therc has been one complaint regard-
ing this item. Liquid Paraffin is also manu-
factured in the country from imported Crude
oil. Shortages of this item are sometimes
reported because of manufacturers not
getting the imported Crude in time, but of
late, there has been no complaint of short-
ages. Tincture Benzoin is manufactured
indigenously. The import of Tannic Acid
(medicinal quality) is permitted. Ammonium
Carbonate is indigenously available. Acri-
flavine is not manufactured indigenously
but its import is freely permitted. Proflavine
which is superior to Acriflavine is, however,
manufactured in the country. Vitamin B
Complex preparations and Vitamin C of
pharmacopocial quality are being manu-
factured in this country and there are no
shortages of these items.

(b) Docs not arise.

(c) No. The Drug and Pharmaccutical
Industry has been included in the list of
priority industries and the full requirements
of imported raw materials arc bcing made
available to this Industry.

(d) The question does not arise.

g I AF ST, wewg
& ATt

4651. st Wywg wovg: Fa7 fae
Tl qg FaTH FY FAT FGT

(%) a1 &g IaRT qEF
Fatag =t & sWaifat &1 g
HAET & 24 AFEAI, 1958 F
Aisar 71/88/-58 #o qHo (dYo) ¥
=T AT A ® goa A
Iy A § IAFT A @ g w1

(&) afx 7@, @ 1964 & gL,
1968 a% IF FATET § ¥AW: W7-
giaa snfaat &, wysgfaa wifzw snfagi
aar fr-wAgfaa anfaa & feay-feas
Farfoat 41 3% Fw fen ?

Je-gw st awr fow s
(srrarirdef): (%) 1-6-1968
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¥ JOTEA WF F avg s foae
T fraffedt arar &d e fator
frrdy 37 wrafafy avp R aw &
FU 3T IART qow fwer &
TGT F FUED A B GO
§ 1 3 dwfors o AW Ay gfe
¥ 13-5-1968 ¥, ATATY AWITE-THRIT
Frafafa & oY @ WY, ¥y JeEA
o fawmr & #ve walt & Frgfea
AT &% F f&qr o

(@) %@ wRwl & w=wiq 9™
37 gfat & =afwal #t f o §,
1 fafwe afefeafaa & G §) sfeafaa
wafy & awrgal, ¥7 IaRA Wow,
=g T 10 AT & fawrfd #v
Y | (T7H o Ao wgie mfa &
TF IRRAR KT 4T ) R T €
HIHAT 9 qAF F LT F W 9T
faam famar v w1 6 safwmal & wmdr
# faamma & 9 i wwfa & 2l 4
affal & ave # (fed aeqgfea
anfe &1 WY IEiRAR 91) waAfa
i
Concealment of Income by Film People

4652. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FINANCE be
pleased to state:

(a) Whether it is a fact that concealment
of income has been found in the cases of
(i) Shri B. K. Adarsh, (ii) Shri Naushad,
(iii) M/s Nasir Hussain Films (P) Ltd; and

(b) if so, in which year the concealment of
income has been found and the action taken
against them?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) Concealment of in-
come has been found in the case of Shri
B. K. Adarsh. In the other two cascs, investi-
gations are still in progress.

(b) The concealment of i discovered
in the casc of Shri B. K. Adarsh related
the assessment ycars 1957-58 to 196162 and
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1963-64. These assessments have been com-
pleted after bringing to tax the escaped
income. Penalties for concealment of income
and for default in the payment of taxes have
also been imposed.

P. L. 480 Funds

4653. SHRI VISHWA NATH PANDEY:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government have any infor-
mation as to the amount so far spent in India
out of the sale proceeds under P. L. 480; and

(b) the amount which has so far been con-
verted into foreign currency?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) Yes, Sir. The total
rupee funds which have accrued to the U. S.
Government from the sale of agricultural
commodities to India under PL 480 from
1956 till 30th September, 1968 (called the
PL 480 counterpart funds) amounted to Rs.
2083.26 crores. Out of this amount, the U.S.
Government had incurred the following ex-
penditures from 1956 till 30th September,
1968:

(Rs. in crores)

(a) Loans to Government

of India: 1128.85
(b) Grants to Government
of India: . B 339.90
(c) “*Cooley" loans to joint
Indo-US enterprises in
India in consultation
with the Govt. of India: . 68.64
(d) U. S. expenditures: . 170.82
Total: T1708221

(b) The U. S. expenditures of Rs. 170.82
crores mentioned at (d) above include cer-
tain amounts converted into foreign curren-
cies which are as follows:

- (Rs. crores)
(i) for agricultural market
development : 5.67
(ii) for educational exchange
“  programme: 7147
(i) for sale to American
tourists: 0.13

DECEMBER 16, 1968

Written Answers 140
(iv) for sale to US citizens and
U.S. foundations: 4.36

Total: 17.33

fafag @i w1 wom fear wen

4654. =it faveTq quedm: ¥
farer waft ag Ta £ FaT &G R

(F)mamgas g F 2w
fafrr writ & w2 fagsEw,
1968 ¥ g B A F¢ gferw J
€ AT # fAfyg Qe aans fEar g

(@) afz g, & 9% 7F &
%Y g feady §; AR

() Y q@ T safeEi F
faeg 7 FAAQ AT WA F P

Jeagm  wA  aq few wah
(= wreeat der€) ¢ (F) A ().
mra w1 faara, 1968 & AW
gfers grer avad § AT A e F -
W 445 feEawm @1 auwg &
T W §aE ¥ 6T aE T AR
24 e freame fed @ & 1 W&k
HA-GEATT T & | I BT H
oF ¥, ok i@ ¥ 0.35 fFammw &
NN AT 9HTT AT 9T | qE AT
THTT ¥ = 5 faar § o) 39 =@fm
qz §yar e afafras, 1962 & vl
gk @ fgaw gl & wfe
150 To FT WA V€ SATGT AT
2 @ = & faas wmR #H
ATy 1 s famrarei

Payment of Income-tax by Film Peopel

4655. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FINANCE be
pleased to state:

(a) the annual incomes declared by the
under-mentioned film assessees and the actual
incomes taxed by Government during the
last five years ending 3ist March, 1968:
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(i) Shri Vijay Bhatt, (i) Shri Shanker Bhatt,
(iii) Shri Nasir Khan, (iv) Shri J.B.H. Wadia,
(v) Shri Sohrab M. Modi, (vi) Shri S. Muker-
jee, (vii) Shri Sadashiv J. Rao Kavi, (viii) Shri
Nasir Hussain, (ix) Shri H. S. Rawail, (x)
Shri A. A. Nadiadwala, (xi) Shri J. Om
Prakash, (xii) Shri I. S. Johar;

(b) whether the above film people have
been evading Income-tax during the above
period; and

(c) if so, the action taken against each one
of them?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) to (c). The required
information is not readily available and will
be laid on the Table of the House as early
as possible.

Irrigated Land

4656. SHRIS. KUNDU: Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) the total land irrigated till the end of
1967 in different States and the ratio of such
irrigated lands as compared to the total
cultivable and non-cultivable lands in each
State; and

(b) the amount spent so far on large and
medium irrigation schemes by the Centre
and by different States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT- 2719/68).

(b) The total expenditure incurred on
Major and Medium irrigation projects to the
end of 1967468 is about Rs. 1600 crores.

Income of Banks

4657. SHRI LOBO PRABHU: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have examined
the statoment of the Chairman of the United
Bank that 91.4 per cent of the gross income of
banks was absorbed by labour, 4.4 per cent
by shareholders and 1.2 per cent by reserves;
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(b) the comparative figures for banks in
UK., U.S.A. and Japan; and

(c) if they are not available, whether
Government propose to obtain the data,
which is vital to social control of banking
in favour of the public and the economy and
if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) It is not clear when
and where the reported statement was made.
According to the Reserve Bank, estiblish-
ment expenses and bonus/gratuity to emplo-
yees absorbed 32.8% of the gross carnings of
the scheduled commercial banks in 1966,
1.5% was transferred to the reserves or
allocated to other special purposes and 1.8%
distributed as dividend to shareholders.

(b) and (c). In the United States of Ame-
rica, expenditure on salary, wages and other
employee benefits incurred by the member
banks of the Federal Reserve System in 1966
amounted to 23.6% of their gross earnings,
6.6% was retained in the business and 7.1%
distributed as dividends to shareholders.
Similar data for the United Kingdom and
Japan are not immediately available, but
cfforts are being made to collect the data.

The proposed Banking Enquiry Commis-
sion is expected to review the cost structure
of commercial banks.

Reduction in Cost of Managemesnt of State
Bank of India

4658. SHRI LOBO PRABHU: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have investi-
gated if tho cost of management of the State
Bank of India can be reduced in order to
reduce the rate of interest on loans and
enhance that on deposits; and

(b) if so, the result of such investigation?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAL): (a) and (b). The pay and
allowances of the staff of the Stats Bank
are comparable to those in the leading private
sector banks. The operating costs of the bank
are under periodic review at various levels
of the Bank’s management. Generally, the
State Bank's lending rates are competitive
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and fine rates are charged on the Bank’s
advances to the priority sectors like agricul-
ture and small scale industry. In so far as
deposits are concerned the rates are stan-
dardised for all commercial banks.

Fraudulent Practice of West Bengal P.W.D.
Construction Board

4659. SHRI S. C. SAMANTA: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether the C.B.I. and the State En-
forcement Directorate have been informed by
the office of the Accountant General, West
Bengal regarding fraudulent practice by
West Bengal P.W.D. Construction Board
of making payments to imposters in cash by
showing bogus documents;

(b) whether the criminal investigation
agencies have looked into thesc allegations;
and

(c) 'the actions which have been initiated
against the concerned engineers responsible
for these payments to imposter parties in-
stead of payment of security deposits to the
bona fide parties?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a) to
(c). The information is being collected and
will be laid on the Table of the House.

West Bengal Development Corporation

4660. SHRI S. C. SAMANTA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether the West Bengal Development
Corporation has gone into liquidation;

(b) the objectives of this body and the
reasons for the liquidation;

(c) whether the Public Health Engincering
programmes entrusted to this body have
been completed;

(d) whether Government propose to lay
a statement showing the liabilities of the body
in liquidation towards employees and con-
tractors as on the 31st October, 1968 on the
“Table; and

(0) whethér the Central Government and
the West Beogal Government have received
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any complaint regarding the working of the
Office of the Official Liquidator and the
delay in making payments to various parties?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes.

(b) The West Bengal Development Cor-
poration was established under the West
Bengal Development Corporation Act, 1954,
Section 16 of the Act empowers the State
Government to authorise the Corporation
to undertake development schemes in respect
of such objects as may be specified, and in
particular in respect of:

(1) Reclamation and improvement of
land for establishing townships or
for executing housing schemes or
for agriculture.

(2) Water Supply.

(3) Drainage and Irrigation.

(4) Disposal of sewage and manufacture
of sewage gas.

(5) Fisheries.

(6) Dairy Farms.

(7) Poultry and live-stock.

(8) Manufacture of salt.

At the time of setting up of the Corpora-
tion as a statutory body it was envisaged that
the Corporation would undertake schemes
which would ultimately be self-financing and
would raise funds by issue of shares and by
borrowings in the markct so that the cost
on account of the schemes entrusted to the
Corporation and also its establishment might
not become a burden on the State Exchequer.
This scheme did not work at all. The Cor-
poration depended entirely on funds ad-
vanced by Government from time to time
and virtually acted as an agency of Govern-
ment in the matter of implementing schemes
entrusted to it. The cost of administrative
and ingineering establishment of the Corpo-
ration was very much higher than what the
work-load of the Corporation justified. As
the work-load borne by the Corporation
could very well be handled by the other
Engineering Directorates of Government,
the West Bengal Development Corporation
was placed under liquidation on 1.4.66.

(c) Out of four Municipal Water Supply
Schemes cntrusted to the Cofporation, three
viz. (i) Dum Dum, (ii) North Dum Dum sad
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(iif) Hooghly-Chinsurah Municipal Water
Supply Sch were completed by the said
Corporation and made over to the respec-
tive Municipal authorities. The execution of
the major portion of work of the remaining
Municipal Water Supply Scheme viz. South
Dum Dum Municipal Water Supply Scheme
was also completed by the said Corpora-
tion.

(d) So far as the employees are concerned,
there was no liability of the said Corporation,
except certain petty T.A. bills, on 31-10-1968.
The outstanding liabilities, on account of
the contractors was approximately
Rs. 1,25,000.

(¢) The State Government have not re-
ceived any complaint regarding working of
the office of the Liquidator, West Bengal
Development Corporation, as such. Some
complaints of delay in payments were re-
ceived as there was delay in some cases in
making payment of the bills of the contrac-
tors as expenditure on the schemes exceeded
the sanctioned estimates and payment could
not be made before sanction of revised
estimates.

G. E. C. of India (P) Ltd.

4661. SHRI K. RAMANI:
SHRI P. GOPALAN:
SHRI BHAGABAN DAS:

Will the Minister of FINANCE be pleased
to state:

(a) whether Government have given any
assurance to G. E. C. of India (P) Ltd. to
help it to convert itself into an Indian Public
Company by making scveral relaxations in
Government'’s rules and procedures; and

(b) the special considerations which are
being extended to G. E. C. of India (P) Ltd.?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) The G. E. C. of India
(P) Ltd. was an Indian private limited com-
pany incorporated under the Companies
Act. Any Indian private Ltd. company can
convert itself into an Indian public company
under Section 44 of the Companics Act by
excluding the articles which—

(i) restrict the transfer of shares of the

company;
(ii) limit the number of its members
to 50; and
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(iii) prohibit any invitation to the public
to subscribe to its capital.
No specific permission of Government as
such to the conversion is thus required. The
G.E.C. of India (P) Ltd. was converted into
an Indian public company. on the 12th Sep-
tember, 1968.
(b) In view of reply to Part (a), does not
arise. -

G. E. C. of India (P) Ltd.

4662. SHRI P. P. ESTHOSE:
SHRI MOHAMMAD ISMAIL:
SHRI NAMBIAR:

Will the Minister of FINANCE be pleased
to state:

(a) whether Government's attention has
been drawn to an official circular dated the
16th May, 1968 issued by the Managing
Director of the G.E.C. of India (P) Ltd., to
the Directors of AEI (India) Ltd., that busi-
ness in several items presently being done by
A.E.L. (India) Ltd., should be transferred to
G.E.C. of India (P) Ltd.;

(b) if so, whether this GBC circular con-
travenes Section 18A of the Reserve Bank
of India Regulations; and

(c) if so, the action taken against G.E.C.
of India (P) Ltd?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) and (b). Government
is not aware of the circular referred to in
the Question. G.E.C. of India (P) Ltd. which
has now been converted into an Indian
public limited company is a wholly owned
subsidiary of G.E.C. Ltd., London. A.E.L
Ltd. is an Indian public limited company
whose equity capital is held to the extent of
66-2/3%, by A.E.l Ltd., London. G.E.C.
of India Ltd. has made an application to the
Calcutta High Court for merging A.E.l
(India) Ltd. with itself under Section 391 of
the Companies Act. If any agency arrange-
ment of one merging company is to be trans-
ferred to the other, approval of the Reserve
Bank of India/Government under Section
18A of the Foreign Exchange Regulations
Act, 1947 would be necessary. Even after the
morger, as the new amalgamated company
would be foreign controlied, the new company
would be required to obtain permission
under Section 18A of the Foreign Exchange
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Regulations Act to take over and hold the was posted during the last eight years; and
agencies at present held by either of the
merging companies.

(c) Does not arise.

(b) if so, the names of such officers and
to what extent there was increase in pay in
each case and the reasons for such increase
Salary of Officers in the Ministry in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMIAH):

4663. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Yes, Sir.
(a) whether any officer is getting salary (b) The particulars of such officers are
double or more of the salary on which he as under:—
Name of Officer Pay in the  Extent of Reasons for increase.
year 1960.  increase.
Rs. Rs.
1. Shri P. D. Khanna 113/- 172/- They (S. No. 1-4) were initially ap-
Stenographer. poin(;cdbin t:c Lowell;sle)ivisiolf Clt::(hs.
: . . Grade but have subsequently quali-
2 Shgt:(ﬂo];a?ﬁgf ra 13/ 137/ fied in the UPSC. Examination and
| N have been appointed to the higher
3. Shri Ram Sahijwani 119/- 121/- grade of Stenographer.
Stenographer.
4, Shri D. V. Talwar 119/- 121/-
Stenographer.
5. Shri B. R. Aggrawal 117/- 137/- He has been promoted from the lower
U.D. Stenotypist. grade to thc higher post in the
normal course.
Shri V. D. Sharma 110/- 120/- The increase in salary is due to the
Hindi Stenographer individual having been selected for
a post on the personal staff of the
former Minister P & C; the in-
creasc represents the difference bet-
ween the pay in the previous & and
new posts.
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Sarvapriya Cooperative House Bullding
Soclety

4665. SHRI RAMACHANDRA ULAKA:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the sanctioned lay-out ser-
vices plans of the land allotted, including that
transferred from the Government Employees
Sarvodhya Cooperative House Building
Society to the Serva Priya Cooperative House
Building Society Delhi, have been completed.

(®b) if not, the reasons therefor and at
what stage the matter rests at present;

(c) the steps which Government are taking
or propose to take to check undue delays on
the part of the society in completing the deve-
lopment and consequent allotment of the
land to the members of the society; and

(d) if the reply to part (a) above be in the
affirmative, by what time the land is likely
to be allotted to the members of the Society ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No.

(b) The lay-out plan was first submitted
by the society on the 16th February, 1968.
A scrutiny revealed certain defects regarding
alignment of ‘nallah’ width of a road, etc.
The society was asked to remove them. The
revised lay-out plan was received in the
Delhi Development Authority on the 29th
August, 1968. The Plan is under considera-
tion.

(c) The Society is required to complete
the development within a period of three

years from the date of execution of the Agree-
ment (i.c. 5.9.66). The period of three years

has not yet expired.
(d) Does not arise.

Sarvapriya  Cooperative Howse  Building
Soclety, Delhi

4666. SHRI RAMCHANDRA ULAKA:
Will the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the names, designation and addresses
of the members of the Executive Committee
of the Sarvapriya Cooperative House Build-
ing Society, Delhi;

(b) how many general body meetings of
the Socicty have been held during the last
two years and when the last meeting was
held;

(c) whether the members transferred from
the Government employees Sarvodaya Co-
operative House-Building Society to that
Society were ever invited to such meetings
and if not, the reasons therefor; and

(d) whether Government propose to lay
a copy of the Constitutions Rules and Regu-
lations of the Sarvapriya House Building
Cooperative Society on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)

Nnme and address Designatlon'

1. Shn Jagdish Kudcsln President.
C-61, Trwin Road,

New Delhi.

2. Shri Uttam Singh Arora, Secretary.
B-45, New Rajinder
Nagar, New Delhi.

3. ShriB.R. Aggarwal,  Treasurer.
725, Lakshmi Bal Nagar,

New Delhi.

4. Shri Maharaj Kumar
Kapoor, 15-Netaji
Subhash Marg, Delhi.

S. Shri Bhagmal, Tondan Member.
Furnishing House Mul-
tani Dhanda, Pahar
Ganj, New Delhi.

6. Shri Kishan Chand
Narang, Katra Subhash,
Chandani Chowk, Delhi.

Member.

Member.

(b) Nono during the last two years. The
last meeting was held on the 9th May, 1965.

(c) In view of (b) above, the question does
not arise.

(d) A copy can be obhlnad from the
Registrar, Cooperative Socicties ; Dopart-
ment, Delhi Administration.
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Sarvapriya House-Building Cooperative
Society, Delhi

4667. SHR1 RAMCHANDRA ULAKA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that no General
Body Meeting of the Sarvapriya House
Building Cooperative Society, Delhi has been
held for the last several years and if so, the
reasons therefor;

(b) the time-limit of holding the General
Body meeting under the bye-laws of the
Society;

(c) whether the share ccrtificates have been
issued to all the members and if not, the
reasons therefor;

(d) the position of the members on the
waiting list and whether they have become
members by paying share money;

(e) the procedure of allotment of deve-
loped plots to the members after the com-
pletion of development in accordance with
the agreement executed with Government;
and

(f) what will be the inter se seniority of the
members of Sarvapriya House Building
Cooperative Socicty and of Government
Employees of Sarvodaya Cooperative House
Building Socicty as a latter society to the
former?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No
General Body Meeting has been held after
the 9th May, 1965 as the Managing Commi-
ttee did not call it.

(b) According to its bye-laws the society
is required to call its general body meeting
annually within a period of three months
after the date fixed for making up its accounts
for the year.

(c) All the members had been asked to
collect their share certificates from the office
of the society. The society had issued a cir-
cular in this connection.

(d) The members on the waiting list would
be considered far allotment of plots after the
moembors on the regalar list of the society
have been accommodated. Only those
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members who have paid share money and
are not in default are considered for allot-
ment.

(e) The exact allocation of plots to the
individual members of the society would be
made on the basis of ‘Draw of Lots’ in the
presence of the members and the official
representatives of the Dethi Administration.
Allotment will bc made to the members
strictly according to the date of enrolment.

(f) According to the agreement executed
by both the societies the allotment of land to
each society will be made separately. There-
fore, the question of infer-se seniority of the
members of these two socicties does not
arise.

Production of Vitamin ‘C’ by Sarabhai
Merck of Baroda

4668. SHRI BABURAO PATEL: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it is a fact that M/s. Sarabhai
Merck Ltd., Baroda enjoy the monopoly
of producing Vitamin ‘C’ since 1962, because
no licence has been given to other manu-
facturers and the import of Vitamin ‘C’ from
foreign countries has been stopped since
1966;

(b) whether it is also a fact that while
imported Vitamin ‘C’ costs only Rs. 25/-
to Rs. 29/- per kilogram, Sarabhai’s Vitamin
‘C’ is sold from Rs. 73.50 to Rs. 79.50 per
kilogram;

(c) the reasons for permitting M/s. Sara-
bhai Merck to make such abnormally high
profits on an articles of vital value and to
enjoy this monopoly; and

(d) the number of applications for the
manufacture of Vitamin ‘C’ that were re-
fused licence since 1962 and their names and
the reasons for the refusal?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No Sir. M/s. Hindustan Antibiotics Ltd.,
Poona are also licenced for the manufac-
ture of Vitamin ‘C’ . M/s. Sarabhai Merck
Ltd., Baroda are however the only producers
of Vitamin ‘C’ at present.

(b) and (¢). Yes, Sir. But it is not correct
to make a simple comparison between the
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the price of imported Vitamin ‘C’ and the
price of indigenously manufactured product
which is based on several techno-economic
factors such as the cost of raw materials,
size of the plant and the capital costs of
manufacturing from the basic stage. The
price of Vitamin ‘C’ is at present under
review along with that of other essential
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submitted by the Tariff Commission.

(d) The following five applications for
the manufactare of Vitamin ‘C’  were
rejected since 1962 mainly for the reason
that the capacity licensed for Sarabhai
Merck and Hindustan Antibiotics Ltd.,
will be sufficient to fulfill the approved target
of demand in the country. Other reasons in

drugs on the basis of the report recently each particular case arc as given below:—
S.No. Name of the applicant Reasons for rejection
1. M/s. Anil Starch Products Ltd,, No_scope for estabilishment of further
Ahmedabad. capacity.

2. M/s. Pfizer Ltd., Bombay

3. M!’s. Atul Products Ltd., Atul

4. M/s. Tapioca Products, Ahmedabad.

5. M/s. Kanak Chemical Industries,

Calcutta.

The firm was asked to furnish cost of
production and as the same was not furnished,
the case was treated as closed.

(i) No scope for establishment of further

capacity.

(i) The  proposal

collaboration.

(iii) The scheme involved heavy utilisa-

tion of foreign exch towards
import of equipment and import of
raw materials.

(i) The proposal
. laboration.

(ii) The scheme involves heavy utiliza-

tion of foreign exchange towards
import of equipment.

(iii) There is no immediate neccssity for

sctting up further capncny

(i) Noi di y for

further capacity.

(ii) Proposal involves heavy utilization of

foreign exchange towards import of
cquipment.

involves foreign

involves froeign col-

ing up

Relative Merits of Liquid Ammonia, Naphtha
and Coal for producing Chemical Fertilizers

4669. SHRI NARENDRA  SINGH
MAHIDA: Will the Minister of PETRO-
LEUM AND CHEMICALS be picased to
state:

(a) whether it is a fact that the Research
and Development Committee appointed by
the Planning Commission has suggested a
detailed investigation into the relative merits
of liquid ammonia, naphtha, the heavier
petroleum factories and coal as alternative
raw material for producing chemical ferti-
lizors; and

(b) if so, the decision taken by Goverment
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETORLEUM AND

CHEMICALS (SHRI RAGHURAMAIAH):
(a) No, Sir.
(b) Does not arise.

Renewal of Agency for Sale of Ammoniem
Chioride produed by Fertilizsers and
Chemicals Travancore Led.

4670. SHRI P. VISWAMBHARAN: Will
the Minister of PETROLEUM AND CHE-
MICALS be plcased to state:

(a) whether the sole agency for the sale
of Ammonium Chloride produced in the
Fertilizers and Chemical Travankore Ltd.
given to the Imperial Chemical Industries
was rencwed in 1965;

(b) the total q i of
chloride sold through lhc Imperial Chemical
Industries  duri xhe years 1964-65 and
1965-66 respecti
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() the total amount paid to Imperial
Chemical Industries in the years 1964-65 and
1965-66 towards commission; and

(d) whether the commission rate was
increased in 1965 and if so, the reasons

therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIRAGHU RAMAIAH):
(a) No, Sir. However, the agency agreement
which expired on 31-12-1965 was allowed
to be continued up to 31-9-1966, pending
alternative distribution arrangements.

(b) Year Total (Tonnes)
1964-65 4705.550
1965-66 4077.525

(c) 1964-65 Rs. 1,26,196.80
1965-66 Rs. 1,61,778.30

(d) Commission rate was increased in
respect of additional responsibilities under-
taken by the Agent.

Contract for moving F. A. C. T. Pmducts_

4671. SHRI P. VISWAMBHARAN: Will
the Minister of PETORLEUM AND
CHEMICALS be pleased to state:

(a) the procedure adopted for giving
contracts for moving the Fertilizers and
Chemicals Travancore Ltd., products
between godowns and from godowns to
Railways heads;

(b) the number of cases in which contracts
were given by negotiation without inviting
tenders, during the last three years; and

(c) thc reasons for entering into these
negotiated contracts?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. RAGHU RAMA-
1AH): (a) to (). Information is being collected
and will be laid on the Table of the House
in due course.

Assistant Collector of Customs, Cochin

4672. SHR1 A, K. GOPALAN:
SHRIMATI SUSHILA GOPALAN:
SHRI E. K. NAYANAR:

Will the Minister of FINANCE be plcased
to refer to the reply given to Starred Ques-
tion No. 6 on the 11th November, 1968,
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regarding the Assistant Collector of Customs,
Cochin and state:

(a) whether the Vigilance Commission
has since examined the investigation report
of the Special Police Establishment;

(b) if so, the decision taken thereon; and

(c) if not, when the decision is likely to
be taken and reason for the delay?

THE DEPUTY PRIME MINSTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The advice
of the Central Vigilance Commission has not
yet been received. It is understood that the
investigation report of the Special Police
Establishment is under the active considera-
tion of the Central Vigilance Commission.

Export by Caltex of Asphalt to South Vietnam

4673. SHRI K. M. ABRAHAM:
SHRI NAMBIAR:
SHRI A. K. GOPALAN:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 26
on the 11th November, 1968 and state:

(a) whether Government have since ascer-
tained the reasons as to why the CALTEX
have not furnished any reply regarding
despatch of 5000 tons of Asphalt to South
Vietnam so far; and

(b) if so, the reasons given by them and
when they propose to give the reply?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRIRAGHU RAMAIAH):

(a) and (b). M/s. Caltex (India) Ltd. have
informed that they are not pursuing the
proposal to export Asphalt to South
Vietnam.

Fertilizer Plant at Mithapar

4674. SHRI P. GOPALAN:
SHRI MOHAMMAD ISMAIL:
SHRI K. RAMANI:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Starred Question No. 1 on the
11th November, 1968 and state:

(a) the suggestions accepted by the Tatas
for setting up of fertilizer plant at Mithapur;

S K ik e, W AR N SR AR R RNl
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(b) the matters still under ducusuons, and

(c) if the discussion has been completed,
the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHU RAMAIAH):

(a) to (c). The matter is still under considera-
tion and it is not in the public interest to
disclose the details at this stage.

Amount due to F. A. C. T. from Mannam
Sugar Mills Cooperative Society, Ltd.

4675. SHRI A. SREEDHARAN: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government’s attention has
been drawn to the comments in the Auditor’s
report of the Fertilizers and Chemicals,
Travancore Ltd. for the years 1966-67 and
1967-68 regarding the amounts due to F. A.
C. T. from the Mannam Sugar Mills Co-
operative Society Ltd.;

(b) the steps taken to realise the dues
from this Sugar Mill;

(c) the total amount due to the Fertilizers
and Chemicals Travancore Ltd., from
Mannam Sugar Mills at present; and

(d) whether it is a fact that Shri P,
Sadasiwan Pillai who was formerly General
Manager of Mannum Sugar Mills has since
been appointed as Regional Law Officer in
the Feritilizers and Chemicals Travancore
Ltd.?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIH):
(a) Yes, Sir.

(b) to (d). Information is being collected
and will be laid on the Table of the House
in due course.

Increase in Rates of Fertilizers by Sindri
Fertilizer Factory

4676. SHRI D. BASUMATARI: Will
the Minister of PETORLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 5639
on the 26th August, 1968 and state:

(a) whether the required information
regarding increase in rates of fertilizers by
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the Sindri Fertilizer Factory has since been
colleted; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
(a) Yes, Sir.

(b) The Fertilizer factory at Sindri re-
vised the ex-factory prices from time to time
to keep them in line with the Fertilizer Pool
prices as under:—

Consumer
(Rs. /M. T.)
Asrevised  As revised
on 1-4-67 on 1-4-68
Ammonium Sulphate 492.00 502.00
Ammonium Sulphate
Nitrate 577.00 577.00
Urea. 840.00 860.00

The increase in the final consumer prices
fixed by the Fertilizer Pool are as under:—

Increase
Rs/M. T)
Increase Increase
on on
1-4-67 1-4-68
Ammonium Sulphate 87.00 10.00
Ammonium Sulphate
Nitrate 62.00 —_
Urea. 160.00 20.00

Custom Duty on Sodium Nitrate

4677. SHRI K. N. PANDEY: Will the
Minister of PETROLEUM AND CHEMI.
CALS be pleased to refer to the reply given
to Unstarred Question No. 3746 on the 12th
August, 1968 and state:

(a) whether the required information
regarding the customs duty on sodium
nitrate has since been collected;

(b) if so, the details thereof; and

(c) the reasons for importing sodium
nitrate from the rupee currency area at much
higher price instead of from Chile through
M/s. Rallia’s India Limited, who hold
international agency for sodium nitrate?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) and (b). Yes, Sir. It is not correct to say
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that 'a duty of 60%, ad valorem has been
imposed recently on sodium nitrate for the
first time. Nitrate of soda, when imported
in a form indicative of its use for manurial
purposes is specified under item 35(1) of the
Indian Custom Tariff , which is a free item.
Nitrate of soda which falls outside the
purview of item 35(1) I. C. T. is classifiable
under item 28 1. C. T., which refers to
“Chemicals, drugs and medicines, all sorts,
not otherwise specified”. The statutory
rate of duty fixed in respect of this item is
60% ad valorem (Std.) 50% ad val. (Pref.)
However, the effective rate of duty applica-
ble to goods falling under item 28 1. C. T.
had prior to 1-3-68 been fixed at 50% ad val.
(Std.) /40% ad val. (ref.) under a notifica-
tion. With effect from 1-3-68, the cffective
rate of duty has been brought at par with the
statutory rate. This revision of duty has
been made as part of the Budget Proposals,
1968.

(¢) The information is being collected
and will be placed on the table of the House
in due course.

Setting up of Fertilizer Plant by Burmah
Shell in Bombay

4678. SHRI K. N. PANDEY: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply given
to Unstarred Question No. 3364 on the 12th
August, 1968 and state:

(a) whether Government have since exa-
mined the proposal submitted by Burmah
Shell regarding setting up a fertilizer plant
in Bombay; and

(b) if so, the decision taken therecon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI1 RAGHU RAMAIAH):
(a) and (b). The proposal is still under
consideration and no decision has yet
been taken.

Manufacture of Sodium Nitrate by Fertilizer
Corporation of India

4679. SHRI JUGAL MONDAL: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleascd to refer to the reply
given to Unstarred Question No. 3747 on
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the 12th August, 1968 and state:

(a) whether the required information re-
garding manufacturing of Sodium Nitrate
by the Fertilizer Corporation of India has
since been collected;

(b) if so, the details thereof; and

(c) whether it is also a fact that quite a
large quantity of Sodium Sulphate was im-
ported during the year 1967-68 for the paper
industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. RAGHU RA-
MAIAH): (a) and (b). Yes, Sir. The
requisitc information is given below:—

The Fertilizer Corporation of India can
manufacture Sodium Nitrate, indigenously.
As regards parity with the imported prices
of Sodium Nitrate, the Fertilizer Corpora-
tion of India Ltd., would be able to sell
Sodium Nitrate on an economically viable
basis if the ex-godown price of imported
Sodium Nitrate, including excise duty, is
taken into account.

The cost of production of Nitric Acid is
calculated for 1009, concentrated Acid.
The cost of production of 1009, Nitric Acid
bascd on the average selling pricc of
Ammonia for 1966-67 and 1967-68 is as
shown below—

1966-67 1967-68
(Rs. /Te.) (Rs./Te.)
719.62 542.03

The ex-factory selling price of synthetic
Nitric Acid was as under:—

Year Rs./Tonme Acld 7.
1965-66 745/- 55/56
1966-67 710/- 55/56
1967-68 687/- 55/56
Current price  645/- 60

(c) During 1967-68 Actual Users’ Licences
for the import of 6210 tonnes of Sodium
Sulph Wwere rec ded by the Direc-
torate General of Technical Development in
favour of Paper Mills. Besides, the S.T.C.
had imported 2,500 tonnes of Sodium Sul-
phate for paper industry. The import of
Sodi Iphate has, ho , been b d
since April, 1968.
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Expagsion of Private Oil Refineries

4680. SHRI JUGAL MONDAL: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to refer to the reply
given to Unstarred Question No. 2598 on the
Sth August, 1968 and state:

(a) whether Government have since exa-
mined the question of relaxation of the con-
ditions for the expansion of private oil
refineries;

(b) if so, the decision taken in the matter;
and

() the reasons for relaxing the conditions
if it has been decidec_l to do so?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
(a) to (c). Increases in the capacities of pri-
vate sector refineries are allowed only if this
is in the public interest. This has been the
policy of Government so far and it is not
proposed to relax it.

Total Area Targeted for Major Irrigation
Projects.

4681. SHRI H. N. MUKERJEE: Will
the Minister of IRRIGATION AND
POWER be pleascd to state:

(a) the targeted arca of major irrigation
projects since the 15th August, 1947;

(b) the actual area irrigated up-to-date;
and

(c) the percentage of total irrigated (com-
mand) area cropped more than once in the
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA.
SAD): (a) The ultimate potential of major
irrigation projects taken up during the Plan
period is 37.4 million acres.

(b) The area irrigated by these projects
upto the end of March, 1968 was 11.5 million
acres. The area likely to be irrigated by end
of March, 1969 is 12.7 million acres.

{c) The total irrigated arca cropped more
than once in 1965-66 was 179 of the nct
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Income Tax Paid by Film Companies

4682. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FINANCE be
pleased to state:

(a) the annual income declared by the
following assessees and actual Income taxed
by the Income Tax Department during the
period 1963 to 1968; (i) Filmistan (P) Ltd.,
(ii) Venus Movies, (iii) Nazir Hussain Films
(P) Ltd., (iv) Johar Films (P) Ltd., ¢(v) Shri
C. V. Sridhar, (vi) Shri B. Nagi Roddy, and
(vii) Prasad Productions (P) Ltd; and

(b) the names of those against whom
action was taken for false declarations and
the nature of action taken in each case?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) and (b). The informa-
tion, which is not readily available, is being
collected and will be laid on the Table of the
House as carly as possible.

Income-Tax Due from Film People

4683. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FINANCE be
pleased to state:

(a) the Tncome-tax due on the 31st March,
1968 from (i) Shrimati Suchitra Sen, (i) Shri
Mohd. Rafi, (iii) Asha Bhonsle, (iv) Kumari
Tanuja Samarth, (v) Shri Johny Waker,
(vi) Shri Shashi Kapoor, (vii) Dilip Kumar;

(b) if so, the amount of Income-tax paid
by these film people during the last five years;
and

(c) the names of those against whom cri-
minal prosecutions have been instituted and
the result thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARJI DESAI): (a) to (c). The informa-
tion, which is not rgadily available, is being
collected and will be laid on the Table of the
House as carly as possible.
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Fire in Emakulam Centre of I. O. C.

4685. SHRI VISWANATHA MENON:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have received
any memorandum from the residents of
Kerithala, Beson, Ernakulam about the fire
that broke at in the Ernakulam Centre of
the Indian Oil Corporation on the Ist
October, 1968;

(b) if so, the contex;u thereof; and

(c) the action proposed to be taken on
the memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):

(a) Yes, Sir.

() A copy of the memorandum is laid
on the Table of the House. [Placed
in Library. See No. LT-2720/68.}
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©) (I) The holes in the compound wall
provided for drainage have been
plugged. A separate bund-wall
is being erected around the tanks
to stop the flow of any traces of oil
out of the tank farm.

(ii) Fire-fighting equipments have al-
ready been provided at the Installa-
tions. Fire drills are being conduct-
ed regularly.

(iii) watchmen who are on 24 hours
duty have been instructed to contact
the Installation Manager and the
Fire Brigade in case of an emer-
gency. Local Municipal authori-
ties are being contacted for possible
widening of the road leading to the
installation so that heavy vehicles
can reach the installation quickly.

Loans Advanced to Newspaper Establishments

4686. SHRI C. K. BHATTACHARYYA:
Will the Minister of FINANCE be pleased
to state:

(a) whether money has been advanced to
newspaper establishments in different States
of India or to the newspaper proprietors in
the form of loans from the State Bank of
India or the Life Insurance Corporation of
India during the period 1962-67;

(b) if so, the names of newspapers and the
amount advanced in cach case; and

(c) the purpose for which the money was
advanced and the conditions of repayment?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD: (a) to (c). Information
regarding loans given by the Life Insurance
Corporation is being collected. The State
Bank of India is precluded from disclosing
such information under its statute,

Visit to France by Coogress M.Ps. asd
Congress Parliameatary Party Office
Employees

4687. SHR1 HEM BARUA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that cortain Con-
gress M.Ps. and oertain Congress Party
Parliamentary Office employees recently



165  Written Answers

visited France as guests of the Renault
Corporation of France; and

(b) if so, whether ‘P’ forms were granted
to them and if so, on what ground?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD: (a) and (b). ‘P’ form
clearance was given in favour of the Public
Relations Officer of the Congress Party in
Parliament for his visit to France. Full hos-
pitality was available to him, for expenses
in France and for passage, from the Renault
Corporation.

Accidents to Hydro-Electric Departmeat
Employees in Manipur

4688. SHRI M. MEGHACHANDRA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) how may workmen employed in the
Hydro-Electric Department, Manipur were
killed in accidents while on duty during the
period from the 1st December, 1967 to the
end of October, 1968;

(b) their names and the total amount of
emoluments enjoyed by the deceased workers
at the time of their death due to electrocution;

(c) whether the families of the deceased
workmen were paid compensation under
section 4 of the Workmen's Compensation
Act; and

(b) if not, the reasons for the delay in
payment of the compensation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): (a) Two workcharged  Assistant
Electricians were killed in accidents while on
duty during the period from 1st December,
1967 to 31st October, 1968;

(b) Their names were R. K. Ibochoubi
Singh and M. Babuyaima Singh and they
were drawing monthly salaries of Rs. 172.00
and 130.00 respectively.

(c) and (d). The question of payment of
compensation is being finalised by the
Government of Manipur in consultation with
the Electrical Inspector for Manipur. Princi-
pal Engincer, Manipur has been instructed
to finalise the cases carly.
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Nursing Staff of Government
Hospitals of Manipur

4689. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Nursing Staff of the Govern-
ment hospitals of Manipur has been de-
manding a number of allowances which they
have enjoyed before their pay revision given
effect to from the 1st April, 1964;

(b) if so, the details of allowances; and

(c) the reasons for not paying the afore-
said usual allowance, if the allowances have
not so far been paid to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT: (SHRI B. S. MURTHY): (a) Yes.

(b) The Government of Manipur have
recommended the following allowances for
their nursing staff as sanctioned to their
counterparts in Assam:—

1. Uniform allowance.
(i) Matron—Rs. 100 for the first year
and Rs. 60 annually for
the subscquent years.

(ii) Nursing

Sister. —do—
(iii) Sister

Tutor —do—

(iv) Auxiliary Rs. 75 for the first year

Nurse. and Rs. 30 per annum
for subsequent years.
(v) Midwife. —do—

II. Dhobi Allowance.—Rs. 2/- p.m.
Staff Nurses. The following allowances
have been proposed for Staff Nurses:—
(i) Meassing aliowance —Rs. 30/-p.m.
(i) Dhobi allowance —Rs. 2/-p.m.

1. House Rent. Houso rent allowance at
the rate of Rs. 20/- p.m. or actual rent
paid whichever is lees in lieu of rent free
quarters has been proposed for Stafl
Nurses, Auxiliary Nurses and Midwives.

(c) The payment of the allowances had to
be stopped with effect from the 1st April,
1964, the date of sanction of the revised pay
scale (1964) as the allowances were not sanc-
tioned under the Manipur Employees (Revi-
sion of Pay) Rules, 1966.
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Ald to Goldsmiths in Manipur

4691. SHRI M. MEGHACHANDRA:
Will the Minister of FINANCE be plcased
to state:

(a) the total amount of aid given to the
displaced goldsmiths of Manipur till date;

(b) the minimum and maximum of the
aid amount per head so far given;

(c) whether it is a fact that aid amount
per head is much below the amount so pro-
posed by the Central Government for pay-
ment to the goldsmiths of the above category
affected by the Gold Control Order; and

(d) whother the Displaced Goldsmiths
Organisations have approached the Govern-
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ment of Manipur for more aid and the latter
for more grant by the Central Government ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) A sum of Rs. 3 lakhs
has so far been given as loans to displaced
goldsmiths in Manipur. Another sum of
Rs. 25,014 has also been given as grant in the
form of educational assistance to children of
goldsmiths.

(b) Tt is reported by the Manipur Govern-
ment that the minimum amount sanctioned
as loan per head was Rs. 600/- and the maxi-
mum amount Rs. 2,000/- depending on
merits of the case. The minimum and maxi-
mum amounts of educational assistance
sanctioned were Rs. 30/- and Rs. 453/- res-
pectively per hcad per year.

(c) No, Sir. The discretion as to the amount
of loan to be advanced in individual cases
vests wholly in the State/Union Territory
Governments.

(d) Yes, Sir. The Central Government has
asked the Government of Manipur to revise
their demands taking into consideration the
modifications made in favour of goldsmiths
in the Gold (Control) Act, 1968, which
inter alia permit the goldsmiths who had
carlier obtained rehabilitation loans so as
to settle in alternative vocations, to revert,
subject to certain conditions, to the gold-
smiths' profession, if they so desire. Addi-
tional funds, if necessary, will be sanctioned
to the Manipur Government on the receipt
of their finalised demands.

Drought Relief Scheme in Rajasthan

4692. SHRI D. N. PATODIA:
SHRI N. K. SANGHI:
SHRI R. R. SINGH DEO:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Government
of Rajasthan have prepared a scheme for
providing relief to the various drought affect-
ed areas which will involve Rs. 62 crores;

(b) whether the State Government have
urged the Central Government for more
funds for tackling the problem of the said
districts of the State; and

(c) if s0, what is the amount that the Centre
has already advanced to the State aad
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whether in pursuance of the ubove requ est
more funds .are to be advanced to this State?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) In connection with
the visit of a Central Team of officers to
Rajasthan for making an assessment of the
requirement of funds for drought relief, the
State Government had drawn up a compre-
hensive programme involving an outlay of
approximately Rs. 62 crores. This estimate
included the requirements for 1968-69 and
1969-70, for immediate relief measures as
well as for certain long term development
schemes.

(b) No; Sir.

(c) Does not arise. However, it may be
mentioned that the Government of India
have agreed to provide financial assistance
towards an expenditure of Rs. 8.96 crores
during 1968-69 on various relief and rehabi-
litation measures.

Assessment of Incomes of Film People

4693. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FINANCE be
pleased to state:

(a) the latest annual incomes declared by
the undermentioned asseseces and the latest
annual income assessed to be taxed by Gov-
ernment in the case of the following
persons and firms in the film Industry. (i) Shri
Jr. Om Prakash, (i) Manoranjan Pictures
(P) Ltd,, Delhi, (iii) Rajinder Bhatia, (iv) M/s
Master Movies, Bombay, (v) M/s Seth Enter-
prises, Delhi, (vi) M/s Dhanlaxmi Pictures,
Secunderabad (A.P.), (vii)) Producer C. V.
Sridhar, (viii) Shri K. A. Abbas, (ix) Vijay-
sari Pictures, (Madras) and (x) Shattanjit
Films, Bombay; and

(b) the names of those persons and firms
in the film industry against whom action was
taken by Government for false declarations
regarding annual incomes and the nature of
action taken against cach?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) and (b). The informa-
tion, which is not readily available, is being
collected and will be laid on the Table of the
House as carly as possible.

AGRAHAYANA 25, 1890 (SAKA)

Written Answers 130

Refinance provided by Industrial Develop-
ment Bank of India

4694. SHRI S. S. KOTHARI: Will the
Minister of FINANCE be pleased to state:

(a) the extent of refinance provided by the
Industrial Development Bank of India to
the cotton mill industry under the scheme of
re-discounting industrial bills and under
direct loans system and the number of mills
helped under both categories;

(b) the criteria adopted by the Industrial
Development Bank of India for determining
a cotton mill to be a deserving case to receive
finance under the above scheme for a period
spread over seven years and how many mills
have been given loans on this basis;

(c) the rates of interest charged on these
loans and the cost of these loans to the
borrowing mills; and

(d) whether there are any proposals for
extending the period of these loans to seven
years uniformly to all cotton mills and to
10 years in deserving cases ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) to (d). The informa-
tion is being collected and will be laid on the
Table of the House.

C. G. H. S. Dispensaries

4695. SHRI RAM SWARUP VIDYA-
RTHI: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased (o state:

(a) the number of patients under the
Central Government Health Scheme that &
doctor is supposed to sec daily;

(b) whether the strength of doctors in the
scheme, as at present, is in proportion (o the
number of patient, required to be secn daily;
and

(c) whether other categories of staff like
the Pharmacists, etc. have been provided in
adequate strength in the Central Govern-
ment Health Scheme Dispensarics ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY): (a) and
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(b). According to the C.G.H.S. Assessment
Committee’s Recommendations a doctor in
the C.G.H. Scheme should examine 70 to
80 patients a day. There are vacancies in the
cadre and the medical officers are exa-
mining about 120 patients a day.

(c) Yes.

Tenture of Doctors in C.G.H.S.
Dispensaries.

4696. SHRI RAM SWARUP: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether the doctors in the Central
Government Health Scheme are liable to
transfer from one Dispensary to another;

(b) if so, what is the tenure of doctors in
the Central Government Health Scheme
Dispensaries;

(c) whether the doctors are automatically
transferred on thc expiry of their tenure;

(d) whether there have been cases where
the doctors have stayed at a particular dis-
pensary for 10 years or so; and

(e) if so, whether those doctors will be
replaced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT: (SHRI B. S. MURTHY) (a) Ycs.

(b) Therc is no fixed tenurc for Medical
Officers in the C.G.H.S. Dispensaries. How-
ever, normally a medical officer is not kept
in one dispensary for more than five years

bji to administrative convenience.

(c) Docs not arise.

(d) and (c). There is no sﬁch case where
a doctor has been in a particular dispensary
for 10 years or so continuously.
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Fertilizer Plant at Vishakhapatnam

4698. SHRI D. N. PATODIA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) the names of the Indian collaborators
in the setting up of the Fertilizer Plant at
Vishakhapatnam and how the shares have
been divided among the constituent units;
and

(b) the initial capacity of the plant and to
what extent it will depend on the import of
raw materials?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
(a) Information on the names of the Indian
shareholders and the extent of their share-
holding is still awaited from M/s Occidental
Petroloum Company to whom the letter of
intent is issued for the Fertilizer Plant at
Vishakhapatnam. It is however, known that
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M/s. Occidental Petroleum Company will
hold 52.2%.

(b) The initial capacity of the plant will
be 1,40,000 tonnes of Nitrogen and 1,40,000
tonnes of PO per year in the form of com-
plex fertilizer, The firm will be allowed to
import Ammonia for a period of 18 months
and phosphoric acid for a period of five
years which may be extended to a period of
seven years under certain conditions.
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Raising of Rate of Interest by the
World Bank

4700. SHRI N. K. SANGHI:
SHRI R. R. SINGH DEO:
SHRI S. K. TAPURIAH:
SHRI HIMATSINGKA:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the World Bank
is likcly to raisc the interest rate on loans
given to developing countries;
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(b) whether Government have received
any information in this regard; and
(c) how the debt liabilities of India are
likely to be affected as a result thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). No, Sir.

(c) Does not arise.
Smuggling of contraband Goods by Foreiguers

4701. SHRI D. N. PATODIA:
SHRI R. BARUA:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the number of
cases of smuggling of contraband goods by
foreigners into India has increased;

(b) whether the incideats call for further
tightening up of the screening measures now
in force; and

(c) if so, Government’s reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Thereis no reliable
material with Government to conclude that
smuggling of contraband goods by foreigners
is on the increase.

(b) and (c). Existing screening arrango-
ments provide for collection of intelligence
on suspected persons and search of their
person and baggage on arrival and also
X-ray examination of their bodies, where
necessary. The officers of customs also make
use of their skill in locating suspecious pes-
sons arriving from abroad, and the suspects
aro subjected to thorough examination of
their bagguge and person. These arrange-
ments are considered sufficient for dealing
with persons who bring contraband from
abroad concealed on their person or in their
baggage.

Tax Arrears Due From Film People

4702. SHRI D. BASUMATARI: Wwill
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1 on the 22nd July, 1968 and state:

(a) whether the required infc ion re-
garding tax arrcars due from the film people
has since been collected;
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(b) if so, the details thercof; and
(¢) if not, the reasons for the delay?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MO-
RARJI SEDAI): (a) Yes, Sir. °

(b) The information is given in the State-
ment laid on the Table of the House. [Placed
in Library. See No. LT-2721/68.)

) Docs not arise.
Shortage of Power Supply to Rajasthan

4703. DR. KARNI SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the steps which are being taken to
mitigate the hardships of the alrcady inade-
quate power supply of Rajasthan by inter-
regional transfer of power in view of the
anticipated shortage of power in the Nor-
thern regions of India early next year till
June, 1969; and

(b) which of the power generating pro-
jects currently under execution in Rajasthan
are being accelerated to meet that end?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) While power available at pre-
sent from the Chambal-Satpura and the
Bhakra-Nangal systems is found to be ade-
quate to meet the demands in Rajasthan
during the current year, it was decided to
expedite the stringing of the second circuit
in the 132 KV inter-regional transmission
line between Burwaha & Ujjain to enable
Rajasthan to draw its full sharc of power
from the Satpura Thermal Station.

The completion of the 220KV transmission
lines from Ludhiana to Hissar and from
Hissar to Jaipur by January, 1969 will also
enable Rajasthan to draw its full share of
power from the Bhakra-Nangal system.

(b) The commissioning of the 3rd & 4th
generating units (43 MW each) at Rana-
pratapsagar hydel station has been expedited.
Both these units are expected to be commis-
sioned by March, 1969.
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Deaths Due to Food Poisoning

4704. SHRI BHOGENDRA JHA: Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Starred Question No. 325 on the 25th Novem-
ber, 1968 and state:

(a) whether the Police investigation into
the case of food poisoning in Monghyr village
under section 302/328 of the Indian Penal
Code has since been completed;

(b) if so, the result thereof and Govern-
ment’s reaction thereto; and

(c) if not, the causes of this delay and the
steps being taken to expedite the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No.

(b) Does not arise.

(¢c) The State Government have directed
the police authorities to complete the in-
vestigations and to intimate the reasons for
delay.

Recommendations of Jaffar Ali Committee
on Schemes of Adhawara Group of Rivers

4705. SHRI BHOGENDRA JHA: Will the
Minister of IRRIGATION AND POWER
be pleased to refer to the reply given to Un-
starrcd Question No. 988 on the 18th Novem-
ber, 1968 and state:

(a) the main features of the recommenda-
tions of the Jaffar Ali Committee and in
which respects they differ from the recom-
mendations of the Mathrani Commission;

(b) whether the Jaffar Ali Committee’s
recommendations forbid the execution of
the flood prevention-cum-irrigation scheme
with regard to the Adhawara group of rivers;
and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
(SHR1 SIDDHESHWAR PRASAD): (a)
The main recommendations of the Jaffar
Ali Committee for flood control on the
Adhwara Group of rivers are given below:—

1. Embankment along left bank of
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Lakhandeyi from Kalanzarghat to
Benibad.

2. Embankment along Darbhanga
Bagmati and Kareh from Ekmi-
ghat to Jathmalpur in continuation
of existing Khiroi embankment and
remodelling railway bridge at Haya
Ghat,

3. Embankments on right bank of
Mohini from Nawadah to Khiroi

right embankment and raising the

Nawadah Benibad road.

4. Installation of pumps for removing
local rain water.

5. Embankments along the left bank
of Darbhanga Bagmati and a cut-
off channel.

6. Embankment on left bank of Mohini
from Sighwara upto right Khiroi
embankment.

7. Diversion of a part of Dhaus water
into old Kamla at Raghauli by a
regulator sluice.

8. Extension of afflux bund of Raghauli
regulator sluice up to Agropatti
along right bank of Burhnad.

No commission by the name of Mathrani
Commission was set up to look into the pro-
blems of the Adhwara rivers.

(b) and (c). The Jaffar Ali Committee also

examined the possibility of reservoirs, deten-
tion basins and tanks, as well as distribution
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(c) the steps taken for expeditious execu-
tion of the same; and

(d) if not, the reasons for delay and when
it is likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND'
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Government of Bihar have
reported that the proposals to construct
sluice gates at Hariharpur, Kaligaon and
Munraitha which are on the river Khiroi,
are still under examination.

(b) Does not arise.

(c) and (d). The State Government have
reported that the technical examination is-
likely to be completed by May, 1969.

Sale of Plots in Deldl

4707. SHRI MANIBHAI J. PATEL:
Will the Minister of HEALTH, - FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 1511 oa the 17th
December, 1964 and state:

(a) whether the eviction proceedings under -
the Public Premises (Eviction of Unautho-
rised Occupants) Act, 1958 have since been
completed and the plot under question taken
possession of by the Delhi Development
Authority;

(b) if not, the reasons for the delay and
further time likely to be taken by the Delhi
Development Authority to get the eviction

of flood water through different ch 1
for irrigation and flood moderation but
concluded that these were not feasible in the
conditions obtaining in the area.

Construction of Sluice Gates at Hartharpur
Kaligaon on Mohinl River

4706. SHRT BHOGENDRA JHA: Will the
Minister of IRRIGATION AND POWER
be pleased to refer to the reply given to Un-
starred Question No. 987 on the 18th Novem-
ber, 1968 and state:

(a) whether the State Government have
since completed examination of the proposal
to construct sluice gates at Hariharpur, Kali-
gaon and Muraitha on river Mohini in the
District of Darbhanga;

(®) if s0, the details thereof;

finalised;

(c) whether a decision regarding acceding
to the request of the tenderers for the pro-
paration of the agreement for lease in the
name of only onc tenderer has becn taken
and if so, the nature of decision taken; and

(d) whether the Delhi Development Autho-
rity propose to offer to the tenderers an
alternative plot for allotment in view of fur-
ther delay expected to occur in finalisation of
eviction proceedings in respect of this plot?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(d). The information is being collected and
will be laid on the Tabic of the Sabha.
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Uleaﬂhh(of'nGnnngm
Spurious Injections in Jaipur

4708. DR. KARNI SINGH: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that a gang manu-
facturing spurious injections on a very large
scale has been unearthed in Jaipur;

(b) whether it is also a fact that this gang
was manufacturing on a large scale Dicrys-
tain and Combiotics injections and after
putting Sarabhai Chemicals labels on them
was selling them to public thereby endanger-
ing their life;

(c) whether it is also a fact that this gang
was operating for more than a year and
carned lakhs of rupees; and

(d) the steps which Government propose
to take to prevent such activities in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes,
in November, 1968.

(b) It is reported that the Gang was manu-
facturing spurious Dicrystcin-S and Com-
biotics injection and putting labels of the
relevant firms on the vials.

(c) From the investigations which are still
in progress it appears that the gang had been
operating for about six months.

(d) The State Government of Rajasthan
have taken steps to strengthen their Drugs
Control Organisation, statement indicating
other steps taken to prevent such activities
in this country is laid on the Table of the
House. [Placed in Library. See No. LT-2722
168).

Income-tax on profits from Import of
Synthetic Fabrics from Nepal

4710. SHRI C. CHITTY BABU: Wil
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the cost of
total imports of Synthetic fabrics from Nepal
during 1967-68 was of the order of Rs. 90
lakhs, whereas the selling price in India was
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about Rs. 3.04 crores, the profit margin of
the importers being about Rs. 2 crores; and

(b) if so, whether Income-tax on such
profit has been levied?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) According to the
figures published by the Directorate General,
Commercial Intclligence and Statistics, the
import into India of synthetic fabrics from
Nepal during 1967-68 was valued at Rs. 90.9
lakhs. The importers of the fabrics in India
are free to sell the fabrics at any price since
there is no statutory price control on synthe-
Hence, no information is avail-
able in respect of the actual margin of profit
made by the importers on the sale of these
fabrics.

(b) Profits made on sale of imported goods
are liable to income-tax. Collection of in-
formation as to whether income-tax has been
paid on such profits by each individual im-
porter of synthetic fabric from Nepal during
1967-68, would involve disproportionate
time and labour.

Power Supply to Certain Towns in
Rajasthan

4711. DR. KARNI SINGH: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government arc aware that the
towns which are supplied electricity by the
transmission line from Hissar to Bikaner
via Rajgarh and Ratangarh are not receiving
as much power as they should until that line
is adequately strengthened; and

(b) the action which Government are
taking in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) As indicated in reply to Lok Sabha
Starred Question No. 1061 on 18th November,
1968, the Hisar-Khetri portion of the 220
KV Hissar-Khetri-Jaipur transmission line
has been completed in October, 1968. The
portion of the line between Khetri and Jaipur
is exp d to be pleted by the end of
January, 1969. This line will be encrgised on
the completion of the 220 KV line from
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Bhakra to Hissar via Ludhiana end Sangrur.
This line is expected to be completed by the
end of January, 1969. The survey of the
132 KV line from Ratangarh to Bikaner has
been completed and construction of this line
will be taken up shortly. With the comple-
tion of the above lines, the power position in
the areas indicated in part (a) of the Ques-
tion would be greatly improved.

Kalinadi Hydel Project in Mysore

4712. SHRI D. C..SHARMA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether the ‘Kalinadi Hydel Project,
Mysore has been included in the Fourth
Plan;

(b) if so, the amount proposed to be allo-
cated for the project; and

(c) the time by which it is likely to be
completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Kalinadi Project which is at
present under investigation is prposed to be
included in the Fifth Five Year Plan with
advance action authorised sometime during
the Fourth Plan.

(b) No specific provision has been recom-
mended for this project in the 4th Plan. A
provision of Rs. 6 crores in the Fourth Plan
has been recommended towards new hydro-
electric schemes in Mysore.

(c) The State Government has indicated
that the project is likely to take about 8 to
10 years for completion. However, the bene-
fits from the initial stage of the project are
expected in about 6 to 7 years. .

Financial help to Agriculturists

4713. SHRI D. C. SHARMA: Will the
Minister of FINANCE be pleased to state:

(a) whether the Advisory Committee on
Commercial and Cooperative Banks has
recommended the formation of a Committee
in every State consisting of representatives
of both the banks and the representatives of
the land development banks and commercial
banks and Agricultural Finance Corpora-
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tion to coordinate the activities regarding
agricultural financial help;

(b) whether it has also recommended that
Reserve Bank should relaxits policy regarding
use of extra cooperative funds so that co-
operative banks may be able to deposit their
money in banks other than the State Bank
of India; and

(c) if so, the reaction of Government there-
to and the steps proposed to be taken in the
matter?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJT DESAD: (a) Yes, Sir.

(b) Yes, Sir.

(c) The Registrar of Cooperative Societies
in each State is the competent authority to
accord such permission. The Reserve Bank
has already advised the State Registrars that
there may be no objection for the State and
Central cooperative banks to open current
accounts with other commercial banks if it
would facilitate thelr normal banking busi-
ness and that the Statc cooperative banks
can also invest a part of their surplus funds
in call or term deposits with such commercial
banks as have rendered assistance to the co-
operative banking structure or the coopera-
tive movement in general in the State.

Unani System of Medicine

4714. SHRI D. C. SHARMA: Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether any steps have been taken to
encourage the Unani system of medicine;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes.

(b) A statement is laid on the Table of
the Sabha. [Placed in Library. See No. LT-
2723/68}.

(c) Does not arise,
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Second Oil Refinery at Kandla

'4715. SHRI D. C. SHARMA: Wil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether a second Oil Refinery at
Kandla in Gujarat has been proposed by the
State Government;

(b) whether the proposal has been exa-
mined;

(c) if so, the result thereof; and

(d) if approved, the amount allocated for
the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND

CHEMICALS (SHR1 RAGHU RAMAIAH):

(a) to (d). A suggestion to have a refinery
at Kandla has been made by the Gujarat
Government some time ago. It will be exa-
mined when the question of establishing new
refineries in the Fourth Five Year Plan or
thereafter is taken up for consideration.

Rotten Potato Drug for Cancer Cure

4716. SHRI D. C. SHARMA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Dr. Durlav Ray, Professor of
Pharmacology, Jadavpur University has
developed a rotten potato drugto help cancer
victims;

(b) whether any steps have been taken to
provide him facilities for further research
on the same; and

(c) if so, the details thereof and the stage
at which his discovery stands?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Prof.
Durlav K. Roy has isolated an active
substance from rotten potato (Jawaharene)
which he claims %0 bave some offect on
cancer cells.

(b) No. If a detailed prop
it can be considcred.

Iis itted
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(c) Prof. Roy was able to collaborate with
the Indian Cancer Research Centre, Bombay
for clinical trials in transplanted animal
tumours. At his instance, Prof. S. C. Roy,
Head of the Department of Bio-Chemistry,
Calcutta University, tried the material in
his Cancer Research Unit. Rescarch was
also carried out by Dr. Roy in collaboration
with Dr. S. Mitra of the Chittaranjan
National Cancer Research Centre, Calcutta
on Mouse Leukemia. It is still in the experi-
mental stage.
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Redactioa in Working Hours in Government
Mints

4719. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that weekly working
hours at the Government of India Mints at
Calcutta, Bombay and Hyderabad have been
reduced from sixty to forty-cight from the
18th November, 1968;

(b) if so, the reasons for such reduction;

(c) whether as a result, the employees are
losing one hundred to two hundred and fifty
rupees per month; and

(d) whether they will be compensated for
this loss?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes. This in-
volves reduction in overtime working only.

(b) Overtime working has been reduced
in view of reduced need for coin production.

(c) Overtime allowance would now be
for only 10} hours per weck over the pres-
cribed normal working hours of 374 hours.
the reduction in the overtime allowance
would vary depending upon the actual hours
worked by the person, his pay etc., and for
persons who work on all the working days
the magnitude of the difference could be as
indicated.

(d) Overtime working has to be regulated
according to the needs of production. A re-
duction in overtime allowance cannot be
compensated.

Import of Nylon and Polyster
Yam into Nepal

4720. SHRI C. CHITTY BABU: Will
the Minister of FINANCE be pleased to
state:

(a) the quantum of nylon and polyster
yarns including Lurex Metallic yarn imported
by Nepal via Calcutta and other Indian
ports during the year 1967-68; and

(b) the amount of duty leviable if these
yarns were imported directly into India?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The quantity of
Polyster and metallic yarn imported by Nepal
via Calcutta during the year 1967-68 is as
under:—

1. Nylon and Polyster 5,76,575 Kg.
yarn
2. Metallic yarn 18,523 Kg.

There were no imports of such yarn by Nepal
through other Indian ports.

(b) The amount of duty leviable, if these
goods had been imported into India would
be as under:—

1. Nylon and Polyster Rs. 267.68 lakhs
yarn.

2. Metallic yarn. Rs. 4.44 lakhs

Texind Corporation, Bombay

4721. SHRI RAMJI RAM: Will the
Minister of FINANCE be pleased to state:

(a) whether the investigations into the
affairs of the Texind Corporation, Bombay
have been completed;

(b) if not, what is the present position;

(c) whether the Central Bureau of Investi-
gation have rec« jed action
certain officers of the Enforcement Directo-
rate who arc alleged to have committed
irregularities in connection with this case;

(d) the names and designation of the
officers concerned and the action so far taken
against them; and

(e) the loss sustained by Government by
way of income-tax and customs duty on
account of return of certain seized files to the
party without their scrutiny by the Officers
of the Enforcement Directorate?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI): (a) to (c). On receipt

~of certain written complaints containing

allegations against some officers of the Ea-
forcement Directorate, the Director of En-
forcement referred the matter to the Central
Burcau of Investigation who took over cer-
tain files from the offices of the Enforcement
Directorate in connection with the investiga-
tion of thesc complaints. The files relating (o
M/s Texind Corp ion, Bombay, arc g
those taken over by the Central Burcau of
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R Investigation. One of the allegations against
the officers of the Enforcement Directorate
was that certain seized files were returned to
the firm without making those available to
the customs and income-tax authorities.

Investigations in the matter by the Central
Bureau of Investigation have just been com-
pleted and their report is awaited. Only
after the scrutiny of this report, will it be
possible to decide whether investigations
into the affairs of M/s Texind Corporation,
Bombay, for violations, if any, of the pro-
visions of the Customs, Income-tax and the
Foreign Exchange Regulation Acts, are
called for.

(d) It will not be in the public interest to
disclose at this stage the names and designa-
tion of the concerned officers.

(e) It is not possible to state whether any
loss of revenuc has at all been sustained by
the Government by the return of some of the
seized files.

Seizure of Files by C. B. 1.

4722. SHRI RAMJI RAM: Will the
Minister of FINANCE be pleascd to state:

(a) whether it is a fact that files relating to
the following partics were seized sometime
ago by the Central Burcau of Investigation:

(i) Shrimati Mala Sinha; (ii) Keshar-
walla, Ghatkopar, Bombay; (iii)
M/s. K. Mohan and Co. Hamalwadi,
Bombay; (iv) M/s National Com-
mercial Co., 2, Picket Road, Bom-
bay; (v) M/s. Home Insurunce Co.,
Sir P. M. Road, Bombay ;(vi) Balram
Subnani of Lulla Nagar, Poona:

(b) if so, whether the investigations in
respect of the above parties have since been
completed; and

(c) if not, the reasons for the delay?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESAI): (a) and (b). On re-
ceipt of certain written complaints contain-
ing allegations against some officers of the
Enforcement Directorate, the Director of
Enforcemcnt referred the matter to the
Central Bufesy of Investigation, who took-
over certain files from the offices of the En-
f Directorate in tion with the
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investigation of those complaints. The filos
relating to the parties referred to in the ques-
tion are among those taken over by the
Central Bureau of Investigation.

Investigations in the matter by the Central
Bureau of Investigation have just been com-
pleted and their final report is awaited.

(c) Does not arise.

Allegations Against Officers of Enforcement
Directorate

4723. SHRI RAMJI RAM: Will the
Minister of FINANCE be pleased to state;

(a) Whetheritisa fact that allegations
have been made by Kesharwalla of Ghat-
kopar, Bombay (J.P. of Bombay) that the
Officers of the Enforcement Directorate,
namely Deputy Director, Assistant Director,
Chief Enforcement Officer and Enforcement
Officers visited his premises under the pretext
of a search warrant but did not carry out any
search on receiving Rs. 40,000 as illegal
gratification as demanded by them;

(b) whether the allegations made by
Kesharwalla are true;

(c) whether it is also a fact that the Central
Bureau of Investigation have recorded enough
evidence against the Officers concerned which
proves their guilt; and

(d) if so, the action which has been taken
against the accused Officers ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESAI): (a) In October, 1964,
a complaint was received in the Enforcement
Directorate from a journalist that the resi-
dence of Shri H. K. Kesarwalla in Bombay,
was searched by some afficers of the Enforce-
ment Directorate, but that the matter was
hushed up after acceptance of an illegal
gratification of Rs. 40,000/-.

(b) to (d). The matter has been investiga-
ted by the Central Bureau of Investigation,
this being one of the allegations in their
investigation against the former Deputy
Director of Enforcement, Bombay. “Their
enquiry report is awaited. After examina-
tion of the Central Bureau of Investigation's
report, when received, appropriate action
will be taken in the light of the results of the

" investigation.
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Income-tax Evasion by M/s Pabilaj and Co.,
Bombay

4724. SHRI RAMJI RAM: Will the
Minister of FINANCE be pleased to state:

(a) whether investigations regarding the
evasion of Income-tax by M/s. H. N. Pahilaj
and Co., Bombay as a result of the raid
carried out by the Enforcement Directorate
on their premises on the 3rd September, 1966
have since been completed and if not, the
reasons therefor;

(b) whether the assessments for the years
1963-64 and 1964-65 have been completed
and if so, the amount of Income-tax and the
penalty imposed, year-wisc.

(c) whether the income-tax and the
penalty due from the firm for the years 1963-
64 and 1964-65 have since been realised;

(d) whether it is a fact that the records
seized from the above firm include letters in
original written by certain officials of the
Joint Chief controller of Imports and Ex-
ports, Delhi and Bombay and the Handi-
crafts Board, New Delhi which indicated
that extraordinary favour was shown by
these officials to the said firm in the matter
of grant of importlicences; and

(e) if so, the action which has been taken
by Gverninent to punish the guilty officials ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl): (a) The seized docu-
ments are still in the custody of the Enforce-
ment Directorate.  Investigations by the
Income-tax Department have not yet been
completed. The Income-tax Department is
taking inspection of the documents in the
custody of the Enforcement Directorate.
In view of the large number of entrics involv-
ed, the investigations are likely to take time.

(b) The assessment for the assessment
year 1963-64 has been completed ex-parte
raising a tax demand of Rs. 5,18,149/-. The
assessment for 1964-65 is still pending. No
penalty has so far been imposed for the
assessment year 1963-64. The penalty pro-
ceedings are still pending for that year.

(c) No, Sir.

(d) No such letters have come to notice
so far.

(¢) Does not arisc.

AGRAHAYANA 25, 1890 (SAKA)

Written Answers 190

Enaquiries Against Deputy Director of Enforce-
ment, Bombay

4725. SHRI RAMIJI RAM: Wil the
Minister of FINANCE be pleased to state:

(a) the outcome of the enquiries against
the present Deputy Director of Enforcement
at Bombay in connection with the sale of a
car by him at a beneficial price obtained by
him through the reserved quota as a Govern-
ment official;

(b) whether Government are aware that
the officer who was connected with the raid
of Dodsal Offices in April, 1968 left Bombay
for Mahabaleshwar on leave the very next
day of the search in which a large number of
files were seized and if so, with whom he
left the seized files and documents to ensure
that they were not tampered with; and

(c) whether Government propose to en-
quire as to who made the arrangements for
the boarding and lodging of the officer con-
cerned at Mahabaleshwar where he went on
leave?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The enquiries
conducted by the Government against the
present Deputy Director of Enforcement at
Bombay were regarding the purchase and
sale of a second-hand Fiat car. The Special
Police establishment who enquired into the
matter concluded that since there had been
a rise in the prices of cars during this period,
the allegation that the officer had benefited
from the transaction, could not be proved
and may be dropped. Even so, the officer
was called upon to explain why he purchased
the car without obtaining the prior permis-
sion of the Government as required under the
rules. In the light of his explanation and in
consultation with the Central Vigilance
Commission, it was decided to treat the
omission as technical and the officer was
warned.

(b) The search of the premises of Dodsal
Limited concluded on the 14th May, 1968.
The records seized were kept in the custody
of an officer other than the Deputy Director
of Enforcement at Bombay. The Deputy
Director proceeded- on leave between 17th
May, 1968 and 22nd May, 1968, both days
inclusive.
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(c) As per the general practice, Govern-
ment enquires into such matters only if any
specific allegations are received.

Setting up of Vaccine Unit with the Help
of UN.LCEF.

4726. SHRI R. BARUA: Wwill the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that a new vaccine
unit is proposed to be set up in the country
with the help of U.N.L.C.E.F. to meet the

gap between indigenous production and
demand;

(b) if so, the capacity of the proposed
project; and

(c) how far they will help to meet the gap
which is already existing?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) It is
proposed to obtain from U.N.I.C.E.F. addi-
tional equipment for installation at the four
State Vaccine Institutes presently engaged
in the production of freezedricd small-pox
vaccine. No new unit is proposed to be set
up.

(b) The present production capacity of the
four State Vaccine Institute is 60 million
doses annually. With the additional UNICEF
equipment, the annual production capacity
is expected to be enh d to 156 million
doses by 1971-72.

(c) The total requirements of vaccine is
estimated to be in the neighbourhood of 180
million doses per year out of which 156
million doses is expected to be met by indi-
genous production by 1971-72,

INT TN & T W f e
ETEFATIT AT
4727. oft qo W0 wrewT® : FqT
ferwrt witx fagn welt 29 Wi, 1968
& warifew e ¥¥r 8872 & IER
& a9 ¥ qg IO N FO FW 5

(%) %1 qgaw § fr o waw
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() afz g, @ @F F@1 FIW
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feramg @ farg Aawem § Su-Rat

(s fe@raT sww) © (F) & (9).
AARTY THSS FY 91 TG 3 7R a9y
qeS 9T T &Y ATTAY |

World Conference of General Practice io
New Delhi

4728. SHR1 R. BARUA:
SHR1 N. R. LASKAR:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that a World Con-
ference of General Practice was held in New
Delhi on the 26th November, 1968;

(b) if so, the subjects discussed; and

(c) how many countries participated and
the decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT ( SHRI B. S. MURTHY): (a) The
Third World Conference on General Practice
was held in New Delhi from the 24th to 28th
November, 1968.

-
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(b) The main theme of the Conference was
‘General Practitioner and General Practice
are irreplaceable’ which was discussed under
the following four topics:

1. General Practice—its contents.

2. General Practice—its organisation
and Administration.

3. _Teaching of General Practice—
(a) at under-graduate level—
(b) at Post-graduate level—
(¢) Continuing educational pro-
gramme—
(d) Participation of General practi-
tioners in teaching programes.

4. Research in and into General Practice.

(c) Ten countries participated in the Con-
ference. Copies of the resolutions passed by
the Conference are laid on the Table of the
House. [Placed in Library. See No. LT-2724/

68).
U. S. Private Investment

4729. SHRI R. BARUA:
SHRI N. R. LASKAR:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Chairman
of the First National City Bank visited India
recently and discussed the scope for large
U. S. private investment scheme in India;

(b) if so, the subjects discussed; and
(c) the outcome thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAID: (a) to (c).
Mr. George S. Moore, Chairman of the
First National City Bank of New York,
who was on an Asian tour, vistied India
also, recently. He did not discuss the
scope for large U. S. private investment
scheme in India with Government officials.
From a report in the issue of the Economic
Times dated the 29th November, 1968, it
appears that Mr. Moore found in India “a
perceptible move” towards progress and a
more favourable climate for foreign invest-
ment than people abroad rocalised. He
described the statements made by the Deputy
Prime Minister and other Indian Ministers
and officials on India’s policy in regard to
forcign investment at the International
Scminas held in New Delhi as *“‘positive and
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outstanding”. He particularly welcomed the
Government’s announcement that foreign
collaboration cases would be disposed of
within three months. He expected that
with a better understanding of the Indian
Government’s policies and the accelerating
growth rate in India, businessmen abroad
would take note of the opportunities in
India for investment with good profits.

Unemployment of Engincers
in Rajasthan

4730. SHRI N. R. LASKAR: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that about 1,000
engineers and other technical hands in the
Rajasthan Government service are likely to
face a threat of unemployment next year
with the completion of Rana Pratap Sagar
Dam Project;

(b) if so, whether the situation will !\mher
be aggrevated when Jawahar Sagar Dam is
likely to be completed in 1971; and

(c) if so, the steps which are being taken
by Government to give them alternative
jobs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). There will be some surplus
engineers and technical stafe on compfietion
of Rana Pratap Sagar and Jawahar Sagar
Projects. If the Mahi-Banswara (Banswara)
Project is taken up in the Fourth Plan a
number of these persons can be absorbed on
that Project.

Survey of Oil Near Rameshwaram

4731. SHRI MUHAMMAD SHERIFF:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that preliminary
surveys have revealed the existence of oil in
sufficient quantity in the neighbourhood of
Rameshwaram;

(b) if so, findings thereof; and

(c) the steps contemplated or taken foy
commercial exploitation of the area?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
(a) and (b). No, Sir. The surveys have only
indicated the existence of subsurface condi-
tions favourable for the accumulation of
hydrocarbons. This will need to be tested
by drilling.

(c) Does not arise.

¥aita woere & wierd

4732. o fagw fag:  aorfaw
weft wg wa A g w6 RO
qORTT & qge, FEd o fed Sofy
& st &1 g A7 W fea-
fire &, aan vl Aot & Al
oY arfyw gfa faraer-frafy & 7

Iy wlt e faw Wl
(oft Wroveelt k) © AFF FTAR &
aft ant & wfaEl & @99 ¥ 1@
AT AT qEHT qWT E & | FA
ofeamem & @wr ot & dEg W
o faaeo ¥ &y o} S @ qew
9T @ T ) [qeeeTem § <@ T
tfwd wemr LT-2725/68.]

Selection of a Professor of Neurology in All
India Institute of Medical Sciences,
New Delhi

4733. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the post of
Professor of Neurology in the All India
Institute of Medical Sciences, New Delhi
was recently advertised and if so, the qualifica-
tions, educational and professional, prescri-
bed therefor;

(b) the number of candidates who applied
for this post and their educational and
professional qualifications and experience;

(c) the manner in which the selection and
appointment of the selected candidate was
made;
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(d) whether it isa fact that the candidate
selected neither possesses Post-Graduate
Teaching experience for the prescribed
number of years in Neurology nor has any
specialised educational, professional quali-
facations and training in the ficld of Neuro-
logy; and

(e) if so, the reasons for sclcctmg such
person?

THE DEPUTY MINSTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes.
The qualifications and experience prescri-
bed for the post were the following:
Essential

(i) A medical qualification included
in the First or the Second Schedule
or Part II of the Third Schedule to
the Indian Medical Council Act,
1956. (Persons possessing qualifica-
tions included in Part II of the
Third Schedule should have
fulfilled the conditions specified in
section 13 (3) of the Act).

(ii) A high Post graduate qualification
in the discipline.

(iii) Registration with a State Medical
Council.

(iv) At least ten years teaching and/or
research expericnce after the
prescribed Post graduate qualifica-
tion in the discipline.

Desirable

Experience of and participation in the
organization of (i) medical social
work (i) promotion of sports
and recreational activities and (jii)
journalistic and other literary
activities in relation to medical
subjects.

The essential qualifications were relaxable
at the discretion of the Sclecting authority.

(b) A statment is laid on the Table of the
House.[Placed in library. See No.LT-2726/68].

(c) The selection for the post was made
by the Selection Committee of the Institute
in accordance with the normal procedure
and the appointment was made with the
prior approval of the Central Government,
as required under the Statutory Rules”of
the Institute.

(d) No.
(¢) Does not arise.
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12 hrs.

CALLING ATTENTION TO MATTER OF

URGENT PUBLIC IMPORTANCE

REPORTED STATEMENT BY SPOSKESMAN OF
HoMe MmISTRY Re. HARYANA

sft yew fagrdt aRd (aw<w-

qT) :  IuTeFE wERY, & wfawdg
AF-gex ¥ Freafafas faag ar W
AT AT F1 s femmar § AR
T AT E fR Y T owwaw ¥ 0w

TFRTeY F

R HATHT ¥ TAEAT I

fa@ ¥ wfqa asasy W wTHT-
amoiy grr 10 few=T, 1968 W
et i smor fi gearom & g
Ty N, e fauw awr &
T[T T W, TSI Y Ag
Qe 3 w1 wfawR g 5 oag
ey faur awr #7 fagew #¢ 1"
THE MINISTER OF HOME AFFAIRS
SHRI Y. B. CHAVAN): Mr. Deputy
Speaker, Sir, I had no occasion to make any
statement to the Press on the developments in
Haryana last week. 1 had explained more
than once in this House that except in certain
specific situations, the Governor of a State
has to function as a constitutional Head
and act on the aid and advice of his
Council of Ministers. The reports attributed
to official circles in regard to Haryana
developments appear to be based on infere-
nces drawn from my observations on

the constitutional position of Governors.
(Interruptions) . . .

SHRI RANDHIR SINGH (Rohtak):
This question has become obsolete. It has
become a dead letter.

ot wrw fagr® wrwdfy (xeT-
qT) : SuTsqw WgeY, 9§ fa oww
gRaTT ¥ AT g% A JeT 4T At
wayr wgr a1 fis fawdw qrETEd

oY fawre w0fr | Ty qy aw e
fir ag T werma & foaT org | YEfag
I frkaw & 5 Y 9T ey qeR Wit

AGRAHAYANA 25, 1890 (SAKA) re. Haryana (C.A) 198

qUT a1 WA W7 g8 T &Y e
g wHET T9T Wi g, TR AT
TSAUMT & WTaT ;7 61 & W
WRAQ G qear g .

. . (vmwew) L

oft coreite feig: agr @Y EER
TATEH L) a7 8 F ™
ferg . . (vmwEm) ..

oft vew fagrt aoRdy:  FER
T a1 FHAT §, 98 A A
AT v 7g & 6 T g-HaTe & e
saF ¥ 10 fawwEre ) guER-@Al §,
forast wrer gfear Weay o mifrer &, 7%
g1 a1 78 w7 f s g & e
Helt ToaIE FY ag qevE AT =418 6
faew @wr A wWn s femr g,
& TSqUTe I g F AN & fag
arew g ? qR Ao & e -l
T TR TR § 1 &Y aodt sam-
grFdvr g H—ate| ww W fr Qm
fafr——foran & o dgw arasrarfam
F ¥ fag ft fa g | W@ A
Ty B fafads #2H & v a9
&forg, & afas 5 & fag A< g s
 fafrdt 8 avw & i fisgr mam)
oo $fear Wear o3 wifet ww ¥
™ ? ww gfear e s g
dwfaa & | w7 qE-ARTEY & s
¥ am ¥ uw ffear Wear A
T sarfT v qwar § AN 5 -
o ¥ x fr aE @t w qg-Aed
WY TR ¥ Q@ § Y ag 77 e
AT g . . . (cowEwm) | .

ISy WERY, 9 frawy w W
g & fagm qwr & 41wz
Fod A TETH & @A A fen
NI 42 wEE) W opfaan fear,
J9 gay qg W= g v fe ghawn
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[#fr v fagrty o]

Y faur aut § e wfa-vew 1
TgAT A {1 10 ITOW WY A7 ACHAT
T A 9E9 § I5TaT a9 eNET wgEd {
73 Fgr {5 faam awr & frewr agaa
&, zaar faoig far aar ¥ & &
=1feq A o e & A faum awr
Y J5F qEMET MY | T FT wERY
g, faum weadi & wege ara fag
Ty fit &1 S F F 919 TR-
HeT W [Ty A a0 aFd I/
T 1 T =ifgy N-Afaw a1 fog
THEITA WY ¥ 0 FQ@ §—F @t
T ¥ Fg owar B 3 ghamn
faum awr Y FoF qEE @rfE gaH
wfsr e ) @& | dfFw dar F 0
F oy R-we T FX W@E | A
7gt 9 WEWAR FT UF IFE I
TgaT g

“Bansilal is within his rights to

advise the dissolution—Chavan"'.

I3 WAL TFW AEE F AN q
wzaa # o § AfeT ¥ T TR
W E | T JART X A AT FEY,
T TAHT T X 6 § | A9 T
ww FERy, § @feq FW & fag
R g f ag @ wawan ar o) T
a1 7 Fr 7% | ¥ frdzw 0w & i -
AR T A AW FT JIGRT FH
faam gwr N dF qEE F aw,
TR-HATHY ¥ a6 ¥ 48 %g faar |y
fis faw e weft #1 sgwa awa @
T, ar & Y o e e wel W
T[@HT qRE F 9% WY, I faam
qWT WY W FEA w7 wfuwr @
# quar wgar g 5 wr qeEed @
AET A AR oAt F o aEp w ¥
forq dare g ? W ag ww A X e
T & qgE WME W g § ag
wRT W &y ¥ @ gy o
agi & e Wl S oA fag & Osw-
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o & wg7 5 o faew qwr W W
Aforg, qore & AT @F qw w2 fE
fra &Y FPR T &Y TSAO wERT
q IT*r T Arar ? ofemw dmer ®
T F w19 @ Aifq soArs, sE
agt 9T AT A FrEAEFAr @ |
¥ quAT g g wEwm ¥ o qg
FET 47, I9F TT § {7 FAY wfa-
wEe ¥ wYE daer frar § fF s ey
=T HefT HT agAT A2 X 7 Y @
IH iR gP. . | (wrEaw) | .

TR A & der-feogely Friv
A IEHT IAT AT W WY A )
# 7gt o uF a2 fagia &1 g @w
ST E | G ara fR e ow T
T 7 OF T T AT AE gl afew
X Aw & foq wwr §o qeqwd
faswfaa s oY | 97 TSAIT wAT-
A AEE ¥ A FG ! TR
T, TgT T HTE FTAET T TE-
T @ @, T8 I faur wwr *° W
FW@ FTauEy T ? g F oww
gar ? Surewe W@, W fed fr
ghamm & Teame fr a0F & s
FTRE? 9 ad@m AN 5= 41 fawra
auT & AT %) fa @Y oA 7
ITHY fireft F3F & awels wavT A
FY | IT ¥ I TR § wgy AR
T4 ww fr ag feay @ afew e ¥
3q &g ql ddene Tega & My
& weaure ¥ w1 6 I e favary
g mar s wew weff A & ww
FEAY | T A ag i vy fE 6
¥z i w1 N g qEr WA
FHE & T ¥ 1 I A X
o™ ¥ qoT fw 39 fedde dwd
F ATH AAEATED A TG A KW WX
fear | w7 TG AW S ¥
T FR ? W gy T
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SHRI Y. B. CHAVAN: 1 have got the
cextract of what the All India Radio annou-

felrsam ? & _qEan § fe ‘IEW P ncement said.  (Interruptions).

TN &7 ST 2 SR I T A

-SHRI1 Y. B. CHAVAN: I do not know
what he has asked. He has expressed his
views. I cannot help it. One can only
interpret the constitutional provisions. The
Central Government had no occasion to
take any view in this matter, because it is
pot the function of the Central Government
to take a view. The Central Government,
as the executive, does not interpret the
Constitution.

SHRI ATAL BIHARI VAJPAYEE:
Then how did the spokesman of the Home
Ministry come into the picture?

SHRI Y. B. CHAVAN: As Homec
Minister, on the floor of the House 1 had
expressed certain views when we  were
debating the Madhya Pradesh problem here.
1 have some extracts of what 1 said at that
time. 1 had said:

“The Governor of a State is a Con-
stitutional Head except in regard to three
articles. 1 have refcrred to the latest
scholarly edition of the Constitution by Mr.
Seervai, the Advocate General of Maha-
rashtra. He has said that only under
three articles, the Governor of a State
functions a san agent of the President.
They are articles 239(2), 200 and 356.
Except in regard to thesc articles, the
Governor functions as the Constitutional
Head.”

1 had also said:

“When an advice is given, by thc
Chief Minister to the Governor, the
question is whether the Governor is bound
by the advice or not. My answer to that is,
he is bound to accept the advice.”

I had expressed these views when we
discussed the Madhya Pradesh situation.
When a certain situation arises, if anybody
tried to interpret my vicws . . .

SHRI ATAL BIHARI VAJPAYEE: Who
is anybody ?

SHRI S. M. BANERJEE (Kanpur):
Lay it on the Table.

SHRI Y. B. CHAVAN: I did not refer
to the All India Radio first. It was Mr.
Vajpayee who did and it is for him to lay
it on the Table. Now, Sir, in the AIR
announcement, the word used is not *“‘official
spokesman™ but *“official circles”.

SHR1I ATAL BIHARI
What is the difference?

VAJPAYEE:

SHRI Y. B. CHAVAN: There is a lot
of difference. Official circles can interpret
what 1 said before. What is wrong in that?

SHRI ATAL BIHARI VAJPAYEE: That
means, you accept the responsibility.

SHR1Y.B. CHAVAN: In this particular
situation developing in Haryana, that was
a matter between the Governor, the Chief
Minister and the legislature there. What are
we supposed to do in this matter? Even if
certain official circles of the Home Ministry
interpret what 1 said before, | cannot
help it.

ot wew fagrdt wwddy: e g
f&F 10 gaAl w7 AT Al arar o
&7 qo1 a1 fif ag A qg-Het wQET A
famrT wwe fem & e fore e wolt
WY AZAT FRG F T W G IY w9
#Y faarrawT Y W w ¥ qevg W
#1 wfgw I | 75 e W@ W
fawre el www W § ar Oy
fedwwg & fag 9 wAE T § e
& a1 ag ar? dfavww o fawc g ? &
A wigen § e #fade A grfed
wrg?

SHRI Y. B. CHAVAN: It is not the
question of the Cabinet taking any policy
decision in the matter. That is exactly where
the hon. Mecmber is misrcading the Const-
ution and the functioning of & Governor and

of Government. What a Governor should
do in a Constitutional situation in a State
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[Y. B. Chavan)

is none of the business of the Central
Government.

st wew fagnd Ao . STveIw
72T, | OF T FT T ISAT
AEAT § | E-HeAT AgreT e fadedy
TR FE R E | 9 A R E & Toam
T F AT 741 T FL 99 TADT 48 A
w1 wfgwre Tg § AT Iiw a8+
fear f gfcaron & woawer e Wl
Y geng WA & faq 98 gu &1 ag
aa agt fooett ¥ AR WY ! A gwd
forg fergeamt orvw M FE W E -

“Official circles said today"'.

et wgeE w1 7z fawe f5
wrer gfear Wear 3 nifefmgs et
# 7g) w1 afew s afvew war
wafae Ia¥ &% g T § a8 a% ¥
TR F T AT 10 AT FY A«fEw
gfcamo & Saagas § < € 9= agi
9 ATAAT ISTAT T qT7 a7 Mo &
W ¥ g fadw feam a1 fiv 7 e & e
g fagr a4t #7 d3% qarg A
aifge afew 9a% fag wsaae 7 §©
&\ frar fw Tad gEd M aoaTe
W aag AR ¥ & I & R omx
T I8 %4 % faum awr w0 W
ey AR SY TFY F fag
FoaR § | § S wgan g o we
-t B W T axg & fRw fed
R 7 A X" W %7 I} Tg fEar
waT ¢ | 9 qTE § e fag & ag-
qre & wrgr 6 ag fawm /v W W
T @ AT WERE A &g IAAT
fawifan ol gt Al ? wn gAY
¥ 39w awg WY ag I %7 9T f§ e
Wl A ara AR F A ysToe 98
fi?

SHRI Y. B. CHAVAN: If 1 had been
asked, 1 would have repeated the same
opinion even then.

S v g e

DECEMBER 16, 1968

re. Haryana (C. 4) 204

st fx w (T0): TwEw
AT e wgew qeer fadndt ara
wgx HArfe @ § 1 F qu T
& 9@ @ T 1 Srw vEa
¥ faser
“Bansi Lal within his rights to
advice dissolution”.

T weE & @ qar wg
T | SR g A Ag) Ay Ay 99 i
Y ga? fa7 asgr agw F af@ ar
I IFAL F ARG IAHT G@IA T
&Y farar 7w ?

Tg-Het PR a) wfaEw ) 9§y
FO F R I M gET A @
fF ag amw F fag oF 9@ FQ@ AR
@ g W T & fag Sed
faadr ara w3 § | ¥ AR g
arfe & fau ag & sow Age faai-
fa s & FfE ag N @
FLHTU A geraT § AfFa dfw gfamm
¥ SHe & e Ay ¥ s a-
R wifys § w@fag Sa% faqg &
T & "Agwe g faifa s g
# RTEA ¥ TF G 3T ATgal §

“The horse-trading that has gone
on in Haryana is a dangerous omen”.

JaH FY AT ¢

“If the Central Congress leadership
was really interested in the long haul—
rather than in Mr. Bansi Lal’s imme-
diate survival to save the party’s face
in these crucial pre-clection weeks—
it should have acted as sternly against
the other defectors as it did with
Mr. B. D. Sharma, the ringleader.”

A FFA w1 wA9« 4g & fE - oma-
@ ® uw (fom feat & afeg 3

wet Ty ¢ 6 o Wl A A wg
gFar & 1 e Fo wwi WY ger faar

FRRR T R Al IR PR (W S i
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o, =it fafaferar w1 qura an fF ag
ATHR THWH H T $faAE w1 ) Wl 4-5
/I e aifw w1 @ & Wik ag &
T AT HelY 4 | ol Wi I
Emfedamg &Y ST we g | W
| § arereT agw gt o 5T R OF
A d3r€ 7 o foEa 5 e anw
2| 9% uF wAfgan ot 7t g Wk 9w
T & F9T 7@ @ § qgw W G gl
A 7Y & [g-we wgew w@fam A
Y IO FrareT A A gu g &
TE-HAT wRew ¥ 9 AR g e
fedmmta w7 § fewdoqu & faafod
# #1f famr-famet gov v afe gar ar
at & gg i awmA w6 fE
arfeE & wr R e fafreer #
feeiieqa 37 F1 TSAUA F1 qAR
T & oo AE & A ? oA "1
T ot wy qeA g 7

SHRI Y. B. CHAVAN: The discussions
of the Defection Committee arc very interest-
ing. Certainly they can be discussed when
the report is before us. How can I sum up the
views expressed by different members in
different ways in a committee? It is very
difficult for me to do.

SHRI RANGA (Srikakulam): on all
the relevant things we were unanimous. The
only thing is that in practice we would not
behave like that.

SHRI Y. B. CHAVAN: No; therc is no
question of that. If I remember it aright,
the only question that was discussed in the
Defection. Committee was whether this
question of advice for dissolution etc.,
was germane to the work of the Defection
Committee and it was thought that it was not
germane to the work of the Committee. That
was all that was discussed about it.

sftda ta: TR A w1 T
ag umar ) /7 qer & 5 9w #nf
o fafre agnfedy § @ & =
IGH! TSI FT qg GATG a4 FT gF
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¢ e ooqu fawrw awr W fedter
w3 ? g el e A w A ¥
Iy ?

SHRI Y. B. CHAVAN: These are
hypothetical questions.

SHRI S. M. BANERJEE: Sir, actually
our calling-attention notice was given when
Shri Atal Bihari Vajpayee raised this issue
on the basis of a newspaper item wherein
there was some announcement from the All
India Radio.

[MR. SPEAKER in the Chair)

You remember, Sir, when you were in the
Chair and this question of Haryana was
raised, you in your wisdom said that some-
thing should be done within seven days and
the Assembly should be called. In your
absence that has altogether been flouted.
Anyhow, since you are here, 1 am submitting
that the Home Minister in his reply has
conveniently not mentioned what was annca-
ced by the All India Radio. Unfortunately,
sometimes the All India Radio behaves like
All Indira Radio. Whatever is announced
by Government . . .(Interraption)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
This is highly objectionable.

MR. SPEAKER: Come to the question.
The question is about Haryana and not
about All India Radio.

SHRI ATAL BIHARI VAJPAYEE: They
have misused the radio.

SHRIS. M. BANERJEE: The hon. Home
Minister was talking about the sanctity of
Parliament and the Governor’s powers accord-
ing to the Constitution. It is a fact that {n
Haryana Shri Bansi Lal has lost his majority
and, under the guidance of the Centre, is
being helped by the Home Minister and the
Governor who, unfortunately, has become
a partisan in this whole affair. The same
rule was not applied which is being applied
now, when Shri Ajoy Kumar Mukerjee,
wanted to convene the Assembly on the
18th December. Only a few days after that
he was forced to convenc it before and
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[Shri S. M. Banerjee]

ultiﬁutoly that government, elected by the
people, was dismissed. In UP the Assembly
members came here all the way from Luck-
now,

AN HON. MEMBER: Rajasthan.

SHRI S. M. BANERJEE: They wanted
to have a physical check up.

AN HON. MEMBER: Medical check-
up.

SHRI S. M. BANERJEE: They wanted
to check them physically. They went to the
President but they refused to have even a
physical check-up. They refused to count
them even and then the Government was
dismissed. So I would like to know from the
hon. Home Minister as to when he is going
to leave these double standards (4n Hon.
Member: Never.), whether he would advise
the Governor now to see that the Assembly
is convened without delay before this horse-
trading ends.

AN HON. MEMBER: Bullock trading.

SHRI S. M. BANERJEE: It is going on.
Everybody is assured that the moment he is
elected or comes back to the Congress, he
will become a minister. In Haryana all
Congress members are going to be
ministers.

Why did he not apply the same standard
in Bengal and UP and why is he sticking to
this now? Is it because here it is a Congress
government? We know that Shri Govinda
Menon, when he went to  America, said
something nasty there about United Front
governments. Yesterday Shri Morarji Desai
said something about the Kerala Govern-
ment that he would like to dismiss them and
80 on. That is the policy of the Central
Government, to dismiss non-Congress
governments and to install Congress
governments by hook or by crook. Is that
going to be the policy ?

SHRI PILOO MODY (Godhra): By
crook.

SHRI1Y.B. CHAVAN: The hon. Member
has not asked me a question. He made a

charge against me of having double standards.
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The question he has to ask himself is whether
he is not following double standards. He
wants one to be applied to Bengal and an-
other to Haryana.

SHRI1 S. M. BANERJEE:
the thing.

That is not

SHRI1Y. B.CHAVAN: That is exactly the
thing. the situations in Bengal and Haryana
are different. In Bengal the Governor was
convinced that the Government was in a
minority. Here, in this case, thc Governor
did not find the Government in a minority.

SHRI S. K. TAPURIAH (Pali):
conveniently 8o.

SHRI BAL RAJ MADHOK : (South Delhi)
When defections began to take place on a
large-scale after the General Electionsin 1967,
many of the Congress Ministries began to
fall one after another. A new sense of ethical
values, democratic values and democratic
norms began to dawn on the Congress leaders
who had been encouraging defections for
the past 20 years. It was said in the House
and outside and the committees began to
be appointed as to how these defections can
be avoided and how some political health
can be restored to the country. Then, a
suggestion came from some quarters that one
way of preventing defections is that we should
give the power to the Chief minister, the
Prime Minister, who is threatened by defc-
tions or who has lost majority, to dissolve
the House. It was suggested that that would
prevent the people who want to cross the
floor. At that time, it was clearly said in the
House and outside—it was discussed in the
Committee on Defections also—that this
would be a very very dangerous weapon.
Some people quoted the British example
how it is done there that in Britain there are
only two major parties and there too,
normally, the advice of the Prime Minister
is accepted by the King or Queen only when
he is in majority and that, when it is clear
that he has lost majority, even if he advises
the Crown, the Crown is not bound to accept
the adice and the other party is called upon
to form the Ministry.

Very

In this country, a number of occasions
arose when, because no such practice or
no such convention was there, the
Governor followed one pattern in Rajasthan,
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another pattern in Bihar and a third
pattern in West Bengal and so on.
Then, you, Sir, convened the Presiding
Officers Conference and certain norms
were laid that whenever the majority
of a party or a Ministry in any legislature
was in doubt, what should be done. That
Conference suggested that whenever there
was a doubt about a Ministry enjoying on
majority support, thc Asscmbly should be
called within seven days and the decision
whether the majority is with the Chief Minister
or not should be settled on the floor of the
House. This matter came before the Defec-
tions Committee also. The majority of the
members there opposed giving a blanket
right to any Chief Minister when he had lost
the majority, to advise the Governor to dis-
solve the Assembly. One could understand
whatever the Chief Minister might have
said, whatever the other people might have
said, when the norms were not there. But,
in view of these norms having been establi-
shed, T want to know what has been done in
Haryana. Why did not the Haryana Chief
Minister, advise the Governor, to convene
the Assembly within seven days to find out
whether the majority was with the Chief
Minister or not ? This is my charge.

Then, the All India Radio and the press
brought out the report, by official circles or
the Home Ministry, that the Governor is
bound by the advice of the Chief Minister
if he wants to dissolve the Assembly. This
acted as a threat and, apart from other
methods, cajoling and paying money and
bribes, this was also used as a means to bring
back some of those people. It is this kind
of horse-trading that we have been con-
demning and which the Home Minister has
been condemning. That kind of horse-
trading was encouraged by the spokesmen
of the Home Ministry.

Further, one of the norms established is
that there should be a limit to the number of
Ministers that any Ministry should have
Now, we find that some steps are being
taken to expand the Haryana Ministry. So
far, they have not done it. I want to
know whether, in the face of the norm that
has been established now, such a thing
would be justifiable.

My first specific question is whether the
All Inda Radio was given this nows by
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" somebody from the Home Ministry or it

was just inferred from the past utterances of
the Home Minister and, if somebody gave
it to All India Radio, who was the person
responsible for it. My second question is
whether it is binding for the Governor to
acoept the advice of the Chief Minister
when he has lost the majority in the
Assembly. We want a clear mind of the
Government in regard to that. I also want
to know whether the Government accept
the recommendations of the Presiding
Officers’ Conference that whenever the
Chief Minister has lost the majority, the
decision should be taken on the floor of the
Assembly within seven days. Even now there
is a doubt about the majority in the Haryana
Assembly. T want to know whether even now
they will ask the Governor to call the Assem-

bly so that one should know whether
the Chief Minister enjoys the majority

or not.

SHRI Y. B. CHAVAN: The hon. Mem-
ber has raised some questions about the
discussions in the Defections Committee.
He was a member of the Defections Com-
mittee. He knows what he said there.

As far as the ceiling on the Ministries is
concerned, this is one of the recommenda-
tions which has come. I do not know whether
it is right for me to discuss a recommenda-
tion of a committee the report of which has
yet to come before the House. Unless this
report is accepted by the House and unless a
certain legislation is passed on the basis of
those recommendations, it cannot be said
that the norms have been accepted.

SHRI RANGA: It is a unanimous one.

SHRI Y. B. CHAVAN: As far as I am
concerned, I am a party to that decision, but
this will have to have some sort of a statutory
effect. 1 will be glad if some norm accopt-
able to all is evolved even without

legislation. a

Then, the hon. Member raised a question
who said what. 1 did say that possibly some
officials, even from the Home Ministry, may
bave discussed what 1 said in 1967, and tried
to interpret it that way. I am not denying
that possiblity. I cannot help that. (Interrup-
tions).
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SHRI BAL RAJ MADHOK: I have put
three specific questions and 1 want specific
answers for these. The Home Minister is an
able Parliamentarian. 1 hope, he will give
answors to those specific questions.

SHR]I Y. B. CHAVAN: He asked me
specific questions and I have given specific
answers.

SHRI BAL RAJ MADHOK: Do you
accept the recommendations of the Speakers’
Conference ?

SHRI Y. B. CHAVAN: I respect the
Resolutions of the Speakers’ Conference, but
1 have no power to implement them.

SHRI HEM BARUA: May I draw your
attention to a very serious matter? This is
about conversion of the Birla House in
Delhi into a national monument. A fast has
been undertaken by Shri Shashi Bhushan ...
(Interruptions)

ot ofw w (T8) :  wew AdEy,
o9 79 o FfET g Afew A =
s @

Mr, SPEAKER: Let us sec. [ have not
seen them. I will see. Now, papers to be laid
on the Table.

12, 33 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF LiFE INSURANCE
CORPORATION OF INDIA

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On behalf
of Shri Morarji Desai,

1 beg to lay on the Table a copy of the
Annual Report of the Life Insurance
Corporation of India for the year ended the
3lst March, 1968 along with the Audited
Accounts, under section 29 of the Life
Iwsurance Corporation Act, 1956. [Placed
in Library. See LT-2693/68).
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NotiricaTions UNDER UTTAR PRADESH
NAGAR MAHAPALIKA ADHINIYAM (HINDI
AND ENGLISH VERSIONS)

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) : On
behalf of Shri Satya Narain Sinha, I beg
to lay on thc Table a copy each of the
following U. P. Notifications (Hindi and
English versions) under sub-section (4) of
section 540 of the Uttar Pradesh Nagar
Mahapalika Adhiniyam, 1959, read with
clause (c) (iv) of the Proclamation dated
the 25th February, 1968, as varied by
Proclamation dated the 15th April, 1968,
issued by the President in relation to the
State of Uttar Pradesh:—

(1) The Rules for the Assessment and
Collection of Tax on Advertise-
ments, not being Advertisements
published in newspapers by the
Nagar Mahapalika, Kanpur, pubi-
shed in Notification No. 4313-B/
XI1-C-31-MT-62 in Uttar Pradesh
Gazette dated the 23rd Novem-
ber, 1968.

(2) The Rules for the Assessment and
Collection of Tax on Advertise-
ments, not being Advertisements pu-
blished in newspapers by the Nagar
Mahapalika, Varanasi, published in
Notification No. 4345-B/XI-C-56-
MT-60 in Uttar Pradesh Gazette
dated the 23rd Novermber, 1968.

[Placed in Library. See No. LT—2694/68).
REPORT OF SMALL FAMILY NorM CoMMITTES

Dr. S. CHANDRASEKHAR: 1 beg to
lay on the Table a copt of the Report (1968)
of Small Family Norm Committee.

[Placed in Library. See No. LT-2695/68).

NOTIMCATIONS UNDER THE CusToMs ACT,
CeNTRAL ExCises AND SALT Aer ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): I beg to lay on the Table:—

(1) A copy each of the following Notificas
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tions unde section 159 of the Customs
Act, 1962:—

@@ G. S R. 2125 published in Gazette
of India dated the 7th December,
1968 containing corrigendum to
G. S. R. 2019 dated the 16th
November, 1968.

(ii) G.S. R. 2141 published in Gazettc
«la;‘lsndia dated the 7th December,

(iii) G. S. R. 2142 published in Gazette
of India datcd the 7th December,
1968.

(iv) G. S. R. 2143 published in Gazette
in India dated the 7th December,
1968.

[Placed in Library. See No. LT-2696/68).

(2) A copy each of the following Noti-
fications under section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Central Excise (Eighteenth
Amendment) Rules, 1968, publi-
shed in Notification No. G. S. R,
2089 in Gazette of India dated the
23rd November, 1968.

(ii) The Central Excise (Nincteenth
Amendment) Rules, 1968, publi-
shedin Notification No. G. 8. R.
2091 in Gazette of India dated the
30th November, 1968. :

(iii) The Central Excise (Twentieth
Amendment) Rules, 1968, publi-
shed in Notification No. G. S. R.
2102 in Gazette of India dated the
30th November, 1968.

[Placed tn Library. See No. LT-2697/68].

(3) (i) A copy of U. P. Notification No.
ST-3686/X-1008(56)-67 (Hindi and
English versions) published in
Uttar Pradesh Gazctte dated the
15th November, 1968 under
Sub-Section (3) of Section 3-A of
the U. P. Sales Tax Act, 1948, read
with clause (c) (iv) of the Procla-
mation dated the 25th February,
1968 as varied by Proclamation
dated the 15th April, 1968, issued
by the Pemsident in felstion to the
Sta o of Uttar Pradosh.
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(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Notifica-
tion. ,

[Placed in Library. See'No. LT-2698/68).

REVIEWS AND ANNUAL REepPorTs OF FixTiLI-

ZERS AND CHEMICALS TRAVANCORE LIMITED,

HmpustaN INsecTiCIDES LTD.,, AND FERTI-

LizER CORPORATION OF INDIA LamiTeD,
New DerLur

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI RAGHU RAMAIAH):
1 beg to lay on the Table a copy each of the
following papers under sub-section (1) of
section 619-A of the Companies Act, 1956:—

1. (i) Review by the Government on the
working of the Fertilizers and Che-
micals Travancore Limited, for the
year 1967-68.

(ii) Annual Report of the Fertilizers
and Chemicals Travancore Limited,
for the year 1967-68, along with
the Audited Accounts and the
comments of the Comptrolicr and
Auditor General theroon.

Review by the Government on the
working of the Hindustan Insec-
ticides Limited for the year
1967-68.

2. (i)

(i) Annual Report of the Hindustan
Insecticides Limited, for the year
1967-68, along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

Review by the Government on the
working of the Fertllizer Corpo-
ration of India Limited, New
Delhi for the year 1967-68.

(i) Annual Report of the Fertitizer
Corporation of India Limited,
New Delhi for the year 1967-68
along with the Audited Accounts
and the comments of the Comptrol-
ler and Aoditor General thereon.

[Placed in Library. See No. LT-
2699/68).

3.G)
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UTTER PRADESH CiviL LAws AMENDMENT
Acr, 1968

SHRI JAGANNATH PAHADIA: On
behalf of Shri M. Yunus Saleem, I beg to
lay on the Table a copy of the Uttar
Pradesh Civil Laws Amendment Act, 1968
(President’s Act No. 35 of 1968) published
in the Gazette of India dated the 2nd
December, 1968 (Hindi and English
Versions), under sub-section (3) of Section
3 of the Uttar Pradesh State Legislature
(Delegation of Powers) Act, 1968. [Placed
in Library. See No. LT-2700/68[.

ANNUAL ACCOUNTS OF WEST BENGAL STATE

ELECTRICITY BOARD, ANNUAL ADMINISTRA-

TIVE REPORT OF U.P. STATE ELECTRICITY
BOARD, ETC. ETC.

fawrf o fagn samem & 39
weft (oft fadre womw) : d f=
fofaa o gwToee o< <waT -

(1) (u%) dofenht s T &
g ¥ Tegafa a9y
Y € fawiw 20 FAQ, 1968
& IgWIwoT & 7w (1) (4)
% a1q ofsa faorelt (wwuor)
wfufraw, 1948 N a7 69
N oA (5) ¥ wRRE
qfrefy frer T faoret A
% 1966-67 ¥ Tfaw @ FY
% wfr 9% 99 91 SEader
afadga |

() IOw A” W wwr-
R A ¥ g fama &
wTeor gwiX areT % faaor |

[Placed in Library. See No. LT-2701/68).

(2) (T) ver<s2w Twg & wew
# ugufa g ar@ # af
foats 25 wad, 1968
I gra afafe, &
wx (W) (4) & @ afsa
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faoelt  (aewewr) wiafras,
1948, F &rq 75 F IT-
g (1) & s fae-
fafga @A N EHTF
afd:—

(%) vt wqw e fawelt
€ T 196364 %1 AfTH

(@) vox wrw Ty feoet
& FT 1964-65 FT ATTEF
sumafrw gfaded |

(@) s ¥ sfdsd w
qwi-ged T @A ¥ g
fawva & HTCO WA AT
o faaT

[Placed in Library. See No. LT-2702/68).

12-36 hrs.

COMMITTEE ON ABSENCE OF MEM-
BERS FROM SITTINGS OF THE HOUSE

MINUTES

SHRI THIRUMALA RAO (Kakinada):
1 beg to lay on the Table Minutes of the
Eighth sitting of the Committee on Absence
of Members from the Sittings of the House
held during the current session.

LEAVE OF ABSENCE FROM SITTINGS
OF THE HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the Sittings of the
House in their Eighth Report have recom-
mended that leave of absence be granted to
the following fourtcen' Mcmbers for the
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(1) Rani Lalita Rajya Laxmi
(2) Shri Lalit Sen
(3) Shri K. R. Ganesh
(4) Shri P. Venkatasubbaiah
(5) 'Shri Tayappa Hari Sonavane
(6) Shrimati Ila Pal Chaudhuri
(7) Shri N. K. Somani
(8) Shri K. Jaggaiah
(9) Shri M. N. Naghnoor
(10) Maharani Vijayamala Rajaram
Chhatrapati Bhonsale
(11) Shri Madhu Limaye
(12) Shri Pashabhai Patel
(13) Shri S. R. Damani

(14) Shri Ebrahim Sulaiman Sait

22nd July to 30th August, 1968
(Fifth Session)

24th July to 24th August, 1968
(Fifth Session).

11th November to 20th December, 1968
(Sixth Session).

11th to 26th November, 1968
(Sixth Session).

11th November to 20th December, 1968
(Sixth Session).

11th November to 6th December, 1968
(Sixth Session).

11th to 29th November, 1968
(Sixth Session).

11th November to 15th December, 1968
(Sixth Session).

11th November to 20th December, 1968
(Sixth Session).

11th to 30th November, 1968
(Sixth Session).

11th to 25th November, 1968
(Sixth Session).

11th to 26th November, 1968
(Sixth Session).

13th No ber to 10th D b
(Sixth Session).

11th November to 13th December, 1968
(Sixth Session).

, 1968

I take it that the House agrees with the
recommendations of thc Committee.

HON. MEMBERS: Yes.

MR. SPEAKER: The leave is granted.
The Members will be informed accordingly.

12.37 hrs.
INDIAN POST OFFICE (AMEND-
MENT) BILL®

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH): 1 beg to
move for leave to introduce a Bill further to
amend the Indian Post Office Act, 1898.

MR. SPEAKER: The question is:
“That leave be granted to introduce

a Bill further to amend the Indian Post
Office Act, 1898."

The motion was adopted.
DR. RAM SUBHAG SINGH: 1 intro-
duce the Bill.

INDIAN TARIFF (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On behalf
of Shri Dinesh Singh, I beg to move for leave
to introduce a Bill further to amend the
Indian Tariff Act, 1934.

st fim e wm (W)
wegw Agy, § (feqw e (gvdz)
famr wr ol w7an g

MR. SPEAKER: The hon. Member will
please confine himself only to the Consti-
tutional point. He can oppose the Bill later.
At this stage, he may speak only on the Con-
stitutional position; that is all.

"'* Published in Gazette of India Extra-ordinary, Part II, Section 2, Dated 16.12.68,
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st frawmm: glwa ¥ ag
g 2w Fem A fawfa #
TN T FT AL AT A @ §, qfew
IR AH= T @ g ) 2w
e # fawfan § saifaa 5@
¥ g8 vumt e, o ¥ W s
ot &, fawre g 1 e 37wt
Y w1y et frar o @ g 1 fafe
o FTad gra gfeaw ifew (giedz)
fawr & a1t ¥ o Ate wage fva T
3 # 9gd ¥ ARY IUW & qarfeas
TF a0 FY 9§ FT AT QAT §
“For these reasons the Commission
has concluded that there is no practical
alternative but to let the industry

continue under the present scheme of
protection.”
Wl 7ausgrmar & ¢

“In respect of products of the auto-
mobile and automobile ancillary indus-
tries. . . the Bill seeks to discontinue
the tarifl protection_with effect from the
st January, 1969. . .”

FHMA F1 FAIAT ag § 6 AeT
TR ) N T @A F A
sawr fewwfrerg famar or w@r 81
e gfedd feEY & ar ®
few wim o Jpaswa & &gr @
¢ f& IuF qwqde F1 aq F@T
wifge, afes fasgs # gaF aX & W
"qwvee qrar Ay @ g feafy ¥ @
i & 2w #1 AGEAFEr WX AR
Sum W fawE W W o g,
afew g8 & faely Sowfal # g
& oy T &, 3°%r wwr qme fwa
@} e ¥ uwd A B fegeata
¥ a@ER § q@ AR R w3
gfs ug faugs fw wfrew
twitwey & fawm @ Wi TEa W

g & A ¢, wwiag & g
fardre war g
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MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill further to amend the Indian Tariff
Act, 1934.”

The motion was adopted.

SHRI MOHAMMAD SHAFI QURESHI:
1 introduce* the Bill.

12.39 hrs.

MATTER UNDER RULE 377

SHADOWING OF M.Ps. BY POLICE IN ORISSA

SHRI JYOTIRMOY BASU (Diamond
Harbour): Under Rule 377 of the Rules of
Procedure and Conduct of Business in Lok
Sabha, 1 beg to ask for your permission to
raise the following:

We three Members of Parliament, namely,
Janav Syed Badrudduja, Shri J. M. Biswas
and mysclf had been on a tour to the riot
affected areas of Cuttack with the following
objects in mind:

(1) To collect first hand information,
on the affairs leading to the riots;

(2) Role of the State Government and
others; and

(3) To ensurc that proper compensa-
tion was given to the victims and
they were rchabilitated properly.

We regret to say from the very biginning
we were shadowed by a band of police
(Special Branch) people. They were, no
doubt, deputed to record our conversation
with the people in general. It is clear that the
Government’s intention was to discourage,
and even by implied intimidation, Members
of Parliament from performing their duties
by securing first hand rcport as to what has
happened on such a deplorable happening
in Cuttack. As stated above, we were on
fact finding mission and in our mission we
were prevented to find out as to what bas
happened in the affected areas because of
the constant presence of watchful police
officers, which to a great extent deterred
people to come forward and narrate their
cxperience before us.

* Introduced with the recommendation of the President.
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The Chief Minister of Orissa in a state-
ment has confirmed this. I submit that the
conduct of the Government of Orissa in this
regard clearly amounts to violation of pri-
vileges of the Members of this House and
thus prevented from the performance of our
duty as people’s representatives in Parlia-
ment.

I would request you to ask the Central
Government to make a statement in this
regard and initiate a discussion, this being a
very important matter.

ot o wTA (FaE-afer)
seqer w@ed, a8 frfasrs #7 amer 8
sy T frfads & w9 & I &Y
o Afag

MR. SPEAKER:

ot O FAA WY YT @
FHA 1 | Aifew |

SHRI RANGA (Srikakulam): It is sought
to be raised as a Motion of Privilege, or what
is it, Sir?

I have seen it.

MR. SPEAKER: Under that rulec which
he quoted. He wanted my permission. |
have agreed to it. It has been raised under
the existing rule. I do not know whether the
Minister can say something now.

SHRI RANGA: What I say is this. We
have also had experience of going round the
various States on certain occasions. I cannot
say whether 1 was completely free from being
shadowed. Shadowing has been going on
when the Britishers were herc and in the
present rcgime also, where the Congress is
in power, wherc others also are in power.

1 cannot complain about shadowing because -

it is there. (Imterruption) Sometimes it is
even a protection also for myself. (Interrup-
tion) 1 cannot complain just because 1 am
being shadowed that my privilege is affected
in any way, or my frecdom is affected in any
way. If some people are willing to come and
give evidence before me or information to
me that they betame afraid of these shadows
which follow me, I cannot make a special
complaint about thc Government.

SHR1 JYOTIRMOY BASU: Arc we in a
Fascist State?

SHRI RANGA: Certainly, it would be
my right to protest against any kind of
shadowing. But is there any Government in
India or anywhere else, or even in Keorala
where there is no shadowing at all? The only
thing is that the shadowing should not be so
demonstrative or so oppressive that I feel
myself oppressed and others also fecl oppres-
sed and I do not like their presence while I
take my food lest there should be kricchra-
dosha or anything of that kind. Therefore,
I do not think that it is right for my hon.
friend to raise a big complaint over this
matter and ask the Government of India to
make a special inquiry into this matter.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): I have great
pleasure in agreeing with what Shri Ranga
has said about this matter. This is a matter
within the purview of the State Governments.
Sometimes, some arrangements have to be
made even for the security of the persons
who go in a difficult situation.

SHR1 JYOTIRMOY BASU: And re-
cord the conversations also.

SHRI Y. B. CHAVAN: 1 quite agree
that even if some sort of shadowing was
done, it should not be done demonstrably.
Art lies in concealing art.

SHRI JYOTIRMOY BASU: Do it in
the Chavan's way.

SHRI Y. B. CHAVAN: Unfortunately
there are no Chavans everywhere. So, per-
sonally I do not think that there is anything
in this, because the Members were not pro-
hibited or stopped from doing anything.

SHRI JYOTIRMOY BASU: The people
were deterred. 1 mentioned it carlier.

SHRI H. N. MUKERJEE (Calcutta North-
East): I fear that the Home Minister had
made the matter worse. We are taking our
stand on a matter of principle, and it is that
parliamentarians when they are on a mission
of this sort or which Shir Jyotirmoy Basu and
others went should be treated properly. In
this case both of them admit that very pro-
bably they were shadowed. It was a wrong
thing done under British rule, and it is a
wrong thing donc under Independence
because it stands in the way of the proper
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performance of duty by Members. In this
case, it seems, 1 do not know, 1 have, however,
seen some of the reports that Shri Jyotirmoy
Basu showed me, that the Chief Minister had
referred to reports being in his possession
which could only be based on eavesdropping
into the talks with the Members concerned
when they were contacting members of the
public and trying to elicit essential informa-
tion. It is a serious matter and that is why
the matter should go to the Privileges Com-
mittee. That does not mean condemnation
of the State Government, if it goes to the
Privileges Committee.

MR. SPEAKER: Just now he has said
what he had heared from Shri Jyotirmoy
Basu. But I have not cven heard that. So,
1am not in a position to say whether it should
or should not go to the Privileges Committee.
After all, I have no particular opinions.
1 shall discuss with Shri Jyotirmoy Basu and
find out what the difficulty was, whether it
was only some policemen going with him or
whether his work was being obstructed. So
many things are involved. So, 1 would not
say anything now. We shall see.

12,44 hrs,

RESOLUTION RE: ESSENTIAL SER-
VICES MAINTENANCE ORDINANCE;

and

ESSENTIAL SERVICES MAINTENANCE
BILL—Contd.

MR. SPEAKER: The House will now
proceed with the further discussion of the
following resolution moved by Shri S. S.
Kothari on the 10th December, 1968,
namely—

“This House disapproves of the
Essential Scrvices Maintenance Ordinance,
1968 (Ordinance No. 9 of 1968) promul-
gated by the President on the 13th Septem-
ber, 1968."”

The House will also take up further consi-
deration of the following motion moved by
Shri Vidya Charan Shukla on the 11th
December, 1968, namcly :—

“That the Bill to provide for the
maintenance of certain essential services
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and the normal life of the community,
be taken into consideration.”

We have already taken many hours on this
Bill,

SHRI S. M. BANERIJEE (Kanpur): May
I submit that the Business Advisory
Committee met and decided that the time
should be 7 hours . . .

MR. SPEAKER: 1 have heard about it.

SHRI S. M. BANERJEE: 1 am coming
to that. They have allotted four hours or so
for the second reading because there are as
many as 264 amendments. Apart from that,
the hon. Minister in charge of the Bill said
that some paper will be circulated or he will
make a dcfinite statement about the altcrna-
tive machinery. That has not yet been cir-
culated to us. We do not know what the
alternative machinery is going to be. You
can see the proceedings of the House in this
regard. The Deputy-Speaker had made it
very clear, and cverybody knows. Without
telling us what the alternative machinery is
going to be, the hon. Minister wants us to
pass this Bill. We have not received any
papers regarding this even in the dak today.

The Home Minister and the Minister of
State in the Ministry of Home Affairs arc
both here, and they should make a statement
on this. For, we are now told that they want
to bring forward some legislation next
session and meanwhile this Bill should be
passed and the alternative machinery for the
redressal of the grievances will follow in the
next session. In that case, let this Bill also
go over to the next session. Unless that is
circulated, this discussion should be
adjourned.

ot W weAede (aeaf  aferor) ¢
# UF A9 FAAMT ATATE | g W
fo %y eferm & 1 fow @@ #Y gwo
uwo dnNT @gE ¥ Serar Y fasfaw
¥ #gar 9rgar § 1 fedr-wftee aww
¥ #g1 i w9 wweAfor wied w4
Iw F Q@ E A W T qg WA AW
woRFT A F aX F 7 a9
AT E | A qgE AW A F AR’
fedt-aftet aw -
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“MR. DEPUTY-SPEAKER: You
have mentioned in your remarks that
some alternative scheme is there. May
I request you to spell it out further
because that is the main point from
this side ? Can you give some details
about the alternative machinery ? That
would be beneficial for the discussion
here.

SHRI VIDYA CHARAN SHU-
KLA: Now or in my reply ?

MR. DEPUTY-SPEAKER: Tos
morrow, you can do that.

SHRI VIDYA CHARAN SHUs
KLA: Yes, Sir. Tomorrow I will
mention it.”

Seqe AP, X AR ) A,
FfeT ww % T e Cfer wiAd
T AN F AT Aew A gf 4 T
T w1e g I #few W faw

T Y gTr 9 oy ag 78
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WY WA ¥ foad SN W
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a5t wEw et wfgy awm A @
femma @ ol & awwar g fr
fraai & s 3§ = v
W §IT aEq WA § |
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): I was
ready, but I was not called upon to do that,

ok FAE . gW IW T
W g &

MR. SPEAKER: The points raised are
no doubt very relevant points. The question
is whether the hon. Minister will reply to the
point raised about the coming legislation.
It is an ordinance which is sought to be re-
placed by this Bill and naturally perhaps they
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will insist on its being passed. Anyway, if
Government could give an indication, I shall
be very happy.

SHRI S. M. BANERJEE: There is no
question of happiness. You must direct them
to make that statement.

SHRI UMANATH (Pudukkottai): Be-
cause it was an assurance by them.

SHRI JYOTIRMOY BASU (Diamond
Harbour): It was an assurance given to the
House.

MR. SPEAKER: The report of the Sub-
ordinate Legislation Committee is with hon.
Members already and it has been circulated
to everyone.

ft ook FrARAN ma@ﬁ,
T WO IF I AT Ww @ |

MR. SPEAKER: When that particular
clause comes up, naturally hon. Members
could discuss this also.

SHRI S. M. BANERJEE: My only point
is this. We have already taken such a long
time over this, almost one full day and we
discussed it generally, but now the committee
has come forward with a specific recommen-
dation for a substitute clause. The recommen-
dation of the Committee is as follows:—

“The Committee accordingly recom-
mend that for sub-clause (2) of clause 2
of the Bill the following may be substi-
tuted . . "

They have suggested a specific amendment
in this regard. But the hon. Minister has not
brought forward any amendment.

SHRI NARENDRA SINGH MAHIDA
(Anand): I have tabled an amendment.

MR. SPEAKER: These things can be
discussed when that clause comes up. The
hon. Member himself may give some amend-
ment or some others could tabic the amend-
ment. And we could certainly discuss them.

SHRI VIDYA CHARAN SHUKLA:
As far as the question of alternative arrange-
ment is concerned, T have been in readiness
to make the statement, but I was not called
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upon to do because other hon. Members
were still speaking. As soon as the Chair
directs me to make the statement, I shall
do so.

As far as the recommendation of the com-
mittee on Subordinate Legislation is con-
cerned, it is wrong to say that we are not
accepting the recommendation. We have
tabled an official amendment accepting in
full the recommendation of the committee.

SHRI S. M. BANERJEE: But we have
not seen it,

SHRI VIDYA CHARAN SHUKLA:
I have given it to the office.

SHRI NARENDRA SINGH MAHIDA:
I have tabled an amendment, and it is con-
tained in List No. 24.

SHRI S. M. BANERJEE: 1 have seen all
the amendments up to amendment No. 265.
There is no official amendment in Khis regard
80 far.

MR. SPEAKER: If it has not yet been
circulated, it will be circulated.

The hon. Minister said that he would be
prepared to say something in regard to the
alternative scheme, if he was directed by the
Chair. Now, can he say something about it?

SHRI VIDYA CHARAN SHUKLA:
May I do it at two o'clock when the House
re-assembles after lunch, so that I could get
all the papers and then make a statement?

SHRI S. M. BANERJEE:
tabled two amenements.

I have also

SHRIMATI SUCHETA KRIPALANI:
(Gonda): 1 have also given notice of an
amendment.

MR. SPEAKER: If the amendments are
in time, they would be circulated and they
would come up. I do not know whether they
have been received in time.

SHRIMATI SUCHETA KRIPALANI:
They were given in time.

MR. SPEAKER: What I want to suggest
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is that at least now we should stick to
the schedule of time. The latest schedule is
that we should have 3 hours for the clause-
by-clause consideration and 1 hour for the
third reading. If on every clausec and every
amendment, hon. Members want to speak,
then T do not know how we could accommo-
date all of them; of course, it is their privilege
to speak and nobody can deny that
and I accept it. But still we have ourselves
put a restriction of 3 hours. It is not a res-
triction imposed by Government. It is the
Business Advisory Committee which has
allotted that time. After all, we have spent
four days already on this.

SHRI S. M. BANERJEE: When the
Deputy-Speaker was in the chair in your
absence, we had requested that he could
always allot one more hour extra which he
had in his sleeves.

MR. SPEAKER: Even now, if it is only
one hour more, 1 shall be very happy and
there will be no quarrel about it. I would
only say that let us impose that restriction.
Even with the Speaker’s privilege of extend-
ing it by one hour, there should be some
finality somewhcre.

So. we shall have 3 hours for the clauses
and 1 hour for the third reading, with the
privilege of the Spcaker to cxtend it by 1
hour.

SHRI S. KUNDU (Balasore): 1 rise to
oppose this Bill. T call this Bill a black and
Draconian piece of legislation. At a time
when this Bill has been brought forward,
we have to take stock of some factors i.e.,
political, social and economic, those have
cropped up in India now.

This Bill has been brought forward in the
wake of the 19th September strike. Before
we go into this Bill, it is worthwhile to exa-
mine the causes and reasons for the 19 Sep-
tember strike. That was mainly a token
strike in which the Central Government em-
ployees demanded a need-based wage. But
to put a lid on that demand, to curb that
demand, to put a stop to the organised, non-
violent movement of the workers, a Bill of
this nature has been brought forward putting
a blanket ban on strike.

1 would like to pose the problem before
you. When there is a large unemployment,
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when there is price rise, when there the cost
of living is spiralling and starvation has
become an everyday affair, would Govern-
ment try to supress this organised demand
of the teeming millions of this oppressed
class by military and police force or would
they appreciate that there is something re-
deeming in this movement and taking advan-
tage of the movement try to bring pressure
on those forces which want to throttic the
life line of progress and change. I would
have been very happy if this movement had
been taken as an indication that the workers’
rights need to be protected, because without
the basic amenities like food, clothing,
housing and other things given to the
workers, the system would not remain.

It is unfortunate that Government have
brought forward this Bill today to comple-
tely reverse the policy persued for the last
so many years. With the introduction of this
Bill, 1 see a reversal of the policy Govern-
ment have been pursuing so far as regards
labour relations. When we met the Prime
Minister, we told her that this Bill signifies
a reversal of Government’s labour policy
followed so far, as far as the worker's right
to strike is concerned.

I would like to go into a little history of
this movement. In 1929 through the Indian
Trade Disputes Act, the right to strike, the
right to have collective bargaining and also
lock-out was forbidden and declared illegal.
After a lot of struggle, this was reversed and
in the Bombay Trade Disputes Act, 1939,
voluntary conciliation and voluntary arbi-
tration were conceded to. This was given
another legal sanction through the Indus-
trial Disputes Act, 1947. But today in 1968,
when this right should have been further
codified and protected because Government
profess that their object is to safeguard the
welfare and wellbeing of the weaker com-
munity and as they practice socialism, and
ought to have safeguarded the rights of the
workers which they realised after a hundred
years of struggle; but unfortunately, we find
that in this legislation there has been a com-
plete reversal of that policy and there has
been a total ban put on strikes.

We have been very much concerned to
find out what is the alternative machinery
provided. In case a strike is threatened, an
Under Secretary of the Government by a

notification can ban the strike, but what is
the alternative machinery, what would be
the nature of conciliation, the nature of
adjudication, the nature of arbitration?
Nothing has been provided. Even in capita-
list countries like USA and Japan, the right
to strike is not taken away as arbitrarily as
it has been done here. Therefore, I call this
a draconian piece of legislation.

I will read out to you extracts from a work-
ing paper of the National Commission on
Labour where they point out how even
capitalist countries like the USA deal with
this problem of strike and what checks they
provide when they want to curtail the right
of strike for a limited period. It says:

“In the United States industrial rela-
tions are dmrgely governed by collective
bargaining. Legislation is enacted by the
Government to ensure to workers the
right to organise and bargain collec-
tively. . .

“State intervention in industrial dis-
putes is limited to actual or threatened
strikes and lock-outs which  imperial
national health or safety. In such cases
the President of the United States is em-
powered to appoint a fact-finding board
of inquiry, whose preliminary as well as
final reports are made public, to report
on the circumstances of the dispute, stand
taken by the parties and cfforts made by
them to settle the dispute subsequent to
the appointment of the board. The pre-
sident can obtain court injunction for
restraining strike for a maximum period
of 80 days to provide an opportunity to
the parties ‘to cool off* and enable them
reaching a scttleoment with the assistance
of the Federal Conciliation and Mediation
Service. If no settlement is reached during
the *“first 60 days of this period, provision
exists for ascertainment of omployees’
approval or rejection of employer's last
offer through secret ballot to be conducted
by the National Labour Relations
Board.”

These things are there oven in capitalists
countries. The Government of India have
appointed a National Commission on Labour
to see to the welfare of labour, but in this
Bill they are going to abolish completely the
most important right which the workers
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had achieved. Therefore, I accuse this
Government of making a reversal of the
policy which was being pursued for the last
SO many years,

Tt has been said that productivity and wage
structure must be connected. There are
some people, the vested interests group, who
always insist that wage increase must be
related to productivity. T think this is an
obsolete idea, this is an antiquated idea,
which has no relevance to the problems of
the developing countries. Even in capitalist
countries like Japan and America it has been
found that by giving minimum benefits to
the workers, productivity goes on increasing.
In Japan during the last 10 years with the
increase of wages more than eleven times of
the workers, productivity has glso gone up.

As T informed the House the other day,
in Japan as compared with 1965-66 during
the last year the average wage has increased
by 13.31 per cent, but what is the picture
we get in India? In India it is indeed a
grim picture, a picture of starvation and
suffering. If you go to the dark hovels of the
workers, the dungeons in which they live,
you will wonder what has happencd in these
twenty years, where all the so-called rise in
the national production and economic growth
has led us to. The picture is this. From 1947
to 1955 there was an increase in real wage,
but in 1947 the real wage was lower than the
real wage in 1939. From 1955 to 1960 the
wage was constant and from 1961 to 1968
the wage has shown a downward trend.
Today in 1968 the real wage has gone down
to 89.8 per cent of what it was in 1961. And
the cost of living index, as compared to 1961-
62, has gone up to 213. In such circumstances,
without granting the basic minimum needs
to the worker and without making a reality
of the concept of need-based wage, you want
to bring a law by which you want to stop
the organized labour force which wants to
create an impact on this Government to
realise its demand.

It is said that by bringing a law you can
stop this trend. This is a philosophy, this
is a concept which is followed by certain
sections of the people having dictatorial
trends such as PFrankenstein, Hitler and
Mark Antony. You cannot stop the orga-
nised movement of the poorer sections of the
people by force. It is time that you read the

DECEMBER 16, 1968

Maintenance (Res) 232
and Bill

writings on the wall. It is time to find out
and evolve a machinery to meet their de-
mands. Economic growth has no meaning
unless the condition of the large sections of
our people is improved. All the efforts we
have put in and the all the money we have
put in have gone to the advantage of a few
and large number of workers and peasants
have remained in dungeon and they remain
in unhealthy surroundings. They cannot send
their children to schools. 70% of them are
illiterate. Now you bring in a legislation to
curb their right to strike because you want
to protect certain vested interests in the
society. Then I tell you that the law will be
defied as you know many laws during the
British time were defied and defeated by the
organized strength of the workers and this
law will also be defied.

13 brs.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after lunch
at five minutes past Fourteen of the Clock,

[MR. DEPUTY-SPEAKER in the Chair)

STATUTORY RESOLUTION Re: ESSEN-
TIAL SERVICES MAINTENANCE OR-
DINANCE;
and ESSENTIAL SERVICES MAINTENA-
NCE BILL—Contd.

MR. DEPUTY-SPEAKER: Mr. Kundu.

SHRI S. KUNDU: Sir, I was saying that
there must be some correlation between the
wage policy and the economic growth of
the country. Otherwise, whatever be the
economic growth, it would not benefit the
people. Whenever we have pleaded for a
proper wage policy the Government has
come out with such reactionary Bills prohi-
biting organised struggle of the workers and
their right to strike. It reminds me of Don
Quixote’s attack on the wind-mill. Through
the police and the army, Government is
trying to curb the rights of workers attack-
ing them, forgetting that they cannot continue
with this sort of thing for a pretty long time.
They will have to concede the due share of

the workers, which will also help in the
economic growth of the country and
productivity.
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In Germany, in the Ruhr Valley a survey
was conducted by the FAO and they found
that by increasing the calorific value of the
diet given to celliery workers to about 400,
productivity of each person increased to the
extent of 10 tons of coal. So, this principle
has been accepted everywhere, but in India,
whenever a demand is made that the rise in
cost of living should be neutralised, Govern-
ment comes forward with  repressive
measures. This was exactly what the medi-

aeval capitalists were doing. Though
the modern capitalists have slightly
reoriented and changed their ideas but

today the Government of India are still
thinking in the line of mediaeval capitalism.

1 was dealing with the constitutional vali-
dity of this Bill, and I had touched upon this
point earlier. I had pointed out earlier that
the varous provisions of this Bill violated the
chapter relating to fundamental rights and
also other articles in the Constitution. The
right to strike and the right to organise arc
inalienable rights of the workers which
cannot be allowed to be whittled down in
any circumstances. This inalienable right,
the right to live frecly, to organise unions and
associations unfettered, comes from the very
concept of the common law, and this common
law has been codified, and the codification
is in pursuance of giving a positive and pro-
gressive shape to the hopes and aspirations
of the people. To organise freely associa-
tions and unions, is germane in the concept
of collective bargaining which has been
accepted as an implement in the hand of the
worker by the 1LO convention. The logical
conclusion of collective bargaining is that
you have the right to have an organisation or
an association to fight for the principle of
collective bargaining, and also the right to
work and the right to strike.

1t is quite possible that today the Supreme
Court may say that the right to strike is not
a fundamental right under article 19(1) (c)
but in course of time when the society will
change and will takc a positive direction to
give shape to the wills and aspirations of the
people then the judges, being also human
beings, are bound to interpret it in such a
way that the right to association and the
right to organisation and the right to form
union are fundamental rights. | may point
out in this connection the dccisions of the

Madhya Bharat High Court in 1956 where
they had said that Government had a limited
right to prohibit strikes temporarily, but
they had accepted it as a principle that the
right to strike was a fundamental right. There-
fore, it is too late in the day to say that it is
not a fundamental right because 1962
Supreme Court has said so. You have been
secing that we have been fighting hard to
amend the Fundamental Rights Chapter of
the Constitution to make it more progressive
and to give it a character where we could say
in the background of the 62 Supreme Court
that the right to strike, the right to organise
and the right to form unions are fundamental
rights and there can be no two opinions
about it.

Article 14 of the Constitution has also
been referred to. That article guarantees
equal protection before the law, and equal
rights before the law. This Bill takes away
the right to strike but it does not say any-
thing about the right which some of the
cmployers have, namely the right to have
lock-outs. So, there is a discrimination on the
face of it. This discrimination will be hit by
article 14. If this Bill is passed without
making the necessary legislative changes in
this rcgard, then I am sure that it will be
declared wltra vires and it will be thrown out
by the judges of the High Courts and the
Supreme Court.

Further, absolute power has been given to
the officers, the bureaucrats to decide how
and under what circumstances a strike would
be prohibited. Clause 3(2) reads thus:

“An Order made under sub-section
(1) shall be published in such manner as
the Central Government considers best
calculated to bring it to the notice of the
persons affected by the Order.”

The word ‘best’ means arbitrary use of the
power. The power will be excrcised under this
clause against the workers; but the workers
will not know the mode by which a service
will be declared essential and how it will be
declared and how and where a strike will
be prohibited which in most cases will be
donc by a departmental under-secretary’s
order. This violates the concept of natural
justice. These provisions of the Bill will be
declared witra vires, because Government
have not spelt out under what circumstances
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they will use that power. ‘How best?, is
not the close preserve of Government. It
should be openly known to everybody how
and in what circumstances they are going to
prohibit strikes.

Thercfore, 1 am confirmed in my view that
this is an illegal and unconstitutional piece
of legislation which will definitely be thrown
out by the High Court and the Supreme
Court.

SHRI D. N. TIWARY (Gopalganj): Let
it be passed by the House now.

SHRI S. KUNDU: Why will the House
pass a measure which will be thrown out in
the courts? We have been charged for
passing unconstitutional legislation by
courts and Law Commission.

The ILO has times without number reite-
rated that the right to collective bargaining
should be protected. At their recent meeting
at Tokyo the ILO has reiterated this state-
ment. And they have specially booked those
countries or resolved against those countries
that have agreed to this principle of collec-
tive bargaining but not implemented it. One
of those countries is India, where the Govern-
ment of India professes to practice demo-
cratic socialism. They have said in their
resolution:

“NOTHING with regret that several
Asian governments have either not rati-
fied the Freedom of Association and Right
to Organize Convention, 1948 (No. 87)
and the Right to Organize and Collective
Bargaining Convention, 1949 (No. 98),
or having ratified them, have failed to
enforce their full implementation, to the
detriment of democracy and harmonious
development in this region;”.

MR. DEPUTY-SPEAKER: The hon.
Member should conclude now.

SHRI S. KUNDU: 1 may take another
four or five minutes. It is a question of human
rights, and we are in the human rights year.

MR. DEPUTY-SPEAKER: He has
already taken 22 minutes.

SHRI S. KUNDU:
two or three minutes.

MR. DEPUTY-SPEAKER : No, he should

I shall conclude in
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conclude now.

SHRI S. KUNDU: They have further
said that the Government of India and some
other countries had put their seal on the
principle of collective bargaining but they
had not implemented it. Today, you are
seeing how they are going to protect this
collective bargaining by putting a blanket
ban on strikes which is nothing else but a
reversal of the policy followed earlier though
in a limited manner.

This reminds me of the 17th or 18th
century practice of some imperialist countries
where free labour was collected and pushed
into and sealed in some sort of boxes known
as ‘Coflin Ships’ and sent to different parts
of the USA and Europe. They had no rights
for trade unionism. They had right to obey
the command, work and die. 1 have, there-
fore, to accuse this Government of intro-
ducing such “Coffin-Ship” system and
making a drastic reversal of policy.

It also reminds me of the Combination Act
to which 1 had referred to once before. It
was passed in 1800 in England, and after
20 years of relentless struggle at that, against
that Act which forbade the right to form
union, the right to strike etc., the Combina-
tion Act was repealed. 1 am sure the day
will come when. . .

MR. DEPUTY-SPEAKER: 1 have given
the hon. Member two minutes more twice
or thrice. Now, it is becoming impossible
for me. He has to conclude now.

SHRI S. KUNDU: Therefore, 1 say
that a physically degenerated nation, a nation
which has been deprived of all sense of think-
ing, a nation which is morally and physically
reduced to the status of bestiality cannot
protect liberty and cannot maintain demo-
cracy. Whether the strike of 19th September
was indicative of anything? Let this Govern-
ment try to understand what for they were
struggling, and try to give a positive shape
and direction to the will and urges of the
starving and toiling millions who want a
better society, better living conditions, better
opportunity to live freely, to think freely and
to live like civilised human beings.

Now I conclude. But if you do not do
that and persue this Bill, you will completety
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take away their rights and you will comple-
tely shatter their hopes and aspirations. I
think this is a great danger as well as chal-
lange.

MR. DEPUTY-SPEAKER: Now it is
very difficult for me. You have taken more
than 25 minutes. It is impossible for me
to give you more time. Now the Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): The pro-
posal under consideration of Government
briefly is to give a statutory basis to the
machinery of joint consultation and com-
pulsory arbitration for Central Government
employees which at present is non-statutory.
Reference to arbitration on matters which
are arbitrable will be subject to the over-
riding authority of Parliament.

An outline of the proposed arrangements
under consideration is given below:—

(1) The machinery will cover all Central
Government  employees  except
those in Class 1 or 1l (other than
ministerial posts) or those bclonging
to any Police Force or working in
any managerial, administrative or
supervisory capacity and drawing
emoluments above a certain level;

(2) The functions of the Joint Councils
under the machinery would be:—

(a) to promote harmonious rela-
tions between the  Central
Government and its employees;

(b) to promote the welfare of the
cmployees;

(¢) to endeavour to scttle any
dispute or difference between
the Central Government and its
employees in respect of matters
relating to the conditions of
service of employees;

(d) to consider and recommend to

the  Central Government
measures for improving the
standards and ecfficiency of

work in offices and establish-
ments of the Central Govern-
ment.

Disputes relating to the conditions of ser-
vice of employees as respects pay and allo-
wances, weekly hours of work and leave
affecting any well-defined section of emplo-
yees sharing the same service conditions and
having a common interest in relation to the
subject matter of the dispute would be re-
ferred to the Board of Arbitration. In case
a dispute is not referred to arbitration, the
reasons for not doing so would be placed
before the Parliament. Similarly, if it is, . .

SHRI NAMBIAR (Tiruchirappalli): Why
refer to it with this ‘if* and all that?

MR. DEPUTY-SPEAKER: Please listen
patiently.

SHRI VIDYA CHARAN SHUKLA.. . .
considered necessary to modify the recom-
mendations of the Board in any case, in the
interest of public services or on grounds
affecting national economy or social justice,
the report of the Board along with the pro-
posed modifications and the reasons therefor
would be laid before the Parliament and the
latter may make such modifications in the
recommendations as it may deem fit.

It is because more comprehenstve measures
are under examination, that the present Bill
to replace the Essential Services Maintenance
Ordinance, 1968, is presented here as a tem-
porary law.

SHRI S. M. BANERJEE: Now the cat
has come out of the bag.

MR. DEPUTY-SPEAKER: We shall
have a debate when we take up clause-by-
clause consideration.

SHRI S. M. BANERJEE: 1 have heard
it very carefully. Our submission in the
beginning was that this Bill. . .

SHRI R. D. BHANDARE (Bombay
Central): Is this the time to have a debate
on that?

MR. DEPUTY-SPEAKER: What 1 sug-
gest is this: Let us give a serious thought to
it, and when we come to the clause-by-clause
consideration I will give you ample opportu-
nity.

SHRI S. M. BANERJEE: You kindly
hear me.
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SHRI R. D. BHANDARE: This is not
the proper time.

SHR1 NARENDRA SINGH MAHIDA:
Under what provision is he allowed to speak ?

MR. DEPUTY-SPEAKER: Let Members
think about it. Do not go into the merits

now because nobody has had enough time -

to ponder over it or to give a considered
opinion on it. What I suggest is, when we
come to the clause-by-clause consideration,
1 will give you ample opportunity.

SHR1 S. M. BANERJEE: Kindly hear
me. My point is this. When the entire matter
came up in the morning, when we requested
the Speaker through points of orders ctc.,
he said that there should be some machinery
and our definite impression was that they
want to bring in another legislation. In addi-
tion to the Essential Services Maintenance
Bill and the already existing Industrial Dis-
putes Act, we thought that they are going to
embody something in the Bill itself. Now,
Shri Shukla has read_ out the proposal which
is under consideration of governiment, making
the joint consultative machinery statutory.
I have got that constitution with me. The
JCM is already there. We have got the con-
stitution and the letter of intent is there;
everybody has signed it. So, unless some-
thing is embodied in the Bill itself, how can
you possibly act on that?

MR. DEPUTY-SPEAKER: 1 have fol-
lowed his point. When this matter was
raised as point of order by several members
of the opposition, almost all, it was felt that

unless some alternative remedy is provided. . .

SHRI S. M. BANERJEE: In the Bill.

MR. DEPUTY-SPEAKER:. . . there will
be almost continuous obstruction to the
passage of the Bill. Keeping in view our
general scheme of social legislation, 1 suggest-
ed that somc alternative remedy should be
provided. Now the hon. Minister has come
forward with a scheme in which he has
suggested that the present measure is only
a temporary measure. So, what 1 would
suggest is this. If Shri Banerjee is not satis-
fied with this statement of the hon. Minister,
when we come to the clausc-by-clause consi-
deration, he is frce to move an amendment
to incorporatc the scheme in the Bill itself
by way of a new clause.
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SHRI VIDYA CHARAN SHUKLA: 1
do not know how far. . .

MR. DEPUTY-SPEAKER: It is for
them to plead and it is for the government to
accept or not to accept.

SHRI RANDHIR SINGH (Rohtak): Sir,
what temporary measures do you have for a
farmer when his land is taken away?

SHRI S. M. BANERJEE: I want to
know from the hon. Minister whether he is
going to embody this in the Bill.

MR. DEPUTY-SPEAKER: On that he

has made the point of government very
clear.

SHRI S. M. BANERIJEE: Then why
should we worry or bother about a matter
which is in the womb of the government?

MR. DEPUTY-SPEAKER: I will give
him an opportunity to speak on this at the
proper time. The statement of the Minister
is very clear. He has spelt out that he will
bring another comprehensive mcasure and
this is only a temporary measure. That is
the position of the government. If he is not
satisfied, he is free to move amendments at
the proper stage.

SHRI UMANATH (Pudukkottai): In
the Statement of Objects and Reasons it is
clearly stated that it is a temporary measure.
Then, what is the new thing the Minister has
said by this statement?. . . (interruptions)

MR. DEPUTY-SPEAKER: At the con-
sideration stage, hon. Members are free to
move amendments; not now.

SHRI DATTATRAYA KUNTE (Kolaba):
1 have heard the hon. Minister with patience
and attention. But 1 have my own doubts
about the relevance of his statcment to the
Bill under consideration and that is why I
am seeking a clarification from you. He has
indicated to us something which is under the
consideration of government. As a proverb
in Maharashtra goes, one mightstart building
an idol of Ganapathi and ultimately end it
with a monkey.

SHRI S. M. BANERJEE: That they are
doing.
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SHRI DATTATRAYA KUNTE: 1 do
not know what they are doing. So, *‘under
consideration” does not mean anything.
Secondly, has it any place in the Bill under
consideration? If it has not, it is merely a
statement for whatever it is worth. It has no
relation to the Bill. When the hon. Member,
Shri Banerjee, raised the point whether this
scheme was going to be 'incorporated in the
Bill, I saw the Minister shaking his head
in the negative,

Let him make it very clear whether this

is going to be a part of the Bill. Then we
can understand it, whatever it is.
Then, very useful misuse of the word

‘temporary’ has been made. It could be for
ten years and yet it would be temporary;
it could be for five years and yet temporary.
Let him say that till that legislation comes
within the next three or six months, it will
be there. They are not going to take five
years to consider that. That is the impression
he wants to give to the House. Let him say,
“We want this measure to be there on the
statute book for six months; we will come
within that time with this thing and other
things.” T can understand that; otherwise,
this is misuse of the word ‘temporary’. Please
permit me to say that.

Also, this is just an obiter dictum coming
out of thc mouth of the Minister of State,
not even of the Minister in charge of the
department. It will only mislead the House,
creating hope which may ever be belied.

Mr. DEPUTY-SPEAKER: Thc main
question that he has raised is that it is outside
the purview of this debate.

SHRI DWAIPAYAN SEN (Katwa):
Sir, can there be a discussion on a ruling?
You have already given your ruling.

SHRI NARENDRA SINGH MAHIDA:
Sir, we have a committee on subordinate
legislation. The moment the rules are laid
on the Table of the House, this committee
is empowered to look into the rules and make
amendments or suggestions to alter them.

Mr. DEPUTY-SPEAKER: That has
nothing to do with this scheme.
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SHRI NARENDRA SINGH MAHIDA:
All these Members are represented on that
committee.

MR. DEPUTY-SPEAKER: The question
is very simple. At one stage of the debate
1 suggested to Governmeat that it would be
in keeping with the general approach to
social problems and legislation that they
should provide for some alternative remedy.
That was the observation I had made and
my impression is that in response to that
they have come forward with this statement.

SHRI VIDYA CHARAN SHUKLA:
You suggested that.

MR. DEPUTY-SPEAKER: Yes. I never
said that that would be forming a part of
this Bill. I never said anything like that.

SHRI UMANATH: You did not say
that this should be a part of this Bill, but
you did say that before a basic right of
workers to strike is taken away, they have to
make some alternative arrangements; which
means, before a strike is to be declared illegal
the worker, who loses the right to strike,
must have some grievance machinery. That
was your point. But he has not responded
to your point. He has only said that some
proposals are under consideration. When this
Bill, which gives the right to withdraw the
strike so far asthe Government is concerned,
is passed it will be therc unfettered and the
question of any machinery is not there. So
it is not in response to your suggestion
because your suggestion was that before
they withdrew the right to_strike, they had
to do this. He has not responded to that
suggestion.

SHRI LOBO PRABHU (Udipi): Mayl
point out to my good friends that my amend-
ment already meets that objection that there
is no provision in the Bill that the existing
law of the Industrial Disputes Act and of
the JCM be satisfied before a strike is
declared illegal.

SHRI UMANATH: He has not accepted
that.

SHRI S. M. BANERJEE: Where has he
said that? Shri Lobo Prabhu is not in tho
Ministry; he is still in the Swatantra Pasty.
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SHRI LOBO PRABHU: I amnotin the
Ministry; neither do 1 hope to be nor do I
wish to be in the Ministry.

MR. DEPUTY-SPEAKER: I have seen
your amendment. You intend to provide an
alternative machinery in the Bill itself.

SHRI LOBO PRABHU: That is my
point.

SHRIS. S. KOTHARI (Mandsaur): There
is a gap between the statment of the Minis-
ter and the Bill. My submission is that in
the Bill itself, the Goverment should intro-
duce a small clause saying that a scheme
shall be framed under this Bill and that the
scheme will be placed before Parliament
within two or three months for sanction.
That will be a via media and will meet the
situation,
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SHRI S. KUNDU: Sir, you were kind
enough to ask the Government to find out
some via media, some alternative machinery,
to resolve the dispute in case you take away
the right of strike. Now, the Government
comes forward with a sort of statment. This
is not enough. T think, this is a betrayal of
their promise that they will evolve some
alternative machinery. To me, it appears
to be just a caricature of what you andI and
many members in this side of the House
wanted namely that the Goverament should
evolve some alternative forum to decide issues
in case they ban strikes. The most impor-
tant thing is the right of reference. Once they
do not refer the dispute, they will place it
before the Parliament. But how it will help?
This was what read out. You are also to see
the content and the quality of what is being
read out.

SHRI S. M. BANERJEE: Let us adjourn
the debate today.

MR. DEPUTY-SPEAKER : Let us proceed
with the debate.
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SHRI NAMBIAR: When the hon.
Minister was making his statement, I inter-
rupted to say that the statement was full of
‘ifs' and ‘buts’ and nothing definite. The
question arose when there was a ban on
the strike of Central Government employees
for five years to come, and we said that when
that was being done, there must be an alterna-
tive, and the alternative was promised. Ins-
tead of an alternative, he has given a state-
ment. This is what Mr. Banerjec was saying
that it was already in the existing Joint
Consultative Machinery. We want some
additional amendment to this Bill or some-
thing which is equal to that to counter it.
This is our submission. The hon. Minister
may take time to come with an amendment.
We have no objection. Let him bring for-
ward a suitable amendment to the Bill and
satisfy us. Otherwise, it is very difficult; all
the promises are of no use. This is our
specific submission.
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MR. DEPUTY-SPEAKER: Some hon.
members have made certain submissions.
What 1 have suggested—and again 1 repeat
it—is this. In his reply, perhaps, in response
to the suggestions of the hon. members he
might indicate something. Therefore, let us
conclude this stage of the Bill. When we
come to the clause-by-clause consideration,
then, at that stage, this would be valid. At
the present moment let us proceed with the
Bill.

=t ot (78) @ s fEw
fifs, o 379 Ffgw

MR. DEPUTY-SPEAKER: It is for him
to decide. We have already taken 15 minutes.
Let us stop this here.

SHRI DATTATRAYA KUNTE: Under
what clause would this offer of promise to
do something in the future be relevant? This
would be treated as irrelevant.

MR. DEPUTY-SPEAKER: Mr. Kunte
has raised the point of relevance. It has
certain relevance in the sense that it provides
a certain alternative remedy. Whether it
should form part of the Bill as suggested by
several hon. members or it should be inde-
pendent of it, it is for thc Minister to con-
sider. How am 1 directly concerned? Now,
let us proceed.

SHRI KANWAR LAL GUPTA (Dclhi
Sadar): Please permit me to make my
submission. 1 will take just one minute.
IyTee S, AT AT A% ¢ f ag -
Hz [T F T WERE ¥ EE W
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SHRI TENNETI VISWANATHAM
(Visakhapatnam): Sir, a suggestion has come
from you that an alternative must be found.
And, the Minister said: ‘Certainly 1 will
consider it.” And, today we have been
expecting a statement which contains an
alternative. 1 want to know from you, whe-
ther you are satisficd with the so-called
proposal which is contained in his statement.
I am one of thosc who believe that the
Government must be strong. But I cqually
believe that the Trade Union Movement must
also be strong. There must be nothing
dubious in this, Sir. There must be no scope,
there must be no chance for Government or
Trade Union or employers, to have recourse
to quibbling and hairsplitting etc. After all we
are making a law here, and we should make
definitc provisions in this regard. We are
ready to sit till Twelve O’ clock in the night.
We have no objection, but let it be definite.
We have friends to the left, and friends to
the right—we are in the Centre—we want
something definite.

MR. DEPUTY-SPEAKER: It is not a
question of my satisfaction. In deference to
my suggestion he has come out with a state-
ment. This is one step. It is for the House to
decide whether this is enough or any further
step is necessary. It is not for the Chair to
decide anything about it.

SHRI K. NARAYANA RAO (Bobbili):
1 shall be brief. It is true, during the course
of discussion of this Bill, my hon. friend Mr.
Banorjee raised an objection by way of
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point of order, and he referred to the objects
and said that we do not know what sort of
machinery has been contemplated. And then
you, in your exclusive wisdom, Sir, asked the
hon. Minister to spell out what he is having
in mind. He has come out with the statement
containing the scheme about the consulta-
tive machinery. It is not as though the
procedure is worked out in all the details,
at this very juncture. This Bill has a history.
This is to replace the ordinance and the
ordinance has to be replaced within the time
allotted. If you don't do it now it lapses.
To give the full details of the machincry will
take time. Therefore, I would plead with
hon. Members to pressurise thc Govern-
ment later. Now they have come out with
this scheme in continuation of the objects
which have been mentioned in the Bill.
Cretainly the House is entitled to ask the
Minister in the next session and to press for
them and also discuss in all its details what
the saitisfactory machinery should be.

MR. DEPUTY-SPEAKER: This is a
constructive suggestion . Let us proceed.
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MR. DEPUTY-SPEAKER: It is no
question of my satisfaction.

stfeoa: ww @ f Q-
MO d qE A qX A ey
FaFd § a9 % awee W% e
AT ¥ 9@ AR faw & W=
TEIIRE R |

MR. DEPUTY-SPEAKER: As | said,
we will proceed with the general debate.
When we come to clause-by-clause stage-as
as was suggested from the other side also-
some via media must be found. Government
will come forward with it and we will consi-
der it.

st tfy e Afew AN #
THF T ¥ qIeETE 247 1y |

MR. DEPUTY-SPEAKR: Now let us
proceed.

SHRI SEZHIYAN (Kamba Konam): You
in your wisdom said the other day that because
the right to strike has been taken away in
the Bill under consideration, an alternative
arrangement should bc made available. That
was agreed to by Government also. The Bill
as it is, if passed, will come into effect from
13 September. But the alternative arrange-
ment will be available only after two months.
My suggestion is that the alternative arrange-
ment should also come into operation from
the datc of commencement of the opera-
tion of the Bill. As this is not being done,
the spirit of what you suggested has not been
fulfilled.

Shri Narayana Rao has suggested that we
should pass this Bill as otherwise the Ordi-
nance, which the Bill replaces, will lapse.
Nowhere in the Constitution has it been
suggested that an Ordinance should always
be replaced by a Bill. All that is said is that
the Ordinance will be laid on the Table. I
have gone through the relevant provisions
and referred to them the other day. There is
no obligation cast on Government or on the
House that the Bill should be replaced by the
Ordinance. The only thing that happens,
if it is not so replaced, is that the Ordinance
will lapse.

I would repeat my plca that both the Bill
and the alternative arrangement contempla-
ted should come into operation from onc and
the same date. Therefore, the alternative
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[Shri Sezhiyan]
arrangement should become part and parcel
of the Bill itself.

SHRI S. M. BANERJEE: 1 have a sugges-
tion. You wanted that the debate should
continue. Let it continue till we reach the
clauses stage. The hon. Minister said some-
thing about an alternative arrangement.:Our
first reaction is to reject it in toto. But still
we are prepared to consider it when it is
circulated to us.

So my suggestion is that after the considera-
tion stage, the debate should be adjourned
till tomorrow. We do not know the implica-
tions of the arrangement proposed; we do
not know whether they are going to emobody
it in the Bill. Let Government give a second
thought to it; we will also do likewise. Let
the Home Muinister call a meeting of Opposi-
tion members tomorrow morning at ‘10 and
let something concrete be agreed upon.
Otherwisc, the sole purpose of it will be
lost. We do not know what machinery is
going to come. We want something concrete
and effective to be operative from 13 Septe-
mber. Otherwise, with the Bill only taking
effect from that date; what will happen is the
punishment of 10,000 employees who are
now rotting in the streets.

SHRI RANGA: We have already made
our position clear that we do not want the
right to strike to be taken away under any
circumstances. At the same time, there are
social conditions and requirements under
which strikes cannot be allowed in certain
sectors of our industrial and public activity
where public interest is involved. At the
same time, even in regard to this, there is
considerable force in the objections raised by
many of our hon. friends that this kind
of blanket powers should not be given
to Government, withoutat the same
time giving some alternative opportunity
for workers to get their grievances
redressed beforc they are obliged to
take to breach of the law or anything like
that as would happen if they were to go on
a strike in spite of this particular liegislation.
You were also good enough to make a
suggestion to the Government and the
Government have come forward with a
statement. Under ordinary circumstances [
would bc_ glad to accept the assurance of the
Government that is given here in the House
itself, and expect the Government to come
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forward with the necessary legislation n.xt
time provided of course they give the addi-
tional assurance that till the other Bill is
passed they would act as if it had been
passed, and thus give the necessary protec-
tion to the workers and see that they are not
in any way injured, see that the workers would
be indemnified in the same way as Govern-
ment would be indemnified when they exercise
some authority without the necessary law.
Even that assurance our friends here are not
willing to accept in the light of past experi-
ence. So, 1 would strongly suggest to the
Government to accept one of the two amend-
ments before the House. One has already
been referred to by my hon. friend Shri
Lobo Prabhu and he has already spoken on
it. His amendment reads thus:

“Provided that no such order shall
be passed if the strikers are acting under
existing laws, to obtain redress for
their grieveances.”

If Government is not prepared to accept
it there is another amendment in the name of
Mr. S. M. Banerjee which makes it very
clear that if both partics agree to compulsory
arbitration, Government should be willing
to give that opportunity to the workers before
they enforce this law. Either our amendment
or Mr. Banerjee’s amendment may be consi-
dered favourably by the Government. After
all, we have got four or five hours to think
about this matter. Government can suitably
change either of these amendments or put
them together and make some sense out of
it and come forward with a suitable amend-
ment which the House can acocept.
We can waive the usual restrictions for
moving such an amendment.

Government must be prepared to do either
of the two things. Otherwise it would not
be proper. I do not want the workers all
over India whether they are in Government
service or anywhere else to go with the
impression, and I am sure the Government
also does not want it, that this Government
and those of us who do not want strikes to
take place in public utility services are dead
set against the workers. We are not opposed
to the workers. We want to help the workers
to live a decent life, to carry on their work
in an honourable way under humane condi-
tions, and at the same time we also want the
workers to recognise their responsibilities
to the community.
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MR. DEPUTY-SPEAKER: We will
proceed with the debate.

SHRI S. KUNDU: Let him accept the
motion that the Bill be referred to a Select
Committec.

oft frwr woxr W IoTemeT WEEN,
WY R ATEN FT AYFT T 36 AT
L@ E a9 E fafae & fod ¥

T gfad |

MR. DEPUTY-SPEAKER: Mr. Fernan-
des. Please conclude in 15 minutes.

SHRI S. M. BANERJEE: Our time was
more than 20 minutes. We have taken only
10 or 11 minutes.

MR. DEPUTY-SPEAKER: This is not
proper. Dr. Ram Subhag Singh and others
were present when we agreed that in addition
to whatever time was spent before, three
hours more would be given and that is now
coming to an end. Do not rake up that
issue.

MR. DEPRTY-SPEAKER: Mr. Fernan-
des You will get only 15 minutes.

13 hrs.

SHRI S. M. BANERJEE: Every speaker
got . . . (Interruptions)

it fra v AT IS AEIET,
=TT % § F e arg s s
@ g 99 T §e wede & fol
T gFm 1 & qur g g v s
T FEET qOeT A1 G g !

MR. DEPUTY-SPEAKER: Not now.

e wEed, 7w faduw & faetfady
# froeft waw frag & TP & 3¢
oy 73 wTd W2 agd 1Y 7w § faege
aEH T §1 v ag freww 11
arle F gz AT A & Jw e o
wreft 26T & Ao IR ag T v
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“We want to give a suitable forum
to the Government employees. We are
considering to bring forward a law to
provide a good, suitable machinery for
positive discussion. We want to put this
machinery on a statutory basis so that
Government emplovees have a maohi-
nery, so that all their grievances can be
discussed between the Government side
and the staff side and possible agree-
ment can be achieved. All these matters
which have to be agitated outside the
statutory bodies can be now agitated
inside the body which we are contem-
plating to make in our law. It is eur
intention to bring a Bill of this kind
and come before this hon. House for
its approval.”

g WA AT A W fdyw N W
X gL EE a7 | AfeT w7 awt @
F ¥ AT oy IR woely awle ¥k
v & A 79 g T Tt A
orEt g welr o ¥ quAT q¥r v oft
wTvTEe A fadaw ar a sowear ¥
TR & o X @ § Suk A # aro W
FAMY &7 o TP 7 wqw
ferar 91: Tomorrow I will mention it.
qg A Y 11 AT oY 1 o 5 fiAlt
& a1 oY, W W YA Tt T e
W ¥ @ g ¥ T I agw A By
e @ R A I b fe
TewEy off ot A3 U W T
FamA tw s | e A r oy Ao ¥
m & wr gar ¢ v wdwifdt &
ufiwrl w1 ddt & fad m
dare § o gt efelf

¥ frd N smwear Wl "Q
srweay F3 & ford oo fdt e
# oy durc i § 1 WO T 2y W
R ors Nk a1 Q@
e sTg gF T aw ardieey & fod
R D, @ Bif wrawar §
aft 6 | A vt Aww A W fir R
13 farmare ) geardw ardY feat, o
e 19 farmat ¥ A 3R & oy
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[ @t wT]
I "awT 4% frveg a1 fe @ fadaw
® ar 8, @ weERw B fggeam &
g & 1" § OF T a0 g, I
ggwa ¥ fam & @ o ar s
wrEy g | e, s #
afgerd & T} &, M & wogd A
qwrfa & XA W wwr famm
|1 qT, @t fee i R & qug &
fora# fada® %t qW 7 T A9 qHT
forsrer, 7@ @wg & g FH=fE &
U F7 FH HR ATEAT AT SqAEYqT AT
aifgd SoF A § I @9 | AR
TS §3A & 7Y A8 W& 9B @S &
% qg T Y : Government s still

considering. An alternative is under our

consideration. Wﬁb‘ﬂ'ﬁm‘ﬁ
fod wrf qer i §, 7@ T FRS
el & ¢ fadas &1 faw #29 gu
TF Q@ &TF FgAT A1gar §, a1 av awy
TR & 0 T 7 ¢ 5 g 2
qqur HiE g0 wETed W fagew W
T wA favgs, dfaam ¥ faars
wIgA % FX g1 AN, % wawd ww
30 W T wow, dfFT 0w aw A
TR T AT JTW A &, 9 @
faaa® & fre § aur 45 FT A7 FH
N A F FoAw & fad fadgs &1 @
§ 9= o W § R ware W
e 9 W 3 Afe fegEE w7
TG WA woE @ frdgs ®
Fag 7§ TR WR W @ faduw wt
AN, @A & T AT 1w B
@ v @ 6 s @ s
FATH WY &R A AN §), TAHW W
g, A F x@en wgar § 5 ag
R WIYHT 8 ¥ 4T WX FHAE
Tt WA gu W 19 faamT
AT &Y | ¢ foe & wedw 1957,
1960 ¥ Wl WY §T W WA
WA T W | W I W &
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foe® €@ a9 wwRW F @@ W
AT I AT §FF § A WL FA
AT FEHTT FT AN ¥ TH §, A W
T T fAHTE ¥ @0 WE F A9G
MRAT T FIT T T IR AT
19 @S § ar ag W QU gW AT
TR T AT A AR A @A
anfed |

& 9@ wE IR fews f
fergeam F ASER AIRIAT A g
g fRg & | oow G 898 1968
FT | TF I AT wATSAT, FHA AH
AW A& FY 50d aF 775, QY
qTF W0 TAo Mo FT 508 i3,
faad faT =@ gAwr FE-A-FE AT
Fgd D AR NF qgFT A &G H
WA TRGH AW ARG A
ST FT A & F WU HAT F FET AT
f& ag qm= wifa 1 a9 @@ 9@ )
T G G FTHTL AT A €T G
o7 g & | Q¥ giT A § o Aoy
qrIET ¥ Y aqd SO He
st AT AT AgE w1 fwar w@r g,
W & gu qoat &1 foa
@ &, AT R T w1 o
@ &, 9R a8 A9gL WTIRET AT qUAY
504t adris 7T @ & A 1918
# st Fefas & wET dex g
3 Eaw 7O F gfge ¥ fomr o,
I AfaFR N g TR S FY
Fifew FT W 21 T AW AT TER
FY AT FT TEH TGHF FE AR TG
goar § ? &% Aawl 93 g4 ¢ faugw
F AW W AR YERE A9 & 9
g€ | 9@ A #7 fafaay sor aw
Ut HdY A7 o 7FOC gk, wrerw anfy

'%,ﬁﬂﬁ*o%omﬁw i%g!zi,

A\ ST Tl aTgw 3 wgr % ag Wi
gfear e 7 & afew e
e §, @ wATET B N Y G 99t
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g welt St & ared frwren T AR
IHY wiew war | faege g2 e IEN
frmer wc Al o o s ¥ 15
W, 1968 ®' AW fewy 9x @@
T |7 FTT 91, T WA ¥ @
WMHF TG F a A, qT A &
TR ¥, weir-miefeal ¥ @y aEE F
fadt fred wrm g @ i frae
QR § | IWY § T weT 4T

“I therefore appeal to my brethren,
be they workers, teachers or others,
to view their demands in the national
perspective. We are fully seized of their
difficulties. We have every sympathy
for them. But let them compare their
own difficulties with thosec of other
sections of the community.”

o wEm s Ay, wy
wifer< % q&r a0y @ & fr =i Wy
& g0 O &) AfeRw weg v & W
T | | AR #Y OF wgra & e
frasy i 2 ¥5w’ | AT WR X ;@
wg fF @7 w0 ¥ W qfc waw ¥
I ¥ g e & 40 w0 AW
F A ¥ ot @ @ar Y awv §, ford
Hrady o Ty Sofy F =T W §,
& w1y &R0 N gUE FE SR’y
o wF 6 & qwm Sl w7 wea
@ §, W T & a1 7w A A9a
AfFr ot FRTHA N fF oant #
“fegerer”’ wEa AR § ST a8
Fg1 & fE sa we & afeaor gl
&1 o SRy far o war zfeor s
F o avw fggem @1 ko FA
I §, T & A 9T, g wET wely
F agh o W I A F qgi WA *
FR fggem™ #1 g9 07 WAy 8y
frar o g § | g AW AT WG
¥ T g ¥ aor ‘Foae’ gaare §
fedY & 1w drT § 7 TrwTR W
P fargt e &t Y, Peaell, Afage
g W geh-ad Ay % oy

T g A g Jak BT W 8w
T W w0 Ol R o ¥
AT w1 wred @ W e, Y, &
WO qg AT wom g Ry L,
(vawamm) . . . & 3y AT wEeT
W H1E T TE W @ )

IgT 9 &9 a5 & O w§ §
¥ g @17 STt fn a0eTd wNTh W
2w ¥ fipqar geam v § ol @R
FY A A R oD o A w1 g
T & AW Y JITATT HT THATH TP
&, Tafeg ggaT qx A sy Y TEwr
? 1 0 T WY FEA %7 qgF 7 wE W)
¥ ware fear 91X #o o mm
q wudY qroenit W swr o | afer
¥ ag wg wgan § fe foor wy¥ W
aforr aret & ¥ o fgmmw WMy
T %% | F aTeTC Y aferr & spaTe
& 7T g g | o o Fo wrg & Har-
T & wAETe W qwy e ¥ oW
AT W ¥wT § 1 @ el s
wefY, s SATETATS AgE Ao @, wrOA
gaw & 1 Afew o ¥ dwre W g
§ 5 Y s Y @Y 3 T U ¥ W
T oA § 1 ot ¥o ¥o wig ATRA
Fqear § i o w03 e ot fis
fegam & dvE—vTb gaw §
93 FTeg & afR) § F—a3T AW
At & s fggeam & g2 w e
AT-uraR &7 THEE HAT L | A w@w
feama saTET @A | § o W@ g
fir g G 2400 FqT AF-HTAR F
g TR ffog N fe wror saeY
Toq Afa & sTor ¥ f1 W E
T W19 qOAT T Afaai & sroor
W Asrd A G w @ N,
art fegeam # faewar &Y 7 R
o gy f oo At & oo
fargears & {a¥ A IwAwTIMTRE
g Fq R A iy, L



259 EBxsential Services

ot o WA

(owwmy) . . . 7 W@ U W
g | o dar ¥ A aw AR § @
wowE wgdr § e gwrdr amea WY &
¥ F oey TET § i aoee #
wTaFT § | WX RATEAHr @ #
o 7=, g A § fF 622 AT
T T SR FT HTAT &0 .
(wawmm) . . . WT SR oTEER
R} | NTeh wrf ¥ ff ™ owE
¥ ox gwn ofgw wmmoam o622
Y T A TR ATATIIY N, L
(wrwam) . .

oft Qo WITe TWM (METIR) :
& Ta¥ ©F a1 qe STEen § R A
LK RS CH R G a8 L
wret ¥ feadr At w1 9w fer
. (W) L

oft W ST T oft frelY e
& wifaw T | # T A SR A @
K 1 v g, Wi o e FgeT d )
T THT § AT §, T ¥ a7 W}
THTE Ted & X HTWREA &7
T 5 ¢ ) WEHITY HETHE -
T T A qE AAT R | W9 gl

“Mr. Bhuj told this correspondent
at his Kutch chamber of Gandhi Maz-
door Sevalaya that the situation in the
textile industry was highly deplorable.
60 mills had closed down rendering
75,000 persons homeless. More than
two dozen mills did not pay wages to
their workers in time.” )

X IAY qE AN BT AT

“Why has such a situation arisen
in the textile industry?

T wTew, I W o gieew
w ot frer wifers § W v femr W
i e §1. . (weeww). .
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SHRI SHANTI LAL SHAH (Bombay
North-West): Is the word badmaashi’ used
by the hon. Member proper?

oft AT AW ;. g W aTfed
LR T oIl
“Lack of planning, mismanagement

and misappropriation are -responsible
for this state of affairs.”

MR. DEPUTY-SPEAKER : 1 would
advise the hon. Member that whatever
arguments he might put forward, he should
speak without using rather harsh and abusive
language. He can make the same point
using simpler terms.

sft wof AR STeTE WEN-
zm, & e R &1 waw F g
S wfeqat § @y § w9 qH e
FT | 7Y 7§ gaw Ak ¥ A oft o
e Tl § 1 e A IR}, AN TG
A

JuTene werew, St fadaw agw ¥
¥wr fipar mar &, & g F@Tm WA g
fiF 3% a9 & W T A 9 O
TRAN My AR I FI AR
AT FI AT | A 99 TF 94T Q¢
a ¥ TTH To argo Yo wﬁrmt,
FATY FA——FT 2T Y T7e Ifeeq | |y
foram gom & FF 5t &0 Fo wg 9w TH
T q t T fog faeemy @ ) TR
ATHEH I AR FE T3 § 5 P awror
AgmmE A imIE R aa gy §)
A foT fagrl A Y Fo Fo Wi
K FT F § AR sferefy arded
famer o fagml MY =i W A
& & wrem g B 9 fagmell W @T-
FTO Farfeal & a § Ay 7wy w7 )
¥R E:

“They have neither followed the
principle of vertical relativity within the
organisation nor the horizontal relativi-
ties, that is, remuneration payable in

comparable outside employments in
fixing the remuneration of its officers.”
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[ ook ]

Ty g Fgw g fe IR
THEd o Ay F wAwrio 0w
H8 ¥ FT qAeTg € IFET A w4 AT
TF 8 X F19 F qror o FHaErd &
o Y g W e oAy oA
T § I wewE @ FQ
AT qopTe Ao FEIfE & 9 #§
# fagmr 7t A § AR @A
#1 fadus g8 = A eAw wfwwrdd
Eall-TEE B U 2 O
(womaw) . . .

® A9 qaT FT @IE | ¥ o0
o fiF gt ax w9 A=Y Suferd @ |
I G F ] B GAT HIA Y AT
& Ty a e ¥ ggt ax wa A W )
# WTST ST FAT AT 5 Ao qHo
"o FY qg ToTEEl a S ¥, IEW AT
fadtg fr & sy qgwe & SIeAT |
sTEo qWo HYo FY W ¥ qF FAL
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the constitution of the ILO, that the
machinery for the protection of freedom
of association be strengthened and that
the whole question be put on the
agenda of an early session of the
Conference.

It urges all Governments to co-
operate fully in strengthening the acti-
vities of the ILO in the field of freedom
of association and to ratify and apply
Freedom of Association and the Right
to Organise Convention, 1948 (No. 87)
and the Right to Organise and Collec-
tive Bargaining Convention, 1948
(No. 98).” )

e seama qTaSR Al § T
fiFd § ST ST WY g AT ER )
dw wrifenr s w e fmar
AT | FHR A T @A fadaw
# arfie ¥ ¥ a0 @ AW wT AR
Tt 7 =T Tt gay faeTs 95 @
| ag fafima i s g fadas
Y g7 vy T TR

SHRY SHANTILAL SHAH (Bombay

foraer AT & Bz SréfEr wmw | FO

T&ER Y ﬂﬂ'ﬁﬁ’ ?_, T[FAT AR, AT North-West): Sir, 1 risc to oppose the resolu-

Wﬂh mmﬁwz’w tion pproving the ordi a and pport

. = the Bill. Bef the Joint Consultat,

:T%'R ¥ qurw S A “’2}‘:‘;* 2 Machilnery, o: r\:hin:h thoogovcmnmt a:;
@ ° o the )| represented, thi in

; ﬁ“mﬂ @ ::ﬁq:ﬁf 03\1!'1;? que:t‘i:?\soym-bned wnp,mmo;m:ar

a‘"ﬂ - t:"( of D. A. with wages and full neutralisation

¥ | BN ATF TRATE qee of the dearness.

WG FATRET It & a A W ¥ Except on the first question, Government

L[ 4 wHws e | # wT9Fr aQ@ET ! fw was willing to refer the other two to arbi-

a1 64 % ug wfre omary ¥ Qo oy RO

W& 66 ¥ W AW T | W &

Y FfT AT A § 6 o frera &Y

NAY @ AW N FF FA 1w

15.22 brs.
[SHRI R. D. BHANDARE /n the Chair]

THe Wlo X 64 A hwwy foar
TR TR AT R QT

“At its Forty-cighth Session, the
Conference adopted a new resolution
ning freedom of iation. This
resalution requests that certain essential
principles contained in the Freedom of
Asqaigtion Convention be included in

oft Quo qwo wWivlt . awrafa wE-
q, g7 a1 yx W fafre s ¥
fray 7@ / oY 39 waw Wi oY faar-
woor e ot 4 1 A oy frar a1 @w
fafree ¥ fs fw A o W wegar
fad | ot wT wTg Tt WA & fag
& § fo wy N v Sfrardtva
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aren wmen § ag srfaRye § 7w
g L1 T O T FfOW FG AfeT
IeH I v wf fear ) IR
g 7l w7

SHRI SRINIBAS MISRA (Cuttack): On
a paint of order, Sir, I would request the
speaker to refer to his evidence before the
Labour Commission and to be consistent
with it.

MR. CHAIRMAN: There is no point of
order.

SHRI SHANTILAL SHAH: Regarding
Mr Joshi’s point, the question of neutralisa-
tion of dearness was referred to the Gajendra-
gadkar Committee and its recommenda-
tion has been implemented by the Govern-
ment. Now to say that the Government
refused to deal with that point is not correct.
That was dealt with by Dr. Gajendragadkar
as an arbitrator and those recommenda-
tions have been implemented. (Interruption).
For a long time, Mr. Joshi was in good com-
pany. Now he is in bad company and this is
the result of that.

When these matters came before the JCM,
the Chairman said that the first issue of need-
based wage was not arbitrable but it is
recorded in the minutes that, the Chairman
said that the leaders of the trade unions
should-nyeet the sub-committee of the Cabinet,
consisting of the Finance Minister, the Home
Minister and the Labour Minister. But they
would not see the sub-committee. Immedia-
tely they went out and declared the strike.
Can this be called boma fide negotiations?
Why did they not meet the sub-committee
which had full powers to take a decision?
In all these debates, here and tside, they
have no explained why they refused to meet
the sub-committee of the Cabinet.

The question of arbitration was not there
at that time. The question them was: Let
us negotiate and let us meet. Some trade
union lcaders however met this committee.
1 hope that the Hduse will mot be carried
away or aver-impressed by the noise they
make here. 1 represent and I am connected
with a trade unioh which by iteslf has the
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double-membership of all the trade unions
taken together.

AN HON. MEMBER: What is that trade
union ?

SHRI SHANTILAL SHAH: The Indian
National Trade Union Congress. Our
speciality is that we are national and you
are not.

AN HON. MEMBER: That is a tall
claim.

SHRI SHANTILAL SHAH: But it is a
good claim. (Interruption)

When this strike was declared,what was the
Government expected to do ? The strike was
pot against the Government. The strike was
against the public. The whole public life of
this country would have been disrupted; there
would have been no railways, no posts and
no telegraphs. Even the civilian employees of
the defence department were to join. In such
a condition, if an emergency or unexpected
thing had happened, with all the civilian
employees of the Defence Department,
Railways and P and T on strike, what would
the country do? This twas intended to be a
rehearsal of something which was to happen
subsequently. They had stated publicly that
an indefinite strike was coming on the 31ist
of December and then there would be an
indefinite strike all over the Railways. It was
very wise of the Government to take precau-
tionary actioh. If this had not been done,
what would have happened? They would
have failed in their duty. This was not merely
a matter of going on strike. I have here a
magazine called POST pubtished by the
All India Pestal Employees Union, Class
III. In their issue of August published in
September they say: “Teke chargé of the
Government property and valuables.” This
Union covered a large section of employees.
Will Shri Joshi say that taking possession of
all the Government property amd taking
possession of all the valuables was part of
the strike ? (Interruption). “Take full charge’
mcans take full possession.

SHRI S. M. JOSHI: No.
SHRT SHANTILAL SHAH: If it s not,

thet let riie at foast taks ehatye of B Joshi's
commetewse. It was not HiOnded %6 B8 & dtrike.
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It was intended to take posscssion of all
Government machinery.

The second point is: What is this need
based wage? A lot of hullabaloo is raised
about the 15th Labour Conference where the
need-based wage consept is said to have been
accepted. 1 was also present and a party to
this Conference. I was present when the
Resolution was passed. They omit to read a
very important poviso at the end of the
Resolution. The Resolution itself says that
this is an objective which could only be imple-
mented when the economy of the country
has the capacity to implement it. It does
not say ‘today and now’. (Interruptions).

SHRI J. M. BISWAS (Bankaura): It
should be a disgrace for anybody who has
attended the 15th Labour Confercnce.

SHRI SHANTILAL SHAH: It might be
a disgrace. But 1 had the honour of doing
that. It was not one conference. 1 had atten-
ded more conferences.

Now, Shri Fernandes referred to the ILO
convention and the recent resolution passed
by it. I am sure he has not read the conven-
tion of the ILO on freedom of association.
1 had read it only the other day. That conven-
tion does not support his attitude. There is
no point in charging the Government. Let
them go to the ILO.

I think Shri Fernandes is awarc of it.
Perhaps, he is not, becausc he is not a man of
study; he is a man of vocabulary.

The ILO Convention on freedom of
association has been ratified by India. The
1LO constitution provides that if there is
any breach of any convention ratified by a
country, that question can be taken up by
anybody beforc the International Court at
The Hague. If Shri Fernandes has courage,
let him take it up beforc the International
Court at the Hague. Then the Government
will have to justify its action. There is
nothing in the Resolution passed by the ILO
which says thata fact-finding commission
should be invited by the government to
come and say “oh ! we find no brcach.”
We do not want any such ccrtificate. As
far as ILO is concerned, we have every
right to speak on behalf of labour, because

INTUC is the only body which can represent
workers of this country, and no other union
controlled by them. Therefore, as a member
of the executive committee of that august
body which possesses the right to speak on
behalf of the Indian labour before the 1LO,
1 am making this statement that the
contention of the hon. Member is based
on ingnorance, lack of study, more of
vocabulary than of substance.

SHRI J. M. BISWAS: The
come for him to be a Minister.

time has

SHRI SHANTILAL SHAH: If I wish
to become a Minister, I will not seek his
support. He may reserve it for himself. It
does not depend upon his mercy or his
choice. 1 am quite happy, contented and
proud where 1 am.

MR. CHAIRMAN: He need not take
note of the interruptions.

SHRI SHANTILAL SHAH: Sir, I am
much obliged to you.

The other point was about the need-based
wage. If a need-based wage is to be paid to
government employees, then every citizen
of this country will have to carry the burden.
It is not merely the ICS officers, not merely
the industrialists but even the poor men
will have to contribute his share. If a need-
based wage requires Rs. 120 per month, that
must be the average income of the citizen of
this country. Today even in a well-paid
industry like cotton textiles pays, apart from
dearness allowance, a basic wage of cven
Rs. 30 a month. Could Shri Joshi mention
one instance where the basic wage, apart
from dearness allowance, is more than
Rs. 50 a month in any industry? Textiles is
the highest paid industry in terms of wages.
In the textile industry the highest basic wage
is given in the city of Bombay, and there it
is only Rs. 30. Therefore, if this were to be
applied to thc whole country. . .

SHRI S. KUNDU:
revelation.

It is a shocking

SHRI SHANTILAL SHAH: Then he
said that so much of uncollected taxes are
there. The uncollected taxes will be frittered
away in one year. What will you do the next
year? Therefore, this is mere quibbling.
The real point is this. Can the nation afford
to pay this wage?
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SHRI J. M. BISWAS: What is the total
emolument of the textile workers in Bombay ?

SHRI SHANTILAL SHAH: I hope my
learned friend will allow me to develop the
points the way I like. 1 hope the House will
give him time to present his case also. My
learned friend ought to know that T have
argued more cases about the wages and
dearness allowance of textile workers than
some hon. Members sitting here can claim
to know. . . (interruptions)

Then | would like to say that the relations
between the government and its employees
can never be improved as long as it is based
on mere threats of strike. This Bill is in a
negative form, that they shall not go on
strike. It is up to the government to see that
their relations with their employees are
improved. The JCM, as I see it, is incomplete.
It requires to be altered; it requires to be
given a better form. 1 cannot say whether
legislative form or executive form may be a
proper form. But, as it is, the JCM requirs
a broader base and better atmosphere for
negotiation. Unless that is done, this friction
and this exploitation of the poor unknowing
workers of the government by those who are
always willing and ready to mislead them
will continue. So, that is the first thing that
the Government ought to do.

Secondly, 1 would like the government to
agree to arbitration in as many cases as
possible. Unless a third party sits down
between the employer and the workers and
says ‘‘this is right” or “that is wrong” it is
difficult to settle disputes peacefully. To say
that we shall have no arbitration will, perhaps,
be denial of justice. That is a point which the
Government ought to consider. I do not
propose to link it with this Bill itself,

The third suggestion which I would like
to make is that time is now ripe for a third
Pay Commission. Government has had pay
commissions in the past; there have been two
pay commissions and I would suggest that
the Government should seriously consider the
appointment of a third pay commission where
the terms of service, wages and other con-
ditions of Government cmployeces’ can be

examined by a person of a high judicial
status.

If these steps are taken, unfortunately for
my hon. fricnds here, the ground under their
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feet will be removed. I believe that Govern-
ment ought to appoint a pay commission as
soon as they can. They must inprove and
strengthen the Joint Consultative machinery
and must be ready to refer to arbitration
every issue which comes before them. . .
(Interruption).

Only one point remains. Is strikea funda-
mental right ? Strike is not a fundamental
right.

AN HON. MEMBER: Why ?

SHRI SHANTILAL SHAH: Because it
is not there. Read the Chapter on Funda-
mental Rights. The right to strike is a very
important right. It is like the right to vote
at an election. Right to vote is a very im-
portant right but it is not a fundamental
right. Similarly, the right to strike is a very
important right which I value very highly.
My friends may or may not know that I have
negotiated and have led strikes; I have
succeeded, 1 have failed. The right to strike
is a right which ought to be held as a right
of very high importance but there is no
right to strike as a fundamental right.

SHRI S. M. BANERJEE:
right.

It is a human

SHRI SHANTILAL SHAH: Shri S. M.
Banerjee says that it is a human right. 1 have
got here the Universal Declaration of Human
Rights which was placed before us the other
day. Will he read where in the whole Decla-
ration the right to strike has been mentioned ?
The only right which has been given in the
Universal Declaration of Human Rights is
the right to work. . . (Interruption). This
the right to strike, is not a fundamental right
nor is it a human right under the Declara-
tion of which I have got all the articles before
me.

I would only say this that even if this Bill
is passed, Government should not take thc
passing of this Bill as a success for itself.
Bvery occasion when the workers are com-
pelled to serve a strike notice is a matter of
regret both for the employee and the emplo-
yer, be it the Government or a private party.
If an employer or Government cannot solve
the grievance of its men and keep their loyalty
to themselves and run the machinery smoothly
that Government cannot succeed.
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L therefore, support the Bill. I hope,
Government will agree to appoint a pay
commission, will set up a good machinery
and will agree to arbitration in every case
where arbitration is necessary.

SHRI S. M. BANERJEE: On a point
of personal explanation. The hon. Member
has mentioned the Charter of Human Rights.
It was placed before everyone of us. When
Shri Bhagat was replying to a question put
by my hon. friend, Shri George Fernandes,
on human rights, I put the specific question
whether human rights also include the right
to strike and he said that the right to strike
was a human right. It implied that the right

to strike was there. It is all in the proceedings.

SHRI SHANTILAL SHAH: It is a

drowning man clutching at a straw!

SHRI N. SREEKANTAN NAIR (Quilon):
Sir, this is a pernicious Bill which all of us on
this side oppose. It is opposed on two
grounds. Firstly, it attempts to make the
public and the Members of this House believe
that its scope is limited to the employces
of the Government of India. The scope of
the Bill is much wider. Sccondly, it has
brought through the back door labour
legislation where the Labour Ministry has
not been consulted because if it is consulted
it has got to be placed before the tripartite
conference. So, through the back door such
legislations are being brought in this Housc
and enacted into laws.

The Banking Amandment Bill was the
illegitimate off-spring of the Finance Minister,
Shri Morarji Desai, the arch-Gandhian,
who took shelter under the Gandhian non-
violence to prohibit all trade union activities
of the Bank employces. The right of the
workers was banncd by bringing in a legisla-
tion through the back-door by pretending
to impose social control over the Banks.
That is what he claimed. But the real object
and the only object was to strike at the root
of the trade union movement of thc country
including the banking scctor.

So also our great Home Minister had
brought in another legislation, through the
back-door, the Industrial Security Forces Bill
which was passed into an Act. Although we
opposed it tooth and nail, the brute majority
of the Congress carried the day.
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In the wake of that, the Essential Services
Maintenance Bill has come banning strikes
in toto. This Bill has a very wide scope. It
covers not only the Government servants
but it covers every section of the working
class in the country. Not only does it cover
the industries under the administrative control
of the Central Government as per the Indus-
trial Disputes Act but also those industries
which come under the administrative control
of the States. That is where the Bill is ultra
vires of the Constitution. That question was
raised earlier also. Of course, it is for the
courts to decide. But let us not have any
misconception and misapprehension about
the scope of the Bill. Under the Industrial
Disputes Act, ‘“‘appropriate Government”
means, in relation to any industrial dispute
concerning any industry carried on by or
under the authority of the Central Govern-
ment or by a railway company, or in rela-
tion to an industrial dispute concerning the
Employees’ State Insurance Corporation,
the Indian Airlines and Air-India Corpora-
tions, the Agricultural Re-finance Corpora-
tion and other Corporations and banking
and insurance companies, mines, major
ports, etc. etc., the Central Government, and
in relation to any other industrial dispute,
the State Government.

So, the minerals, thc mines, major ports
and the Corporations are the subjects which
arc administered by the Central Government
in relation to the Industrial Disputes Act.
All the other industries are under the ad-
ministrative control of the State Govern-
ments. Here, in clause 2 of the Bill, ‘“‘cssential
service” means—

‘(ii) any railway service or any other
transport service for the carriage of passen-
gers or goods by land, water or air;

L . . .

(vi) any service in any mint or secu-
rity press;”

So, all the services, whether it is by rail or by
air or by land are brought under the scheme
of the Bill. It also encroaches into industries
under the administrative control of the State
Governments.

Then, clause 8 says:

*The provisions of this Act and of any
Order issucd thereunder shall have effect
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notwithstanding  anything inconsistent
therewith contained in the Industrial Dis-
putes Act, 1947, or in any other law for the
time being in force.”

By this over-riding clause, the entire scope
of the Industrial Disputes Act, the Payment
of Wages Act and the powers of the State
Governments are taken over by the Central
Government. Labour is in Concurrent List.
List 111 of the Seventh Schedule of the Consti-
tution read with the Industrial Disputes Act
decides the respective rights of the States and
the Central Government in the matter of
legislation on  labour matters. This
Bill covers industries and employees about
whom the Central Government has no right to
pass a legislation. Thec Homc Minister says
that this is only to control thc Government
employces. But the scope of the Bill is far
beyond that. By bringing in this legislation,
by one stroke, all the powers of the State
- Governments, all the machinery of the In-
dustrial Disputes Act to refer the dispute for
conciliation or adjudication, are taken away.
Therefore, this is a fraudulent measure. It
not only curtails the rights of the Government
employees but it also strikes right at the root
of the trade union movement in this country
in every industry, whether public or private.
Whenever the Home Minister wants, he can
expand the list to involve other categories of
- workers at his sweet will and pleasure. There-
fore, there is no sector in the working class
which would not be affected by this enact-
ment. There must be a provision safeguard-
ing their rights onc way or the other, and it
must be a statutory provision. Now in the
case of utility services, strike cannot be de-
clared illegal without referring it for arbitra-
tion or adjudication or any other machinery.
That right is being taken away by this Bill.

Again, the right of thc workers, even of
government employees, cannot be protected
by any promise given on the floor of the
House. That has no legal validity. As a
lawyer, you know, Sir, that the talks or pro-
mises of the Ministers, however eminent they
may be, are not taken into consideration
by the courts. The whole thing comes to
this. Becausc of the temporary success that
Government have achieved in having sup-
pressed the agitation of the government em-
ployees, they think that they can do anything,
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and, therefore, they have come forward with
this Draconian legislation.

They themselves admit that the demand for
a need-bascd minimum wage is not some-
thing exorbitant, is not something unfair.
They only say that it cannot be given now.
So far as the minimum wage is concerned,
our ex-Foreign Minister, Shri M. C. Chagla,
has laid down the dictum in 1947 that the
industries which cannot pay the minimum
wage do not deserve to exist. If that is true
in the case of industries, it is all the more
true in the case of Government. . .

SHRI LOBO PRABHU: They also don't
deserve to exist. . .

SHRI N. SREEKANTAN NAIR: Yes;
that is what 1 say; they also do not deserve
to cxist if they cannot pay the minimum
wage to the workers.

Some of the Congress members are under
the impression that we, trade unionists, go
against the Government and try to extract
much more for government employecs than
what the ordinary workers in the private
sector get. That is an absolutely mistaken
notion. The total wages of the lower classes
of the government employces, the total wages
of cven the diploma-holders and degree
holders in the government undertakings arc
far below the dearness allowance alone of
the scavangers and sweepers in the private
sector undertakings which are adjoining
these government undertakings. What have
you to say to that? A scavanger or a sweeper
in the private sector is getting much more
than what a Class 1V or Class 111 government
servant—even a diploma or a degree holder
in the engineering line, working in a concern
like the Hindustan Machine Tools—gets.
When 1 brought this matter to the notice of
the hon. Minister, when 1 highlighted this
fact, the hon. Minister of Industries said that
they would take away this unit from Kerala.
Can a 13-storeyed unit be taken away like
this at the sweet will and pleasure of the
Minister of Industries? All the workers in
the five units in five different States have
organized themselves under me into one
Federation. Now where is he going to take
it? Is he going to take it to Pakistan or
China or Arabian Sca? This sort of attitude
cannot succeced. You cannot deny the workers
their minimum wagcs, their legitimate mini-
mum wages, and say that Government will
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put them down. This will only be a bravado
and this cannot work in this country.

The entire approach of this Bill is this.
In the name of controlling the government
employees, the Bill seeks to take power to
encroach into all aspects and all spheres of
the trade union movement in this country.
I have no objection if they try and succeed.
Let them try and succeed. But the overall
loss to the nation will be very severe.

My hon. friend was talking about INTUC.
How many workers in the INTUC would
accept the position that they cannot go on
strike in the private industry? I know many
of the leaders of the INTUC who attended
the Indian Labour Conference in the past.
I attended thc Madras session and also the
other sessions of the Indian Labour Con-
ference. I know, as a matter of fact, that no
sector of the working class in this country
would take it lying down if their right to
strike is taken away. You may perhaps
succeed in the case of government emplo-
yees. But what happened to the handful of
drivers in the Railways who insisted that
they cannot work more than 14 hours? Here
also the question is the same, the question of
overtime. You take away their right even to
demand payment of overtime wages when
they are prepared to do overtime. So, with-
out giving overtime wages the workers are
compclled to do the work. They arc being
compelled to do the work for any length of
time. That is what the Bill lays down.
According to this Bill the worker is dcnied
even the payment of legitimate overtime
wages. In this connection, 1 would like to
ask, what happened to the demand of the

. Railway workers who went on strike ? Govern-
ment had to concede that working hours
should be curtailed. And what happens
now, Sir? 50,000 teachers were involved in
the U.P. strikc; of them, 10,000 tecachers
have volunteered to go to the jail. The
maximum punishment that you can give
isto send the workers to jail. These arc all
middle<class people; they have voluntarily
accepted the imprisonment. They arc not at
all afraid of imprisonment or going to jail.
So, don’t threaten the workers with penal
punishment. They arc not afraid of going to
jail. If they are hungry, if they are unemplo-
yed, they would prefer to go to jail so that
thcy may get some food in the jail rather

than starve outside. Hundreds and thousands
of working-class people are prepared to go
to jail. I challenge you to disprove this.
But you will start beating them up and shoot-
ing them down as you have done at Indra-
prastha and Pathankot. You have shot
down hundreds of Government employees.
You have disrupted thousands of their
hearths and homes. Now, you want in this
Bill the provision to curb the rights of the
working class movement in other sectors
also. I tell you: Come on, follow it up. If
this Bill is passed blood will flow in rivulets
from all parts of the country. That blood
will drown this Home Minister and this
Government. The flood of the blood will
drown this Home Minister and this Govern-
ment.

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri): Mr. Chairman, Sir, this Bill
comes in the wake of the 19th September
strike. That was a dark and a sad day for the
country, a day which has cast long shadows.
We can face the bullets of our encmies as
we did in the 1965 Indo-Pakistani hostilities,
When one is faced with the sorrows of our
people and one finds that those sorrows
have deep reasons, one &an understand why
people can be driven to ncar-madness, Now,
Sir, what can the Government do? 1 would
say, the first thing would be, to try to remove
the causes which cause sorrow and hardship
to the people. Unfortunately, Sir, this cannot
be done overnight. There are economic
reasons. There are other rcasons which
cannot be removed suddenly. But, in the
meanwhile, it also becomes necessary to
control the near-madness. And, that is why,
especially after I heard the speech of the hon,
Member who has spoken before me, while
1 appreciate his deep concern for the workers,
I would ask: Does he for a moment think
that any Government in any country <an
survive without the same fecling for the
workers? So, Sir, 1 would say that in this
hour of great distress—which the whole
country if facing: of our i
difficultics, if, at this time, we were to put
our resources together for construction
instead of for destruction, we would be able
to get out of these difficulties. But, on the
other hand, if the trade union movement
were to become a movement which is utilised
for political ends but not for the improve-
ment of Labour, then, I think, the country
will suffer and the workers will also suffer,
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Sir, it is the right of any organised group
of workers to seek redress of their grievances
through a strike, which is direct action.

If they choose to resort to direct action,
it must, I would say, be because the usual
democratic channels have failed. These are
the reasons, apart from the economic reasons,
which we must look into. The joint Con-
sultative Machinery, the management or top
officers and the workers negotiations, arbi-
tration—as long as these channels are open
and there are remedies available, I think thc
workers would be able to resort to them.
It is only when they have their backs to the
wall that they are forced to resort to direct
action—only when the near madncss and
sorrow is so deep that there are no remedics
available to them for it. It would be our duty
to sec that we do not push things to a posi-
tion where remedies are not possible.

This Bill which we are considering, dclegates
extensive powers to Government and we
hope that these powers are always used with
great wisdom and great care, because it
provides for very heavy penalties, things
like arrest without v'varrant; it overrides the
provisions of the Industrial Disputes Act,
it sets aside the Cr. P. C. provided ‘it is
necessary to do so in public interest.” There-
fore, great discrimination, discretion and
wisdom would have to be used in wielding
these powers.

I know there are things to be said on both
sides. There is, unfortunately, a situation
where the thing called judgment in the case
of officers is not always used. What is this
quality called judgment? It is a sort of intui-
tive quality which gives the officer a sort of
clue as to what he should do in a certain
given situation. 1 will tell you about it from
some experience | have had both as a govern-
ment officer’s wife and as a patron of a
government employees’ union. Many years
ago when I was associated with the Air
Force, there was a situation where the air-
men said that their conditions of living were
not satisfactory; they also said that their
education, in many cases, was better than
that of the officers. They brought things to
a point where they said: *there is no reason
why we should salute the officers.”

I remomber this incident. At that point,
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if you had hcld a stiff rod over their heads,
things would have gone to a crises. What
we actually did was this: my husband and
I went from station to station. This is
what my husband told them: ‘You and I
arc the same. But when I wear uniform,
and you are also in uniform; you must salute
me because you do not do so as an individual.
You salutc the President of India, the flag
of India and India itself.” Therefore, while
as individuals we are equal, in uniform, you
must remember that the discipline of the
force must prevail.”

16 hrs.

This is the sort of condition which arises
where a little judgment, a little loosening
up averts a strike. One finds, on the other
hand, that today many recogniscd rules which
are therc in Government are blatantly dis-
obeyed and disregarded by the Officers. The
benefits and the perquisites of the officers
have gonc up, the benefits and perquisites are
not availablc to the staff lower down. Where
housing is concerned, education is concerned,
medical facilitics are concerned, transfers
are concerned, very little attention is given
to them. There is the case of staff cars. We
know that staff cars are only meant for duty,
but now it has become a practicc and a re-
cognised convention that Government trans-
port, whether it be transport by air or trans-
port by car, is used indiscriminately and there
is no check today. I ask you: when I am
hungary, when T have no place to live in,
when my children cannot be educated the
way I think they should be, can I stand back
and see this kind to misuse of privilege?
These are things which do not require
money. They require just an ordinary thing
called justice. When you have rules, the rules
cannot change because of status. What is
wrong is wrong, it does not become right
because of status, and I would say humbly
that rulcs are disobeyed and disregarded by
the people in the highest appointments and
that applies to absolutely the highest people.
1 know that in the old days there used to be
a logbook and a strick record was kept of
how staff cars were used. Today that is not
done.

Secondly, employees are recruited for a
certain purpose, but they are used for some-
thing else, for domestic work in officers’
houses. I ask you: has a man no sense of
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respect and dignity for himself? This does
not require money.

Where housing is concerned, not in Delhi
because Delhi is 60 per cent Government but
in other cities in Housing Boards wherc
accommodation should be given to Govern-
ment employees, the accommodation is
given to other people and therefore Govern-
ment employees are without accommoda-
tion. This is one side.

With equal humility I would submit to
my good friends in the Opposition on that
just as it is nccessary for officers and public
servants to respect the law, it is equally
necessary for the public to respect the law.
I do not think that our trade union leaders
always co-operate. Nor 1 say very
humbly that what happened at the A.G.'s
office in Kerala was obeying the law. So,
unless there is obedience and respect for law
both by public servants and by the public
I do not think that we can make any head-
way. I would suggest that the trade union
leaders should also give great thought to
this. It does them no good, because what
would have happened if the strike on the
19th had gone further than it did? We saw
what happened in Indraprastha. Do you
think that we did not feel as decply anxious
as you did? What would have happened
had there been more Indraprasthas? Does
it not mean that you have a responsibility
to see that more Indraprasthas do not take
place? What would be your role if you were
in a position of authority? Would your role
also not be the same to see that greater
damage and danger was not involved so far
as the public was concerned?

Indraprastha is a great blot on the country,
but as I said earlier, one is driven to near
madness when there is panic and that panic
can also spread and it can affect the people
who have to control the panic just as it affects
those who cause the panic.

MR. CHAIRMAN: Kindly conclude.

SHRIMATI SHARDA MUKERJEE: I
am concluding, Sir,

All over we are entering into an era of
conflict. This conflict is not confined to
Government servants alone. There is a revolt

AGRAHAYANA 25, 1890 (SAKA)

Maintenance (Res.) 2718
and Bill

among the students, among the nurses and
among the teachers. Last year we saw it
among the Police. We got it in the Press also.
So, this is a very serious matter. It is a matter
which I do not think can be settled by legis-
lation. It is a matter which has become a
human problem and the causes arec so deep
that pure legislation—only laws are not
going to solve the situation.

I support Mr. Shantilal Shah who spoke
before me that the Government should
make a much greater effort at negotiation,
at the proper utilisation of the Joint Consul-
tative Machinery and any other democratic
process which exists so that the workers do
not feel forced to resort to direct action.

SHRI DATTATRAYA KUNTE (Kolaba):
Here is a Bill which is trying to put on the
statute book what the Government did in
connection with the cessation of work by
Government employees on 19th September,
1968. That cessation of work on the one
side is called a strike for the realisation of the
legitimate demand. On the other side, Mem-
bers like Shri Shantilal Shah, want to suggest
that it was not merely an attempt to realise
their legitimate demands but also an attempt
to take over either property or possession of
Government property and other things.
Thereby you are trying to suggest that there
is an attempt at revolution. 1 do not know
whether the hon. Minister of State for Home
subscribes to the view of the hon. Member
Shri Shantilal Shah. As far as the aims and
objects of the Bill are concerned, he is not
very clear about it. Therefore, I presume that
he was only trying to meet the strike of the
Government servants so that the essential
services of the Government may run.

Now something happened on 19th Sep-
tember and to meet that situation action was
taken before 19th September by the Govern-
ment. If Government wanted only to protect
all that was done, what is contained in Clause
9 of the Bill could have been as well sufficient.
They could have allowed the Ordinance to
lapse and there is a proviso which provides
that all the action taken should be protected
so that they would have met the situation on
the 19th September. But the Mini wants
to go a step further. He wants to sec that
such situations may not arise in future. There-
fore, at least in the first instance for a period
of S years he wants to put that ordinance on
the statute book as an Act of the realm.
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Now he has not given any reason for this
apprehension of his. He has not said how
such a situation is developing in the country.
He only said that something happened on the
19th September. Therefore in order to sec
that it may not happen again, this Bill is
brought. He wants a statute for a temporary
period. Tt is there for the period of next 5
years. Are such dengerous emergencies
going to arise? As far as this point is con-
cerned, I do not know that there is unani-
mity of thinking in the minds of those who
belong to the ruling Party. The hon. Member,
Shri Nahata, who interrupted in the state-
ment made by the Minister in the Matter,
asked what would the Government like to
do in the matter of the consultative machi-
nery; and he said nothing would be lost if
for two months or more, this Bill were not in
the Statute-Book. Do I take it that what is
the mind of the hon. Member like Shri
Nabhata is also in the mind of the hon. Home
Minister, and therefore he is not here to
pilot the Bill? 1 want to pose a very serious
question.

SHRI R. D. BHANDARE: It is a doubt-
ful question.

SHRI DATTATRAYA KUNTE: Tt
might be doubtful, but anyway, it is a ques-
tion and it is a doubt in my mind. Tt might
be that you might have a clear mind because
you might have joined the deliberation. The
hon. Shri Nahata said very clearly that the
Heavens would not fall if this Bill was not
put in the Statute-Book for the next two
months or more. Tt means that there is a
thinking in the ruling party itself and there-
fore, 1 really want to know what the Home
Minister would say about it. The Minister
rightly said this morning, very proudly, that
there are Chavans in cvery State, but we have
not got Chavan here in this House when we
are speaking on this Bill. 1 do not under-
stand why. Shri Nahata had said it very
clearly. 1 think the hon. Member who spoke
before me had also narrated her personal
experience and, at the same time, she pointed
out that there ought to be a machinery which
can deal with these problems.

The question for consideration for us at
this moment is whether it is sufficient merely
to legalise what was done in the ordinance
and put it on the Statute-Book and protect
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the action taken and carry on those actions,
or is it necessary to put this in the Statute-
Book for a period of five years. Further,
what is said in the Statement of Objects and
Rcasons is this:

“It has always been the endeavour of
Government to provide comprehensive
and positive arrangements for the conside-
ration of the legitimate problems and
gricvances of its employees.”

It has always been their endeavour which they
have never been able to fulfil or succeed,
because in this very House and outside, years
back, promises were made that a machinery
on the basis or on the lines of the Whitley
Council would be created, thereby meaning
that all the legitimate ills, difficulties and
problems of the Government employees will
be so solved that there will be no grievances
which will remain. That is exactly the idea.

As early as 1937, when the Industrial Dis-
putes Bill was first moved in the Bombay
Legislative Assembly, Shri Nanda who was
then the Parliamentary Secretary there, in
support of the Bill stated very clearly that
he recognised that a worker will have griee-
vances, and if he has grievances, there must
be remedies to redress those grievances, and
if such remedies were not provided, naturally,
it might happen that he will go on strike.
Therefore, let this State create such a machi-
nery that there will be no need for a strike.
He further said then, and it was reiterated
by the then Chicf Minister of Bombay, the
late B. G. Kher, that as against the employer,
the employee is weak and therefore, the state
must come to his succour and protection.
Therefore, the intention was to create a
machinery where it will not be necessary for
the worker to go on strike, and yet a machi-
nery will be there which will solve all his
ills. Here is a Government which during all
these years has not been able to create that
sort of achinery which exists in the United
Kingdom, namely, the Whitley Council.
Is it the case of the Government that they
have created Whitley Councils in this country ?
No. Shri Shantilal Shah made a reference to
the need-based wage, and said that as against
the rise in prices, wages will also rise; but why
at all a promise was made that the need-
based wage will be paid? Was it a mere sop
so that the worker will say, “Yes, we are
geiting the moon some day sometime,” or,
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was it a very honest statement of Govern-
ment’s intention? The Government’s inten-
tions are like promises of a crashing bank.
That is what the Minister said this morning.
He is making a promise that something is
under consideration.

There are two parts of the Bill. One thing
is only to legitimatise what has been done in
pursuance of what has happened on 19th
September. If the Government want to put
the other things also on the statute-book,
naturally about a hundred days have passed.
Somebody said, things cannot be done in a
day. Who says it should be donc in a day?
When this ordinance could be issued, why
was not an ordinance issued to give proper
remedies to the employees, whatever they
may be ?

This Bill contains some vague clauses, like
clause 2 (ix). The Minister says it is
impossible to enumerate all thc essential
services. He says that it is diflicult to lay
down all the categories. The case for putting
this Bill on the statute-book has not been
properly made. There are hon. members like
Mr. Nahata, who said that that urgency is
not there. 1 concede that a Government
worth its name must govern. But if this
Government wants to call itself a people’s
Government and claims that it is doing the
best for its employees, the taste of the pud-
ding is in the cating. Why is the Government
not able to convince its cmployces that it is
doing all that ? Why should the Home
Minister, after prodding from the Chair,
after being pushed into that position make a
statement in the House which bristles with
“buts” and “ifs”. If those “‘buts” and “ifs"”
arc properly read, nothing will remain of
what hc said this morning which will lcad
anybody to understand that something is
being done. Taking it for granted that one
would like the Government machinery to
run, let the Government clearly say that the
problems of the employees will be solved and
therc will be no occasion for strike. If that
was done, people would agree that in certain
circumstances, there need not be any re-
course to strike.

1 submit that if at all somcthing is to be
done, it should be done in proper scquence.
Let the Government take its own time for
framing a Bill wherein all the essential ser-
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vices are properly defined and the categaries
laid down. The minister should take his
time to do that. Emergency is not at the
doors. If such an emergency were to arise.
the President is there to issue another ordi-
nance. Or, if the House were in session, I can
assure him that the House will give all those
powers.

16.19 hrs.
[SHRI GADILINGANA Goup in the Chair)

Let him not be frightened because of that.
Let him take proper counsel and incorporate
into this Bill the obiter dicta statement he
has made, because he was pushed into that
position. So that the workers will know
and the Government servants will know,
because they had entered the service before
this. Some convenant has already been there.
Now this will be a new term added to it
saying *‘thou shalt not strike.” Even not
working over time is strike. The definition
of ‘strike’ is so widened and broadened.
When a new condition is being imposed on
the employee, let the Government give him
that assurance that they will indicate it in
this Bill itself. Let both the things come to-
gcther so that a reasonable employee will
understand that there is no reason for him
to go on strike and there is no reason for
him to refuse to work. Then Government
will be in a position to tell the people: All
right, this is right, that is wrong. Here the
lines are blurred. One does not know what
the Government want to do—whether they
want to stifle expression of legitimate grie-
vance or whether they want to put down
those who are out to seize power. These are
the considerations that ar¢ before us.

Now, what are the essential serviocs? How
are the Government servants to know to
which service they belong. Here it is all
very vague. This is threatening them and
frightening them. Maybe the fear is imagi-
nary. But it must be there which is essential
and which is not. There have becn cortain
rulings and on the basis of those rulings the
Subordinate Legislation Committee said:
All right; this could be done. Now the time
has come to revise thosc rulings. Whatever
might have been good in those times may be
different now. In the United States of
America at one stage under the Segration Bill
the difference between Whites and Blacks
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or Europeans and Negroes was legitimate.
Of course they had changed those rulings.
Whatever may be the ruling in this House,
the time has come that this ruling is changed
and things are made more definite and more
positive.

Nothing would have been lost if these
vague and indefinite clauses were left out and
if at all any such services are evolved in
future, another ordinance or another legisla-
tion could come before the House. There-
fore, I believe that whatever be the professed
intentions, out of this Bill one gets the im-
pression that Government is wanting to takc
much more power than is really at all
necessary.

st qaw fenik wwi (S) ¢
gwmafg ft, o sq & F a9 § wfuw
faaemue fadgs &1 gwds & F
for & @wer gov g1 @YW @@
fatg®s #1 FHIW  FET UK
qfefeqfaai & avwa 7€ & 1 afFa fam
afcfeafaat # gara 3w @< @7 &,
S greTd AR AW A weee 7T g1 @
¢, 97 gea 1 3G gu, ge oF fay
FTA ¥ 2gaedT FE T fY, foed
Ffx § @A qrQ afafafedi v s fF
am A1 guar & far gww d7r #%
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a1 | § FgAT TEaT § e qm @
X A g fred fF-a= e ®
&7 g &, ¥ WO W9 § F1E agd 76
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# 9T THaT ¥ W A fr¥mw
FTAT TRAT § 6 wred wR g wrew
T g @ YR § 5o aw
I3, TR AM A qaET q AfEA 5w
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7 3 | 9] 0F @A A9
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Wi F A H 5 fad &7 qRei weat
H gwgw FIaTE

SHRI1S. M. BANERJEE (Kanpur): Sir, I
rise to oppose this Bill lock, stock and barrel.

SHRI NAMBIAR: Tooth and nail
opposition,

SHRI S. M. BANERJEE: When I raised
certain points of order, I pointed out that in
our country today therc is a legislation, called
the Industrial Disputes Act, 1947. There
are provisions for the strikes to be declared
illegal. Is it not a blanket ban on the strikes?
If any question, if any matter, is referred to
arbitration or adjudication or to a national

tribunal, then the strike could be declared
illegal.

Only a few days back, the Labour Minister
referred to the problems concerning the Life
Insurance Corporation employees to arbitra-
tion and the net result was that the strike
which was to commence on the 5th Decem-
ber, 1968 was deferred.

Here is a piece of legislation which is
against the various articles of the Constitu-
tion. Unfortunately, the Speaker of this
House cannot possibly give judgment on
constitutional aspects of it. They can simply
recommend it to the President to refer it to
the Supremc Court for their opinion.

1 am surpriscd today to find that the
amendment of Shri Vidya Charan Shukla
has been circulated. But our amendment



289  Essential Services

suggesting that the Attorney-General should
be called to express his opinion on the various
provisions of this nefarious or pernicious
piece of legislation has not yet been circulated.
I also suggested, by another motion, that
certain controversial clauses of the Bill or the
Bill itself should be recommended to the
President to refer it to the Supreme Court for
their opinion. Unfortunately, T do not find
that in the list of amendments which runs
to the tune of 268 amendments.

Then, the hon. Minister, a little while ago,
said something about the Joint Consultative
Machinery and that they want to make it
Statutory. I have before me the constitution
of the Joint Consultative Machinery. Even
under the Industrial Disputes Act, when a
question is referred to arbitration or adju-
dication, the strike can be declared illegal
and the penal clauses are, practically, the
same as embodied in this piece of
legislation.

What did Prime Minister Nehru say when
the discussion took place after the 1960
strike ? After the speech made by Mr. Nath
Pai, that wonderful speech and historic speech
in the history of Parliament, Prime Minister
Nehru replied by saying:

“I am not suggesting that the strikes
should be banned or forbidden because the
fact of the matter is that strike is an inevi-
table concomitant of the capitalist system.
If you have capitalists and have employee-
employer relations, then you have to have
something to protect the employee from

the employer’s pressures and other
things. . .”
*“. . . But it is no good my saying that

and no good my banning this kind of thing
unless we can produce an adequate sub-
stitute for the settlement of such disputes,
controversies that might arise, . . . *

This is what Prime Minister Nehru said when
he was replying to the debate which was
raised on the 1960 strike. That strike lasted
for six days. When Shri Ashoka Mchta in-
tervened in the dispute, it was withdrawn.
Even after the general strike, Prime Minister
Nehru said that it was not the intention
to withdraw the right to strike.
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Now, here is the Home Minister or his
assistant or dcputy, Shri Vidya Charan
Shukla, who must have his pound of flesh.

SHRI NAMBIAR: Or the Law Minister
who is always lawless!

SHRI S. M. BANERJEE: On the face of
the Industrial Disputes Act, 1967, on the
face of the Joint Consultative Machinery,
where the letter of intent is signed by all the
groups, where the strike has been declared
as superfluous, what is the necessity of bring-
ing in this piece of legislation.

T may mention for your information that
the only purpose of this Bill is contained in
clause 9(2) which says:

“Notwithstanding such repeal, any-
thing done or any action taken under the
said Ordinance shall be deemed to have
been done or taken under this Act, as if
this Act had come into force on the 13th
day of September, 1968."

The whole purpose of this Bill, of this black
Bill, which is against the ILO spirit, which
is against thc spirit of the Constitution,
which is against the spirit of human rights,
is only this that they want to teach all those
employees, who went on strike, a lesson;
before the Ordinance lapses, they want to
pass this legislation giving it a retrospective
effect, so that nobody is spared and every-
body is convicted. What is the picture today?
8,000 employees have been suspended and
the services of 4,000 temporary employees
have been terminated after giving them one
month's pay. Suppose Mr. Banerjec is a
permanent employee and Shri Umanath
is a temporary employee. Both are arrested
under clause 5 of the Ordinance or section
188 of the I. P. C., and because Mr. Banerjee
is a permanent employee, he is suspended
and because Mr. Umanath is a temporary
employee, his services are terminated. Even
the worst criminal in this country is given
an opportunity to defend himself; even the
murderer of Gandhiji was given an oppor-
tunity to defend himself, but here is the
Government which  has dismissed 4,000
employees without giving them an oppor-
tunity to defend themsclves. Is this justice?
You do not give them an  opportunity to
defend themselves, to go before the court
of law and plead their innocence!
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16.42 brs.

[MR. SPEAKER in the Chair)

It is a summary dismissal that they have
resorted to. This can only happen in a
fascist State. They want to legalise their
illegal acts by passing this Bill and giving
it effect from the 13th September, 1968. 1
ask the hon. Home Minister here and now
as to what are the special features of this
Bill. This Bill is taking away the right to
strike without giving them any machinery.
I am sure, Mr. V. C. Shukla or his boss,
Shri Y. B. Chavan, will never accept any
amendment, either of Mr. Lobo Prabhu or
of Mr. Banerjee or of anybody else, because
they want this Bill to be passed as it is. The
Industrial Disputes Act grants the right to
declare a strike illegal, but not before
referring the matter to arbitration or to a
national tribunal. But here is a legislation
which bans strike without giving them any
machinery.

Regarding the Companies (Amendment)
Bill about donations by companics, when
we asked in the House whether, if they are
not going to pass it now, they can give a
saving clause that anybody who receives
donations will be punishable under that Act,
they said, ‘No’. But now here they want to
have a saving clause just to dismiss 4,000
employees and make 8,000 employees to
face trial ! My submission is this. This Bill
is redundant, is superfluous. When there is
the Industrial Disputes Act in this country,
where is the necessity for bringing forward
such a Bill? There can only be two purposes
for having brought forward this Bill: do not
give them any right to negotiate, ban the
strike, and legalise the government's illegal
actions, legalise all the shootings in Pathankot,
the murders in Indraprastha, in Gauhati and
other places and give it a stamp and say that
the President issued the Ordinance and this
Parliament has passed this legislation. . .
(Interruptions) In Ceylon, a few days back,
there was a strike by the Posts and Tele-
graphs employees, but they have certain
strange people in their Cabinet; they did
not issue any Ordinance, they tackled the
strike, they settled the question of strike,
without any Ordinance. What happened
in France? What happended in 1926 when
all the Central services, including the Rail-
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ways, gave a notice and went on a strike?
They did not go mad. They thought that
there was a cause for it. Even in America
when the essential services went on a strike
and they wanted to ban the strike, they did
not allow it to be done; it was not banned.
The Government did not accept the arbitra-
tion. They have betrayed the confidence of
the employees. If anybody is charged with
the charge of being traitors or being anti-
national, it is they, who are sitting on those
benches. Now, here is Shri Chavan the
Shylock of the Twentieth Century. He wants
to take the blood out of 8,000 employees;
and he has killed 4,000 temporary Gov-
ernment employees.

MR. SPEAKER: The hon. Member must
conclude now.

SHRI S. M. BANERIJEE: Sir, I thought,
the employees will be saved by a Portia in
the Cabinet. T hoped there will be some
Portia in the Cabinet to serve the interests
of the employees. But my hopes have been
belied.

T oppose this Bill. This is against the
Constitution. Even at this late hour I request
the hon. Minister to withdraw this Bill.
Otherwise we shall opposc it. We oppose
it outside this House and inside this House.
We shall go on opposing it every day and
every hour.

SHRI K. LAKKAPPA (Tumkur): Sir,
will Mr. Chavan take thc flesh without
taking a drop of blood? (Interruption)

MR. SPEAKER: Kindly resume your
seat. As I said, we have exceeded the time
limit this time also. I am closing the general
discussion. The hon. Minister will reply now.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA):
Mr. Spcaker, Sir, 1 wish to- thank the
hon. Members who have taken part in the
Debate on the Motion which T moved in this
House.

Sir, many important points have been
made by the hon. Members. But, while
moving the Resolution, the hon. Member
asked a question as to why we did not bring
in this Bill when we knew that the strike
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situation was developing among the Gov-
ernment servants. The reply to this has
already given earlier. But, I would like to
emphasise that reply.

Sir, it was not our intention either to
issue the Ordinance or to bring any such
Bill before the House, or to make any such
law for the country. Sir, we did our best
and the efforts that were made by the Gov-
crnment to arrive at an understanding with
the Government employees have been stated
here by the hon. Home Minister several
times. And, during the No-Confidence
Motion this point was stressed. The whole
histoy has been given as to how this matter
came up before the Government, how
negotiations were held and on what point
there was disagreement and up to the last
minute, up to the last moment, we kept on
trying, and we tried to see whether there
could be some sort of working arrangement
with the leaders who were calling for a strike
so that this unpleasant situation would not
develop. And, Sir, in spite of the best
efforts, if the situation developed, there was
no alternative then with the Government
cxcept to promulgate an ordinance so that
the essential services of the community, of
the nation, were not disrupted, when we
were faced with very serious situation in the
shape of drought and floods in various parts
of the country,

As the House very well knows, there are
ten demands, but three of these demands
have been particularly agitated.  These
demands are: the demand for the grant of
need-based minimum wage, Merger of
D.A. and the Formula governing grant of
Dearness allowance.

The House knows that while the first two
demands were discussed in the National
council of the JCM, the third demand was
not discussed there. After these two demands
were discussed and disagreement was recor-
ded, there was the proposal made by the
Government to the leaders who were calling
the strike, for further negotiations. The
offer of the Government was that the issue
of the arbitrability of the second demand
could even be discussed.

i there was no agreement, arbitration
could be considered. On the issue of a need-
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based minimum wage, it was explained that
this is an issue which has got very wide
social and cconomic implications, it em-
braces wider social and economic spheres,
and that is why we would like to await the
recommendations of the National Labour
Commission.

SHRI UMANATH: The question of
strike is also beforc the National Labour
Commission.

SHRI VIDYA CHARAN SHUKLA:
Yes. I have already explained why we had
to do it. We did not want to do it.

As far as this particular matter is
concerned, when it was referred to the
leaders who were agitating for a strike, we
also impressed upon them that the National
Labour Commission was considering this
matter and we had referred to them this
issue of a need-based minimum wage and the
National Labour Commission could consider
all those things. Apart from that, a
Committee of the Cabinet consisting of the
Ministers concerned with this matter was
formed and these gentlemen were invited to
discuss. But [ am sorry to say the response
was not there and the situation was pre-
cipitated as a result of which this step, which
we did not wish to take, had to be taken in
the interest of the maintenancc of essential
services.

SHRI S. M. BANERJEE: These leaders
are not here. They had said ‘we are not
going to discuss arbitrability’. I suggest
that they should not be quoted or referred
to here because they are not here to defend
themselves. They arc as respectable as any
minister.

SHRI VIDYA CHARAN SHUKLA:
Having been forced to takc the step 1
mentioned, we had to bring this Bill before
the House. It was not originally contempla-
ted, but our hands were forced.

1 would now come to the merits of the
Bill.

SHRI LOBO PRABHU: Beforc  he
proceeds, may I ask. . o

MR. SPEAKER: No, not now.
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SHRI NAMBIAR: What is the neces-
sity for the Bill now when there is no strike?

SHRI VIDYA CHARAN SHUKLA: It
has been contended by some hon. members
that this Bill takes away the valued right
to strike of the employees. T have placed
the Bill before the House; T also said in my
introductory speech that this Bill does not
take away the right to strike per se; it does
not prohibit strike among  government
servants. It only gives power to Government
to declare certain services as essential.
Certain essential services having been
mentioned in the Bill, in times of emergency,
whenever it is found necessary, a notification
could be issued under it so that strike could
not take place as it would be illegal.

So by itself the Bill does not take away
the right to strike or give that right. The
status quo remains.

SHRI NAMBIAR: Is it an
it is only foolery.

argument ?

SHRI VIDYA CHARAN SHUKLA: This
is the present position concerning the Bill.
1 would only again emphasise that this Bill
does not take away the right to strike at all.
The right remains with them. Only when it
is regarded that a strike will disrupt essential
services and create troublc in the country,
Government would have the power to
prohibit it and it could not take place.

SHRI S. M.
hearing gricvances.

BANERJEE: Without

SHRI VIDYA CHARAN SHUKLA: I
had also said in my introductory speech
which, unofrtunately, T was not able to
make clearly because there was so much of
interruptions, that we did not only want to
provide penalties for strikes when they hurt
essential services in emergency times; we
also want to provide an alternative machinery.
Then the Deputy-Speaker was pleased to ask
us to give further details. This morning 1
had given those details of our thinking, so
that the whole matter is balanced.

As for the employees, we do not want to
deal with them in a hard-headed or hard-
hearted manner. We want to deal with
them the fullest sympathy. We know that
by and large our employees are patriotic.
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They have done very good work during the
national emergency. We have no complaints
as far as that is concerned. About their
patriotism we have no complaint. We do
not want to punish them for anything. There
is no vindictive attitude as far as the
Government is concerned, but we have to
guard our employces and our own country
against such people who go to any length for
their political ends. This is the safeguard
that we have to provide. The Government
has to take powers in their hands to see that
at a time of emergency there is no risk to the
conducting of national affairs. With this
purpose this Bill has been brought forward.
It is not a punitive measure as far as our
employees are concerned. It is not a measure
which is going to ban strikes per se. It is
only to safeguard the national security and
essential services that we have brought
forward this Bill.

SHRI NAMBIAR: By issuing a notifica-
tion you can ban it, and you still say you
have not taken the powers.

SHRI VIDYA CHARAN SHUKLA: As
the hon. House knows, we have moved an
amendment. A notification, of course, can
be issued under the Act, but when we make
rules and also when we name further essential
services, these things will have to come
before the House. They have to be ratified
by the House and only after ratification can
we take further action.

It has also been said by several members
that we are denying the right of collective
bargaining and trade union rights. Here
again, therc is a little confusion which I
would like to clear. I think that the hon.
Members who say that trade union rights
and the right of collective bargaining arc
taken away are not right because 1 think
that they are confusing between Government
employees and industrial workers.

SHRI S. M. BANERIJEE: See the defini-
tion of industry. Railway is an industry.

SHRI VIDYA CHARAN SHUKLA:
Government empolyees are governed by
statutory rules. Industrial employces are
Governed by the contract that they have
with their employers either in the private or
public sector. There is an essential difference
between the two. They arc mixing up the
two.
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As far as collective bargaining is concerned,
it is provided for by the joint consultative
machinery. We would like to remove
whatever lacunae or weaknesses that might
have been there in the joint consultative
machinery, and while putting this machinery
on a statutory basis we would like to see
that a very potent and effective machinery
is available to the Government employees
to agitate their demands and sec that the
J. C. M. acts as a very potent instrument of
collective bargaining.

SHRI S. M. BANERIJEE: After opera-
tion you want somebody to produce a
baby.

SHRI VIDYA CHARAN SHUKLA:
Shri Kundu tried to say that there was some
difference of opinion in the Government as
far as the necessity of this Bill is concorned
that is why thc Home Minister was not
here to pilot the Bill. 1 do not know how
he got this funny idea into his head. There
is no question of any diffcrence of opinion,
It is a Bill which has been considered by the
Union Cabinet and a decision has been taken,
and as the hon. House knows, the entire
Government is responsible for this Bill.

As far as the question of improving the
pay and scrvice conditions of the Govern-
ment employees arc concerncd we arc very
sympathetic to them. Our negotiations with
the representatives who called for the strike
will bear this out. We never said that we
did not want to discuss their demands. The
only question that arise was about arbitrability
and on that one point the whole thing broke
down. [ do not think that was a very good
thing to happen because that created great
difficulties in the way of those whom proba-
bly they wanted to serve and whom we want
to see happy.

But still without any thought of what
terrible things can happen in future, they
recklessly went on their adventure of calling
a token strike which was really a total strike.
We knew that if they were successful in
misleading the employees by taking them for
a one day strike and indefinite strike, all the
Government establishments  would follow
and that would have been a catastrophe
and no Government worth its salt can allow
that kind of situation to develop.

17 hrs

SHRI NAMBIAR: If one day strike is
there, what will happen? The Government

offices are closed on Sundays. Nothing
happens.
SHRI VIDYA CHARAN SHUKLA:

Some hon. Members mentioned the tragic
incidents that took place in the wake of the
attempted strike. We have explained in the
House that we are sorry for that with regard
to the incident in the Indraprastha Bhavan
and Pathankot and other places like that, 1
do not think anybody wishes for such
things. We tried our best to prevent that.
But if these things happen, the responsibility
is not on the Government alone, those
peoplc who were reckless about these things
and who did not consider the matter in all
its implications, they must also share the
blame for these incidents.

SHRI1S. M. BANERJEE: A judge should
decide that.

SHRI VIDYA CHARAN SHUKLA: 1
would say that the Bill 1 have moved is not
a vindictive move. It is a move which is
going to take away the right to strike. It is
not brought forward to take away the right
of collective bargaining by the Government
cmployees. It is only to safeguard the
national intcrests in times of cmergency that
this Bill has been brought forward,

SHRI NAMBIAR: We are not urchins.
We know what it is.

SHRI VIDYA CHARAN SHUKLA: And
as 1 have said, it is a temporary measure.
When the comprchensive Bill comes we will
include both the things. Then we may not
rencw this measure. For the time being, I
think the negotiating machinery which is
going to be put on a statutory basis will be
approved by the House and if it takes
firm roots and things are put in the right
order, the need for such a thing will not be
there.

SEVERAL HON. MEMBERS rose.—

MR. SPEAKER: So many people are
getting up to put questions. We have had a
long discussion on this for so many hours.
Now I will call Mr, Kothari.
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SHRIS. S. KOTHARI (Mandsaur): The
hon. Minister has tried to argue a weak
case in a convincing way but I wonder
with how many members he has carried
conviction.

SHRI S. M. BANERJEE: None.

SHRI S. S. KOTHARI: We, in the
Opposition, have been fighting for a laudable
cause, trying to benefit lakhs of workers who
are unable to make the two ends meet, who
live in a state of semi-poverty constantly
and who have difficulties in balancing thier
budget. May I submit that the hon. Ministers
must consider whether they would also not
like to see that they experience a glimmer of
hope, which would sustain thesc unfortunate
people. Therc should be reasonable prospects
of their lot improving and that after a period
of time, they emerge from darkness to light.
I should think that it is a sacrosanct cause
and the Government and thie Ministers must
take a humanistic and compassionatc view.
1 would now particularly like to refer to
certain sections of the Bill.

Clause 2 has been a controversial clause,
and the Committee on Subordinate Legisla-
tion, to which this clause was referred, has
tried to find a via media, but in my opinion,
all that they have done is to make a parallel
of the procedure which is adopted for
ordinances, but then ordinances by themselves
constitute legislation by the backdoor.
Therefore, the via media that has becn sug-
gested, that a notification should come into
effect and be placed before Parliament and
would expire unless it has been approved
by Parliament in my opinion, also amounts
to backdoor legislation, and is unsatisfactory.

The hon. Minister has made a proposition
that the Government is considering to codify
or to give statutory recognition to the scheme
of joint consultative machinery. I submit
that between that proposal of the hon.
Minister and between this Bill, there is a
gulf, and that gulf has to be bridged. It is
absolutely necessary, as most Members in
this House feel that the Government should
not attempt to take away the right of the
cmployees to strike without providing in the
Bill some form of machinery for negotiation,
adjudication or arbitration of issues which
agitate ‘thc employces. The bridge that 1
would suggest and this is a very important
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one is that the Government should provide
in the Bill itself that the government shall
come forward within a period of three
months with a scheme, which shall be subject
to sanction of Parliament, and this scheme
shall provide the necessary machinery for
negotiation, adjudication, and arbitration.
lt_” this demand of the House is acceded to,
it would not cause much difficulty for the
Government. They would get ample time to
think and cogitate over the matter and
ultimately to arrive at a scheme which would
satisfy all sections of the House. That could
be adopted later. I do not see what is the
necessity for producing another Bill, because
this Bill itself has created so much bothera-
tion and has taken so much time of the
House; I think the expenditure to the nation
would be great if another Bill, which the
Minister intends to bring forward, is brought
before the House; it would besides, create
further trouble. Let him, therefore, insert
in this Bill a provision for a scheme which
he can bring in later and have it sanctioned
by Parliament.

I am afraid most of the arguments or most
of my points which were made here in my
speech  while moving the resolution for
the disapproval of the ordinance have not
been replied to by the hon. Minister. We
wonder what sort of emergency there was
which had necessitated the issuance of this
ordinance. Then, should the emergency
last for five years? 1 do not understand,
and I do not know how the Minister can
justify these blanket provisions. He says
that the right to strikc is not being taken
away. If you ask any trade union leader or
the employees, they would say that the right
to strike is definitely being curtailed. May I
submit that the period during which this
Bill would be cffective should be reduced
from five years to onc year or two years.
But why make it a semipermanent measure ?
It is not, in my opinion, necessary.

May I point out one more aspect of the
matter? I had referred to the incidents that
had happened. I think all sections of the
House agree that the incidents in Indrapras-
tha and the firing in Bikaner, Pathankot and
other places were unfortunate. I had urged
the hon. Minister to see that a judicial
enquiry should be instituted to arrive at
correct conclusions. But the Minister has
remained a silent in the matter. He has
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not even uttered a word about these incidents.
previously he said that they are ordering an
enquiry into the matter. I think they should
have been looked into in a more judicious
manner.

Then, I would like to refer to certain
other clauses of the Bill. Clause 6 provides
that anybody who extends financial support
for the strike shall be punishable with
imprisonment and fine. If tomorrow, Sir,
the family members of an arrested worker
come to you for aid and if you give them
Rs. 100 to support or sustain themselves and
to feed their starving children, perhaps the
Government might say the hon. Speaker
has also supported it. Lending financial
assistance to the sufferers on account of the
strike would also be attracted by this
measure ! (Interruption)

SHRI NAMBIAR: He may be arrested!

SHRI S. S. KOTHARI: The point that 1
am trying to make is that, on humani-
tarian grounds also, let not this Bill provide
clauses, the implications of which the Govern-
ment themselves have not thought over
properly. They have not considered what it
means. Indirectly anybody giving some
money to the starving family would be arres-
ted for supporting the strike. That is not
fair. That clause should be dcleted or there
should be a provision that such things shall

not be covered by this clause. Then, if a
worker refuses to work overtime, he shail be
deemed to have gone on strike! Surely these
are things which Government could have
casily amended, to render it an equitable
measure. Both the public and the Government
expect that the Central Government emplo-
yees should be cfficient and productivity
should increase. But if an employee has
constantly to worry over the balancing of
his family budget and meeting the daily
needs, do you expect him to bring out the
best in himself ? Obviously, with these
worries in his head, he would not be able to
give the output expected of him. Therefore,
Government must look into the matter and
see how progressively they can give a
need-based mini wage, b it is a
legitimate, resonable and modest demand.

Finally, I would submit that Government
should forget the past and open anew
chapter. They must adopt a sympathetic
attitude towards the employees and cancel
all those notices with regard to suspeasion,
termination and other forms of victimisation.

MR. SPEAKER: The question is:

“This House disapproves of the
Essential Services Maintenance Ordinance,
1968 (Ordinance No. 9 of 1968) promulga-
ted by the President on the 13th September,
1968.”

The Lok Sabha divided:

Division No. 24 ]

Abraham, Shri K. M.
Adichan, Shri P. C.
Badrudduja, Shri
Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Biswas, Shri J. M.
Devgun, Shri Hardayal
Gopalan, Shri P.
Gupta, Shri Kanwar Lal
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Joshi, Shri S. M.
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kothari, Shri S. S.
Kunte, Shri Dattatraya
Lakkappa, Shri K.
Meghachandra; Shri M.
Misra, Shri Srinibas

AYES

{17. 14 hra,

Molahu Prasad, Shri
Mukerjee, Shri H. N.
Nambiar, shri

Nihal Singh, Shri

Patel, Shri J. H.

Patil, Shri N. R.
Ramani, Shri K.

Ramji Ram, Shri

Saboo, Shri Shri Gopal
Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr. Ranen

Sharma, Shri Beni Shanker
Sondhi, Shri M. L.
Thakur, Shri Gunanand
Umanath, Shri

Vajpayee, Shri Atal Bihar
Viswambharan, Shri P
Viswanathan. Shri G
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Ahirwar, Shri Nathu Ram
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhattacharyya, Shri C. K.
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.

Ering, Shri D.

Ghosh, Shri Parimal

Igbal Singh, Shri

Jadhav, Shri V. N.
Jaggaiah, Shri K.

Jagjiwan Ram, Shri

Jamir, Shri S. C.

Kedaria, Shri C. M.

Kesri, Shri Sitaram
Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B. N.

Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mabhida, Shri Narendra Singh
Marandi, Shri

Master, Shri Bhola Nath
Mehta, Shri Asoka

Mechta, Shri P. M.
Menon, Shri Govinda
Minimata Agam Dass Guru, Shrimati
Mirza, Shri Bakar Ali

Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati
Murthy Shri B. S.

Nahata, Shri Amrit

Naidu, Shri Chengalraya
Palchaudhuri, Shrimati lla
Pandey, Shri K. N.

Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
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Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shri S. D.
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raju, Shri D. B.

Ram, Shri T.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri

Rane, Shri

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.,
Raut, Shri Bhola

Reddy, Shri P. Antony
Reddy, Shrimati Sudha V.
Roy, Shrimati Uma
Saha, Dr. S. K.
Sambasivam, Shri

Sapre, Shrimati Tara
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P. C.

Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Sheo Narain, Shri
Shinkre, Shri

Shukla, Shri S. N,

Shukla, Shri Vidya Charan
Singh, Shri D. N.

Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Sudarsanam, Shri M.
Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Swaran Singh, Shri
Tiwary, Shri D. N.

Tiwary, Shri K. N,

Uikey, Shri M. G.
Verma, Shri Balgovind
Yadav, Shri Chandra Ject
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MR. SPEAKER: The result* of the
division is:

Ayes: 38; Noes: 114,
The motion was negatived.

MR. SPEAKER: There is a large number
of amendments for circulation, namely,
Nos. 1, 2, 3, 7, 8 and 148. 1 will now put
them to the vote of the House.

Amendments Nos. 1,2, 3,7, 8, & 148 were put
and negatived.

MR. SPEAKER: There is one amend-
ment, No. 9, by Shri Shri chand Goyal for
reference to the Select Committee. 1 will
put it to the®vote of the House. The
question is §

“That the Bill to provide for the main-
tenance of certain essential services and the
normal life of the community, be referred
to Select Committee consisting of 20
members, namely:—

(1) Shri S. M. Banerjee
(2) Shri Bibhuti Mishra
(3) Shri Y. B. Chavan
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(4) Shri Abdul Ghani Dar

5) Shri G, S. Dhillon

(6) Shri Surendranath Dwivedy
(7) Shri Indrajit Gupta

(8) Shri Hem Raj

(9) Shri Kameshwar Singh
(10) Shri V. Krishnamoorthi
(11) Shri Vikram Chand Mahajan
(12) Shri P. Govinda Menon
(13) Shri Piloo Mody
(14) Chaudhary Nitiraj Singh
(15) Chaudhuri Randhir Singh
(16) Smt. Sushila Rohatgi
(17) Shri Prakash Vir shastri
(18) Shri Sheo Narain
(19) Shri Vidya Charan Shukla; and
(20) Shri Shri Chand Goyal

with instructions to report by the first day
of next session.”

The motion was negatived.

MR. SPEAKER: The question is:

“That the Bill to provide for the
maintenance of certain essential services
and the normal life of the community,
be taken into consideration.”

The Lok Sabha divided:

Division No. 25}
Ahirwar, Shri Nathu Ram
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basu, Dr. Maitreyee
Bhagat, Shri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri
Buta Singh, Shri
Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Das, Shri N. T.
Dasappa, Shri Tulsidas

AYES

[ 17.20 hrs.
Dass, Shri C.
Desai, Shri Morarji
Deshmukh, Shri Shivajirao S.
Devinder Singh, Shri
Dhillon, Shri G. S.
Ering, Shri D.
Ghosh, Shri Parimal
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Kikar Singh, Shri
Kotoki, Shri Liladhar
Kripalani, Shrimati S
Krishna, Shri M. R.
Kureel, Shri B. N.

h

*The following Members also - recorded

their votes'—

AYES: Sarwashri N. K. Somani and B. K. Daschowdhury.

NOES: Shrimati Sharda Mukerjee.
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Lalit Sen, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahida, Shri Narendra Singh
Marandi, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Govinda
Minimata, Shrimati Agam Dass Guru
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati
Mukerjee, Shrimati Sharda
Murthy, Shri B. S.

Nahata, Shri Amrit

Naidu, Shri Chengalraya
Palchoudhury, Shrimati Ila
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shri S. D.

Poonacha, Shri C. M.
Pramanik, Shri J. N.
Prasad, Shri Y. A.
Qureshi, Shri Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raju, Shri D. B.

Ram, Shri T.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Abraham, Shri K. M.
Adichan, Shri P. C.
Badrudduja, Shri
Banerjee, Shri S. M.

Basu, Shri Jyotirmoy
Biswas, Shri J. M.
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal
Gopalan, Shri P.

Gupta, Shri Kanwar Lal
Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Joshi, Shri S. M.

Kalita, Shri Dhireswar
Kamalanathan, Shri
Kothari, Shri S. S.
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Ramshekhar Prasad Singh, Shri

Randhir Singh, Shri

Rane, Shri

Rao, Shri K. Narayana

Rao, Shri Muthyal

Rao, Shri J. Ramapathi

Rao, Shri Thirumala

Rao, Dr. V. K. R. V.

Raut, Shri Bhola

Reddy, Shri P. Antony

Reddy, Shrimati Sudha V.

Roy, Shrimati Uma

Saha, Dr. S. K.

Saigal Shri A. S.

Sambasivam, Shri

Sapre, Shrimati Tara

Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P. C.

Shah, Shri Shantilal

Shambhu Nath, Shri

Sharma, Naval Kishore

Sheo Narain, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri

Shukla, Shri S. N.

Shukla, Shri Vidya Charan

Singh, Shri D. N.

Sinha, Shrimati Tarkeswari

Snatak, Shri Nar Deco

Sudarsanam, Shri M.

Supakar, Shri Sradhakar

Suryanarayana, Shri K.

Swaran Singh, Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Uikey, Shri M. G.

Verma, Shri Balgovind

Yadav, Shri Chandra Jeet

Lakkappa, Shri K.
Madhok, Shri Bal Raj
Mcghachandra, Shri M.
Misra, Shri Srinibas
Molahu Prasad, Shri
Mukerjee, Shri H. N.
Nambiar, Shri

Nihal Singh, Shri

Patel, Shri J. H.

Patil, Shri N. R.
Ramani, Shri K.

Ramji Ram, Shri
Saboo, Shri Shri Gopal
Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr. Ranen
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Sharma, Shri Beni Shanker
Somani, Shri N. K.
Sondhi, Shri M. L.
Sreedharan, Shri A.
Thakur, Shri Gunanand
Umanath, Shri

Vajpayee, Shri Atal Bihar:
Viswambharan, Shri P.
Viswanathan. Shri G.

MR. SPEAKER: The result of the
division is:

Ayes 122
Noes 41

The motion was adopted.
Clause 2—(Definitions.)

MR. SPEAKER: The House will now
take up clause 2 of the Essential Services
Maintenance Bill. There is a large number
of amendments to this clause. Hon. Members
present in the House who are desirous of
moving their amendments to clause 2 may
send slips to the Table within 10 minutes
indicating the serial numbers of the amend-
ments they would like to move. They will
be treated as moved if they are otherwise
admissible.

SHRI P. VISWAMBHARAN (Trevan-
drum): 1 beg to move:—

Page 2,—
omit lines 6 to 8. (29)

Page 2,—
omit lines 20 to 32. (30)

Page 2, lines 37 and 38,—
omit “and includes” (31)
Page 2,—
omit lines 39 and 40. (32)

M 39"‘

omit lines 1 to 3. (33)

SHRI KANWAR LAL GUPTA: 1| beg
to move:—

Page 2, for lines 26 to 32,—
substitute—
“therein would prejudicially affect
defence

and security of the
country;” (41)

Page 2,—
Jor lines 37 to 40, substitute—

“employed to continue to work or
to accept employment.” (42)

SHRI LOBO PRABHU: 1 beg to

movei—

Page 2, line 29,—
after “hardship” insert—
“disturbance or inconvenience™ (48)

Page 2, line 33,—
after “‘cessation” inserr—
“for reduction of obstruction."(49)

SHRI K. RAMANI (Coimbatore): T beg

to move:—

Page 2, line 5,—
after “‘service” insert—
“relating to confidential matters of
the State™ (83)

Page 2, line 7,—
for * s or" sibsti
‘“strategic™ (84)

Page 2, line 11,—
after “aircraft’ insert—
‘“under the direct control of the
Indian Air Foroe” (85)

Page 2, line 13,—
after “‘goods” insert—
“for.Indian Armed Personnel under
the United Nations Organisa-
tion” (86)
Page 2, lines 14 and 15,—
for *‘with the clearance of goods or
passengers through the customs
or with the prevention of smuggl-
in'.'
Substitute—
“with the prevention of smuggling
of gold™ (87)

Page 2, line 17,—
for “any mint or security press”

substitute—
“anti corruption branch™ (88)

Page 2, line 18—
after “service” Insert—
“in international border districts”
(89)
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[Shri B. Ramani)
Page 2,—
Jfor lines 21 and 22, substitute—

‘““Cabinet Secretariat™ (90)

Jor lines 23 to 32, substitute—

“(ix) any other serivce connected
with matters with respect to
personal security of President
and Vice-President;” (91)

Page 2, line 37,—
after “‘employment” insert—
“inspite of Union Government’s

readiness to refer the dispute
for arbitration” (92)

Page 2, line 39,—
after “overtime” insert—
“by class one officials” (93)

SHRI P. GOPALAN (Tellicherry): T beg
to move:

Page 2, line 5,—
add at the end—
“in the border areas” (96)
Page 2, lines 7 and 8,—
for ‘“‘passengers or goods by land,
water or air”
substitute—
“‘defence materials or strategic goods
for troops in times of war"(97)
Page 2, line 10,—
Jor “aerodromes” substitute—
*“helicopter” (98)

Page 2, line 11,—
Jor “Aircraft” substitute—
“aircrafts used for air dropping

operations in the event of
natural calamities” (99)

Page 2, line 13,—
Jor *‘goods” substitute—
“‘explosives” (100)
Page 2, line 17,—
Jor “‘any mint or security press"’,
substitute—

“Criminal Investigation
ment”. (101)

Page 2, line 19,—
add at the end—
“in times of war” (102)

Depart-
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Page 2, lines 20 to 22,—
for *‘affairs of thc Union, not being
a service specified in any of the
foregoing sub-clauses.” (103)

substitute—

“use of highly sophisticated elec-
tronic computers”.

Page 2,—
for lines 23 to 32, substitute—

“(ix) any other service in which
Government has formulated
adequate grievance procedure
machinery including the provi-
sions of arbitration in consul-
tation with the organisations of
employees.” (104)

Pages 2 and 3,—
for lines 33to40and 1to 3 respectively,
substitute—
“(b) “strike” means cessation of

work without any demand.”
(105)

SHRI UMANATH: 1 beg to move:—

Page 2,—
for lines 5 to 17, substitute—
“any service directly connected with
the movement of thc Defence
force.” (113)
Page 2, line 19,—
add at the end—
“*dealing with operations and manu-
facture of rockets.” (114)
Page 2,—
for lines 20 to 22, substitute—
*“(viii) any service connected with
the Central Intelligence Bureau.”
(115)
Page 2,—
omit lines 23 to 32. (116)
Page 2, line 37,—
omit **or to accept employment, and”
117

Page 2,—
for line 38, substitute—
“but excludes.” (118)

Page 3,—
for lines 6 to 15, substitute—
“and approval of cach House
sought; if the notification is
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not approved by the votes of
not less than two-thirds of the
number of members present in
ecach House, the notification
shall be deemed to have been
annulled with effect from the
date when it was first issued.”
(119)

SHRI NAMBIAR: | beg to move:——

Page 2,—
omit lines 17 to 32. (160)

Pages 2 and 3,—

omit lines 39 and 40 and | to 3, res-
pectively. (162)

Page 3,—
omit lines 4 to 15. (163)

SHRI SRINIBAS MISHRA (Cuttack):
I beg to move:—

Page 2, line 37,—
omit *“‘or to accept employment,’(180)

Page 2, line 40,—
add at the end—

“‘when such overtime work is paid
at double the rate of ordinary
wages and is not in violation
of the provisions of the Fac-
tories Act, 1948 regarding
working hours.” (181)

Page 3,—
omit lines 1 to 15. (182)

SHRI J. SHINKRE (Panjim): 1 beg to
move:—

Page 2,—
Jor lines 20 to 22, substitute—
*(viii) any service in the State Bank

of India and thc Reserve Bank
of India;” (191)

Page 2, line 40,—
add at the end—

“provided that the employce is
not asked for doing overtime
for more than four hours.”
(192)
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SHRI S.S. KOTHARI: Ibeg to move:—

Page 2,—
Jor lines 26 to 32, substitute—
“therein would prejudicially affect
defence and security of the
country, may declare to be an
essential service for the pur-
poses of this Act;” (209)

SHRI S. KUNDU: 1 beg to move:—

Page 2, lines 7 and 8,—
omit *‘or goods by land, water or air.”
(218)

SHRI C. K. BHATTACHARYYA
(Raiganj): I beg to move:—
Page 3,—

gfter line 3, insert—

“Provided that cessation of work
brought about by physical
obstruction, intimidation, threat
of violence and humiliation
shall not be regarded as
‘strike”.” (222)

BEN! SHANKER SHARMA

I beg to move:—

SHRI
(Banka):

Page 2,—
omit lines 20 to 22. (234)

Page 2, lines 29 and 30,—
Jor “infliction of grave hardship on”
substitute—
“dislocation of the normal life of.”
(236)

SHRI NARENDRA SINGH MAHIDA
(Anand): 1 beg to move:—

Page 3,—
Jor lines 4 to 15, substitute—

*(2) Every notification issued under
subclause (ix) of clause (a) of
sub-section (1) shall be laid before
each House of Parliament immedia-
tely after it is made if it is in
session and on the first day of the
commencement of the next session
of the House if it is not in scssion
and shall cease to operate at the
expiration of forty days from the
date of its being laid or from the
re-assembly of Parliameat, as the
casc may be, unless before the
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[Shri Narendra Singh Mahida]}
expiration of that period a resolution
approving the issue of the notifi-
cation is passed by both Houses of
Parliament.

EXPLANATION.—Where the Houses of
Parliament are summoned to re-
assemble on different dates, the
period of forty days shall be rackon-
ed from the later of those dates.”
(262)

SHRI LOBO PRABHU: Sir, I would
like to ask for the forbearance of the House
if 1 set the record right in respcct of the
legal implications of the Ordinance and the
Bill.

17.24 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Though there has been a marathon dis-
cussion of the Bill, very ordinary provisions
of the law seem to have been ignored by
both sides of the House. The issue before this
House is not about the right to strike but
about the right to redress. 1 would like to
emphasize that this Bill raiscs the issuc about
the individual's right to rcdress and that
this is a right which is conceded not only
to Government servants but to every indivi-
dual, that he has a right to ask for redress of
a wrong done to him. I would like to point
out that both in the Ordinance and now in
the Bill Government has ignored this right
to redress.

1 would like to point out that Govern-
ment employees fall into two classes—those
who are subject to the Industrial Disputes
Act and those who are subject to the Joint
Consultative Machinery. Employees subject
to the Industrial Disputes Act have a right
to have their case considered by adjudication.
This is a right which Governiment themselves
have brought into contempt because they
have always delayed a request for adjudi-
cation. In the case of the newspaper industry
strike, I had to press for that, after the
strike had taken place, not before, and the
Government referred the matter to adjudi-
cation. In this case, as my hon. fricnd, Shri
S. M. Banerjec emphasized, they had only to
refer the matter to adjudication after which

the strike was illcf-ul and no Ordinance
was necessary. No legislation is necessary
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now if Government takes the step of refer-
ring it to adjudication.

The hon. Minister made a statement that
Government did everything possible to follow
the law. I would like to draw his attention to
section 14 of the J.C.M. which lays down
that the official representatives will take
their decision on the spot and not to reserve
it for later decision of the Government. This
is a very important point. The Government
is pleading that it has acted within its own
rules and laws. Why did they prevent the
official representatives from coming to a
decision at oncc ?

I would again draw the attention of the
Minister to section 13 that if there is no
final agreement, the matter is for compul-
sory arbitration if so desired by one side.
There is no intervention of Government
allowed. If there is disagreement, the matter
should have gone to arbitration. If it is
argued that this was not arbitrable, I would
draw the attention of the Minister to section
18 which lists pay and allowance as arbitra-
ble. Is it the contention of the Ministry that
the claim for need-based wage is not a claim
for pay and allowances ? My point is that
where there was a right for redress, the
Government refused it. The Government
themselves brought on the strike. 1 am not
concerned with the right to strike. In fact,
I am opposed to the right to strike. I think,
this House, the highest legislature in the
country, must respect the law. The law has
been ignored by the Government.

The same thing is happening in the legis-
lation which is before the House. It is pro-
vided in clause 3 that the Government will
decide to prohibit strike in any essential
service specified in the Order. How can
Government do this when there isan existing
law, the Industrial Disputes Act which says
that the matter is subject to adjudication.
No doubt, later they provide that this law
will be abrogated. Is it the intention of the
Government to have one law which permit
adjudication and another one which denies
it ? This is a very important thing that the
Government is bringing in their own laws
into contempt likc this. 1 have had an
occasion once before to refer you to the
state of laws which are thrust on this country.
am glad that Justice Shah, yesterday, drew
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the attention of the country to the laws which
are ill-concerned, which are ill-drafted and
which do not serve their purpose. This is
one of their such laws. There is already a
provision for strike where the industrial
section of the Government servants is con-
cerned. There is already a provision for
arbitration where it is not concerned. I
would, therefore, ask the Minister to care-
fully answer these questions to explain why
the Government ignore the provisions of the
Industrial Disputes Act and not refer the
dispute to adjudication. Why the Govern-
ment ignore the provisions of the J.C.M.
and not refer the dispute to arbitration where
there is no intervention of Government
allowed at all in this machinery? This is a
point of law which has not been rasied. If
they respect the law, if the House wants to
set an example of respecting the law—the
Law Minister is there—let them answer
this point before the Bill is passed.

Having said this—it does not mean 1|
support strikes; my friends will be dis-
appointed in that—having gone so far, I
would like to say that today strike is not
against an employer. An employer is able to
reimburse himself. The strike is against
the consumer who pays higher price. The
strike is against the general public which is
put.to inconvenience. In this case, my letter
did not reach here for 15 days. You gentle-
men owe it that you organised the postal
strike. Therefore, we should remember that
the strike is against the people and not
against the employers. They have no right.
On behalf of a few employees, to hold the
whole country to hardship, to disturbance
and to inconvenicnce. Thercfore, 1 say that,
when the law is cxhausted, when the rights
are exhausted, strike should be prohibited.
This explains my first amendment which
strengthens the proposal of the Ministry,
namely, that there should be added after
“hardship”, the words ‘‘disturbance or
inconvenience”. It is not enough to have
‘hardship’ only as a ground for declaring a
strike as unlawful, but ‘disturbance’—-for
instance, when people cannot get their letters
properly—and ‘incon '—for instance
‘when taxies are not available—are also
hardships which must be prevented, because,
it is the people who suffer and not any small
section.

Shall I proceed with the rest of the amend-
ments also?

MR. DEPUTY-SPEAKER: only amend-
ments to Clause 2.

SHRI S. M. BANERJEE: 1 just want to
have a clarification. I have tabled two amend-
ments this morning, one asking the Attorney-
General to address the House and the other,
recommending to the President for referring
this question to the Supreme Court. 1 want
to know whether you have given your con-
sent to move them.

MR. DEPUTY-SPEAKER: So far as
the amendment about asking the Attorney-
General to address the House is concerned,
it is perfectly in order. You can move it
and it will be put to the vote along with the
other amendments. But so far as reference to
the Supreme Court is concerned, that is out
of order. ’

SHRI S. M. BANERJEE: I begtomove:

That the Attorney General of India
be asked to address the House to clarify
some points raised on clause 2(1) (a) (ix)
and 2(b) (i) of the Esscntial Services Main-
tenance Bill, 1968. (270)

SHRI LOBO PRABHU: 1 have not yet
finished.

My second amendment also strengthens
the line of the Government. Not only ‘cessa-
tion', but ‘reduction or obstruction’ also
should be included within the meaning of
strike, in sub-clause (b) of Clause 2. Pen-
down strikc and slow-down strike are just as
bad as peoplc not attending to their work.
Further, the Minister will see that, in sub-
clause (b), the word ‘retardation’ is used.
Therefore, the words ‘for reduction or obs-
truction’ should also occur after the word
‘cessation’ in line 33, page 2.

1 would like to press these amendments
subject to my general observations that
before a strike is declared illegal, all the
existing remedies for redress under -the
existing law, under the Industrial Disputes
Act or J.C.M. or such other legislations as
the Minister may bring forward, must be
exhausted.



319  Essential Sercices

(Anand): I have my amendment, No. 262,
on Clause 2.

1 was travelling on the 18th September,
at night, from Delhi to Lucknow. The driver
of that particular train was to go on strike
after midnight. Many passengers got down
and we requested the driver to take the train
to Lucknow and, luckily, the driver agreed
to our request. This gave us an insight to the
result of strike. I am quite sure, the Opposi-
tion members would not speak to the public
in the manner in which they are doing here.
Then they will get the proper reply. . .

SHR1 UMANATH: People in thousands
attend our meetings.

SHRI NARENDRA SINGH MAHIDA:
Very cleverly and purposefully two issues have
been mixed up—the general strike and the
government employees’ strike. They had,
somehow or other, persuaded the govern-
ment servants to join them with the sad
result that we have seen. We do not oppose
the right to strike, but our opposition is in
connection with strike in the essential services.
Nobody has the right to drag away the govern-
ment servants in essential services by senti-
ments and other allurements and suspend the
postal, telegraph, railway or defence services.
This is not a party matter. This is a national
issue and no Government worth the salt can
allow such a situation to develop. On the
contrary, 1 think the Government has been
very slow in taking action. On the 13th
September when the Government issued the
Ordinance, the authorities should have acted.
But they allowed the situation to develop
for six days and they allowed the strikers
to carry up the propaganda in sub-offices.
If the Government was strict, before these
six days were allowed to lapse, this situation
would not have occurred. Lawlessness cannot
be tolerated. All workers have a right to
strike, I do not object to that. But the strike
in Governmental services will paralyse the
life of the community and no Government
can function. 1 have every sympathy for the
labour classes and for the landless labourers
but, the economy of the country has to be
understood, .

SHRI S. M. BANERJEE: You still say,
labour class. We ® -« ‘classless. (Interruption)

DECEMBER 16, 1968
SHRI NARENDRA SINGH MAHIDA.

Maintenance (Res) 320
and Bill

SHRI NARENDRA SINGH MAHIDA:
You come to my constituency. You will
learn about it. They have been challenging
us, Sir. I challenge them. Come and uplift
our villages. Then I will join you there. . .

SHRI UMANATH: Come to our con-
stituency and live among the villages.

SHRI NARENDRA SINGH MAHIDA:
They only talk about landless labourer. Our
friends are paid by the Unions and they
travel by air and indulge in other luxury.
We, who represcnt the landless labourers
and agricultural people, don’t get anything.
We have to pay from our pocket. We draw
not a penny from them. (Interruption) 1 want
to say this again, Sir, that the Government
have been slow in action. They should have
taken steps with strict action soon after the
ordinance.

SHRI SRINIBAS MISRA: Are the
amenements moved ?

MR. DEPUTY-SPEAKER: Yes. Your
amendments have been moved. You may
also please send slips to the Table within
ten minutes. It is trcated as being moved.

SHRI SRINIBAS MISRA: During the
commotion, you said, | may raise my points
at the clause-by~clause stage. So, I want
to seek your permission to raise it now,

MR. DEPUTY-SPEAKER: Certainly.
If you want to raise any point of order re-
garding certain clauses, you can do it. We
are on Clause No. 2.

SHR1 BENI SHANKER SHARMA:
1 have an amendment.

SHRI C. K. BHATTACHARYYA: I
have also an amendment. .

MR. DEPUTY-SPEAKER: Every amend-
ment is there.

SHRI SRINIBAS MISRA: May I con-
tinue my point, sir. . .

SHRI LOBO PRABHU:
to send a slip also?

Is it necessary

MR. DEPUTY-SPEAKER: Yes, for
record.
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SHRI SRINIBAS MISRA: Sir, there
are three points. By definition you cannot
change the scope of one word Essential Ser-
vice. By defining something to be essential,
you cannot extend its ordinary scope. When
sale was sought to be defined in Sales-tax
Act so that Government will be able to extend
it the whole thing had to be dropped out.
By simply defining essential service to include
even the lipstick industry Government has
been given power to declare any industry,
any concern as essential service. You can't
take the power of extending the essential
service to concerns which are not essential.
There are certain features in this definition
which are beyond the scope of List-I and
List-ITI. The Houseis very much concerned
with it. You are concerned as Deputy-
Speaker, that the deliberations are proceeding
according to procedure and law.

This is both a point of order as well as
covers my amendments accordingly. Kindly
see the essential services: (i) any postal, tele-
graph or telephone service; (ii) any railway
service or any other transport service for the
carriage of passengers or goods by land,
water or air. Goods by land, water or air.
I am concerned with the first two, land and
water. These are mostly State subjects. The
only things in which the Centre is concerned
are in entries 23, 24 and 25 of Union List.
Ttem 23 deals with highways declared by or
under law made by Parliament to be national
highways. So any legislation regarding
carriage of goods by land must be confined
to this entry, transport by road. Item 24 is
Shipping and navigation on inland water-
ways, declared by Parliament by law to be
national waterways, as regards mechanically
propelled vessels; the rule of the road on
such waterways. So they must be national
waterways so that they have the power to
legislate. Item 25 is Maritime shipping and
navigation, including shipping and naviga-
tion on tidal waters; provision of education
and training for the mercantile marine and
regulation of such education and training
provided by States and other agencies. Mari-
time shipping only can be controlled. But
what have they provided ? Goods by land and
water. It is 80 very extensive that it encroaches
upon the State list.

The next objection is to 1(a) (iv)—any
sorvice connected with the loading-unioading,
movement or storage of goods in awy port.

Any port is not within the purview of the
Centre; only major ports. There are minor
ports. Why should the Centre encroach
upon that right without declaring them to
be major ports?

Next is 1 (a) (ix). This is the most eon-
troversial portion. It has been stated by the
hon. Minister that they are only trying to
control the services and action of Central
Government employees. It is not so.
A reading of the Bill will show that they are
not only trying to control and regulate the
action of Central Government employees;
they are trying to regulate the State Govern-
ment employees and private employees.
When they say ‘goods by land and water’,
they do not say that it is only where govern-
ment servants are involved. Even private
transport companies employ people who
can go on strike. This is in such general
terms that it can also be applied to them.
A strike in a land transport or water trans-
port service can be banned.

Here it says:

“any other service connected with
matters with respect to which Parliament
has power to make laws and which the
Central Government being of opinion
“that strikes therein would prejudicalty
affect,. . .” for the purposes of this Act.”

MR. DEPUTY-SPEAKER: There is one
clause which limits, ‘to which Parliament has
power to make laws.’

SHRI VIDYA CHARAN SHUKLA:
That controls the whole thing.

SHRI SRINIBAS MISRA: Both of
them are together.

MR. DEPUTY-SPEAKER: He  wil
have to draw that distinction and say where
exactly Parliament is encroaching, if at all,
on State sphere.

SHRI SRINIBAS MISRA: First of all,
this is discriminatory. If you are going to
declare one service as cssential, why should
others of the same category not be so decla-
clared? It gives them the power to say that
this is essential and the other is not,
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I would request you to go through it along
with me. It reads:

“Any other service connected with
matters with respect to which Parliament
has power to make laws. . . "

We can make laws and by definition
essential service can be extended to any
service even if it is not essential. Parliament
has the power to make laws regarding
chemicals. So any chemical industry in
the private sector or public sector can
be declared to be an essential service.

MR. DEPUTY-SPEAKER: There is
another controlling clause, “‘service neces-
sary for the life of the community.”

SHRI SRINIBAS MISRA: The Tata
Iron and Steel Company is necessary for the
life of the community. The subject matter is
iron and steel regarding which Parliament
has the power to make laws. In that case the
Government will come forward to ban a
strike in that company. Under this law they
can do it. So, the apprehension is that the
door is wide open for discriminatory treat-
ment within the private sector also. One
particular unit in a private sector may be
protected; another may not be protected.
Perhaps the hon. Minister has forgotten this
difference. Parliament has the power to make
laws regarding anything over which the
Centre has power, but that does not mean
that it is under the ownership of the Centre.

Secondly, we have power to make laws
regarding Central Government employees,
but can you legislate regarding the State
Government employees? You are taking
that power. Have you got the power to
abrogate article 309 which gives powers to
the Governor of a State under the advice of
the State Cabinet to make rules for their
service? Have you got the competence to
take away that constitutional power? So,
my amendment is that the ......

SHRI KANWAR LAL GUPTA: There
is no ion of dment. It is a point
of order.

SHRI SRINIBAS MISRA: If 1 am
again permitted, I will speak on the amend-
ment later.

MR. DEPUTY-SPEAKER:

I do not
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want second speech. You can finish here.

You have raised some fundamental issues,
that the definition is not very precise, that it
is too broad and likely to encroach upon
the rights of the States. So your plea is that
this is not within the purview of the Parlia-
ment to legislate. Now, I will ask the Minis-
ter to reply before we go further.

SHRI VIDYA CHARAN SHUKLA:
The hon. Member has raised some doubts
whether this would encroach upon the States’
rights. As you very rightly obsreved, sub
clause (ix) actually governs the entirc clause
and it clearly lays down that this power will
be available only in the field where Parliament,
has power to make laws. Secondly, in Union
territories, matters which relate to the State
field normally have to be controlled by the
Centre and for such control Parliament has
power to make laws.

He also mentioned about discrimination
and said that using the powers available under
this clause Government can discriminate
between one unit and another in the private
sector. The private sector is not mentioned
in the Bill. If any such other service is declared
essential by the Government, the Government
has to issue a notification and come before
the House for its ratification. Without such
ratification it will laps. As 1 havc already
said that is the amendment which we are
going to make. In pursuance of the report
of the Subordinate Legislation Committee,
it is not as if that the Government would have
the power to do it after 3 or 4 months. It
will come before the House and within 40
days of its coming up before the House, if
such notification is not approved or ratified
by the House, then there would be no ques-
tion of taking any action. If any particular
strike has been banned in any private sector
concern with the approval of this House,
then I do not think there should be any
objection. The whole scheme of the enact-
ment is put with the acceptance of this amend-
ment. Apart from the services enumerated
here, if the strike in any other service in the
private sector is banned and if a notification
is issued, this will have to come before the
House and after the ratification by the House,
it will continue or lapse.

MR. DEPUTY-SPEAKER: You clarify
this point. You issue a notification and you
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will come before the House if it is in session.
During inter-session period what will happen.

SHRI VIDYA CHARAN SHUKLA:
As far as that kind of contingency arises, in
the interests of public safety and national
security, if the Government comes to a deci-
sion that strike in a particular establishment
has to be banned by issue of a notification,
then within 40 days that notification has to
be ratified even if the House is not in session.
Otherwise such a notification will lapse and
all the action under that particular notifi-
cation will lapse. We are not providing for
any wrong action to be continued even after
the House disapproves of it. The House will
ultimately decide and with the approval of
the House only such action can be taken by
the Government. There is no arbitration or
any discrimination in such matters.

MR. DEPUTY-SPEAKER: As I ob-
served at the earlier stage it is very difficult
to have a precise definition. Going through
all the sub-sections, I am not satisfied. The
House also would wish to be satisfied and in
that respect I will give an opportunity to
those who have still some doubts.

SHRI DATTATRAYA KUNTE: The
hon. Minister just now said that no action
could be taken till the notification is approved
by the Housc.

SHRI VIDYA CHARAN SHUKLA:
I did not say that. What I said was that even
when the House was not in session and some
notification was issued and action was taken
in pursuance of that notification, the action
would not last until the Parliament ratified
that notification by the Government. And
suppose in a contingency where the House
does not in its wisdom ratify a particular
notification issued by the Government and
laid before the House, then that particular
notification lapses. Within 40 days if it
not ratified, then any action taken under that
notification would be illegal and shall not
stand. That is what I said.

SHRI DATTATRAYA KUNTE: The
Minister tried to cloar the position. But all
the same, what he tried to tell us just now
comes to this that the Government will take
action if the House is not in session and then
it will come before the House at the next
sossion. The difference between the two

dates and the end of one session and the
beginning of the other session can be as much
as 6 months. If the Government wants to do
that and does not want to call the House,
there is no remedy for the b Then
again it will be placed before the House on
the first day and then for 39 days it will be in
operation. It means that for 179 plus 39 days
the Government can act, they can take what-
ever action they like and then await the dis-
pleasure of the House. If this is contem-
plated, let him not say that he is awaiting
the pleasure of the House. He is going to
act.

Secondly, as the hon. Member Shri Sri-
nibas Misra pointed out, “any other service
connected with matters in respect of which
Parliament has power to make laws” does
not mean any other service under the Govern-
ment. “‘Any other service” is such a wide
thing. Therefore, though in the Statement of
Objects and Reasons, they are talking of
Government servants, the Home Minister
is frank to explain the scope of the word
“servants” to extend it to servants who are
not Government servants.

Then, as was rightly pointed out, let us
take the iron and steel industry. The Central
Government has the right to make laws for
these services. What happens? Therefore,
it does not lie in the mouth of the Minister
to say that it will not apply to other scrvants.
Let him make it perfectly clear whether he
wants to restrict the application of this legis-
lation, when it becomes an Act, only to
Government employees or other employees
also. Let him make that position very clear.
(nterruption) That is exactly the difficulty
with Shri Narayana Rao. If what he says is
the position which the Minister is taking,
if Shri Narayana Rao is the Minister, he
would have made the position very clear,
but it is a question of essential service here.
Let the Minister make it clear. In his state-
ment he has again said that it applies to
Government servants. That is how 1 have
understood him. If he clarifies that position
it is better. If he wants to cover all the em-
ployeces, Government servants and others
also, in “essential service” for which the
Parliament is seoking to make a law, then
that is another point. It will be discrimina-
tory.

AN HON. MEMBER: It will be Central

“Government employees.
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SHRI DATTATRAYA KUNTE: As
regards water ways, as has been pointed out,
there are major ports which are under the
control of the Central Government. The
medium and minor ports are within the
jurisdiction of the State Governments. What
would happen in this case?

SHRI S. M. BANERJEE: Sir, I want
to make one point.

MR. DEPUTY-SPEAKER: 1 had sug-
gested this morning also. Quite apart from the
report which is certainly an important one,—
and you will get an opportunity—we must
have time for debating clause 2 of the Bill.
(Interruption) What 1 suggest is, we will take
it up separately. The hon. Member has
raised certain points on the question of rule-
making powers.

SHRI S. M. BANERJEE: Not on the
rule-making powers. I want to speak on
this point of order.

MR. DEPUTY-SPEAKER: He has not
finished. You will get an opportunity. No
second opportunity can be given; it will be
a further waste of time. Two or three things
have emerged from this. Firstly. ~ must be
made perfectly clear that this >uid apply
to the Central Government scrvants. Second-
ly, it must also be made perfectly clear whether
it applies to the services which are under the

purview of the Central Government. That
is the hon. Member's plea.
SHRI VIDYA CHARAN SHUKLA:

Sir, I just want to suggest a matter of proce-
dure, what you are following here. I submit
for your consideration that you may give a
chance to as many Members as you want to
amplify their points, also hear the view-
points of mine and others on this side; we
might explain the points raised by the
hon. Member. And then you may give our
final ruling about all the points raised. It
should not be that I make some submission,
then they controvert, and then again I say
something and then again they controvert
and so on, which means the debate will go
on unendingly. If you can hear them all
first and then hear the Government Bench
and then if you can give your final rulmg.
it will be much better.

MR. DEPUTY-SPEAKER: Yes; that
will save time.
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SHRI DATTATRAYA KUNTE. He
wants the clauses to be considered by us.
He has brought forward the clauses. We
are moving amendments. It must be under-
stood first.

SHRI VIDYA CHARAN SHUKLA:
T am on the point of order; not on the clause.
I am only submitting about the point of
order, not on the clause.

18 hrs.

MR. DEPUTY-SPEAKER: He is
suggesting, for saving time, that on the same
point of order, instead of asking him to
intervene in between, after all the points are
made from this side, I will ask him to reply
and then 1 will give my ruling.
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MR. DEPUTY-SPEAKER: I was rather
pained to read in the papers yesterday that
onc of the Supreme Court Judges, indirectly,
though not directly, has passed some stric-
tures on the way we legislate. We must be
very careful. The Law Minister will agree
that we must scrutinise everything here.
That stricture pertains more to the drafts-
men under his department.

SHRI C. K. BHATTACHARYYA: The
Law Commission also had occasion to ob-
serve that Parliament passes undigested
legislation.

SHRI SRINIBAS MISRA: Sir, no reply
has come to my contention about article
309 which says:

“Subject to the provisions of this
Constitution, Acts of the appropriate
Legislature may regulate the recrui
and conditions of service of persons
appointed, to public services. . ."” etc.

Therefore, the State legislature has power
to regulate the conditions of service of
their servants. What is this Bill if not regula-
ting the conditions of service of some of the
servants ? We are taking away the power
of the State legislature. If a Central Act is
passed, the State legislature is deprived of
the power of making laws: that will be con-
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tradictory to the laws made by Parliament.
So, this is directly against article 309. Unless
It is specified that this Bill will only operate
so far as the Central Government servants
and employees of the public sector under-
takings under the Central Government are
concerned, this will be wltra vires of article
309. This is a procedural matter which has
to be decided here. It is not a question of
fundamental right which courts will decide.

In clause 2 (1) (b) “strike” has been defined.
We know that strike has been previously
defined and accepted as combined cessation
of work. But here it is defined as. . .

MR. DEPUTY-SPEAKER: You have to
point out in what terms this House has
defined *‘strike” before.

SHRI LOBO PRABHU: It is competent
to define it again.

SHRI SRINIBAS MISRA: Section 2 (u)
of the Industrial Disputes Act, 1947 defines
“strike” thus:

** ‘Strike’ means cessation of work
by a body of persons employed in any
industry acting in combination or a
concerted refusal or a refusal under a
common understanding of any number of
persons who are or have been so employed
to continue to work or to accept employ-
ment”.

How has it been defined here? The same
language has been used, but in a different
context. The Bill reads:

‘. . .of any number of persons who
arc or have been so employed to continuc
to work or to accept employment,
and includes. . .”

Here there is no other clause. So, when
read with sub-sections (1) and (2) of (b), it
will mean ‘“‘accept our employment”™. We
are also persons here, any number of persons,
not employed. If we are asked to do some
work and if we refuse to accept employment,
will we be persons who are on strike ?

MR. DEPUTY-SPEAKER: That difini-
tion refers to industrial establishments. That
distinction has been made by the Suprcme
Court. Government service is not a contract.

You must bear that in mind.

SHRI S. M. BANERJEE: When this Bill
becomes an Act, it is going to be made
applicable to the whole of the railways and
the defence industries. There are three
lakhs of ernployees in the various ordnance
factories, Remount and Vehicles Depot,
inspectorates and other organisations. They
are covered by various Acts of Parliament
starting from Factories Act to the Industrial
Disputes Act. Then there is the MIG and
telegraph workshops. They are all industries
and the employees are industrial employees.

SHRI SRINIBAS MISRA: Then, clause
(b) (i) reads:

“refusal to work overtime where

such work is necessary for the maintenance
of any essential service;"

As 1 have already submitted, ‘“‘essential
services” has been widened enough to cover
all sorts of industries. The meaning of that
term has been widened. Here, in all such
industries which will be considered by the
Home Minister as essential, people can be
compelled to work overtime. Where is the
provision, or where is the guarantee that
wages will be paid to them for overtime
work ? Since this Act, when it becomes an
Act, shall override the Factories Act, Indus-
trial Disputes Act and so many other Acts,

where is the provision for payment of over-
time?

SHRI S. M. BANERJEE: It will be begar.

SHRI SRINIBAS MISRA: That will be
hit by article 23. You do not provide for
payment. You compel them to work under
the law. Their refusal to work overtime,
where such work is necessary for the main-
tenance of essential services will be treated
as strike. See the pernicious character of the
legislation.  Also, it is a simple blanket
legislation, not meant for any emergency
or any such thing. If he refuses to work
overtime, he is treated as on strike and he
will be punished. There is no provision for
payment, which is hit by article 23.

That
article says:
*(1) Traffic in human beings and

begar and other similar forms of forced
labour are prohibited and any contraven-
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[Shri Srinibas Misra)
tion of this provision shall be an offence
punishable in accordance with law.”

Arc we legalising an offence which is
declared to be an offence under the Cons-
titution? What are we going to do? Why
should they not say here that such a worker
will be paid double the ordinary rate of wages
under the Factories Act? Even that is not
mentioned here. At the same time, it is
provided that this Act will over-ride the
Factories Act. It says:

“The provisions of this Act and of any
Order issued thereunder shall have effect
notwithstanding anything inconsistent the-
rewith contained in the Industrial Dispu-
tes Act, 1947, or in any other law for
the time being in force.”

So, it includes all other laws. Also, take
the definition that is given to “law’ by the
Supreme Court.

All the clauses are hit. Then (ii) says:—

‘‘any other conduct which is likely
to result in, or results in, cessation or
substantial retardation of work in any
essential service.”

Where is the question of intention here?
Here it says “‘any other conduct”. Suppose,
1 get drunk. Workers are known to have got
drunk and you have encouraged it all the
same everywhere. In your Congress sess-
ions you are having people opening bars
for people to drink. So, there is no wonder
that workers do drink sometimes. Or,
suppose 1 get hit while working . . .
(Interruption). Suppose, somebody gets
injured. If one gets injured, the work is
retarded. Or, suppose, it is a bad machine
and the worker feels tired to work it; the
work gets retarded. Where is the provision
for saving them? So, it is a power which does
not distinguish between worker and worker;
it is highly discriminatory. Persons who will
join my party-managed union will not be
punished; others will be punished.

Then, the Directive Principles are also
sought to be infringed. Although they are
not legally binding, still Directive Principles
should guide this Government in framing
Jaws. Directive Principles may not be binding
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in a court but they are binding so far as
making of laws is concerned. Article 39 (b)
says:—

“The State shall, in particular, direct
its policy towards securing—

that the ownership and control of the
material resources of the community are
so distributed as best to subserve the
common good;”.

What has been done here? You are seeking
to gag their right of collective bargaining
and you have made no provision for their
wages for overtime work.

Then, (e) says:—

“That the health and strength of
workers, men and women, and the tender
age of children™

should be protected.

MR. DEPUTY-SPEAKER: What ha-
ppens in times of emergency?

SHRI SRINIBAS MISRA: Suppose,
Somebody, after working eight hours, finds
that his wife is sick or he is mentally demen-
ted and he wants to stop work. If you force
him to work overtime, his health will be
affected.

MR. DEPUTY-SPEAKER: 1 have follo-
wed your argument. Shri Narayana Rao.

SHRI K. NARAYANA RAO (Bobbili):
Mr. Deputy-Speaker, with regared to the
contention of Shri Misra about article 23, I
would draw his attention particularly to
clausc (2) of article 23 which reads as
follows:—

*“Nothing in this article shall prevent
the State from imposing compulsory
service for public purposes.”

Shall 1 repeat it? It reads:—

“Nothing in this article shall prevent
the State from imposing compulsory
service for public purposes.”

This is not even compulsory service. Even
in the circumstance that a person is compel-
led to do some overtime work, he is not
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doing it for nothing; he will be paid over-
time, In the morning itself we had com-
plained that people have been paid heavily
for doing overtime work.

In this context 1 would like to bring to
your notice a very important thing. Under
article 309 the Governors and the President
have been empowered to make rules and
regulations to regulate the conduct of the
services. What has the President done under
article 309? 1 refer to the Central Civil
Sevice Conduct Rules, 1964. Therein rule
7 (2) says:—

“No Government scrvant shall resort
to or in any way abet any form of strike
in connection with any matter pertaining
to his service or the service of any other
Government servant.”

Here is a very clear rule. Government
servants have already been prohibited from
going on strike under this rule. This had
been challenged and it was not upheld by
the Supreme Court.

What is the importance of this? Suppose
this rule had been violated? It attracts only
the disciplinary action. It will be dismissed
or necessary action may be taken so far as
the service conditions are concerned. But
whereas the present Bill is concerned, under
similar circumstances, it wants to invoke,
what are called, the penal clauses. Not only
Government servants but any outsider who
violates the rule will be covered. Such being
the case, article 309 is irrelevant here. There-
fore, the legislation is relevant.

Now, coming to the question of the com-
petence of Parliament, I invite your attention
to item No. 22 of list-111, Seventh Schedule,
which says:

“Trade Unions; industrial and labour
disputes.”

With reference to this, thc Parliament has
the overriding power to regulate it. We must
make a distinction.

MR. DEPUTY-SPEAKER: He has men-
tioned “road transport”. What have you
got to say about it? Is it a Concurrent

subject ?

SHRI K. NARAYANA RAO: I am
answering that. A labour dispute arises
whether it is road transport or any other
thing relating to the industry. It says, trade
unions and industrial and a labour disputes.

Coming to what Mr. Kunte has said, of
course, I think, so far as the Government
servants arc concerned, this Bill has boen
very clear. There is no necessity to confine
only to the Central Government services.
1 invite your attention to clause 2, item
(viii) which says:

“any service in conpection with the
affairs of the Union. . .”
That means, it is comprehensive,

MR. DEPUTY-SPEAKER: I have
followed your argument.

SHRI C. K. BHATTACHARYYA: I
want to put in just two sentences. When
you give your consideration to this matter,
you kindly take into consideration those
articles of the Constitution which give
power to Parliament to legislate on any State
matters. For example, 1 refer you to article
249. There, it is stated that if the Council
of States passes a resolution that certain
matters are matters of national interest, tho
Parliament will have the power to legislate on
State matters.

MR. DEPUTY-SPEAKER: I have followe
ed you. You have not seen the implications
of that suggestion.

SHRI SHANTILAL SHAH: Whether
article 23, ctc. applies, whether this is a
breach of fundamental rights, that does not
stop this House from legislating. The
Supreme Court will deal with that. Therefores,
I will not deal with those arguments. About
article 309 where the States have jurisdice
tion or something which is exclusively for
the States, clause 2, item (ix) says:

“ . . .with respect to which Parlia-
ment has power to make laws. . ."

If Parliament has no power to make laws,
then the Notification cannot be issued.
‘Therefore, article 309 will not arise here.
The Parliarent must have power to make
laws. Only then, item (ix) will apply. So,
that will go.
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The other point arose about overtime,
etc. It is said that the provisions of this Act
will  prevail notwithstanding anything
iniconsistent with the Factories Act. The
Factories Act and certain rules framed by
them do provide for overtime payment.
Does this Act say that if overtime work is
done, the wages will not be paid? It is not
inconsistent. . .

SHRI S. M.- BANERJEE: Any other
law.

SHRI SHANTILAL SHAH: That is the
Factories Act. This law says that you may
take your wages but you cannot stop the
work? That is the meaning of this law.
Thercfote, the fear that no overtime will be
paid is unfounded. Thereis nothing incon-
sistent. Does this apply to the private sector?
In my opinion it does. Clause 2 refers to
service; it does not refer as to who is the
employer and who are the employees.
Suppose ‘Government is of the opinion that
the work in refineries is an essential service;
refineries may be in the public sector and
also in the private sector; Government will
say that the service in the oil refining
industry is an essential service; whether
it is in the public sector or in the private
sector, it does not matter. As I said, this
Clause refers to the service and not as to
who the employer is. . .

AN HON. MEMBER: Atomic energy. . .

SHRI SHANTILAL SHAH: I have
given an instance where the service may be
both in the public sector and in the private
sector. In such cases, it will be open to
the Government to do it. But whether they
should do it in other matters, whether we
should delegate that power, it is for the
House to decide.

The third point was about thc Directive
Principles. Why should we quote the
Directive Principles here? The hon. Member
says that prohibition is not to be cared for.
It is also a Directive principle. The Directive
Principles are principles which we should
have in mind here; 1 do not think, any of
those principles apply here. Whether the
Government should be given those powers
or not is a matter which the House should
decide. In the case of Union Territories, it
is clear because they arc all in the State list.
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In regared to the other matters, it is for the
House to decide.

MR. DEPUTY-SPEAKER: The hon.
Minister. . .

SHRI S. KUNDU rose—

MR. DEPUTY-SPEAKER: Let me first
dispose of the point of order raised by
Shri Srinibas Misra.

SHRI VIDYA CHARAN SHUKLA:
The point raised by Shri Srinibas Misra is
essentially a question of delegation of powers
by Parliament. If there is any excessive
delegation of power or any extraordinary
delegation of power, then the courts can
take cognizance of it and strike it down.
This matter, under your direction, was
considered by a Committee of Parliament
and they have ruled that it is not excessive
or extraordinary; it is normal delegation.

The other point that was raised by the
hon. Member—Mr. Kunte also mentioned
it—was whether this particular Bill related
to Governiment of India employees or it
related also to the State Government
employees and also the private sector
employees. My reply to that is that the pro-
visions of this bill do not apply to the State
Government employees; they do not affect
the State Government employees at all. . .
(Interruptions) May 1 complete my submis-
sion ? If the hon. members take the trouble
of reading sub-clause (ix), they will find that
it is clearly stated.”. . .to which Parliament
has power to make laws. . .” The Parliament
does not have the power to maké laws
regarding State Government employees. As
far as the private sector employees are
concerned, the point has been very ably
explained by Shri Shantilal Shah that this
rclates only to essential service; he gave the
instance of refinerics; there are refineries
both in the public sector as well as in the
private scctor; if the refining industry is
declared a public utility service or an essential
service, then it will definitely apply to them
also; it ‘will definitely apply to them also to
that extent as long as it has been declared
an essential service by Government notifica.
tion. But, to the State Government emplo-
yees, it does not apply.

The third point that was raised by Shri
Misra was regarding Clause (8), whether it
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supersedes the Industrial Disputes Act and
things like that. My short answer to that is
that it does not; it only affects those Acts
to the extent provided in this particular Bill;
it does not cancel or supersede the entire Act
as such, There are certain things provided
here. It will be clear to anybody who reads
Clause 8 properly; there can be no scope
for any doubt here.

Clause 8 says:

“The provisions of this Act and of
any Order issued thereunder shall
have effect notwithstanding anything
inconsistent therewith, . .”

“Inconsistent therewith” is the material
portion which should be notcd.

“. . . inconsistent therewith con-
tained in the Industrial Disputes Act,
1947, or in any other law for the time
being in force.”

This is very clear that only if there is
contradiction this will be done. Not that all
the Acts in their totality are superseded by
this law that is before the House.

MR. DEPUTY-SPEAKER: Two issues
arc raised. In (b) (i), refusal to work over
time where such work is necessary for the
maintenance of any essential service, is
provided for. The next sub-clause says, any
other conduct which is likely to result in, or
results in, cessation or substantial retarda-
tion of work in any essential service. . .

SHRI VIDYA CHARAN SHUKLA: 1
drew your attention to the clause, and this
is a special Act. The other one is the general
Act which provides for many things. All the
other provisions which are not affected will
remain as they are. They are not going to be
affected in any way. That is what I
explained.

MR. DEPUTY-SPEAKER: Let us
proceed.

SHRI SRINIBAS MISRA: Look at one
proviso. It says: It extends to the whole of
India: Provided that it shall not apply to the
State of Jammu and Kashmir except to the
extent to which the provisions of this Act

relate ‘to Union employees. .(Interruption)
Regarding the States, it applies by implica-
tion to State employees also. That is the
only meaning. There cannot be any other
meaning. It will apply to all States. For
Jammu and Kashmir, it will apply to the
extent of Union servants.

SHRI VIDYA CHARAN SHUKLA: He
is misreading that proviso. It will not apply
to the State of Jammu and Kashmir, except
as far as it relates to Union employees.
Section 9 clearly lays down where it will
apply. The State of Jammu and Kashmir
is something special. For that, it has to be
specifically provided for in this Act. We
have to say whether it will apply to that
State or not. That is why we have to see
that that proviso is there. If the hon. Member
wants to say that because that proviso is
there, it will apply to all State servants, I
will say, you will see the correct position by
reading the whole Act. Definitely there is no
provision in its application to any State
employees anywhere.

AN HON. MEMBER: What about the
ruling, Sir ?

MR. DEPUTY-SPEAKER: I will give
the ruling tomorrow.

SHRI S. KUNDU: Sir, I rise on a point
of order. When I raised it ealier, you sugges-
ted that I may raise it at the time of clause-
by-clause consideration. I am not going to
repeat the points made by my hon. friends.
1 have some fresh points to make. Let us
not be in a hurry. You are accommodative.
We are extremely obliged to you.

MR. DEPUTY-SPEAKER: No question
of being in a hurry; we must stick to the
time-schedule.

SHRI S. KUNDU: Some hon. Members
raised the question of prestige of the House
outside, before the Law Commission, High
courts, Supreme Court and all that. They
said, laws should not be made in such a
hurry, in such a capricious manner, that it
cannot stand the scrutiny of the High Courts
or Supreme Court. Therefore even if a little
time is spent it is worth spending that time,—
let us not be impatient. We are much obliged
to you. You have been so indulgent to us,
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SHRI VIDYA CHARAN SHUKLA: 1
can only say, we may sit up to 9-0' clock
and you may give all the time to the hon.
Member (Interruption)

MR. DEPUTY-SPEAKER: For Clause-
by clause consideration three hours are there.
Now, it was made perfectly clear. I can
extend it by half an hour. But we will restrict
our discussion to that time-schedule.

SHRI S. KUNDU: My first constitu-
tional point is this. Clause 2 (b) gives the
definition of strike. This violates Article 14
which says that the State shall not deny to
any person equality before the law or the
equal protection of the laws within the
territory of India.

This point was very ably raised by Shri
Umanath when he spoke earlier. What does
it say ? ‘Strike’ means. . .

MR.DEPUTY-SPEAKER: 1 have alrea-
dy given my thought to it and given my
ruling. It is like ‘reasonable restrictions’.
The Chair is not competent to decide that.

SHRI S. KUNDU: It is not a question
of reasonable restrictions; that comes in a
different way. When a body of persons
employed resort to a strike, this Bill comes
in. But if another group of persons or
individuals who run the industry cease work,
declare a lockout, what is the protection?

MR. DEPUTY-SPEAKER: He can
continue tomorrow. We shall take up the
half-an-hour discussion now.

SHRI K. RAMANI: All the time has so
far been taken up only in points of order,
not on the clausc discussion.

MR. DEPUTY-SPEAKER: We will come
to that.

18.32 has.

HALF-AN-HOUR DISCUSSION
CIRULAR RAILWAY IN CALCUTTA
SHRI BENI SHANKER SHARMA
(Banka): Through the medium of this discus-

sion, I want to focus the attention of this
House in general and the Government in
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particular to the most vexed problem of
traffic congestion in Calcutta.

[SHRI GADILINGANA GOWD in the Chair]

Calcutta was once described by the late
Prime Minister, Pandit Nehru, as a city of
processions. It is so because it is a city of
problems. There arc so many problems
afflicting the city which have baffled all
attempts of the West Bengal Government
in solving them. There is the problem of
drainage. Even an inch of rain there floods
the streets where one can do boating and
fishing, if one would like. There is the
problem of housing and other things. I am
not going into them now. 1 am confining
my remarks to the most burning question
of congestion of traffic in Calcutta.

Calcutta is not only the responsibility of
the Government of West Bengal. It is a
cosmopolitan city wherc people from all the
four corners of India flock to earn their
living. Out of the present 7 million popula-
tion, about 35 per cent do not speak Bengali
but speak: the other languages enshrined
in our Constitution. It is therefore the
Centre’s responsibility also to solve Calcutta’s
problems, by lending it a generous helping
hand. -

So far as traffic congestion is concerned,
it had a population of 4 million in 1947 which
has risen to 7 million now. The traffic
problem has increased. About 4 lakh people
flow into Calcutta via Sealdah and Howrah
stations daily. Betwcen the hours of 9 and
10, you will find there a sea of human heads
coming out of these stations like tidal waves.
All these people have to go to their offices
by boarding buses or trams which are the
common man’s transport. But those trams
and buses are not standing for them empty.
They are already overcrowded, because about
ten lakhs of people are carried in trams every
day and about 15 lakhs by buses. In peak
hours a tram with a capacity of 65 persons
carries more than 200 persons, and a bus
with a capacity of 45 has to carry more
than 100 passengers. These numbers, though
ascertained through a survey, I do not
think, include those unfortunate few who
have got to perch themselves on the footboa-
rds and the back bumpers of the vehicles
which is responsible for so many accidents
every day,"every month and ‘every|year.
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The accidents are increasing. In 1965 the
number of traffic accidents was 17,504 as
against 14,454 in 1961. The number of trams
at present is only 459 in the city, out of
which 415 are pressed into service. The
number of buses is 886 out of which 360 are
double-deckers andthe average number of
buses pressed into service daily is approxi-
mately 700, but unfortunately, though the
population is increasing in geometrical
progression the number of buses and trams is
not being increased even in arithemetical
progression. On the other hand, there is a
shrinkage of these trams and buses, thanks to
the chivalry of our students and other
political agitators. The other day, when
Mr. Mc Namara visited Calcutta, we saw how
three valuable trams were burnt to ashes.
By ‘“‘valuable” I do not mean their value in
rupees, annas and pies, but the valuable
service rendered by them. T think that about
20,000 people cvery day are being deprived
of transport facilities by the absence of these
three trams on the streets every day.

Sir, Tt is not a fact that the West Bengal
Government has been sitting idle over the
issue. They have been alive to it since 1947,
and they appointed the Ginwala Committee
so far back as 1947 which recommended the
construction of a circular railway. This was
followed by another committee, namely the
Roy Committee, in 1953 which also endorsed
the views of the Ginwala Committee further
pointing out that the Port Commissioners’
Railway Line may be utilised for the purpose.
Thereafter, in 1956 there was the Saranga-
pani Committee which was appointed for
working out the details of electrification.
This Committee also recommended a circular
railway in Phase 1T of thc programme chalked
out by them. Then there was the Freiling
Committee in 1954 which recommended the
aero-rail system for Calcutta. In 1966 Mr.
Paul E. Garbutt of the London Transport
Board undertook a study of this problem
at the instance of the West Bengal Govern-
ment and recommended an underground
railway system. Some French experts were
also invited by the late Dr. B. £. Roy, and
they advised the construction of a tube
railway in Calcutta.

Mr. Chairmam, Sir, it is not possible to
case the traffic situation in Calcutta by
increasing the number of vehicles on the
strocts as increasing the number of vehicles
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is difficult if not impossible. In Calcutta we
have more or less the same roads which
were constructed at the time of Lord
Hastings or Clive. The roads which had the
capacity to carry 100 vehicles per hour are
now carrying more than 1,000 vehicles within
the same period with the result that there
are frequent traffic jams in the city so much
so that a doctor is unable to attend his
patient before he leaves for the other world,
and a passenger is unable to reach Howrah
Station before the train has reached
Burdwan.

There is no land available for construc-
tion of further roads in Calcutta. On a survey
it was found that 5.1 per cent out of the land
area in the Calcutta Metropolitan District
has been assigned to transportation and
traffic uses against 15 per cent in Bombay and
22 per cent in Delhi and 30 per cent in the
cities of Europe and America which is
considered the minimum for a modern city.

Therefore, Sir, according to the experts
the only solution of easing this traffic prob-
Jem in Calcutta is either the construction of
a circular railway or a tube railway or an
aero rail system. But it is said that these
schemes are very costly and we have not got
the resources to finance them. I do not un-
derstand when the Government, as stated
by some member in the moming, that the
Prime Minister had spent Rs. 5 crores in
her journey to Latin America and other
countries.

SHRI RANDHIR SINGH (Rohtak): It
is a fantastic figure. It should be Rs. 5 lakhs.

SHRI BENT SHANKER SHARMA: We
have got sufficient money to build luxurious
hotels with revolving towers to enable its
customers to see Delhi while sitting and
cating in the restaurant. We have got money
to waste on so many other worthless schemes
but we have no money for this most essential
service which is to benefit lakhs of pecople in
Calcutta. If we have got a tube railway
system or an aero rail system, it is all the
more good. But I do not think, with our
scanty resources, we can have this luxurious
means of travel. But certainly we can con-
struct a circular railway. We have got the
Port Commissioner’s rail-linc on the western
side of the city which could be suitably remo-
delled to suit the needs of the circular rail-
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way, and with the least possible cost. But,
then, Sir we have got to take another pre-
caution. We are going to have a second
bridge on the river Hooghly towards the
south of the present bridge. I will suggest
that this bridge should also contain a provi-
sion for a railway track so that the circular
railway may be taken to the Howrah side and
the trains leaving from the heart of the city
namely, the High Court terminals or the
Dalhousie Square terminus may directly be
taken to Burdwan. Mr. Chairman, Sir, this
circular system will have another advantage.
Calcutta is one of the most beautiful cities
second only to Tokyo or New York or
Washington and to-day it is the dirtiest
city with its stinking smell of accumulated
filth and garbage and it is impossible for you
to walk a few yards in any street. If you have
a circular railway, we shall be able to remove
all this filth and garbage overnight and take
them to their destination. It has been sug-
gested that this garbage can be utilised for
production of most valuable fertilisers. This
is possible only if it can be swiftly removed
to the factory and this circular railway
working in the nights could serve that
purpose. . . .

I will mention one thing more, Sir, before
I finish. Our late Prime Minister, Pandit
Jawarharlal Nehru, once said, ‘Calcutta’s
problems are national problems quitc apart
from problems of West Bengal and it is
necessary that something special should
be done.’ Let the Government whose
Ministers day in and day out, swear by his
name do something special and start with
something special by taking in hand the
construction of this circular railway and let
the hon. Minister announce it here and now
in this House that he will do it. Calcutta has
all along got a step-motherly trcatment at
the hands of the Centre. Now, T would re-
quest the Government most earnestly that
as it is a cosmopolitan town, and as it belongs
not only to West Bengal but to the whole
of India, the Centre should come to the
rescuc and succour of the West Bengal
Government and help them in solving its
vital problems.

SHRT S. KUNDU (Balasore): It is an
unforgettable sight to see people huddled
up in the busés at Calcutta, and it is a pity
to find that even women have to travel miles
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and miles in a bus just holding by their
finger-tips the fringe portion of the bus;
sometimes accidents do occur, and one
accident occurred just before my very oyes.
The sight is indeed agonising and the picture
will indeed become horrible when, in the year
1986, the population is estimated to reach 13
million. T do not know what will happen.
The need for a circular railway or a tube
railway has been talked about by different
committees and different people from time
to time.

MR. CHAIRMAN: Please come to the
question; it seems your introduction itself
will take a long time!

SHRI S. KUNDU: I am coming to the
question which nceds daboration on its back-
ground so that the question will be a penct-
rating one and the Government would be
able to give an effective answer. About half
a dozen committees had been appointed,
as you know, for this purpose and lakhs of
rupees have been spent but nothing has been
done. T would like to know what the hon.
Minister is going to do positively so far as
the communication aspect of the city is con-
cerned; to raise the city from the city of
despair to a city of hope, because it is a vital
problem which really touches thc middle-
classes and the lower sections of the people,
the lowly, low-income group of society.
(Interruption) 1 do not want to make any
speech. I want to pinpoint one thing. Two
Comnmittees, in the main, have made some
important recommendations. One was the
Garbutt Report. It had suggested the con-
struction of a high capacity, urban, elevated
transit railway. The other committee, the
French Company (the Frieling Report), had
suggested an underground electric transporta-
tion network, and it had suggested also a
scheme to connect Howrah and Sealdah
and also Paikpura and Kalighat. What
exactly is the Minister going to do, I do not
know. He must announce here and now
today what action he is going to take; let
him take the suggestion of the French
Company’s report which says that an under-
ground or circular railway could be built
from Howrah to Sealdah.

T would also draw your attention to a
statement made by Shri C. M. Poonacha in
Nainf Tal. I have got a'letter from a friend
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of mine which says that Shri Poonacha, in
October last, addressing a press conference
in Naini Tal, had said that Calcutta will soon
have an underground railway system. 1 do
not know what is the meaning and definition
of the word “soon.” 1 think *‘soon’ means
*“today”, “‘this hour”. Shri Parimal Ghosh
is here, a young, dynamic man. Let him do
something about it.

SHRI H. N. MUKERIEE (Calcutta North
East): Sir, in spite of overwhelming problems
which Calcutta is faced with on account
of its being not merely a State capital but
India’s city as the former Registrar-General
described her, Calcutta has been fobbed off
with a number of promises, and performances
have hardly ever been forthcoming. This
question of the circular railway has been
hanging fire since Mr. S. K. Patil’s time.
1 know that apart from technical problems,
the problem of finance in regard to the
acquisition of lands for the purposes of the
railway would be very formidable, particu-
larly on account of the Supreme Court’s
judgment which relates to article 31. [ want
to know, therefore, is it to be dangled for
sometime more and then dropped, or, is
Government ready and willing to get on with
the job in spite of whatever financial cost
might be involved?

I want also to repeat the question asked
by my friend Shri S. Kundu in regard to the
underground railway, because the French
experts made tests in Dr. B. C. Roy’s time,
and if Leningrad which is situated on a
swamp can have an underground Metro,
there is no reason why Calcutta cannot.
Bombay also wants it. But I want to have
an assurance from the Minister, that in view
of Calcutta’s demands being of a particularly
pressing and excruciating character, Calcutta
would have priority and the definition of
“soon” in the speech of Mr. Poonacha would
be objectified in a manner that people would
be able to see that the tube railway is begin-
ning to be constructed in the near future.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar): The problems of Calcutta are
manifold. 1 do not want to repeat the points
mentioned by Mr. Beni Shanker Sharma.
It is known that for a long time this Govern-
ment has been saying that it is proposing to
construct a circular or tube railway for
Calcutta. During the last budget discussion,
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when I raised this matter, Mr. Poonacha
said on 4th March, 1968:

“I may inform the hon. member that
West Bengal Government and Planning
Commission have constituted an expert
committee to go into the question of cir-
cular railway. The services of an officer
of the Railway were also lent to the com-
mittee for giving technical advice. The
committee has gone into the subject and
has recently given a preliminary report.”

On further persuasion, he said:

“It came to us only a week or ten
days ago.”

This was said on 4th March, 1968. Ten days
ago would mean the latter part of February.
Now we are on 16th December and ten
months have elapsed. I would like to know
whether Government have chalked out any
final report for implementation of the cir-
cular railway project in Calcutta.

In August 1967, Mr. Parimal Ghosh made
a statement in Calcutta stating very clearly
that the circular railway project would be
ready for implementation very soon. My
hon. friend, Mr. Kundu, has referred to the
Nainital statement of Mr. Poonacha. We
cannot understand how long this *“‘very soon”
will take.

The question of paucity of funds and
financial trouble baffles the minds of the
minister. But he should remember that in
Calcutta are concentrated 15 per cent of
the nation’s  manufacturers.  Calcutta
handles 30 per cent of India’s bank clearances.
The port receives 42 per cent of the total
exports and 25 per cent of the total imports
of the country. Therefore, in all aspects,
Calcutta’s problem is really the problem of
India. Pandit Jawaharlal Nehru said at one
time that if Calcutta city faces this tragedy
from time to time, it will be a tragic day for
the whole of India. From all these points
of view, I want a straight answer from the
minister when the circular railway project
will be implemented and what is really the
import and meaning of *very soon™ begin-
ning from August 1967 to the recent Naini-
tal statement of Mr. Poonacha.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): Mr. Chairman, Sir, May
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I bring some facts to the notice of this
House. Sir, I have no objection to Bombay
being served very well by the suburban rail-
ways. But if you look at the figures, it is
really disheartening as far as Calcutta is
concerned. In Bombay, the railways have
been expanded to this extent that whereas
they carried 29.04 crore people in 1950-51,
in 1960-61 this figure rose to 40 crores.
But what is the position in Calcutta? 3.09
crores of people were carried in 1950-51
by the suburban railways and by 1960-61
it has increased to 6 crores. It is a fair amount
and 1 do not object to that., But, surely, a
greater increase should have been there, as
far as Calcutta is concerned. As far as the
activities of Calcutta city go, surcly you
are aware that there are 5,300 enterprises
which function in that city. Although in
1967 the United Front Government succeeded
in getting rid of some of them, still it is one
of the busiest centres in India and practically
50 per cent of the industrial activity centres
round Calcutta. That it is cosmopolitan
is undoubtedly so. Because, it is very illum-
inating to note that from Calcutta every year
Rs. 276 million is sent out by money orders,
while the corresponding figures for Bombay
and Delhi are Rs. 231 million and Rs. 77
million. The cosmopolitan nature of Cal-
cutta can be secn from these figures. It has
often been promised that the Calcutta cir-
cular railways would come into being. The
French experts have said that the tube rail-
ways is a practicable proposition.  Shri
Poonacha himself has often made statements
to this effect, once in Nainital, and Shri
Parimal Ghosh has made a statement in
Calcutta—I do not know the exact wording—
where he did say that it will be taken up
“very soon” if I am not mistaken. 1 want to
know whether it will oome about very soon.
1 know that®in the case of a government a
delay of one year or a year and a half is not
too much because there may be other press-
ing things to be attended to. For instance,
there is defence which has to be given first
priority. Even then,. . . .

SHRI J. M. BISWAS (Bankaura): If you
defend the Minister, then there will be no
circular railways.

SHRIMAT! ILA PALCHOUDHURI:
My question is this. When the French ex-
perts have said that a tube railways is possiblc,
when the Sarangapani report has also said
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that a circular railways is possible, when does
the government think that it can be made
possible so that the acute transport problem
of Calcutta can be eased to a certain extent?

SHRI JYOTIRMOY BASU (Diamond
Harbour): Sir, I am sure you will appreciate
the anxiety of a person coming from Cal-
cutta on this problem. Let the hon. Minister
tell us clearly today whether they are going
to include the circular railway project in the
Fourth Plan or not.

SHRI J. M. BISWAS: 1 do not want to
repeat what other members have said. 1t is
a fact that the Railway Ministers have been
giving dry promises everywhere. But one
thing is proved, that they also feel that Cal-
cutta requires circular railways. They can-
not deny this fact. Without going into the
details, 1 want to know by a very clear and
straight reply whether they are going to
implement this decision given by various
committees and their various promises and
have the circular railways in Calcutta within
a year.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH): Mr. Chairman, I am very
grateful to the hon. Members for bringing
out this burning issue which is agitating the
minds of the people of Calcutta.

SHRI JYOTIRMOY BASU: Wonderful
lip service the hon. Minister does!

SHRI PARIMAL GHOSH: At the very
beginning I must say that there is no dispute
or difference of opinion on the points that
have been raised. This question of circular
railways has been discussed before and
various committees have also gone into that
and submitted various reports. This is a
matter which is hanging on for a very long
time.

Recently, in the year 1966, the Metropo-
litan Transport Team, an organisation set
up by the Planning Commission, taking up
the cuc from all these things, has started
investigation whether a railway link starting
from Dum Dum and ending up at Kedar-
pur could again be revived. On this matter
they had discussions and deliberations with
the railways, with the Government of West
Bengal, with the Port Commissioners and in
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that meeting it has been suggested that a
committee should be formed and a feasibi-
lity engineering survey should be made in
regard to the circular railways starting from
Dum Dum and ending at Princep Ghat.

SHRI H. N. MUKERJEE: Which means,
it is hypothetical. ‘Feasibility’ means it is
hypothetical.

19 hrs.

SHRI PARIMAL GHOSH: You cannot
take up any positive thing without. . . .
{Interruption)

SHRI H. N. MUKERJEE: We have
been waiting for six years now.

SHRI PARIMAL GHOSH: What has
happened in the last 20 years, it is no use
discussing and going into.

SHRI H. N. MUKERJEE: It has a lot
of use.
SHRI PARIMAL GHOSH: 1 am just

pointing out to hon. Members what is now
happening. Everybody knows what has
happened in the last 20 years. . . (Interrup-
tion). 1 am just trying to give what is the
exact position today.

Accordingly, the Metropolitan Transport
Team contracted the Railways and the Rail-
ways agreed to bear all the staff cost. They
have provided the services of a very senior
engineer to undertake this survey.

This survey was sanctioned in the month
of May 1967 and the field work was taken
up in the month of June 1967. In February
1968 this committee has submitted an interim
report in which they have suggested that a
line could be taken up from the existing elec-
trified section of the Eastern Railway between
Baranagar and Dum Dum . This line will
pass through Jessoro Road, Lake Town,
Ulta Danga, Belgachia, Shobha Bazar,
Burra Bazar, Fairlie Place and will ultimately
end at Princep Ghat near Kidderpore.

SHRI JYOTIRMOY BASU: Nothing for
south Calcutta.

SHRI PARIMAL GHOSH: There was
another suggestion also, that another leg

should also be taken into consideration that
will pass through Salt Lake and will end up
at Ballygunge area. This interim report could
not survey that part and they have suggested
an interim report on these lines.

In that report they have also suggested
certain changes, that the terminus, instead
of being at Princep Ghat if it could be taken
up to Kidderpore Road, that will facHitate
the dispersal of traffic and also the station
could be nearer the Park Street-Theatre
Road-Lower Circular Road area.

SHRI S. KUNDU: We are not dis-
cussing the report. Come to the brass tacks.

SHRI PARIMAL GHOSH: Had it been
so easy, perhaps you would have got the cir-
cular railway by now. It is a difficult job. . .
(Interruption)

SHRI S. KUNDU: What action are you
going to take on the report?

SHRI PARIMAL GHOSH: So many
factors have to be taken into consideration
because the line will pass through a very
congested area which is already built up.
In order to avoid extensive land acquisition
the engineer has taken positive care. Also,
we had to consult with the River Institute
in order to find out the suitability of the river
bank. The Refugee Rehabilitation Depart-
ment has also to be consulted because some
of the refugee rehabilitation land will also
come in the way.

A report with the financial aspect has not
been received as yet. The financial aspect
of the report is likely to be received in Jan-
uary 1969. This part is one aspect of the cir-
cular railway.

The Railway is also quitc aware of the
transport problem which is now facing
Calcutta. The Railways, in spite of their
capacity, are trying their best to increase tho
capacity within the existing set-up. Even then,
whatever may be the increase, compared to
the magnitude of the d d it is very mar-
ginal. As you all know, any extension of
surface line or of an underground or elevated
one, is a very expensive affair not only to
construct but also to maintain. In that, one
point we must consider that it will never be
possible, if it is only left to the Railways,
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that a project like that could be taken up by
the Railways. I want to make it very clear
that we have submitted the entire report and
we are now taking up the matter with
the Planning Commission. The Planning
Commission has also suggested that this
point has to be taken into consideration
and, 1 am very sure, the matter would be
taken up in the Fourth Plan period.

Besides the question of having a circular
railway that we are discussing—the approxi-
mate cost may be Rs. 36 crores—that is also
not going to solve the entire problem that
Calcutta city is facing today. In addition to
that, it is absolutely necessary that either we
must think in terms of an underground or an
clevated railway line. Without that, the

problem faced by Calcutta will not be solved.

If we try to consider what would be the cost
of an underground railway, today, the per
mile cost will work out to about Rs. 5 to 10
crores. Even if we want to construct about
15 miles of underground railway in Calcutta,
it might cost about Rs. 100 crores. So, under
the circumstances, it is essential that in a
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project like that, a conventional approach
that dividend has to be paid on the Capital
investment will have to be revised. That is
what we are now stressing with the Planning
Commission. 1 have no doubt in my mind
that the Planning Commission has consi-
dered that this is a point which needs imme-
diate attention. So, all these factors will,
certainly, be taken into consideration.

Sir, this is a project in which the State
Government, the Railways and the Central
Government must come forward to pool
their resources and constitute a separate body
which could take up this project and run it.
I can assure you that the Railways will posi-
tively do their best, within the limitations of
the physical capacity and the resources. But
a project like that needs nationwide assistance.
I have no doubt about it. We are stressing
with the Planning Commission that this
matter may be included in the Fourth Plan.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, December
17, 1968/ Agrahayana 26, 1890 (Saka).
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